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LOK SABHA
Friday, April 8, 1960/Chaitra 19, 1882
(Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mn, SpeakEr in the Chair)

ORAL ANSWERS TO QUESTIONS

Hydel Projects in N.EFA.

Shri A. M. Tarig

Will the Prime Minister be pleased
to refer to the reply givem to Un-
starred Question No. 245 on the 18th
November, 19580 and state:

.,m{m Ram Krishan Gapla:

(a) whether Government have exs-
mined the Hydel Projects Schemes in
NEFA.; and

(b) if so, the result thereof?

The Parliameniary Secretary to the
Minister of External Affalrs (Bhrl
J. N. Hazarlka): (a) Yes.

(b) The reconnaissance Surveys of
four projects have been completed
Three of them for the supply of
hydro-electric power 10 the Divisional
Headquarters of Bomdi La, and Along
and Sub-Divisional Headquarters of
Pasighat have been found promising
It is now proposcd to carry out detail.
ed technical examination.

Shri Ram Krishan Gupla: May |
know the names and details of other
Projects which are still under survey
8nd whether they are multi.purpose
Pprojects?
119(nd) LED—1.
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Shri J. N, Hasarlka: These are the
projects that 1 ° have mentioned.
There is another project at Teju Sub-
Divisional Headquarters of the Lohit
Division which has been preliminari-
ly surveyd but some dificully arose
because this site falls within the
earthquake range and it would be pilot
surveyed.

Shri D. C. Sharma; May I know if
these schemes will be completed dur-
ing the Second Five Year Plan or
they will be spread over to the Third
Five Year Plan?

The Prime Minister and Minister of
External Affalrs (Shri Jawaharial
Nehru): That is difficult o say. These
hydro-clectric schemes are complical-
ed and timc-consuming ones, | can-
not say how far all of them will make
rapid progress. Some of them we
hope to get through during the period
of thig Plan.

Dr. Ram Subhag Singh: May | know
what will be the tolal capacity of
these projecta?

Bhri J. N. Hasarlka: The hydel pro-
ject that will be set up near Bomdi La
on the Rupa river is estlmated to
produce 300 KW. The other project
on the Sipu river at Along Sub-Divi-
sional Headquarters of the Biang
Mvision s likely to produce 230 KW
‘The third one that will be set up at
Pasighat Sub-Divisional District of the
Siang Division is likely to produce
00 KW.

Bhril Alem Barua: May | know whe-
ther these four hydel projects would
be confined to the Sub-Divisional
Headquarters or they will reach gub-
urban aress nearwbout also?

Mr, Speaker: He means transmission
lines.
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Shri J. N. Hazarika: Primarily dis-
trict headquarters will be supplied
and if it is found possible to expand
it probably neighbouring areas also
will benefit.

Shri Braj Raj Bingh: Az per the
information given by the Parlia-
mentary Secretary it seems that the
power which iz being generated here
will be sufficient only to  electrify
these towns. May 1 know whether
the possibilities have been explored
by which the power generated hcre
would be of much more capacity so
an to industrialise these areas”

Shri Jawaharial Nehru: Thus far
preliminary investigations have taken
place and we have come to the deci-
slon  which is placed before the
House. On further investigations
we would be able to say how murh
more power can be produced there.

Training Centre for Manufacture of
Precision Instruments

Shri+!. C. Samanta:
[sml Bubodh Hansda:

Shrl Ram Krishan Gupta:

Shri D, C. Sharma:

Shri Nagi Reddy:

Bhri D. V. Rao:

Shri Vasudevan Nalr:
[snn R. C. Majhi:

Will the Minister of Commerce and
Industry be pleased to refer to  the
reply given to Unstarred Questlon
No. 1687 on the 18th December, 1950
and state:

*1347.

(a) whether the report of the four-
man Indian delegation sent to France
for detailed discussions regarding the
establishment of a Centre for training
Indian technicians in the manufacture
of Precision Instruments in India, has
been considered;

(b) if so, where the Centre will be
located:

(¢) what would be the cost of the
project: and

(d) the amount spent for the French
a3 well as the Indian delegations?

APRIL 8, 1860

Oral Answers 10204

The Minister of Industry (Shri
Manubhal Shah): (a) to (d). A siate.
ment is laid on the Table of 1the
House.

STATEMENT

(a) The repurt contains a record of
the discussions that took place bet-
ween the Indian delegation and the
concerned authorities in France. It
also contains the draft of an Agree-
ment proposed to be entered into
between the Governments of France
and India. A copy of this report has
been sent 1o the French Government,
who would be sending a second dele-
gation to India for further discus-
sions.

(b) The Centre is proposed to be
located near the Industrial Estate,
Guindy, Madras.

(c) The cost of the project will be
worked out during the discussions lo
be held with the second French dele-
gation.

(d) The entire expenditure on the
French delegation and the expendi.
ture on account of passage and stay
of the Indian delegation in France
were borne by the Fremch Gowvern-
ment. In addition, the Government of
India incurred an expenditure of
Rs. 2,310 on account of the Indian
Delegation's visit to France

Shrl 8. C. Samanta: May 1 know
whether engineers were seny abroad
before for the training in the manu-
facture of precision instruments and
if so, how many were sent?

Shri Manubhal Shah: We did not
send any trainees but a Delegation
headed by a Joint Sccretary did go
there along with some technical advi-
sers in order to negotiate the setting
up of a Centre for training in the
manufacture of precision instruments
with the French Government.

Shri S. C. Samanta;: May [ know
whether the Delegation consisted of
some engincers who had some experi-
ence in the matter?

Sbri Manubhal Shah: Yes, Sir
There Were iwo enginecrs attached
to the Delegation.
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Shri Ram Krishan Gupta: May I
know {7 approximate number of
technicians who will be trained under
this scheme?

Shri Manubhal Shah: The present
concept is that we will have about 50
to 100 small units making different
types of precision instruments and they
might be able to train about 250 boys
every year.

Shri D. C. Sharma: May 1 know
whether these facilities for the train-
ing of such persong in these industries
are not available in India?

Shri Manabhal Bhah: These are con.
trolled and measured instruments;
some of them are electronic instru-
ments and some of them are dash
board and other instruments. They
are produced in a small quantity in
the country and there is a wide orbit
still left open. This “training pro-
gramme will help to produce these
instruments.

Shri Tangamanl: May | know when
the French Delegation is expected to
arrive in India and by what time the
training centre at Guindy will be set
up?

Shri Manubhal Shah: Now practi-
cally all the farmalities are over. We
expect the machinery, equipment and
technicians {rom France of the value
of Rs. 5 millions and perhaps an
equal amount will have lo be invested
from our side. The centre is likely
to be set up in another two or three
vears' time,

Shri Vajpayee: May [ know if there
are any specinl reasons for the loca-
tion of this centre at Guindy?

Bhri Manubhal Shah: As the House
is aware, Guindy is one of the very

well brought up estates. There are
diversificd industries and precision
tools are available there. It is our

idea tha! during the Third Five Year
Plan practically every State will have
one major prototype small-scale In-
dustries Institute of this nature.

Bhri Shree Narayan Das: May |
know whether such other centres are

CHAITRA 19. 1882 (SARA)
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working and whether more cenires
will be set up during the Second Five
Year Plan.

Shri Manubhal Shah: Yes, Sir. One
is at Okhla with West German colla-
boration, another st Howrah with
Japanese collaboration and the third
al Rajkot with the T.CM. eollabora-
tion.

Radioactive Fall-out

*1350, Shri P. K. Deo: Wil the
Prime Minister be pleased {0 state:

(a) whether examination of “fall-
out" from a nuclear bomb test In
U.S,A. hag disclosed the presence of
two radioactive materials go far un-
known;

(b) what are those materials; and

(c) whether they are availuble in
this country?

The Parllamentary Secrelary to the
Minisier of External Affalrs (Bhri
Sadath All Khan): ia) to (¢). Accord-
ing to press reports, two new
radioactive isotopes—8candium-46
and Cesium-134—were detecled by
American scientists In a sample of
fall-out collected near the Nevada
atomic test asite soon after an
explosion.  According to Dr. Charles
Dunham of the United States
Atomic Energy Commission the two
materials “definitely constitute no sig-
nificant hazard™ in connection with
nuclear tests although they would
add to radioactivity in nuclear war-
fare.

These radioactive materials can be
produced in atomic reactors in India
whenever required for any research
work.

Shri P. K. Deo: May I know if these
materials are available in thiz coun-
try?

Mr. Speaker: What arc the materials
about whirh the hon. Member wants
o know?

Shri P. K. Deo: Those malerials
which have been found out 1w be
radioactive.
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8hri Jawaharlal Nehru: These are
not available anywhere, They are
produced by certain proccsses. We
can produce them if necessity arises.

Shri Hem Barua: May I know whe-
ther the Atomic Energy Department
has carried out any test in this parti-

cular fleld to discover these radio-
active materials?
Shri Jawaharial Nehru: [ suppose

not, Sir. These things come out in
the course of Investigations, As
stated here, two American scientists
recently found them. Having found
them, anybody can find them now.

Arrest of a Naga Leader

+

Shri P. G. Deb:
i Shrl Raghunath Singh:
| Dr. Ram Subhag Singh:

Shri Tridib Kumar
1 Chaudhuri:

Shri Arjun Singh Bhadauria:
| Shrimati Mafida Ahmed:
L!hri Hem Barua:

Will the Prime Minister be pleased
to state:

Shrl B. A. Mehdl:
Shri Aurobindo Ghosal:
*1352.

(a) whether a brother of Naga
Rebel Phizo was arrested at  Dum
Dum on the 19th January, 1980 on his
arrival from Burma;

(b) if so, the details of the incident;
and

(¢) the reasons for which he was
deported by the Burmese Govern-
ment?

The Parllamentary Becretary to the
Minister of External Affairs (Shri
J. N. Hazarlka): (a) Yes.

(bY Kevi Yalay, a brother of Phizo,
was arrested by the West Bengal
Police on the 19th Joanuary, 1960, at
Calcutta on grounds of security.

(c) He was deported, following his
arrest and detention under the
Burmese Immigration laws.

AFRIL 8, 1960
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Shri P. G. Deb: May I know whe-
ther a charge sheet has been submit-
ted and, if so, when and where the
trial is going to take place?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): Charge sheet against him?

Mr. Speaker: Yes.

Shri Jawaharlal Nehru: In India or
where?

Mr. Speaker: He has been arrested.
Is it not s0? Has a charge sheet
been given?

Shri Jawaharlal Nehru: There has
been no charge sheet at the present
moment. For the present he has been
taken to Kohima for interrogation etc.
After that it will be decided as to
what other steps we should take.

Shri Vafoavee: May I know if the
brother of Mr. Phizo was questinned
in regard to the whereabouts of Mr.
Phizo?

Shri Jawaharlal Nehru: The hon.
Member, T hope, does not wish me to
give the results of the interrogation
at this stage.

Shri Aem Barua: Mav I know whe-
ther it is a fact that Kevi Yalay was
Divinity Teacher in an American
school in Burma for filve years prior
to his repatria'ion to thig country
from Burma and, if so, is it a fact
that he escaprd to Burma without an
Indian passport? How could it be
poasible for him to go to Burma with-
out an Indian passport? Has that
been enquired into?

Mr. Speaker: The hon. Member is
not questioning the Burmese Govern-
ment here.

Bhri Hem Barua: No. He escaned
out of our country without an Indian
passport. 1T want to know whether
this has been established during
Interrozation and how could it be
poxsible?

Mr. Speaker: Whatever is going to
happen during interrogation is not
going to be given out now.
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Dr. Ram Subhag Singh: May | know
whether the brother of Phizo, while
in Burma, did try to contact any
foreign embassy there and, if so,
which embassy? May I also know
whether some other persons have also
been arrested by the West Bengal
Police wlong with him?

Shri Jawaharlal Nehru: Yos, Sir.
He made efforts to contact foreign
vimbasses o gel some money out of
them, but these efforts failed,

Mr, Speaker: He also wanted to
know whether any other person has
been arrested along with him.

Shri J. N. Hazarlka: Two other
persons also were arrested in Calcutta,
One of them 1, Ngutsonyo and the
other is Kuolhulie.

Shri P. G. Deb: When were these
two people arrested?

Shri J. N. Hazarlka: Kevi Yalay
wag arrested on  the 19th  January,
1960. Kuolhulie was arrested on the
2Ind January, 1860 and Ngulsonyo
was arrcsted on the 28th  January,
1960.

Shrimati Mafida Ahmed: May |
know whether Kevi Yalay was arrest-
ed by the Burmese Police in  the
Burmese terrilory or in the wunad-
ministered arca on the Indu-Burmese
frontier?

Shri J. N. Hazarlka: He was arrest.
vd by the Burmese Police in Burmese
territory.

Shri Hem Barua: May 1 know whe-
ther it is a fact that when Kevi Yalay
was arrested at Dum Dum airport and
was interrogated by the Police he said
that he is s man of dual nationality,
that is, a Naga first and an Indian
next? If so, may 1 know whether
this has been cstablished from him or
not?

Mr. Bpeaker: He
dual nationality?

Shri Hem Barua: That shows his
compl:city with Phizo and all thal.

esiablished  his

Shri Vajpayee: Nagaland is not a
nation.

CHAITRA 19, 1882 (SAKA)
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Mr. Speaker: Next question.

Trealment of Prisoners in Algeria

*1356. Shri Shivananjappa: Will the
Prime Minister be pieased to state:

(a) whether it is a fact that India
was a signatory lo the Asian-African
nat.ons ledter to the UN, Secretary-
General on the 10th February, 1860,
drawing attention to & report of the
International Commitlee of the Red
Cross relating to treatment of prison-
ers in Algena; and

(b) if so, whether any reply has
been received?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath All Ehan): (a) Yes.

(b) As the letter was intended for

circulation only, the question of a
reply does not arise.
Shrl Shivananjappa: May [ know

whether our Government nave got any
information &z to the number of per-
sons heid or to wnom this sort of
treaiment has been meted oul?

Shri Sadath Ali Khan: Thut was
the report of the Red Cross Commut-
tee which lvuked out in a  French
paper called Le Monde. But we do
not have any detalled report. It i
the Red Cross Commitiee that investi-
gated the conditions there.

Shri Shivananjappa: Mav 1 know
whether our Government has made
any representation to the French
Government directly or through ordi-
nary diplomatic channels?

Shri Sadath Alli Khan: No. Sir.

Shri Bru] Raj Bingh: Bince the
problem of Algeria has been a vexed
problem, does our Prime Minister oro-
pose to have some talks on this pro-
blems with the representatives of the
French Government when he next
visits France?

The Prime Mimister and Minkster
of External Affairs (Sbri Jawaharial
Nehru): 1 previously said that 1 can-

. not state on what subjects I shall
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have the occasion to talk to Presl-
dent De Gaulle. It depends on cir-
cumstances.

Displaced Shopkeepers in Ulhasnagar

8 Shr;‘- Parulekar:
*1357. / Bhri Chintamoni Panigrahi:
lLShrl 8. M. Banerjee:

Will the Minister of Rehabilitation
and Minority Affailrs be plcased to
state:

(a) how many applications have
been received from the refugee shop-
keepers of Ulhasnagar in Thana Dis-
trict for the purchase of plots on
which they have constructed their
shops;

(b) whether any such plot has been
sold to them so far; and

(e) if not, the reasons therefor?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) Nearly 3,000,

(b) No.

(¢) The shop plots have been occu-
pied by displaced persons in an irre-
gular and unplanned manner and the
plots so occupied cannot be sold to
them. The question regarding sale of
alternative shop sites is under the
consideration of State Government,

Bhri Parulekar: May I know whe-
ther it is a fact that the Government
invited applications from the shop-
keepers in 1852 for purchasing plots
on which they had constructed their
shops?

The Minister of Rehabllitation and
Minority Affalrs (Shri Mehr Chand
Khanna): 1 have myself been there to
Ulkesnagar a number of iimes.
These shops are more or less stalls
constructed in an entirely unplanned
manner. I have talked to the shop-
keepers myself and have told them
that if they could conform to a certain
plan we can accommodate them. Bul
they will not do it. So, what can be
done in the matter?

APRIL 8, 1960
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Shri Parulekar: My question re-
mains unanswered. 1 wanted to know
whether it is a fact that Govern-
ment invited applications from the
refugees who had constructed those
shops in 1952 and whether in response
to this invitation they applied.

Shri Mehr Chand Khanna: | will
not remember what happened in 1852
That is about eight years ago. I
want to help these shopkcepers if
only they would conform to some
kind of a lay-out or a plan. But “A"
man's shop is looking to the north,
somebody else's is Jooking to the
south, somcbody has got @ big plot
and somebody has a small plot. They
are squatting wupon the roads. 1
want the whole thing to be done in a
planned manner.

Shrl Parulekar: May | know whe.
ther Government will investigate as
to whether they had invited applica-
tions from the shopkeepers for the
purchase of the plots?

Shri Mehr Chand Khanna: If a re-
quest is made to me certainly T will
look inty this. But the point is that
since we introduced the Compensation
Scheme in 1858 the whole concept of
allotmen{ and sale has changed.

Shri S. M. Banerjee: May 1 know
the total number of displaced persons
in Ulhasnagar and whether they were
paid anything for rehabilitation? It
not, how have they been rehabilitated
and what is the aid given by Gov-
ernment?

Shri Mehr Chand Khanna: There
are different facets of rehabilitation.
If the hon. Member is referring 1o
housing, I can give him some infor-
mation. About loans, 1 do not re-
member the figures exactly, It is a
colony where we have got about 0,000
to one lakh persons and large sums
of moncy have been spent on the re.

habilitation of displaced persons in
that colony.

Shri Yadav Narain Jadhav: May |
know whelher specific notices were
issued to thesc people for the change
in the construction on the sites?
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Shri Mebr Chand Ehanna: Accord-
ing to the information reccived from
the State Government, which my hon.
colleague has given, they are trying
to do their level best in the matier
to find out if any alternative shop siteg
are available.

Shri Yadav Narain Jadhav: ]
wanted to know whether specific
notices were served to this effect.

Shri Mehr Chand Khanna: 1 have
not follewed the question,

Mr. Speaker: Has any specific notice
been served on these people directing
them to have a change in the method
of building houses or construction?

Shri Mehr Chand Khanna: The
auestion of houses does  not  arise.
What I have stated in reply to the
question is that we cannot agree lo
shops being made permancnt on the
existung sites and the State Govern-
ment is looking into the matter of
providing some alternative sites. They
are looking into it

Shri P. R. Patel: May | know whe-
ther wnen constructions were under-
taken anv objection was taken by the
Government or by the municipality?

Shrl Mehr Chand Khanna: It is an
old business of old camps. As far as
1 can remember, thousands of peo-
pie moved into that colony in the
initial stage and these shops—I am
talking from memory—have been con-
structed unauthorisedly. That is my
impression but 1 am prepared to cor-
rect mvself. 1 have been to that
townsnip & number of times

i 1 anA

[ %o ¥o wrAWIT :
ot aAent auns
ot wrdeEr

w1 afasg e Iam Ao ag
oy oy g owr fw o

(%) mragaa d e f & qram
fedt mi zrae age wfzn feer & 8
Wi sl Wt

*l3uE.

CHAITRA 19, 1882 (SAKA)

Oral Answers 10304

(=) afz &, & ey @& oot w1
aeq WY &7 qaw feqr ardm dar
f sy v weafe sl # 7

afon ot (st @wAY) (%)
o (@), ffm A ow deh oz
watz fed 1@ 4 IAH ¥ W o T
fererad # ¥ e & zrac amrr el
& oz @ w2 @ (0 fowwet o
wrw Y ar oy & 1 aft e o
frmtor gmamft w1€ o Frvert ot W
TT 91 AT WY, TATATC IOYR
FEMT 3 & wer qv fawre fem
AT |

it ®o Mo ety : & AT WA
£ & ot eow zraT agi & W 0@
Tt fereras Wt woeTe W w0 f
mar Sy af g ?

st wrAn: wEe fawrae wnef
mHe ® Af K f | A §
=ETT gl @ frae g ¥ ot
w1 w7 ¥ | w0 Yooo zrrT fafuw
afwd & vde o e § WA &
T ¥ ¢ T & art § foeran
w1 f T ooy e o wiw o
g o o wr } e S e QW
T a1 |

it wmafraren ;o K wgt @ R
oy & wig T g oar ek ot
€, gt sfafaf ot oyt & & w7 R
g ow & ol g atw w7

st wmam:  gaTe whefafe ayt
At TeR § 1 oA vy b e
daa § o7 ag wTH qE wvey W
¥ sz & 7 f vt & it qm
wat § fn dpdeator fodae aft #

Shrl Vidya Charan Shukis: May !
know whether these tyres were im-
ported through STC.? May I also
know how many out of the 4,000 tyres
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have been sold and how many are
stil] in gtock?

Bhri Kanungo: The tyres are im-
porled by 5.T.C. and the whole lot of
them have been allotted.

Shri Vidya Charan Shukla: How
many have been sold?

Mr. Bpeaker: That does not arise.
The question refers to the import of
tyres.

Bhri Eaoungo: They have been
ullotted.

Shri Punnoose: May 1 know whe-
ther these tyres were ordered after
the ples were ined; and is it
the point that the supply stuff does
not tally with the sample?

Bhri Kanungo: As | have said, we
are now investigating into the com-
plaint whether it is due to manufac-
turing defects or to accidents.

Increased Production of Ambassador
and Fiat Cars

+
shri P. B. Patel:
*1363. { Shri K. U. Parmar:
( 8hri Fatehsinh Ghodasar:

Will the Minister of Commerce and
Industry be pleased to state:

1ay whether Hindustan Motors Litd.
and Premier Automobiles Lid. have
been asked to produce more Ambas-
saaor and Fiat Cars to reduce scarcity;
ana

ib) whether these companies have
written o Government offering to
reauce the price of their cars if they
are allowed to increase their pro-
duction capacity?

The Minister of Industry (Shri
Manubbali Sbhah): (a) and (b). A
statement iy laid on the Table of the
Sabha [See Appendix III, annexure
No. 88.)

Bhri P. R. Patel: What is the pro-
duction capacity of these three con-
cerns mentloned In the statement?
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Shri Manubhal Shah: They can go
up gradually to double the present
production. But this year, as I have
stated in the statement, in the past
three months there has been a record
production not so far achieved.

Shri P. B. Patel: Is it because of
inadequate provision for foreign ex-
cnange that they arc not able to pro-
duce to capacity?

Shri Manubhal Shah: No. The
piant and equipment and machinery
required for more production have
been ordered out by the irms and as
soon as they come the necessary
foreign exchange will be utilised for
more production.

Shri S. M. Banerjee: From the
statement it is seen that Ambassadors
and also Jeeps have reached a record
production in March, 1960. 1 want to
know whether the prices are likely to
be reduced becausce of more produc-
tion, because more production gene-
rally means less cost of production?

Shri Manubhal Shah: If during &
particular month the production goes
up or there is this type of increase, it
does not lead 1o that type of produc-
tion,

Shri Tangamani: During the first
three months of this year 6,399 cars
have been manufactured, May 1
know whether Government will be
able to tell us huw many cars will be
manufactured  within  the three
months following, that is from April
to June?

Shri Manubhal Shah: It is very diffi-
cult to assess, but the rate is likely
to be maintained and also increased.

Shri S. M. Banerjee: May I know
whether it is a fact that all the com.
ponenis of the Ambassador and Fiat
are still not being manufactured
either by Premier Automobiles or
Hindustan Motors, and in what year
they are likely to reach the target of
self-sufficiency manufacture of all the
components?

Shﬂ_ !I.'Innlblnl Shah: I have had
the privilege of Placing the statements
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repeatedly several times before the
House, and the percentages are fairly
well known now. The Hindustan
Ambassador has reached 71 per cent.,
Fiat has reached a percentage of about
58, and Standard about 37 per cent.
Efforts are being made, and accord-
ing to the phased programme, by the
end of the Second Plan period, all of
them arc likely to reach B0 to 85 per
cent,, which is the maximum indigen-
ous content of automobiles practi-
cally.

Shri P. R. Patel: May 1 know whe-
ther the Premier Automobiles have
written to Government that if they
are allowed to produce small cars,
they could sell them in the market at
Rs. 8,5007

Shri Manubhal Shah: They have
never written like that, and there is
notning to prevent anybody from in-
creasing more production. As a
mautter of fact, this increased produc-
tion, which as far as Fiat is concern-
ed is twice the previous year's level,
is due to our giving them more assisi-
ance. And the more sheet metal and
pressing plant, for which they are now
enquiring about, and othur thinge are
produced, the greater will be the pro-
duction.

Shrl Vidya Charan Shukia: May ]
kuow if auy spevial licence has been
given to Premier Autoniobiles 1w
manufacture 200 units of Plymouln
cars and, if su, what would be the
indigenous compunent of theses cars?

Shri Manubhai Shah: As the House
is aware, we discontinued the manu-
facture of big cars, because it 18
neither paying in capital cost nor in
manufacturing cost. This wag for
the Deparimen! of Tourism. where to
attract foreign tourists and to pro-
vide them with long distance trans-
port, as a special case, 200 big cara
were allowed to be imported, and
assembled more or less. There is no
question of saving any foreign ex-
change on any components.

Shri Joachim Alva: Is it not true
that all these three car manufac-
turers and also the jesp manufac-
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turers are being pampered at the cost
of the consumer, and the car produc-
tion is not sufficient and all {ne parta
are not manufuctured here; and the
Jjeep manufacturer alone was aliowed
a large amouni of foreign exchunge
for import of parts?

Shri Manubhai Shah: I have dealt
with it.  All of them are progressing
according to the schedule, und we
hope that most of them by the end of
the Second Plan period will reach the
normal sclf-sufficicncy possible in un
automobile industry.

Spanish Press Delegation

*1364. Shri Aurvbindo Ghosal: Will
the Prime Minister be pleased to state:

(a) whether the Spanish Press de-
legation has recently visited India;
and

(b) if so, what for and on whose
invitation?

The Deputy Minlster of External
Affairs (Shrimati Lakshml Menon):
(a) Yes.

{b) A delegation consisting of 4
leading Spanish journalists was invit-
ed by the Government of India to
visit this country to enable them to
have a first-hand knowledge of our de-
velopment projecis  and educational
and cultural aclivities.

Shri Aurobindo Ghosal: What s
the present relationship of our coun-
try with Spain?

Shrimatl Lakshmi
friendly, Sir.

Menon: Very

Shri Joachim Alva: On a formet
occasion, when a foreign Editors’ dele-
gation came here, 1 had put a ques-
tion that these delegations are taken
in a kind of way outside and none of
them 1s allowed o meet the journalist-
Members from all parts of this House,
and the hon. the Speaker was good
enough to say that the Ministry would
take note of this suggestion and that
something would be done. May 1
know why, when the Spanish Precss
delegation came, especially in view of
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the Goa question, they were not per-
mitted to meet a few journalist Mem-
bers of this House?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): Usually programmes of these
foreign wisilors, journalists or other,
arc drawn up in consultation with
their own Ambassadors here. In fact,
largely their own Ambassadors’ wishes
are followed in this matter. There
is no question of their not being al-
lowed to see anybody. They come for
ten or twelve days to go all over
India. They are a bit rushed.

Shrl D. C. Sharma: May 1 know if
the hon, Speaker will set up a com-
mittee to find out the real journalists
and the prospective journalists of this
House?

An Hon. Member: With Shri D. C.
Sharma as the Chairman!

Mr. Speaker: Next question.

Sindri Fertllisers and Chemicals Ltd

*1365. S8hri T. B. Vittal Rao: Will
the Minister of Commerce and In-
dusiry be pleased to state:

(a) whether the Sindri Fertilisers
and Chemicals Ltd. who have been
appointed as technical consultants for
the proposed Fertilisers Factory — at
Kothagudium, Andhra Pradesh, have
undertaken to execute any work of the
factory;

(b) if so, the nalure and value of
the contract;

(c) whether any remuneration s
being pald to the technical consul-
tants; and

(d) it so, what is the amount?

The Minister of Industry (Shri
Manubhai Shah): (a) No, Sir.

(b) Does not arise.
(c) Yes, Sir.

{d) The matier is still under ne-
gotiation,

Shrli T. B. Vittal Rao: May I know
whether even the nature of the con-
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tract with regard to the technical con-
sultants is also under negolia.ion
stul?

Shri Manubhai Shah: No. The
nature is that Sindri Fertilisers will
work as techrucal consultants of the
Andhra Government. Now the ques-
tion is only of the terms and con-
ditions, and being a ma.ler between
two Governments it is nol & hold-up
at all

Shri T. B. Vittal Rao: They are
entrusted with certain  preliminary
work in connection with this fertiliser
work, Are they doing it wi.hout any
remuneration being paid to them?

Shri Manubhal Shah: As a matter of
fact, the Andhra Government have
taken several steps in order to clear
up all the preliminary data and col-
lection of statisuics. That work s
going on. On the other side, Sindri
15 also taking up aboul the nature of
the project and what technical know-
how should be used. The work is
more or less proceeding according to
schedule.

Shri T. B. Vittal Rao: May | know
if any foreign exchange has been ask-
ed for by the Andhra Government for
this factory during the current ycar?

Shri Manubhal Shah: For the pre-
sent, they have not asked for, but
naturally this will entail a large
amount of foreign cxchange, and it
wi.l have to be granted as the scheme
has been accepted in principle, but
they will have (o negotiaie suitable
credits.

Shri T. B, Vittal Rao: They propose
to call for global tenders. May I
know whether that will have to be
routed through this Ministry or they
can do it independen'ly?

Shri Manubhal Shah: Actually, all
these detais have not yet been dis-
cussed. Just as we have arranged to
manufacture  almost Rs. 8} crores
worth of plant in the country itself
for the Rourkela factory, we have to
manufacture for this factory also. It
might also be possible to {acture
locally = much larger portion of the
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plant required for the Andhra feruili-
ser factory. Then, for the balance, it
will have to be decided in what man-
ner to proceed in consultation with
such suppliers as are available in the

world.

Shri T. B. Vittal Rao: Who will
manufacture this Rs. B} crores worth
of plant in the country?

Shri Manubhal Shah: As far as
Rourkela is concerned, it is Sindri
which is the main contractor, and
there will be sub-contractors of en-
gineering firms in the country.

'.'.
Price of Cement
1367 Shri Ram Krishan Gupla:
"| Shri Damani:

Will the Minister of Commerce and
Industry be pleased to refer 1o the
reply given to Starred Question No.
374 on the 27th November, 1850 and
state at what stages is the proposal to
increase the ex-works price of
cement?

The Minister of Indusiry (8hri
Manobhal Shah): The matter is still
under consideration.

Shri Ram Krishan Gupta: What is
the proposal submitted by the pro-
ducers for increasing the ex-work
price of cement?

Shri Manubhal Shah: Recently there
has been a rise in coal prices and
there has also been a surcharge on
freight. When the Tariff Commission
fixed the retention price for  the
cement industry, these surcharges
were non-existent. They have drawn
our attention to the fact that when
the factories have to pay these sur-
charges, a proportionate increase in
price becomes necessary.

Shri Ram Krishan Gupta: May |
know whether it is a fact that the
cement of some factories is of in-
ferior quality, and whether this factor
will also be kept in mind before tak-
ing a finn]l decision in this regard?

Bhri Manobhai Shah: [ can assure
the hon. House that the cement pro-
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duced in India is one of the highest
possible standards in the world. It
compares with Portland BDB and
other international brands. There
should not be any reason to suspect
the quantity. Certainly, the loca'ion
of individual factories are different,
and to that extent it will vary.

Shri Ram Krishan Gupta: I can give
A particular example, and T challenge
the statement of the Minister, The
cement of Dalmia Cement factories is
inferior to others in quality.

Mr. Speaker: How are we to de-
cide? Shall T appoint a commission
here?

S8hri Manubhai Shah: The investi-
gations that are going on are not about
the quality of the cement bul about
the working of the company. That
is quite a distinct matter, apart from
the product itself

Shri Palanlyandy: In view of the
implementation of  the recommend-
ations of the Fair Wage Board Com-
mitiee, is Government thinking of re-
vising the price of ISD?

Shri Manubhal Shah: As far as the
price is concerned, the retention price
uniformly applies to everybody. As
the House will remember, in the Tanft
Commission’s Report therc was a
margin to be given to the ISD, which
i5 still retained. Therefore, that does
not arise.

Shri Tyagl: The prices to the con-
sumers were calculated after  the
equalisation elcment was taken  into
account, because foreign rement was
being imported during the last  few
years. Since foreign import has now
decreased, 1 there any possibility of
the prices coming down?

Shri Manubhai Shah: The hon.
Member's information s four months
old. This has been alrcady removed
An excise duly was imposed and no
reduction in the consumer price was
considered necessary, because there is
already sufficient demand at this
price, and Goverrment thought it fit
that the difference should be mopped
up as excise duty. Therefore, now
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the margin left to the STC, as 1 had
the priviiege to say last time, 1s barely
four annas per cent.

Shri Tangamani: May | know whe-
ther the workers in the various ce-
ment lactories are being paid wages
on the basis of the Wage Board's re-
commendations which were published
recently.,

Shri Manubhai Shah: The hon.
Member knows more than myself that
the Wage Bourd Keport has been ac
cepted. The first part ot the nse is
being alrcady impiemented by  the
various factories, Cost accounting for
that 1s go.ng on. After a year, the
sccond part also wili be looked into.

Shrl Yadav Narain Jadhav: May I
know whether iy is a fact tha, there
is rise in price because producuon is
much less than the demand?

Shrl Manubhal Shah: There is no
rise in price. The previous  hon.
Member only wanted to know if there
was any possibility of reduction in
the price in view of the sioppage of
foreign import. That does not arise
because we have already equalised iv
by a sort of excise duty.

Indians In Ceylon

|'+

J Shri Shivananjappa:
*1369. _ Sk Samputh:

Will the Prime Minister be pleased
lo state:

(a) whether it is a fact
newly created Ministry of  Interna
Security in Ceylon is engaged in
druwing up a scheme to detect and
repatriate indian passport holders who
are  over-staying their residential
visas; and

that the

(b) if so, the reactions of Govern-
ment of India thereto?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) The functions of the Ministry of
Internal Security in Ceylon include
the question of detection and depor-
tation of foreign nationals, including
Indians, who overstay the period of
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their permits. Government of India
have no information  whether any
specific scheme in this connection is
being drawn up.

(b) If and when there is wilful con-
travention of the laws of @  1..c.on
country, it is difficult for the Govern:-
ment of India to intercede on behall
of their nationals. In specific cases
where the overstay is due o o lness or
other factors beyond the control of
the person concerned and the failur:
to obtain an exiension was for bong
fide reasons, representations could
be made by the Indian High Commis-
sion to the Ceylon authorities  con-
cerned.

Shri Shivananjappa: May I know
how many cascs ol overstaying have
been reported since the creation  of
this Ministry?

Shrimati Lakshml Menon: We do
nol know because the Minisiry  was
created only on the 20th January,
1060,

Shri Tangamani: May 1 know whe-
ther it has been brought to  the
notice of the Government that after
the formation of this new Ministry,
many Indians with resident permits,
who might have overstayed bul who
had applicd for extensions, were ask
ed to leave? That is the point

Shrimati Lakshmi Menon:
notice for that.

Shri Ramanathan Chettiar: Have
the Government of India information
to the effect that this Ministry s
still continumg under the Dudley
Senanayaxe Government?

I want

Shrimati Lakshmi Menon: We have
not heard of its abolition yet.

Shri Hem Barua: May I know whe-
ther the attention of the Government
has been drawn to the Address of the
Governor-General to the newly elected
Parliament of Ceylon in which he has
stated that his Government proposcs
to initiate talks for improvement of
the estranged relations between the
Sinhalese and Tamil communities n
the island; if so, whe:her Covernme:.t
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would seize this psychological moment
to approach the Ceylon Government
for the solution of the problem of
stateless Indians in the island?

The Prime Minister and Minister of
Externar Affalrs (Shrl Jawaharlal
Nehru): Tt is very difficu't for me tn
answer—I do not know how this ques-
tion arises—if in & particular question,
the whole issue, the broad issue which
has 'asted for about 60 tc 70 years,
is raised.

Shri Hem Barua: That is why I say
this is a phychological moment.

Mr. Speaker: The hon Member
ought not to take away the time of
the House, during Ques*ion Hour. He
ean communicate his suggestions to
the Prime Minister.

Shrli Tangamani: T wanted to know
whether it has been brought to  tne
notice of the Government that people
wi‘h Indian passport® who have over-
stayed but have applied for permis-
sion to stay on, have been asked to
leave by this new Ministry, and whe-
ther anv such representat‘ons have
bern made to our High Commissioner
there,

Shrimatl Lakshml Menon: In the
answer it is given that it is a ron-
travation of law when a person over
atavs. If the perind of the permit has
expired the Cevlon Government s
entitled to send them back according
to their own laws.

Shrl Thana Pillal: May T  know
whether this law of deportion s con-
trarv to the undertaking given by the
Cevlon Government  that those who
are residing there normally wou'd
be  permitted to continue to  remde
there?

Shrimatli Lakshml Menon: ‘This
Ministry was created really to super-
vise measures to prevent illicit imnii-
gration into Cevlon. So, it deals most-
Iv with illicit immigration.

Shri Thanu Pillal: Question Is nat
about new people going there with
a visa, but people whn are normall>
resident there who have bheen given
permits.  If they overstay and if they
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are deporied, does it not contravene
the undertaking given by the Govern-
ment of Ceylon in their negotia‘ions
with us that they would be permitted
to continue to recside as long as they
desire?

Shri Jawaharlal Nehru: T do not
quite know to what specific undcr-
taking the hon. Member refers. There
were falks on this question un-
doubtedly, but there was no kind of
an agreemen' or finol settlement of
that fssue. Much hasz happened sirce
those davs and those talks took ploce,
and & good numher of Indlan nation-
als have been set hack at the cxpir-
ation of their visa period.

8hrl Tangamani: May T know whe-
ther applications for extension of the
perind before expiry have been  re-
jected in the recent past, ard whether
such instances have come to thelr
notice?

Shrimatl Lakshm| Menon: T want
notice of that question.

Shri Bra] Raj Singh: It was re-
ported in the press that Prime Miola.
ter Dudlevy Senannvake was alleged to
have sald that he would like to take
up this matter with the Prime Minia-
ter of Tndia. with regard to the pro-
blem of Statelsss peaple in Cey'an,
Mav T know whether any officlal com-
munication has been recelved  from
the Prime Minlster of Cevion by the
Government of India in this regard?

Mr. Boeaker: This question relates
purely to the existence of a Ministry
there to send awav those persons who
are [llicitlv continuing to  remain
there after the expiry of the  pans-
ports. Nothing more arises out of
it.

Shri Thanu Pillal: May T know
whether Government would take ot
leaxt thiz much interest to intervens
in cases of hararsment of prrsons who
are compulenrily taken to the police
and denorted and axk that thev mav
instrad be handed over to the Indian
Emhbassy there a0 that thev cou'd be
deported withmat this harassment?
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Shrimat] Lakshmi Menon: All these
cases of reporled harassments are
taken up by the High Commission in
Ceylon  with the Ceylonese Govern-
ment authorities.

Pneumoconiosts In Coal Mines

*1370. Shri T. B. Vittal Rao: Will
the Minister of Labouar and Employ-
ment be pleasea to refer to the reply
given to Unstarred Question No. 809
on the 2nd December, 1950 and stale:

(a) the reasons for the delay in lhe
conduct orf survey of the incidence of
pneumoconiosis  in the coal mines;
and

{b) the number of cases of pneun.oc-
oniosis reported during 19587

The Deputy Minister of Labour
(Shri Abid All): (a) Before the sur-
vey was started in  December, 1859,
1000 mine workers from different cate-
gories of work and from different
mines in the major coalficlds had 10
be chosen and preliminary arrange-
ments made for their examination Jur-
ing the survey. Some delay was also
caused as the Inspector of Mines
(Mecdical) who was dealing with the
subject left the Department and a
substitute had to be appointed.

(b) Four.

Shri T. B. Vittal Rao: Al least may
we when we can expect this repart?
It was stated some time ago thal it
would be received in the middle of
1059. Then, again, it was stated thut
it would be received in  September,
1960. May I know whether Septem-
ber, 1980, will be a Airm date for the
receipt of this report?

Shri Abld Al: We should expect
it early next year.

Shrl T. B. Vittal Rao: It has been
stated that four persons have  bcen
affected by pneumoconiosis.  May 1
know from which mines they come?
Do they come from the Bihar-Beigal
coal-flelds?

Shri Abid Ali: 1 would not be able
to mention the coal-fields just now.

APRIL B, 1960

Oral Answers 10318

Shri T. B. Vittal Rao: In case of a
dispute where the worker is dissatisfled
with the diagnosis of the coal mires
medical officer, whom has he to ap-
proach?

Shri Abid All: If he is not satisfled
with the decision of the employer,
then he has to resort to conciliation,
and with the help of the hospital at
Dhanbad or Asansol, he can get his
dues.

Shri T. B, Vittal Rao: May 1 know
whether he has to go from Hyderabad
to Dhanbad to get himself examined?

Shri Abid Ali: No. I was referring
to the coal-flelds at Jharia or Rani-
ganj. With regard to Hyderabad, of
course, he should not go to that place.
If at all he has to go there, CHW.
Fund should pay for it

Shri T. B. Vittal Rao: May 1 know
whether certifying surgeons under the
Mines Act have been appointed in all
the States?

Shri Abid All: 1 do not think so.

Shri T. B. Vittal Rao: May I know
why they have not been appointed?

Shri Abld All: Notice,
Rescarch Instltute for Tea Industry

#1371. Shri P. C. Borooah: Will the
Minister of Commeroe and Lndustry
be pleased to state:

ta) whether there are any pro-
posals by the Tea Board to set up some
Research Institute for Tea Industry in
the country; and

(b) if so, the details of the scheme?

The Minister of Commerce (8hri
Kanungo): (a) and (b), A proposal
for the establishment of a Funda-
mental Tea Research Institute and Tea
Rescarch Station in the Dooars  has
been submitted to Government by the
Tea Board. The non-recurring ex-
penditure on these two organisations
1s expected to be Rs. 37°5 lakhs and 10
lakhs respectively. The recurring ex-
penditure will be of the order af
Rs, 12 lakhs for the Fundamental Tea
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Research Institute and Rs. 3-14 lakhs
for the Research Station. The need
for a Fundamental Research Institute
at present and the scheme for the
Research Station are under examin-
ation.

Shri P. C. Borooah: May [ know
when this institutes will be set up, and
what the likely sile will be?

Shri Kanungo: They are under ex-
amination. As for the site, it has got
to be somewhere in North-East India,
but it has not yet been selected

Shri P. C. Borooah: May I know
the nature of the work that will bhe
done in these institutes?

Shri Kanungo: The main items of
work are supposed to be fundamental
research on tea, something called tax-
onomy, then, plant collection, breeding
ete.

Medlum Wave Lengths of the ALR.

+
[ Shri D, C. Bharma:
*1372. { Shri Raghunath Singh:
| Shrl Hem Barua:

Will the Minister of Information
and Broadcasting be pleased to state
whether it is a fact that International
Tele-communication Union has asked
India to utilize about 50 medium wave
lengths carlier allotled to it hy  the
midd'e of next year or else surrender
them to other countries?

The Parllameniary Secretary to the
Minlsier of Information and Broad.
casting (Shri A. C. Joshl): The ques-
tion will be answered by the Minister
of Transport and Communications on
a1 subsequent date.

Bhri Braj Raj Singh: The other day,
you were pleased to say that they
should inform us immediately.

Shri Hem Barua: On a previous oc-
casion, when 1 pointed out that thi-
information should be given ecarlicr
rather than on the floor of the Houte,
you were pleased to remark that in
future, this should be done Bu:
this has been repeated in spite of
your instructions to that effect

CHAITRA 19, 1882 (SAKA)
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An hon. Member: They could have
issued a corrigendum.

Mr. Speaker: How is it going to help
the hon. Member? If it is transferred,
he cannot put the question. Only, he
took the trouble of getting up and
putting the question.

Bhri Hem Barua: It is a mental
agony. We spend about five minules
in preparing the supplementaries.

Mr. Bpeaker: Let us not make too
much of every small thing. Even in
the guestion list before me, 1 find a
note against this question that this
would be answered by the Parlia-
mentary Secretary Shri A, C. Joshi.

The Minister of Information and
Broadcasting (Dr. Keskar): The ques-
tion was transferred to the Ministry
of Transport and Communications. We
wanted it to be transferred to them
by the Lok Sabha Secretariat, but the
Lok Sabha Secretariat informed us
that as the question list had already
been printed, the right answer io be
given would be that it would be ans-
wered by the Minister of Transport
and Communications.

Mr. Bpeaker: That Is all right. 1If
we  gel intimation  earlier, that s,
before we  print  the question  list
1 shall give the intimation here. But
if it is received a little late, the hon
Minister or his Pariiamentary Secre-
tary will answer ft on the floor of the
House.

Shri Vajpayee: Even after its publi-
cation, it could have been intimated
to us in a correction slip or a corri
gendum.

Shri Tyagl: May I ask a supple-
mentary question which comes within
the portfolio of the hon. Minister? How
many wavelengths is he using slready”

Dr. Keskar: It s not within mv
porifolio. The allocation of wave-
lengths dealt with exclusively by the
Wireless P.anning and Co-ordination
Organigation which is under the Min
istry of Transport and Communicat-
inns. It has neothing to do with my
Ministry.
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Shrl Hem Barua: But the informa-|
tion has transpired that it is the ofi.
cials of the Information and Broad-

casting Ministry that are having con-,

sultation with the Wireless Planning
and Co-ordination Organisation owver
this issue. If it pertains o the Min-
istry of Transport and Communications
possibly these officers......

Dr. Keskar: Possibly, the allocation
orf wavelengths might later on  affect
the work of this Ministry, but  tha'
is cntirely a separate gquestion.

Orinsa Textlle Mills Ltd.

*1373. Shrl P, K. Deo: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the Government of
Orissa have sought permission of the
Union Government for laying a copy
of the Report of the Investigator
appointed by the Government of India
under the Company Law to investi-
gate into the affairs of the Orissa Tex-
tile Mills Ltd. on the Table of the
Legislative Assembly;

(b)Y If so, what action have Govern-
ment taken in the matter;

(¢} whether Government will lay a
copy of the Report on the Table of
Lok Sabha;

(d) whether it is a fact that the
Investigator's Report revealed in-
stances of viclation of provisions of
the Company Law and of misutilisa-
tion of money and mismppropriation
and malafides by the Managing Agents
of the Orissa Textile Mills Ltd
resulting in huge loss to the Com-
pany;

fe} it so, the -circumstances in
which the Company Law Administra-
tion decided not to proceed in the
matter;

(1) whether the Managing Agents
have sought the approval of Govern-
ment for renewal of their term of
Managing Agency;

() whether Government  have
received any representation agminst
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. the grant
. rencwal;

of such permission for

(h) if so, from whom and the action
proposed to be taken thereon;

(i) what action have the Govern-
ment of Orissa suggested in these
matters; and

(i) the action taken or proposed to
be taken by Government thereon?

The Minister of Commerce and
Industry (Shri Lal Bahadaor Shastri):
(a) to (j). Hon. Member will recall
that 1 had dealt with the mattors
raised in this question in the House
while replving on 31st March, 1960 to
the cut motions relating to the grants
for the Ministry of Commerce and
Industry. The whole matter is being
looked into further,

Shri P. K. Deo: May I know whe-
ther the Government of Orissa have
addressed the Company Law Adminis-
tration to reconsider their decision and
to give specific indings on the various
charges made by the investigator?

Shri Lal Bahadur Shastri: Yes; a
letter has  been rececived from  the
Orissa Government, and a reply has
also been sent to them.

Shri P. K. Deo: May 1 know whe-
ther the shareholders, including the
Orissa Government, have addressed
the Company Law Administration not
to ronew the managing agency of the
Orissa Textile Mills, which is due to
cxpire on 15th August, 19607

Shri Lal Bahadur Shastrl: That
matter, as usual, has been referred to
the Company Law Advisory Commis-
sion. When we have reccived the
recommendation of the Company Law
Advisory Commission, we shall take
the final decision.

Shri P. G. Deb: May I know whe-
ther all the reports of the Orissa
Textile Mills will be laid on the Table
of the House?

Shri Lal Bahadar Shasirl: They
cannot be laid on the Table of the
House. It is not the practice to lay
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«uch reports on the Table of the
House, nor does the law permit us to
place them on the Table of the House,

Manganese Indusiry

“1374. Shri Ram Krishan Gupla:
Will the Minister of Labour and
Employment be pleased to refer to
the reply given to Starred Question
No 383 on the 27th November, 1050
regurding the dispule between minu
swners and cemployees in the manga-
nese industry in Madhya Pradesh and
Bombay State and state the result of
efforts made to bring about an amic-
able  settlement on  the points in
chspute?

The Depuly Minkster of Labour (Shri
Abid Ali): A mutual Agreement was
<igned on the 14th December, 1950
hetween the parties,

Shri Ram Krishan Gupta: In reply
T W previous question, it was stated
that the mine-owners had decided to
revoke  their agreements with the
emplovees, May 1 know  whether
Government  have  ascertained  the
reasons for this revocation®

Shri Abid Ali: This agreement was
signed in December only, Since then,
some mine-owners want to revise the
terms because thev say there is @
~lump in the maurket. Tut the matter
has not progressed so far. and this
agreement 1z an foree.

Shri T. B. Vittal Rao: Certain case<
it thar connection are pending in . the
Supreme Court. and they have been
filed by the mangunese minc-owners
Huve they been withdrawn?

Shri Abid Ali: 1 do not think so.
This agreement was signed in Decem-
ter and it i =ull being implemented.

Cess on Conl

*1375. Shri T. B. Viital Rao: Will
the Minister of Labour and Empley.
ment be pleased o siate:

ta@i whelher there 14 A proposai 1o
awrease the rate of cess on coal des-
Palched from A7 nave paise to 50 naye
Fase per ton;
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(b) it so, the date from which it
will b enforced; and

te) what would be the additional
income from the cnhanced rate?

The Parllamentary Secretary to the
Minister of Labour and Employment
and Planning (SBhri L. N. Mishra): (a)
¥Yes. There is 8 proposal to increase
the rate from 375 to 50 naye paise
per Lon.

by Not yer decided,

(c) About Rs. 85 lakhs per year at
the existing rate of production.

Shri T B. Vittal Rao: A huge work
in connection with the construction of
quarters for miners is being taken up
by the Coal Mines Labour Welfare
Organisation.  1f there is delay in
announcing this rate, how can they
fulfil the housing programme which is
taken up”

Shri L. N. Mishra: It is u fact that
there is an ambitious programme of
housing and water supply. But we
dn not think that it will be held up
for want of funds

Shri T B, Vittal Rao: Is il not &
fuct that especially the water supply
programmes in the various coal flelds
havee heen hild up for want of funds?

Shri L. N. Mishra: AL the present
moment, wo wrv engaged in druwing
up plans for better water and housing
facilities. The work is in progress
For augmenting water  supply, this
proposal has been made It is under
consideration

Shri 8. C. Samanta: May 1 know
whether any portion of this Increased
amount will go to the Rercue Station
Fund®

Shri L. N. Mishra: [t i« meamt for
hittir labour welfare amenities.

Hhrl Sinhasan Simgh: What ix the
target date fixed by Government for
supply of water to lsbourers in
colonies where therr are no such
facilities™
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Mr. Speaker: How does il arise oul
of this question? This is only about
increase in the rate of cuss.

Shri Sinhasan Singh:
the Labour Welfare Fund.

It concerns

Mr. Speaker: May be. The guestion
is  whether there is a proposal to
increase the rate of cess or not. The
question whether other amenities will
be provided or not does not arise,

Shri Sinhasan Singh: Water supply
15 one of the amenities provided.

Mr, Speaker: W. cannot go into
details. The only question, as 1 said,
i+ whethey the rate is to he increased
or not.

Shri 8, C, Samanta: [s 1t not a fact
that the cess on despatches generally
gous to the Rescue Station Fund? If
0, 1 want tn know whether any
portion of it will go also to the Rescue
Station Fund.

Shri L. N, Mishra: That is a sepa-
rule thing, So far as this is concern-
vd, purt of it goey o Lhe gencral wel-
fare fund and part of it to housing
schemes.  Out of the increased cess
ulso, part will go to the general wel-
fare fund and part to housing and
water supply.

Shri 8. C. Samanta: Whut is the
prreentage?

Shri Sinhasan Singh: What was the

purpose of increasing the rmate from
37 nP. to 50 nP.?

Shri L, N, Mishra: It is to provide

botter  facilitics and amenities for
lnbaur

Shri Sinhasan Singh: I3 waler sup-
ply one such facility®

Shri L. N. Mishra: Mainly water
supply.

Shri Sinhasan Singh: Then my
question is relevant.  What is  the

target date fixed for completing the
waler supply to the labour colonics?

Shri Abld Ali: I may submit that
water supply is not the function of
thizs particular department. That is
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taken care of by some other organi-
sation. This department gives contri-
bution to that organisation and
vmployees  to provide better water
supply facilities for the workers.

Export of Iron Ore

“1353. Shri  Ajit Singh Sarhadi:
Will the Mimister of Commerce anmd
Industry be pleased to refer to the
reply given to Starred Question No. 4
on the 168th November, 1958 and state:

ta) the totel quantity of Iron Orv
supplicd to Crechoslovakin so far;

ib) whether the target of one
million tons has been attained; and

te) it not, by what date is the
target expected to be attained?

The Minister of Commerce and
Industry (Shri Lal Hahadur Shastrid:
(a) B11 lakh tons

thy Not yel.
) May. 1960

Shri AjJit Singh Sarhadl: What i
the method of pauyment?

Shri Lal Bahadur Shastri: This s
mainly on & barter basis. 1 cannot
exactly mention the items which will
have to be exported by Czechoslo-
vakia,

Shri Ajit Singh Sarhadl: Are
capital goods and machinery taken in
exchange for the ore?

The Minister of Industry (Shri
Manubhal Shah): Yes, there will he
capitnl goods such as electrical plants.
paper plants. coal mining equipment
and other industrial machinery.

Assistance to Tea Indasiry

*1362. Shri P. C. Borooah: Will the
Minister of C rce and Indasiry
be pleased 1o state:

(a) whether jt is a fact that the
Government of India have approved
a scheme involving an expenditure of
rupees two crores for providing finan-
cial assistance to the  _a industry; and

(b} if so, the details of the same?
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‘The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) Yes, Sir,

(b} A statement is laid on the
Table of the House. [See Appendix
TI1. annexure No. §7].

Shri P. C. Borooah: May | know
whether any assessment has been made
of the requirements of the tea indus-
try in respeet of the equipment and
machinery 1o be replaced?

Shri Lal Bahadur Shastri: The casc
of every applicunt is being considered
by the Tea Board, and it will be
devided on merits,

Shri P. €. Borooah: May | know
whether any sceurity shail be fur-
nished against the assistance given?

Shri Lal Bahadur Shastri: There
will be no security us such. In fact,
i ois with a view 1o help the tea
industry that this kind of scheme has
been drawn up.

Shri Hem Barua: In view of the
fuct thay machinery is proposed to be
given to the tea  estates on a hire
purchase basis, may I know what
spucific safeguards are proposed to be
taken by the Board to protect its
interest”

Shri Lal Bahadur Shastrl: Sufficlont
safeguards will be taken. But gene-
rally the practice is that the machinery
i« kept mortgaged to the Tea Board
or to a particular organisation,

Shri Tangamani: How much of the
Rs. 2 crores allotted under this scheme
for modernising tea factory machinery
has so far been utilised?

Shri Lal Bahadur Shastrd: Not
miich  beeause the scheme was intro-
duzed only recently.  Applications are
*till coming in

Shri Palaniyandy: Before approv-
ng any of the Assistance schemes,
will Government insist on implemen-
tation by tca planters of the housing
schemes which are already there®

Shri Lal HBahadur Slastri: That
scheme directly concerns the emplo-
vers. Tt is true that not much pro-
gress has heen made in that regard.
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Oral Answers 10328

Shri P. C. Borooah: | find from the
statement that in no single case will
the amount of assistance exceed Rs. 2
lakhs. In view of the fact that the
cost of a drying machine, which is
the most important part of the equip-
ment, on the high side of Rs. 1 lakh,
do not Government econsider the limit
fixed as amall?

Shri Lal Bahadur Shastri: This is
altogether ® new scheme which has
been introduced. It is the beginning.
At present, we have decided 10 keep
the ceiling at Hs 2 Jakhs, If however
necessity arises to rhlse i, we will
consider it.

Shri Hem Raj: May | know whether
there is any scheme to give financial
assistance for the sctting up of tea
factories in the Kangras distriet? If
so, what i5 the amount allocuted for
the purpose?

Shri Lal Bahadur Shastrl: No, we
huve provided no such funds

Shrimatl Parvathi Krishnan:
Heeently quite s number of companics
have been sclling out and repatriat-
ing their money abroad. May 1 know
whether there s going to be  any
safeguard to cnsure that the repay-
ment of this assistance will be ineum-
hent on those companics and not on
the new companics which are buying
up the concerns®

Shri Lal Bahadur Shastri: [ think
thee hon. lady Membwer is talking of
somithing  which is  old. Recently
there has been no such repatriation

Shrimatli Parvathi Krishnan: Salex
arc going on.

Shri Lal Babadar Shastri: [ am
not aware of that also.

Export of lrom Ore

‘1368 Shri  Ajit  Singh Sarhadic
Wil the Mimister of Commerce and
Industry be pleased to state:

fa) whether the export of Iron ore
to Japan and Crechoslovakia is being
carried in Indian ships;
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(b) if net, 10 whal extent has the
work been entrusted to Indian ships;
and

(v} wha! measures are being taken
to ensure that the entire transport is
done by Indian ships?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) and (b). Yes, to & small extent,

(¢) Steps are being taken 1o pre-
vuil upon the principal purchasers to
utiliz¢  Indien  shipping.  Czecho-
slovakia hos agreed to use Indian
ahipping o the maximum extent pro-
vided other things are equal. Japan
has also agreed 1o use Indian shipping
to the extent of 10 per cent of the
total lonnage.

Shri AjJit Singh Sarbadl: As regards
the remaining 90 per cent, are thev
carried by Japancse  ships or  other
ships?”

Shri Lal Bahadur Shastri: Both.

Shri AjJit Singh Sarhadl: In respect
of the other ships, wag an atlempt
made to request the Jaopanese Gov-
ernment to use Indian ships?

Shri Lal Bahadur Shastri: Yes, wo
usially do it. In facl, we have almost
devided to emphasise this point in the
agrecinent.  In a number of cases we
have  provided for greater  use of
Indian =hips

Shri P. B Puiel: It 15 said that they
would transport 10 per cent yn Indian
ships. [ want 1o know why more than
80 per eent or 50 per cent is not being
transported in Indian  ships. 1s it
bLecause we have not sufficient ships®

Shri Lal Bahadur Shastri: That is
correct. Our tonnage 15 very short
Secondly. we have not got all types
of -hips  because cargo has fo be
catr.ed an special types of ships. That
is also another difficulty which comes
In the way

Mr. Speaker: The Question Hour is
over
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SsorTt NoOTICE QUESTION
Prize Bounds

+
Shri A. M. Tarlq:
8hri Ragbunath Singh:
8.N.Q. | 8hri Yajpayee:
No. 12. { Shri D. C. Sharma:
Shrl Madhusudan Rao:
LBIlri Hem Raj:

Will the Minister of Finance be
pleased to state:

(a) whether prize bonds distributed
by the Government of India were
exhausted in most of the Post Offices
and other distribution centres on the
very day on which their distribution
had started:

(b) whether o large mumber of
people who wanted to purchase them
had returncd disnppointed: and

(e) if s0, what steps had buen taken
by Government to cnsure supply of
adequate number of prize bonds 1o
the various distribution centres?

The Minister of Finance (Shri
Morarjl Desal): (a) and (b). Duc to
unanticipated rush on the opening day,
stocks of Rs. 5 Prize Bonds were
reported to have fallen short at certain
selling offices,

) Arvangements have since been
made for the supply of additional
stacks from the Central Reserves and
four  printing additional supplies to
meet the likely future demands
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frar w7 for o w97 % wrEw At
w5 ARTE ¥ g W S R aw of
ryraa & fe & Py AmETz ® AW
I R &E 6 AW A 9 T &
AT vF FATT wqd w A ferr @
Y | T gy e L A T e
W faafaa & w1 Awamm s
areft 20
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Shri Vajpayee: May | know if the
hon Mimster 8 aware that these prile
bonds are being sold in the black
market in Delhi and they are not
available® If so, may 1 know if Gov-
erounent will consider the desirability
of limiting the number of prize bonds
tn he sold to a single person?

Shri Morarjl Desal: That culs at
the very root of the whole scheme If
W wan! large moneys to come out
of these prize bonds, then, there
should mot be any limit on it.  And,
that is why no iimit has been put on
it The black-marketing has come
because prople have no patience and
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they do not bothir  about black
marketing at all

An Hon. Member: Because the
Ministers have purchased many bonds.

Shri Morarji Desal: Therefore, this
has happened. That happened because
there was short supply. But, now,
there will be no short supply We
hed frst printed bonds worth Hs, 124
crores. We are now printing bonds
worth s 13} erores more  That
means this will go on. (Interruption).
I do not think this rush is going tn
lasi after two months,

Shri P. R. Patel: May | know the
value of the bonds sold till now?

Shri Morarjl Desal: 1t is difficult
fur me to say how much was sold all
over the country,

Shri D, C. Sharma: Governmeny s
prinuing bonds of various denomina-
tions

An Hon, Member: Only of 1wo
denominations

Shri D. C. Sharma: May | know
where the: “hoartage was acule so far
as these different denominutions are
concerned” May | also know whether
Government s going 1o take nole of
this shortage by printing the next
batch of these prize honds®

Shri Morarji Desai: | do nul know
whither there were shortages in other
par'  of India and where  But there
wes chottages in Dol copeenally
the 5 rupec bonds. Wi have now
supplied them with more 5 rupee
bonds. The preswnt sinck of bonds in
Delhi at the close of Tth April. 1w
Is 53,770 bonds of 5 rupecs and 0,837
bonds of rupecs 100 Therclare, there
1< no question of  there hemp oa
shortage.

Dr. Sushila Nayar: Tnere  are
reports from various districts in the
Punjab and UP and other States
that there is acutle shortage and peapl-
are nol getting any  bonds. Is the
Finance Ministry doing anything
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ahout supplying these bonds in all the
post offices in the country”

Shri Morarji Desai: As 1 said, that
is being done.  And. the hon. Member
i the  Chairman of the Advisory
Commitiee. | should get all the help
from her also on the subjert as 1o
where 1 should send them

Shri Marish Chandra Mathur: May
| know o the ot Momber 1s aware
that the rush is there because black
mooey 10 heing regulurised through
the purchise of these bonds? If it is
<6, hao the Minigier alsn  received
pertain suggestiong 0 this matter?

Shri Morarji Desai. Siv, it is posi-
«ible that some hidden money might
he coming up. 1 do not know whe-
ther that can be called black money
or white meney, Certainly, hidden
money might have come up; or it
might not have come WP 1 do not
know  what  other suggestions are
meant i this connection. 1 have not

revcived any.

Shri Tyagl: Are thuse bonds nego-
tighle? 1 the name of the purchaser
mentioned in the bond?

Shri Morarji Desal: They are
bearer bonds und they can be sold
at any time to  anybody: but they
cannot be cashed within 5 years.

Shri Tyagl: In that case 1 am afraid
the hon. Minister has under-cstimated
the need for the bonds 1t will have
to be printed, 1 think, in crores and
Crores.

shel Morarji Desai: Now, we have
made arrnngements to see that they
are printed.

Raja Mabendra Pratap: I think we
Jwuld  express  abhorrence At this
gambling spirit of our people.
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Shri Morarji Desai: They are being
sent to all post offices; they have been
sent. More stocks are also being sent
now.

shrl Vajpayee: Why is il not possi-
ble for Government to issue  these
prize bond: in the names of the per-
sons who come to purchase them?

Shri Morarji Desai: Then, they
ceuse to be bearer bonds,
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wydw oATanT) & gERiaenT %
gfen=g & =a1g Mg gifas fafee
thfrafor & firmag W 9@
qaraq AT ArATE ATa famar
oA ae@iad g wmar g fE
AT K1 A7 FH WAA, tL%e
F WA AF T ATE

D taries on Agriculture

*1349, Shri Pangarkar: Will the
Minister of Information and Broad-
casting be pleased 1o state whether
there is any scheme under considera-
tion of Government to produce docu-
mentaries on (i) improved methods of
cultivation and  (ii)  service co-
opuratives?

The Minister of Information and
Broadesyding  (Or Weska=): Tilms
Division has alrcady produced und
has under  production a number of
films on improved methods of culti-
vation and service co-operatives. A
statement of these films is placed on
the Table of the House. [See Appen-
dix III, annexure No. 58.)

Attention of hon. Member is drawn
to the faet that the Division produces
filme according to schemes or pro-
posais made by Ministrivs concerned
with the subject.

Expor{ of Manganese Ore to Japan

*1351. Shri Chintamoni Panigrahi:
Will the Minisler of Commerce and

Industry be pleased 1o state:

(a) whether any quantity of manga-
nese ore has been exported to Japan
from India after the visit of the Indian
official teamn to Japan in this connee-
tlon; and

(b) if so, what is the quantity

ihereof?

The Minister of Commerce (Bhri
Kanungo): /a) and (b} A Statc
Trading Corporation dewegativa whel
visited Japan in another connection
availed of the opportunity to estab-
lish  contacts with the principal
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importers of manganese ore in that
country. The export of manganese
arc 1o Japun from October to Decem-
Ter, 1930 was of the ardes of 33645

Lons,

Import of Zinc

*1354. Shri Tridib Kumar Chaudhurl:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether  Government have
decided o wapoct 10000 fea. of Zu.
in the months of January, February
and March this ycar in order to
reliow e the present shortage of the
metal in the countiry;

(b) what has become of the Zinc
shipments  from the Soviet Union
against orders placed by the State
Trading Corporation;

(e) whether the said decision to
import 10,000 tons of the metal
includes the quantity to be imported
from the Soviet Union;

W R et whkan ot vources Gove
crnment have in mind;
Cop whete B0 faet thay Moo

British Metal Corporation and Metal
Distributors will handle these new
imports from non-Hussian sources and
not the State Trading Corporation;
and

if) if so, the reasons therefor?

The Minister of Industry (Shrl
Manubhal Shah): (a) to (). A state-
ment  is Iaid on the Table of the
House, [Ser Appendix III, annexure
No. 58.]

Sale of Bcooters

*1355. Shrl A. M, Tariq: WliI ‘.he
Minister of C rce and 1 y
be pleased to state:

(a) whether it s & fmct  that a
Scooter when refused delivery by one
of the antending  purchasers . gold
by the disiributor at higher rates in the
bilack market and is not offered ta the
next persomoin the sl oof ademlin
purchaser< maintained hy the A grje
hutors in New Delhi;
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tb) if so, the reasons therefor;

() what safeguards have been
provided to ensure that the Scooters
are strictly distributed in accordance
with the list maintained by the distri-
butors; and

1d) whether the list of intending
priciay roomainiained by the  distri-
butors and the distribution of Scooters
received is displaved by the distri-
butors?

The Minister of Indusiry (Shri
Manubhai Shah): (a) to (d). A state-
ment is laid on  the Table of the
Sahha

STATEMENT

Government s not currently exer-
cising any legal control over the dis-
tribution and sale of scooters in the
country. It may, however, be pointed
out that the manufacturers of scooters,
have, at the instance of Government,
issucd instructions to their dealers
that they should maintain & register
of orders booked and make deliveries
strictly in the order of priority. Gov-
ernment have no reason o believe
that these instructions are being dis-
regarded by the dealers. However.
the situmtion is being watched closely
To relicve U shortage of scoolers in
the country, Governmeni have tauken
severnl steps, including  release  of
additional foreign exchange for the
import of components and raw mate-
rials with the result that the produc-
tion of scooters has increased to 915
Nos, during March, 1960 as against
330 per month on the average during
1050 Tn additian motkar  firm
licensed  for  the  manufacture  of
scaolers. with monthly installed capa-
ctv of 500 15 exneclted to go into
productlon i May, "

"R st sn wr fagfe

*p3ve W wew wEa oW
gfweg mat vetw ol vy T
tete & warcifes Ter wway Ve &
amt:mﬁnmid’rwﬁﬁ
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¥ g ¥ gAw fgan fam g w
T vec-Boe T wAATRl TW af1
fast Aqre F97 arz 1 weAEl & fiaa
Trwrr 7 #ArEta 2 A R T wroamd
frzent i1 wrara at ma ArAr wEfaee
T & gEAT A AT (7 T
aqr aeaf w AR wEAN

Heavy Structural Works

*1360. Shri Jinachandran: Will thc
Minister of Commerce and Industry
be pleased to rufer to the repiy given
to Starred Question No. 289 on the
22nd February, 1860, and state:

(a) whoether Government have since
completed  studies  and  nugotiations
regarding establishment of the Heavy
Plate and Vesscls Shop, the Heavy
Structural  Shop and  the Heavy
Machine Tools Plant;

(by whether the locations of Lhese
planty hsve bueen linadiy decided; and

(et if so, what are they?

The Minister of Industry (Shri
Manubbal Shah): A statement ¢ laid
on the Table of the House

BTATEMENT

(@) As alrady stated i reply o
Srarred Question No 289 on the ?2nd
February, 1980, the project reports on
the Heavy Structural Fabricating
Works and the Heavy Plate and Vessel
Works prepared by Ms W. 8 Atkins
and Partners of UK. have boen
received and are still under examina-
tion by the Government.
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As  regards the Heavy Machine
Tools Project, which is to be establigh-
ed by ulilising a portion of the credit
of Rs. 23'1 crores offered by the Gov-
ernment of the Czechoslovak Republic,
for which an sgreement was entercd
into hetween the Government of India
and the- Government of the Czecho-
slovak Hepublic on 24th November,
1959, technical delails are being work-
el Gul in vonsultison with the Czech
experts,  Copies of the Agreement are
uvailable in the Parliament Library.

A committer  of Indian technical
experts has bren constituted to advise
the Government in their discussions
with the Czech experts.

th) Not vet, Sir.

te) Docs not arise

Indian in Transval

“1361. Shri Raghunath Singh: Will
the Prime Minlster be pleased to state
whether it is & fact that the whole
Indian population of the town Rusten-
burg, in the Transval, has been ordered
1o quit their homes and shops, who
conslitute & per cent. population of
the 1own and were living 30 vears
before the town was founded?

The Parllamentary Secretary to the
Minister of Fxternal Affairs (Shri
Sadath All Kban): Yes, Sir. As
result of the declarution of the Indian
locations 1n Rustenburg as Group
Arvas for the Whites by & notification
in the Union Government Gazette
dawedd wiv beww January, 1960, about
1,000 pur-ons of Indian origin will have
to move to a location carmarked for
them within the next two to five wears.

Trespassing by Pakistanis in
Murshidabad

*1366, Dr. Samantsinhar: Will the
Prime Minister be pleased to state.

(a) whether it is & fact that a
numhb:r of Pakistani armed men tres-
passed into Indian territory on the
15th March, 1960 and kidnapped five
Ashermen from the river Padma n
Murshidabad:
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thy if so, what action have Govern.
ment taken in the matt-r; and

te) whether  these fishermen have
been releas:d by now?

The Parliamentary Sccretary to the
Minister of Extermal Affairs (Shri
J. N. Hazarka): 1a) Yes, Sir

(b) and (¢). The Simte Govern-
ment have brought the incident to the
notice of the Government of East
Pakistan and have requested them
for the immediate release of the kid-
nuppied persons and an enquiry into
the incident. We  have not heard
whether  the  persons  have been
released so far. The matter was also
due to b raised at the Chief Secre-
taries' Conference which met in Dacea
last woeek,

Manufaciure of Radlo Sets

1865. Shri Madhusudan Rao: W.
the Minisier of Commerce and Indus-
try be pleased to refer o the reply
Riven 1o Unstarred Question No.o 321
of the 22nd Februsry, 1990 and state:

(@) whether the Commitlee uppoint-
ed by Government in connection with
the manufacture of cheap radio sets
has since submitted its report; and

thy af so. the salhient fewiuies  of
the e recommendatione?

The Minister of Industry (Shrl
Manubhai Shah): (a) and th), The
Committee  has  made  some recom-
mendations. Prelimanary work e
belng taken up in the mecantime to
prepare specifications of cheap radio
sels in consultation with the Ail India
Radio und the Nutional Physicsl
Laboratory for medium and  shori-
wave valye tvpe  receivers and mlmo
for transistorised radio sets,

Indian Labourrrs in Ceylon

1866, Shri D. C. Sharma: Wil the
Prime Minister he pleased 1o siale’

ta) the number of Indian nationals
sngaged as plantation labourers in
Cevlon; and
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ib) the service conditions of these
Indian natiomals?

The Prime Minister and Minister
of External Affalrs (Shri Jawaharlal
Nehrud: (a) As on 31st December,
1958, 4,43547 labourers of Indian
origin were working on plantations in
Ceylon.  None of them has regis-
tered as an Indian citizen and as far
i li kuown to the Governinent of
India, no Indian national is working
ag o plantation labourcr in Ceylom.

(b) The service conditions of all
plantation labour an Ceyloa, whether
or uot of Indian origin, ure governed
by legislution passed by the Ceylon
Government from time to time.

Lubour Co-operatives in Delhd
1867. Shri D. C. Sharma: Will the

Minister of Works, Housing and Sup-
ply be pleased to siate:

ta) the mnumber of Labour Co-
operative Socicties rogistered so far
in the Union Territory of Delhi; and

(b} how many of them woere award-
c¢d minor works of construclion by
the CPW.D. without calling for
tenders?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a)
Twenty-one

by Two.
weqoan Ay, fael

=te. W wey v o ga7 freber,
wTaTE WY ¢ HWTH AN 97 AT #T §T
37 fe

(%) 7t frady B wegrm aw
AT AaT) § AT @R @
afa & drew WA (AN-wEaT) "
T W owET TEAT R

(m) wfy o1 AT g 3 T NN

(m) %a1 @z na & f§ oA ad
wrrfy @ ot oo & Frnfeor &1 99
T WY w1 AEF TR
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(7) 71 7757 1 fafeq & f
TzeAt wfom 3 faafaat &1 AT ¥ fag
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(%) bz 21 A1 AT g7 AR
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541 777 1 F91 17 7T KA AW {
o o &t T Ay, ity o e
#1 wrf fafaa formrar s adr g€ o
W RO A W AT AT FATT FW TR
& ma wire fawet wfam & Zfear o
T A A T g Afae 9 agw
ATAT B | WA ATHT AW, IJIL ET FfAAr
7 T7q aw Am fawdr qfom 8§ wa
s Teifa & agam qv ke
TES R AH & HWI W AT W
A ¥ gema faarmee §

Assault on Indian Student

J Shri Ram Krishan Gupta:

1869-5 Shrl A. M. Tariq:

Will the Prime Minister be pleased
to refer to the reply given to Un-

starred  Question No. 448 dated the
24th November, 1958 and state:

(a) whether Government Investiga-
tion from the London Local Pollce
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with regard to the assault on an Indian
Student has been completed: and

(b if =0, the result thereef?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): (a) and (b). Shri Gautam
was reguested by the London Police
10 help them in identifying the assail-
ant. Accordingly Shri Gautam kept
watch on a4 number of occasions and
at differing times, but had no success
mn meeting or identifyving the assailant.
The London Police have not, there-
fore, been able to proceed further In
the matter. Shri Gautam also does
not wish to pursuc the malter any
more and has decided 1o treat the
mutter as closed for the time being.

Pharmaceutical Plant

1870. Shri Ram Krishan Gupta: Will
the Minister of Commerce and Indus-
try be pleased to refer to the reply
given {o Starred Question No. 370 on
the 27th November, 1059 and state:

(a) whether the terms of collabora-
tion for the sctting up of a pharma-
ceutical plant in India by Mesars.
Bengers have since herm approved by
Government; and

(b) if so, the details thercof?

The Minister of Indastry (Shrl
Manubhal Bhah): (a) Yes, Sir.

(b) Apart from thc participation to
the extent of 70 per wen! by Mis
Fisons Ltd. of UK., the principals of
M;s. Bengers Laboratorics Lid. of UK.,
in the capital of the Indisn firm, the
Indian firm will rermburse the firm in
UK., the actual cost incurred by the
latter up to an amount not exceeding
Rs. 1 lakh in cach year towards the
provision of techmical serviev- covering
all aspects of the manufacture and
packing of Dextran BP and Iron
Deuxtran complex. This payment will
be restricted for & period of sevin
vears.

CHAITRA 19. 1882 (SAKA)
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Benzyl Alcohol

1871. Shri P. K. Deo: Will the Minis-
ter of Commerce and Industry be
pluased to state:

(a) the quantity of Benzy! Alcohol
imported into India in the years 1858-
59 and 1958-60 so far and the amount
of foreign exchange involved;

tb) how 1t s used in the country;

(e whether indigenous  production
of Benzyl Alcohol can he taken up
on a commercial scale as & result of
research carried out at the Regional
Rescarch Laboratory, Hydcrubad;

td) the Anances that will be requir-
ed to set up an industry for its pro-
duction; and

(¢) whether any application for
licence has been received for fts pro-
duction in the couniry or whether
Government want to produce il in the
Public Scctor”

The Minister of Industry (Shri
Manubhal Shah): A =tiatement is given
below:—

STATEMENT

(a) The import figure for 1958-80
and 1959-60 (upto April-Deccmber) in
respect of Benzyl Aleohol in  given
below.

Quantity  Vadue

(gallons Rs.
1958-99 . 5399 1,06,000

1959-60 . 972 76,000
tx;n'l-nu.)

ib) Benzvl Alcohol i« used in per-
fumery  industry and as a local
anasthetic

(c) and fd)  The Regional Hescarch
laboratory Hyderabad has not carried
out any research om the commercial
production of Benzyl Alcohol

It is estimated that tentatively He 8
lakhs will b required for an inte-
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graled project for the production
capacity of half a ton per day.

(e) M;s. Tata Chemical Lid,
Mithapur have be:n licenced under
the Industries (D & R) Act 1951 for
production of the Benzyl Alcohol.
There is no proposal for its produc-
tion in the Public sector.

Benzaldehyde

1872, Shri P. K. Deo: Will the
Minister of Commerce and Industry
be pleased 1o state:

(a) the quantity of Benzaldehyde
imported into India in the years 1058-
59 and 1959-60 so far and the amouni
of foreign exchange involved;

tb) how it is used in the country;

() whether indigenous manufac-
ture of Benzald:hyvde can be taken up
on a commercial seale as a result of
rescarch carricd out at the Regional
Research Laboratory, Hyderabad:

(d) the fimancis  that  will  be
required o set up an industry for s
production; and

t¢) whether any application for
licenes has been received for its pro-
duction in  the country or whether
Government want 1o produce it in the
Public Seetor?

The Minister of Industry (Shri
Manubhal Shah): (a) to (e). The
statistics of imports of Benzaldehyde
during 1058.59 and 1950-80 (April—
December) are furnished below:

APRIL 8, 1960

Value in ‘ooc’ of Rs,
Qy. in cwis.

1958-5p Q. 0

(\:". 16
1959-60 . o
April-Dyec. Lol

Benzaldehyde i= used for dyes, per-
fumes, drugs, and as a re-agent for
alkaloids. The Regional Rescarch
Laboratory Hvderabad, has not carried
out any research on the manufacture
of Benzaldehvde on rormmercial scale
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as such. Howuvver, Benzaldehyde is
produced from Benzyl Chloride as an
intermediate, which can be produced
from the same plant as for the manu-
facture of Benzyl Chloride by the
chlorination of toulene, on which the
Regional Research Laboratory had
completed ils rescarch,

It is estimated that tentatively Rs. #
lakhs will be required to set up an
integrated project.

No application for licence under the
Industries (Development & Regula-
tion) Act 1951 for the manufaciure nf
Benzaldehyde has been received Tt
is proposed to manufacture it in the
Basic Orvganic Chemicals and Inter-
mediates plant 1o be et up in the
Public Sector.

Sodium Benzoa'e

1873. Shri P. K. Den: Will the
Minister of Commerce and Industry
be pleased to state:

ta) the quanuty of Sodium Benzoat.
mmported into India in the ycar-
1958-50 and 1959-60 so far and ths
amount of foreign exchange involved;

(b how it iz wsed in the vountry,

te) whether indigenous  production
of Sodium Benzoate can be taken up
on a commercial scale asx a result of
research carried out at the Regiona!
Research Laboratory, Hyderabad.

id) the Anances thay will be requir:
ed to sct up an Industry for its pro-
duction: and

(e) whether any application for
licence has been rececived for ils pro-
duction in the country or whether
Government want to produce it in the
Public Sector®

The Minister of Industry (Shri
Manubhai Shah): (a) te (e). The
slaustics  of imports of Sodium
Benzoate during 1958-59 and 1959-60
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(April—Decemnber) are  furnished
below:

value in ‘000’ of Rs.

Quantiry in cwts.

1ysB-50 . 479

4 o

19 A 468

Apri?-li‘;c, V. 92

Sodium Benzoate is extensively used
as A preservative in foods, pharma-
ceutical preparations and cosmeties.

The Regional Research Laboratory,
Hyderabad hos not carried out any
rescarch on the manufacture of
Sodium Benzoate a: such. However,
Sodium Benzoate and Benzoic Acid
«un be manufactured from Benzotri-
chloride.  The total cost for an inte-
gruted project will tentatively work
out to Re 8 lakhs for half ton per day
capacity

No application for licence under the
Indusiries  (Development & Hegula-
ton) Act, 1961 for the wnanufacturc
of this item has be n received nor is
there any proposal for its manufac-
ture in the Publie Secto-

Sambhar Bitterns

1874, Shri P, K. Deo: Will the
Minisicr of Commerce and Indastry
be pleased 1o state

ta) whether process  for econumic
utilisation of Sambhar Bitterns can be
taken up on a commercial scale as a
result of research carried out at the
Central Salt Rescarch Institute, Bhav-
nagur:

ik the finances that will b requir-
il to set up an Industry.

voi whether any  application for
hwener ha: been received for setling
up this industry in the country or
whether Government want 1o under-
take it in the Public Sector:

idr whether it will result in saving
of foreign cxchange; and

CHAITRA 18, 1882 (SAKA)
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(e} if so, how much?

The Minister of Industry (Shri
Manubhai Shah): (a) The process
suggested by the Central Salt Research
Institute for utilisation of Sambhar
bitterns has been tried on a amall pilot
plant. The utilisation of the process
on a commercial scale is yet to be
determined.

(b) For the establishment of a
washing-cum-sodium sulphate recovery
plant, it is estimated that a sum of
Rs. 85 lakhs (non-recurring) and
Rs. 10 lakhs per annum (recurring)
will be required

(¢) Mo application for licence has
been received. As the Sambhar Salt
Source Is worked by the Hindustan
Salt Co. Ltd.; a wholly Central Gov-
ernment-owned Industrial Undertak-
ing. the recovery of byproducts of salt
from the salt bitterns at this source
will be undertaken in the Public
Sector.

(d) and (e). The installation of a
whshery-cum-codium sulphate reciivery
plant will result in saving of forcign
exchange estimated at sbout Rs. 20
lakhs per annum

Manufariure of Rigid Filters

1815. Shel P. K. Deo: Will the
Minisier of © ree and 1§ .4
be pleased to state:

(@) whether producrtion of  Magid
Filters can be taken up on & commer-
cial  ceale as a resull of Research
carried out at the Nutional Choemiral
Laboratory, Poona,

thy the finunces  that  will  be
required to <t up an industry; and

fe) whether  any application for
licence has been reccived for it pro-
duction in  *he  country or whethor
Goverrment want to produce @t n the
Publir Sector”

The Minister of Industry (Shri
Manubhai Shah): fay Yen, Sir

(b) About Hs 55000 per unit for
the manufacture of 300.000 running
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fe.t of porous rigid filiers (required
for tube wells) per annum.

(¢) Neither any application  for
licence for its manufacture has been
received nor is there any proposal at
present 1o set up any such factory in
the public sector.

Bezo!richloride

1876, Shri P. K. Deo: Will the
Mmnister of Commeree and Industry
be pleased to state:

ta) the guantity of Bezotrichloride
imported into India in"the years 1958-
59 and 1%59-60 so far and the amount
of foreign exchange involved:

(b) how it is used in the country;

(e) whoether indigenous produclion
of Bezotrichloride can be taken up on
a commercial scale as a result of
restarch carried ouwt at the Regional
Research Laboratory, Hydoerabad,

(d) the finances that  will be
required Lo get up an indusiry for its
production; and

(¢) whether  any  application  for
licence has been received for its pro-
duction in  the country or whether
Joverninent wan! lo produce it in the
Public Sector?

The Minisier of Industry (Shri
Manubhal Shah): A statement iz lald
on the Tahle

STATEMENT

ta) Bezotrichloride does not figure
as a separate item in the Statistics of
Forcign  Trade of India. As such
import figures for this article are not
available.

(b} Bezotrichloride is an inter-
muediate in the production of Anilin
Dyes, and is generally used as a dye
intermediate and as an intcrmediate
for the production of some synthetic
organic chemicals

te) and (d). No research has been
carried out by the Regional Rcsearch
Laboratory, Hyderabad on the pro-
duction of Bezotrichloride. 1t can,

APRIL 8, 1960
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however, be taken up on an inte-
grated project along with the produc-
tion of other chlorides, such as Benzy!
Chloride, Benzal Chloride etc., fine
chemicals and perfumcry materials,
such as phrmylacetic acid and phenyl-
acetamide amide, henzyl  acetate,
Benzaldehyde Benzyl Benzoate, ete

It 15 estimated the plant and equip-
ment for an integrated project will
be about Hs. ¥ lakhs for a capaciiy
of } ton per dav.

(&) No application for lhicence undet
the Industries (Development & Regu-
lation) Act, 1851 has so far been
received for setting up the industry
in the private sn~rtor, Bezotrichloride
has been included in the scheme for
the manufacture of orgamie chemicals
and intermudiates proposcd to  be
implemented in the public sector.

Manufacture of X-Ray Equipment

[ Shri S. C. Samanta:
1877.{ Shri Subodh Hansda:
Shrl R. C, Majhi:

Will the Minister of Commerce and
Industry be pleased Lo slate:

ta) whether the scheme put forward
by M/s. Radon House, Calcutta for
the manufacture of X-Ray equipment
was approved by Gowvernmunt:

by if so, how far the company has
proceeded;

t¢) whether the company has pas!
vxparience;

(d) what would be the cost of the
scheme; and

(e) how much grant and loan will
be given by the Central Government?

The Minister of Industry (Shri
Manubhal Shah): (a) Yes, Sir.

tby A licence under the Industries
(Development and Hegulaution) Act.
1951 for the manufacture of X-Ray
Equipments of a value of Rs. 30 lakhs
per annum was granted to M/s. Radon
House. Calcutta in May, 1050 They
registcred the Company in November,
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1859, The Company have stated that
they are in possession of the plant
and machinery required for the manu-
facture of the X-Ray Equipments and
they arv constructing additional build-
ings

tel Yes, us a small =cale manu-
facturer.

td) An expenditure of Rs. 4 lakhs
onn plant and machinery alone is
envisaged in the scheme, out of which
imports will b to the extent of Rs. 3
lakhs.

fet There is no proposal 1o pive
grant or loan to the firm by the
Central Governmont,

Vucancles Notified in Bombay State

187R. Shri Pangarkar: Wil the
Minister of Labour and Employment
be pleased to state:

(a) the tolal number of vacancics
notified in public and private sectors
of industries during the year 1950-80
1n Bombay State; and

(b) the number of textile mills
closed down in Bombay during this
period?

The Depuly Minister of Labour
(Shri Abid All): (a) Number of vacan-
cies notified to Employment Exchanges
during April 1959 to February 1960:

Publie Sector 52,503
Private Seclor 5,205
57,888

(b) Three cotton textile faclories
employing more than 100 persons
closed down during the period from
April 1958 to January 1960. Two of
these were however restarted.

Coal Mine Accidents

1879. Shri Kallka Siagh: Will the
Minister of Labour and Employment
be pleased to state:

(a) the number of coal miners
killed, drowned and injured in coal
mine accidents during ‘he vea:s 1956-

CHAITRA 19, 1882 (SAKA)
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57, 1057-58, 1658-58 and in 1959-60
stating the number, name of  coal
mine and the dates of accidents
svparately.

(b) what precautions have been
taken to avoid similar accidents in
future;

(¢) whether Government have
studied the latest muine safely devices
developed for safety in Mines Rescarch
Establishment at  Sheffield, Fngland,
which include & metre for measuring
the amount of explosive methane gas
in the pit and a newstyle mines reseue
hreathing apparatus, and

(d) if so, whether they are being
introduced m Indian coal mines?

The Deputy Minister of Labour
(Shri Abld All): (u) This information
is published in the Annual Reports of
the Chief Inspector of Mines

(b) Continuous efforts are made by
the Mines Inspectorale 1o minimise
risk from accidents by implementing
the provisions of the Mines Act, 1952,

() and idy. The Mines Inspectorate
15 in touch with the Safely in Mines
Research Establishment, UK., regard-
ing the methanometer, which has not
yet becn produced commercially. It
has already obtained methanometers
of other types, which are, more or
less, of similar utility, for use of
officers.

A rescue breathing apparatus pro
viding for cool inspired air is under
trial in UK. The question of its
introduction in India dos not arisc at
present.
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Radio Rural Forums In Punjab

1883. Shri Hem Raj: Will the Mirus-
ter of Information and Broadcastimg
be pleased to statc:

(a) the number of radic rural
forums formed in the Community
Development Blocks for the benefit of
the agriculturists in Punjab, district-
wise: and

(b) whether any assessment has
been made as lo how far they have
proved useful to the agriculturists in
their agricultural operations?

The Minister of Information and
Broadcasting (Dr. B. V., Keskar): (a)
A statemen! s laid on  the  Table.
| See Appendix I, annexure Noo 695

(b The State Tublicity Co-urdina-
tion Committee appointed by the
Punjab Government for assessment,
co-ordination and advice on the fune-
tioming of radio rural forum scheme
in Punjab made some assessment in
seleeted forums atl the initial  stage
and was satisfled with the potentia-
lities of the scheme for the benefit of
the agriculturists  Report  received
by Jullundur Station from the forums
and other rural listeners also reveal
tha: the programme iz proving bLene-
ficia! to agriculturists

Common Tea

1884, Shri B. Das Gupia:

| Shri Aurobinds Ghoral:
Will the Minister of Commerce and

Industry b pleased to sinte:

ia) the percentogy of ‘comsmon tea’
in the total output of tra in the coun-
try:
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(b) whether common tea is facing
strong competition in the world
market; and

(c) if so, the steps taken for ils
publicity with special refrrence to
Egypt and Australia?

The Minister of Commerce (Bhri
Kanango): (a) No separate figures of
production of common teas are avail-
able because it has not so far been
possible o define ¢ommon tea in
Procise terms.  The industry has, how-
evor, mssessed variously the quantity
af so-ralled common teas as 50 per
cent. to 80 per cent. of the total pro-
duction.

(b) Yes, Bir,

(c) In addition to the general pro-
motional measures such as participa-
tion In Tea Councils, foreign exhibi-
tions, presentation of gift teas etc. the
following steps have been taken to
improve the competitive ability of
Indian tea in world markets:—

(i) Public Relations Units have
be:n established in Egypt and
Australia. Two officers of the
Tea Board have been deputed
to work in Sydney and Cairo,
reapectively.

(i) lssue of export licences of
dust teas to all destinations
without a quota entillement

CHAITRA 19, 1882 (SAKA)
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(iii) The ratey of expart duty and
excise duty have been
reduced. Teas from the com-
mon tea producing areas pay
the lowest rate of excise duty
viz. 2 nP. per Ib.

(iv) Grant of transport and ferti-
liser subsidies to tea gurdens
in Tripura and Cachar which
are generally known as com-
mon ten producing aress.

Fertilisers for Tea Gardens

1885 Shri B. Das Gupla:
"\ Shri Aurobindo Ghosal:

Will the Minister of Commerce and
Indastry be pleased to state:

(a) whether the tes-gardens mre
supplied with fertilisers;

(b) if so. the type of fertilisers;

(c) the total
1968-50; and

(d) st what price?

The Minister of Commerce (Shri
Kanongo): (a) Yes, Sir,

ib) to (d). The following quant-
ties of different typ~y of fertilisers
were supplied to the tea gardens In
1858-59 at the prices given against
each:—

quantity supplied n

North South Hate per ton
Eant India
India
(ron) frosm -
Sulphate «f Ammonia 172%0  Kon-c Re g22/- Ireight paid to 1ail head
destination
Ammonium sulplate Nitrate 2,000 £.083 2¢ Ha geoi- ex podown,
Tlrea 2,000 1912-5 Ry 740'. ex godown,
Calcium Amimonium Nirate Nil 2,115 Mol known
:vr Aixrures R w
uperphosphare 3 T wo2nsl- on gambiwn
" (Rock Phas-

Muriate ~f Forash

Sulphate of Potash .

2,500

pate)

3,500 Notknown K 14¢ - ex godown

Not Rs. 4Ro/- cx godown,
known.

119 A1) LSD-:S_
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Accreditation Facilities for
Correspondents

1886, Shri 5. L. Saksena: Will the
Minister of Information and Broad-
oasting be pleased to state:

(a) the number of applications
rece.v d by the Principal Information
Offcer for the grant of accreditation
facilities for Indian and foreign news-
papers between 1st of June 1958 and
31st of Japuary, 1958, mentioning the
names of *he newspapers seeking such
facilities;

(b} what action, If any, was taken
in respect of each of these applications
al th meetings of the Central Press
Accred tation Committee held during
this period;

(c) the number of applications
which were not put up for considera-
tion of the Central Press Accredita-
tion Committ ¢ during this period;
and

td) the reasoms therofor?

The Minister of Information and
Breadcasilng (Dr, Keskar): (a) and
(b), A stwtement s laid on the Tuhle
[See Appendix 111, annexure No, 61]

(c) and (d). Applications men-
tivned o' sevinl Nos, 26, 27 and 28 of
the statement, were reeeived during
D cember 1958, The next mecting of
the Central Press Acereditation Com-
mittee was held on Fehruary, 4, 1959
when they were considered.

Accreditation of Press Correspondents

1887. Shri S. L. Saksena: Wil the
Minister of Information and Broad-
casting be pleased to state:

(a) the number of persons granted
acer dita‘ion by the Central Press
Accreditation Committee for the five
English Daily newspapers of Delhi,
group-wise, and the nimmber of persons
on the list of Accredited Press Corres-
pondenta who do not represent any
NeW AT 0r NCWs AECNCY:

(b) the basis of the grant of acere-
ditation facilitie; to more than  one
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correspondent for a single newspaper

and for persons represeniing no news-
papers or news agencics; and

(c) the press facilities which these
accredited press correspondents are
entilled to?

The Mnister of Information and
Broadcasting (Dr. Keskar): (a} A
statement is laid on the Table. [See
Appendix III, annexure No. 62).

(b) Under Rule & of th» Rules for
accreditation of correspondents, in
determining the number of accredited
correspondents for a newspap'r or
agency, the character and volume of
coverage required and the serviee
limiiations of th- Press Information
Bureau is to be taken into account,

In connection with the apnlication
of Rule 6, the Cen'ral Preas A:credita-
tion Committce have adopted the
following convention:—

“In dealing with r quusts for wddi-
tional accreditation  beyond
the limit of one par newspap T
including a newspaper pub-
lished  from more than one
cenire or a newspaper group,
the following: faciors will be
taken into conideration:

(i) the charncter of voverape
required in terms of sub-
jeets up to a maximum aof
threo, and

thr whers s group counsiste  of
aewpapers  published  in
different language, an addi-
tional correspondent in res-
pect  of each additional
language dep: nding wupon
the circulation and standing
of the language wdition.'”

“In dealing with such applicat:ons
1 is open to the Commu'tee
to ask for information regard-
ing the bhackground and
exp rience of a correspondent
in the subjects for which
addii.onal  acoreditation s
heing sought  Such additional
accreditation would be recom-
mended only for those who
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are staff correspondents of
the newspaper.™

"Additional accreditation may be
given to a local mewspaper
for its Chief Reporter or one
of the senior Reporters solely
for the purpose of following
up Delhi news at the Govern-
ment of India headquarters.”

As regards the grant of accreditation
to journalists representing @ news-
papurs or a news-agencies, the Com-
mittee have adopted  the  following
econvention:

“Accreditation mav be cxtended
as an exceptional measurc, on
application to journalists of
long and distinguished ser-
vice who mav be contributing
special articles to a number
of papers regularly though
not attached to any mnews-
pap r. It iz recognised that
such casea are exceptional.”

tc) The facilities normally availabie
to acercdivvd  Press  Coarrespondents
are given in th- statement laid on the
Tahle [8er Appendix TTIL sannexure
No. 82}

Centrul Press  Accreditation  Com-
mittee

1888, Shri 8, L. Saksena: Will the
Minister of Information and Broad.
easting be pleased to state:

(n) when and where were meetings
of the Central Press  Acereditation
Committer held between the st of
June, 1858 and 31st of December,
1950; and

(b) whether gt 1. a fact that no
agenda are preparcd and circulated
to members of the Central Press Ac-
ereditation Commitlee before  the
mee'ings and nn regular records of
the proceedings are maintained?

The Minister of Information and
Broadcasiing (Dr. Keskar): (a) Meet-
inge ~f the Central Press Arcredita-
tion Committee were held in the Press
Information Bureau, Akashwani
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Bhawan, Parliament Strest, New
Delhi. On only one occasion, im July
1858, the meeting had to be arranged
visewhere on account of frequent glee-
tricity  breakdowns in  Akashwami

Bhawan.

(b) No, Sir. An agenda is prepared
and circulated for the meetings and
there Is a formal record of the recom-
mendations of the Committee which is
also circulated to members.

Applications for Accreditation

1888 Shri §. L. Saksena: Will the
Minister of Information amd Bread-
casting be pleased lo clate:

(a) whether the Rules for Accredi-
tatton of Press Correspondents give
any authority to the Principal Infor-
ma'ion Ofieer to withhold the appli-
cations of press correspondents seek
ing acereditution from  meetings of
the Centrul Press Accreditation Com-
mittee of his own accord, even though
the npplications  might be in  full
accord with the Rules;

th) if «u, whut are those Rules;

(e whether the Principal Informa-
tion Officer withheld any such appli-
cation secking acereditalion between
the 15t June 1958 and 31st January,

19859;
() if o, on wha! prounds;

(¢) whether the Central Prexs Ac
eredtaticn Commi‘ter hns taken any
action againgt *he Principal Informn.
tion OMeer for thue witholding  such
applications;

(fy if «o. what; and

(g) if not, the reasons therefor?

Th~ Minister of Information a4
Broadcasting (Dr. Keskar): (a) and
{by. Under ‘he rules, an application
for acered *at'on *hou'd he made by
the editor of the newspaper or agency
coneerned o the Principal Informa-
tion OFrer of the Government of
Indin, New Dwlhi Full detalls about
the profsssiona! cxperience of the cor-
respondent are ta he furnithed with
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thé application. The Principal Infor-
mation Officer hag to refer the appli-
cation tn the Central Press Accredi-
tation Commitltee for their advice. The
Commitiry require information about
the perindicity and regularity of publi-
eation of the newspaper and circula-
tion and in the case of the corres-
pondent, his status in relation tp the
newspaper and information about his
experience and standing. Where this
information has to be collected, the
cass are reported to the Committes
after the duts has been oblained

(e} No, Sir.
td) o (g). Do not arise,

Accreditation  Facllities for Corres-
pondents

1890. Shri S. L. Saksena: Will the
Minister of Information and Broad-
casting be pleased to state: |

ta) whether the rules for the accre-
ditation of press correspondents give
any right 'o the Principal Informa-
tion Officer to grant provisional ac-
creditation facilities to any Corres-
pondueniy:

(b' whether the Principal Informa-
tion OMcer has gran‘ed such provi-
slonal acereditation facilities 1o any
persons between 1st June, 1958 and
3151 December, 1959

fey if go, the names of the mews-
papers and the correspondents granted
such previsional acereditation:

(d" whether the Principal Informa-
tlon O ep has refused to grant such
provisienal acereditation 1o any appli-
can!. for the same; and

() if so, on what grounds?

The Minister of Information and
Broadcasting (Dr, Keskar): (a) In
conn-ction with Rule 13 of the Rules
tur Acvreditation  of Correspondents
the Cen'ral Press Accreditation Com-
mittes have laid down that:

“1f hoth the newspaper  and cor-
Tt . qualify, the Principal In-
foime 0 OfMeer may:

APRIL 8, 1960
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(i) accept accreditation of a cor-
respondent provisionally pending next
meeting of the Committee;

(ii) accept substitution of an ac-
credited correspondent, for a tema-
porary period; and

(iil) accept accreditation finally in
cascs in which a newspaper has been
represented by an accredited corres-
pondent and the proposed correspon-
dent has been accredited for another-
paper; provided that cases under No.
(i) and (iii) will be reported to the
Committee at the next meeting.”

ib) Yes, Sir, on request.

(e) A sltatement showing names of
correspondents to whom provisional
accreditation was granted by the
Principal Information Officer during
the period Junc 1, 1958 to December
81, 1950 is laid on the Table [Ser
Appendix III, annexure No. 63]

td) No sir, if the request fulfils the
condition mentioned above for pro-
visional accreditation

(¢) Does not arise

Rules fur Acceditation of Corres.-
pondents for Forelgn Newspapers

1891, Shri 8. L Saksena: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether the rules in regard to
the acereditation of correspondents
for forcign newspapers have recently
been changed;

ib) if g0, whether a copy of these
rules will be laid on the Table;

ic) when were these rules chang-
vd; and

id? who deal: with this gqueston
now, and why?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) to (d).
The rules relating to accreditation of
corresnondents representing News-
papers Press mgencies  both  Indian
and foreien., were revised by  the
Central Pres:  Accreditation Com-
mittee in 1956 in the light of the re-
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commendations of the Press Commis-
sion. The C ittee  rect ded
that the same rules, as apply to ac-
creditation of Indian correspondents,
might apply to foreign correspondents,
subject to such relaxation as may be
reasonable in regard to matters like
residence in Delhi, etc. A copy of the
rules was laid on the Table of the
Lok Sabha op May 14, 1857.

The External Publicity Division
of the Ministry of External Affairs
are now responsible for providing
press facilities to foreign correspon-
dents. The cases of forcign corres-
pondents are recommended by the
Ministry of External Affairs whose
representative also attends the mect-
ings of the Central Press Accredita-
tion Committee.

Facilities for Government Servants In
Dandakaranya

1892, Shri Sanganna: Will the Minis-
wr of Rehabllitation and Minority
Affairs be pleased to state:

tar whether Government ale aware
that the Class IIT and Class IV Gov-
ernmuent servants  working  in the
Dandakaranva Projects area of
Koraput District (Orissa) and Bastar
({Madhyn Prudesh) are  not
provided with housing, medical and
resreation facilitics; and

thy if 8o, the action taken by Gov-
ernment in the matter®

The Minister of Rehabilitation and
Mianrity Affales (Shri Mehr Chand
Khanna): (a) and (b) No. Perma-
nent or semi-permanent acconunoda-
tloy i¢ provided as far as possible. In
otk + eises tented sccommodation s
provided pending availability of per-
manent or sem:-permancn! accommo-
dation. In both cases no rent is
charged

Medical facilitics are available for
all.

Employees are encouraged 1o start
recreation and sports clubs for which
purpose suitable grants will be given

CHAITRA 19, 1882 (SAKA)
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Evening Classes for Werkers

1883. Shri V. Eacharam: Will ‘the
Minister of Labour and Empleymemt
be pleased to state:

ta) the various schemes started for
industrial workers in  the evening
classes conducted for them;

tb) how many such classes are run-
ning at present; and

(e) the industries selecud for this?

The Deputy Minkster of Labour
(Shri Abld All): (a) It provides for
the improvement of the theoretical
knowledge of the trades pursued by
industrinl workers by arranging cven:
ing classes for them. These are  held
either n technical  insthnations or
within the fartory premises

ih) 8 Evening Classcs

t¢) Electrical Enginecring. Mechu-
mica! Engineering and  Textile -
dusiries.  Also Draughtsmen (Civil
and Michaneal) for vuariow  Indus-
tries

C.PW.D,

1884 Shei A M Tarig: Will  the
Minwster of Works, Housing and Sup
ply be pleased to lay o copy of the
Rules notified 1ast in the Guzetie of
Indin for the promotion of Clag. 1)
Oileers to Clavi 1 posts on the eng-
neecing side 1 the Cential Puboe
Workers Department and stale;

tap the cireumstances undes which
departures  have bwwn mad: from
these rules; and

iy the  upeto-dute
made in these rules?

amendments

The Minivter of Works, Howwing and
Bapply (Shri K. C. Reddy): (a) and
th) The rule< for appointments  and
prometions to Closs [ posts on the
Enginecring side (Civil & Elertrical)
in the CPW.D. were published last
in the Gazette as Notification No.
3372-F'54. dated the 21st May 1854
(SRO. No. 1841) for Central Engi-
neering Serviee Clase [, and Notifi.
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cation' No. 3370-E{54, dated the 21st
May 1954 (8.R.O, No. 1843) for Cen-
4ral Electrical Engineering Service
Class I. It has not been possible to
oblain the requlsite number of coples
of these Gazetie notifications. Copies
of the ru'es regarding promotion of
Class II Officers to Class I pos's both
on the Civil and Electrical side in
the CP.W.D. as extracted from the
above npotifications are, however,
placed on the Table of the House.
[See Append.x 1II, annexure No. 64),

No formal amendments in these
Rules have been made, With the ap-
proval of the Union Public Service
Comml slon relaxa ions have been
made, from ‘ime to time and on ad-hoe
basis, regardng qua'ifications for
promotion ns well as percentage of
vacanciss to be filled up by promn-
tlons, hy  Drpartmental Promotion
Committecs concerned from time
to time, The re'axa ions were found
necessary due to sdministrative rea-
sons llkr shortage of Class I direct
recruits duc to inadequate recruit-
ment during past vears, inadequate
numher of permanent posts and for
affording promntinnal avenues to out-
standing non-graduate engineers.

Industrial Development

] J Shri Raghunath Singh:
1895. 7 Shri Prakash Vir Shastri:

Will the Minister of Commerce and
Industry be pleased to stale:

(a) the number of applica ions re-
celved by Government for starting of
new industrie: and for expansion of
exlsting industries under the Indus-
tries {(Development and Regu'stion)
Act from each of thr Statrs during
1954 -55, 1955-56, 1956-57, 1957-58 and
1958-59; and

{b) the number of  applications
sanciioned for ench State during the
above years with the fAgures for each
State and for each year?

The Minister of Industry (Shrl
Masubhal Shah): (a) and (b). The

APRIL 8, 1060
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information is being collected and
will be laid on the Table of the
House,

Chinese Incursions in Ladakh

1896, Bhri D. C. Bharma: Will the
Prime Minister be pleased to state:

(a) the nmber of incursions by the
Chinese in Ladakh since the outbreak
of the trouble in Tibet;

(b) the total loss of life and pro-
perty estimated; and

(e) the compensation paid to the
dependents of the persons killed?

The Prime Minister and Minister of
External Affalrs (Shrl  Jawaharlal
Nehru): (a) Six.

(b) Ten perions were killed and
property worth Rs, 3,100 was lost In
the Kongka Pass incident on Oclober
21, 1959;

(c) Government of India have sanc-
tioned Rs. 20,000 for payment to the
dependenis of the persons killed in
this incident at the rate of Rs 2,000
in each case. The Jammu & Kashmir
Government  have also  sanctioned
payment at the rate of Rs, 1,000 in
each case.

Naga Hostlles

1897. Shrl Raghunath Singh: Wil
the Prime Minister be pleased to state
whether it is a fact that 71 Naga
Rebels have bren arrested with two
stenguns, 12 rifles and with & num-
ber of other arms in the second week
of March, 19607

The Prime Minister and M'nister of
External Affalrs (Shri  Jawahartal
Nehrm):  Tn the first  forinigh' of
March, 1000, 35 Naga rebsls were
arrested 6 rifles and 14 muzzle load-
ing guns were ether recovered
from them nr surrendered by them to

bthe authorities.



10367 Written Answers CHAITRA 19, 1882 (SAKA)

Return of Indians from Abread

15M8. Bhrli Eaghunath Singh: Will
the Prime Minisier be pieased to
sate:

(a) whe her it is a fact that more
Indians are returning home from ab-
road than leaving India;

(b) if so, the reasons therefor; and

(e) the number  of Indians who
<came into and went out of the country
during 19597

The Prime Minlsier and Minister of
Exiernal Affairg (Shri Jawaharlal
Nehru): (a) to (c). Indian citizens
living abroad hold Indian passporis
and can return (o India a. any time.
When they do so, it is not possible
to know whether they have returned
only temporarily or permanently.
Similarly when an Indian citizen goes
abroad It is not possible to know whe-
ther he has proceeded abroad only
temporarily or for a long period or
permanent'y. In the absence of sta-
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There is normally no immigration of
foreigners of non-Indian origin into
India, The latler come to lndia oa
visas at the expiry of wh.ch they are
expected to leave. Indian citizens
settled or employed abroad from 1me
to time return to India finally and,
similarly, persons of Indian o.1gin ub-
road registered as Indian nationals
tome limes reélurn to India; precise
flgures are, however, not available,

Slam Conditlons In Chandrawal
Village, Delhl

1900. Shri D. C, Sharma: Will the
Minisier of Works, Housing and Sup-
ply be p.cased to state:

(a) whe her it is a fact that slum
conditions exist in Chandrawal Vil
lage near Kamla Nagar, Delhi and
pose a problem of health and sani-
tation; and

(b) the action proposed to be taken
in the matter?

The Deputy Minister of Works,
Housing and Bupply (Shri Anll K

tistics, therefore, it is not possible to
give a gpecific reply.

Emigration and Immigration Statistics

1889 Dr. Ram Subhag Singh: Will
the Prime Minister be pleased to state
the figures of emigra ion from and im-
migration to India for the years
1958-59 and 1959-607

The Prime Minlsier and Minister of
External Affalrs  (Shri  Jawaharial
Nehru): 1322 and 1903 skilled and
unsk'lled workers from India went
abroad in 1958-59 and ' W9.80 res-
pectively after complying with  the
provisinas of the Indian Emigration
Act, 1922 A conside-able number of
Indians to whom the provisions of
the Indian Fmigra‘ion Act, 1922, are
not applicable, went abroed on
passports, but information s not
available as to how many of them
have taken up emnloyment or sett'ed
down ahroad Some Indians have
also gone ahroad without passyportis
on country craft etc. or on forged
pamsports, but information as to thelr
fumber is not awvailable,

Chanda): (a) Yes.

(b) The area has been declared as
a ‘slum ares’ under section 3 of the
Slum Areas (Improvement and Clear-
ance) Act, 1958, The Municipal Cor-
pora ion of Delhi arc consdering &
proposal for development of the area.

Manipar PW.D.

1901, SBhrl L. Achaw Singh: Will
the Minister of Worka, Houmsing and
Bupply be pleased to state:

(a) the number of divisions in the
Manipur PW.D. and the amounts al-
Iotted during 1956-1960 to cach divi-
sion; and

(b) the amounts spent so far and
the amounts likely to be surrendered
as unutilised?

The Minister of Works, Housing and
Bupply (Shri K. C Reddv): (a) and
fb) A rstatement giving the requlisite
information is laid on the tablc cf the
House. [See Appendix TII; annexure
No. 83].
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Promotions in NHTA and NEFA

1002, Shri Hem Barua: Will the
Prime Minister be pleased to state:

{a) the number of Assistant Politi-
cal Officers (I1) in NEFA and Naga
Hills Tuensang Area promoted to the
ranks of Assistant Political Officers
(I} on the basis of the recommenda-
Hons of the Special Selection Board
held in 1953-54;

(b) the number of Assistant Poli-
ticul Officers (II) and other officers
from Defence, LAS, LPS. State,
Central and other Services appointed
as Assistant Political Officers (1) on
the recommendations of the Selection
Board held in 18568-57; and

() whether it is u fact that the
Assiztant Political Officers (I) and
Political Officers recruited in 1956-57
were made senior  to the Assistant
Political Officers (I and the Politieal
Officers recruited in 1953-54 in clear
contravention of the statutory rules of
the Indian  Administrative Service
Rules?

The Prime Minister and Minister of
External Affairs (Shrl  Jawaharlal
Nehru): (a) 6

() 4 Assistamt Political Oficers
(I & Defence Scrvices Officers; 2
Indian Police  Serviee  Offirers; 2
State Servier Officers and 4 Officers
from other serviees,

Led The inter s seniovity of officers
who were mitinlly appointed in 1953-
84 und of those who were reeruited
In 1966-57 has been fixed in accord-
ance with Rule 15 of the IFAS Rules,
1956, which provides that “the se-
aiority of the members of the Service
inter x¢ shall be determined by the
Central Government on the advice of
the Special Selection Board and after
taking into consideration the age, ex-
perience, seniority in the parent office,
if any, and other relevant factors”. The
scniority was fixed on certain definite
principles  adopted by the Special
Sclection Board The Indian Adminis.
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trative Service Rules do not apply to
the Service.
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Contract Labour in Coal Mines

1964, Shrl T. B, Vittal Rao: Will the
Minister of Labour and Employment
he pleased to state:

1) whether the Committee, ap-
pointed to go into the question of
the nature of works in the coal mines
which could be done by contract
labour, has submitted its report:

(b) it so, what are its main find-
INEs;

ic) whethey Government have ex-
amined the same: and

id) when action i= likely to be ini-
tinted on these recommendations?

The Deputy Minister of Labeur
(Shri Abid AID: (a). No.



10371 Written Annwoers

(b) to (d). Do not arise.

Sample Burveys of Goods Trafic

1905. Shri Achar: Will the Minister
of Planning be pleased to state:

(a) whether the Committee on
Transport Policy and Co-ordination
has completed sample surveys of rail-
road competition on Ahmedabad-
Delhi, Bombay-Bangalore and Cal-
cutta-Patna and some other routes;

(b) if so, the conclusions arrived
at a resuit of the survey; and

{¢) the steps, if any, Government
propose to take to avoid rail-road
competition?

The Deputy Minister of Planning
($hri §. N. Mishra): (a) to (c). The
Committee: on Transport Poliey and
Coordination are conducting surveys
on selected routes with a view to as-
sessing the extent and the nature of
trafic carried by road transport on
these routes. The surveys are being
conducted by the Committec as part
o their study of the problems en-
trusted to them. The Committee will
make use of the resulls of the surveys
tor the purpose of the preparation of
its report. It will be aporeciated that
until the report of the Committee is
availahle, it iz not possible to supply
any detailed information on the stu-
dirs beine econducted by the Com-
mittes

Manganese Poisoning in Mines

1906 Shri T. B. Vittal Rao: Will the
Minister of Labour and FEmployment
be pleased to refer o the reply given
tn Starred Question No. 58 on the
3rd Augusi. 1958 and state:

(a) the procress made up-to-date
by the Committer of Inquiry appoint-
rd to make investigation of the causa.
tion, extent diagnosis and treatment
of the cases of mangane e poisoning
prevalent in the manganese mines and
to advier An the preventive measures:

(b} the rumber of meetings held

and the mines, if any, visited by the
Commitee; and

CHAITRA 189, 1882 (SAKA)

Wrilten Answerr 10371

(c) the number of cases
of manganese poisoning during 19697

The Depaty Minister of Labour
(Shri Abid ALl): (a) and (b). The
Committer has held eleven meetings
and complicted clinical examination of
850 workers. It has also organised
cesearch work for estimating manga-
nese content in body tissues and for
proper treatment  of  manganese
poisoning.

i¢) No such casex have becn re-
ported to the Mines Inspectorate

Indusirisl Development of Andhra

1907 { Shrl M. V. Krishna Rao:
" 3hri “ladhasudan Rao:
Will the Minister of Commence and
Industry be pleased to state:

(a) the details of the progress made
in assessiment for the establishment
und development of new  Industries
in Andhra Pradesh: and

(b) the steps taken or proposcd to
be tnken to establish these new In-
dustries’

The Minlster of Indusiries  (Kbri
Manubhal Shah): (a) and (h) A
statement giving the  infermation s
laid on the Table. [(See Appendix 171,
annexure Noo 6]

Indlan Oxygen Ltd,

7 Shri Muhammed Elins:
i Bhri Prabhat Kar:

Will the Minisier of Commerce and
Indosiry be pleased in s'ate what are
the d:ffercnt companies in India who
are competive with the products of
Indias. Oxy it in Indian Market?

The Minl:trr ol Industry  (Bhri
Manobhal Shah): M/s. Indian Oxygen
Lid.. Caleutta are principally engaged
in thr manufacture of industrial
gases, olectrodes and welding equip-
ment. The names of the different
firms at present competing with the
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products of Mis. Indian Oxygen Ltd.
are given in the statement laid on the
Table. (Ses Appendix III, annexure
No. 7).

Perillizer Factory near Madras

1909. Bhri P, C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that a con-
tract was given 1o & British firm
Simon-Carvey Lid, for installation of
a new fertiliser factory at Ennore
noar Madras; and

(b) if so, the details of the con-
iract?

The Miuister of Industry (Shri
Manubbal Sbah): (a) and (b). M/s.
Eas, l.dia Uisalleries and Sugar Fac-
torics Lid, have been issued a licence
under the Industries (Development &
Regulation) Act for the manufacture
of amonium  phosphate at Ennore
near Madras, Government have no
definite Information  about the ar-
rangementy which the company may
have made for the purchase of plant
and machinery. An application has
however been received for the jssue
of a licence for the import of p'ant
and machinery from the UK. and Is
under consideration.

Colr Industry in Mysore

1910, Bhri Achar: Will the Minister
of Commerce and Industry be pleas-
ed to state:

(a) whe her the Coir Board, set up
by the Central Government, has
taken any step: to develop the Coir
Industry in the districts of South
Kanara and North Kanara in Mysore
State;

{b) if so. the nature of steps taken;

(c) whether there is any proposal to
start a tmaining-rum-production cen-
tre for the development of the in-
dustry in that area; and

(d) if so, the progress so far made
in the matter?

APRIL 8, 1960
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The Minister of Indusiry (8Bhri
Manubhai Shah): A statement is
given below:

STATEMENT

(a) and (b). The schemes for the
development of Coir Industry as far
as they relate to the States, are drawn
up and implemenied by the State
Governments concerned direct and the
Coir Board acts only in an advisory
capacily in regard to such schemes.

(e) and (d). No scheme for starting
training cum-production Centres for
development of Coir Industry in the
above areas has been received from
the Government of Mysore. It is how-
ever understood that the S ate Gov-
ernment have eslablished a training-
cum-Production Centre at Honnavar,
a Coir manufacturing school at Kumta
and 3 Peripatetic Training Centres in
North Kanara Dis'rict.

Class Il Staff of CP.W.D.

1911, Shri Tangamanl: Will the
Minister of Works, Housing and Sap-
ply be pleased to state:

(a) whether the seniority of Class
111 staff on regular estab'ishment em-
ployed in wvarious divisions of the
Central Public Works Department is
main.ained separately for each divi-
slon;

(b) if not, whether it is according
to different zones or regions;

{c) it s0, what are the different
zones or regions; and

(d) the jurisdiction of each zone?

The Miniier of Worke, Hoasing and
Buapply (Shri K. C Reddy): (a) The
seniority of Class ITI staff on the re-
gular establishment employed in wva-
rious divisions of the Cen ral Public
Works Department is not maintained
separately for each Division.

(b) There are 4 categories of posts
of Class 11T Staff on the regular -<ta-
blishment of the Cen'ral Public Works
Department and their seniorilv is
maintained as follows:

(A) Ministerial Staff: (i) Their se-
niority Is maintained on Zonal Lasis
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for purposes of promotion or retrench.
ment in the Department. (ii) For pur-
poses of confirmation, however, their
seniority is main'ained on All India
‘basis.

(B) Drawing Staff: Their senio-
rity ls maintained in the same man-
mer as in the case of the ministerial

stafl,

{C) Staff working against the lso-
lated posts; Their seniority is main-
talned on zonal basis for all purposes
viz. promol on, confirmation and
retrenchment.

(D) Technical Staff: Thelr senior'ty
is maintained on All India basis for
all purposes viz, promotion confirma-
tion and retrenchment.

fe) and (d) Different Zones and
their jurlsdictions:

(1) Northerm Zone: It comprises of
Circles and Divisions located In
Delhi, Punjab, Ut'ar Pradesh and
Jammu and Kashmir States.

(1) Southern Zome: It compriset
of Circles and Divisions located In
Madras, Bombav and neighbeuring
areas.

(ill) Eas'ern Zome: It comprises of
Circles and Divisions located in Cal-
cutta, Assam, Gangtok and NETA

Clasy IV Staff of CPWD.

1912, Bhri Tangamanl: Wil the
Minister of Works, Housing and Bap-
Ply be pleased to state:

(a) whether the seniarity of Class
IV staff on regular cs'ablishment em
ployed In waricus  div =ions of he
Centra]l Public Works Degartment is
maintained sccording to each div aion:

(b) if not, whether it is acv. rding
to different zones or regions:

(c) if so, what are the diffe.rn*
zones or regions; and

(d) the junsdiction of each gu=*

The Minivter of Work+, Homsing ind
Sepply (Bhrl K. C. Reddy): (a) No
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(b) For purposes of promotioa to
the higher posts on the same cadre
and reduction in establishment the
senioritv list is maintained on Circle
and Zonal basis respectively, and for
purposes of confirmation on All Indla
basis in so far a: Peons, Barkandazes,
Chowkidars and Dafiries Jire concern-
ed and on zonal basis In respect of
others.

(c) and (d). There arc threc zones
viz,

(1) Northern Zone comprisicy of
Circles and D'vitions localed
in Delhi, Punjab, U.P. and
Jammu and Kashmir State;

(2) Southern Zone consisting of
OfMicex in  Madras Bombey
and neighbouring areas; a ..

(3) Eastern Zone comprising of
Ofices in Ca'rutta Assam,
Gangtok and NEF.A,

12,08} hrs
RE: QUESTION OF PRIVILEGE

Mr. Speaker: Shri Vajpayee per-
haps, wanled to say something.

Shri Vatpayee ‘Balrampur): ©ir,
may [ know wvour reaclions tn my
letter of this morn ng with ,ova=d
to the puhlication of a news liem re-
lating to the Chinwve reply to  the
Indian nnote of 12th February? It
has been reported in the Presa that
the Goveram n of India ass received
a reply; and the coatenty of “he reply
have also app-ared in the Mes . 1 foel
that before t'se putli=a’.ur of the cone
t=nts of ths reporied reply, this
House shou d hiv: beea informed.

Mr. Bpeaker: The hon. Prime Minls-
ter.

The Prime M'nlster and Minkster
External Affalrr (Sh'i  Jawaharial
Nehrud: Sic. T hould like 1o be clear
on this subject of what i3 sometrmes
referred tn ac 5 peiviese of this
Hauas-. 1 am nn! sware of any surh
privilege that I shnuld rontrei the
Preas as  'n whatl they should print
or not print when they get it...
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Bhri Vajpayee: The External Affairs
Ministry should be controlled and not
the Press. .

Shri Jawaharlal Nehru: .. .. And
thr External Affairs Ministry even,
to what measure it should be con-
trolled as to what it should give to
the Press and what it should not. 1
think it is a novel proposition of
which T have not been aware in any
country. But that is another matter.
I want to be clear on this matter
which is referred to again and again,
to my knowledge, without any justi-
flcation in parliamentary practice in
any country. In fact, it would become
almost impossible for Parliament to
function if I am supposed to tell them
of all military moves, all diplomatic
moves from day to day That is not
parlinmentary  government, so far as
1 know. But that is by the way.

We have been trying to keep *the
House fully informed of these deve-
topmen:s, Sometimes, it so  happens
thal newspapers get yome information
and thev publish il-—not because we
give it to them. We do not want to
encourage publication in newspapers
befare we have decided that it should
e published A reply has come from
the Chinewe Governmert and we were
whiting to find out the exact date of
publication by them and by us and
then T shall place it before the House
possihlv—I dn not know—in the next
two or three days. We are not res
ponsible for o newspaper publizhing it
or the subs:tance of it. (Intrrruptions)
(An Hon, Member: It has leaked out)
Mav be. T do not think that it lenked
out. The newspaper concerned has
correspondents abroad too and those
eorrespondents et it from other
sources alsn

Shri Vajpayee: When will this be
laid on the Table of the House?

Shri Jawaharlal Nehra: For the
information of the House, 1 should
like to place it before the House as
soon as possible—may be, in two or
three davs, perhaps. on Monday, 1
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shall not be here but I shall instruct
my colleague, the Deputy Minister, to
lay it on the Table of the House on
Monday.

1 may udd that the note which is a
fairly long one is really a resume of
what has been said in the past. There
is nothing new in it c¢xcept the re-
petition of whal they have said. Well,
presumably, if 1 may use the word,
it is to put their case as a whole, to-
Aether, again,

Shrl Hems Barua (Gauhati): The
language is very polite, it scems?

Shri Jawaharial Nehru: The hon,
Member s referring to politeness,

Shri llem Barua: It is said about the
note that the languag: 12 very polite.
That is what the newspaper reporiers
SAY.

Shri Jawaharlal Nehru: The langu-
age is, and ought to be, always polite
when Governments  deal with each
other and when guests  come they
should also be treated politely. . (In-
terruptions.)

Shri Hem Barua: Nobody savs that
puests choald no b teeated poliely

Mr. Speaker: Now, one point has
bern ratsed. So far as this maller is
concerned, 1 had noted here—'not a
matter foy a privilege motion.' But
1 was informed that the Prime Minis-
ter wnnted to make A statement
Otherwise, T would not have called
him

Shri Jawaharlal Nehru: [ appreciate
that, Sir.

Mr. Speaker: Lot me make my posi-
tion ctear, With respoet to these mat-
ters, | would like the hon. Memboers
to know what exactly | am going to
allow and not to allow. It is for the
hon. Minister to find out, and to decide
for himself, whether a particular
document ought to be placed on the
Table nf the House or nat. 1f he
makes up his mind that it ought to
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be placed here, the hon. Members ex-
pect that this lHouse must be the first
1o get information before it is given to
the Pruss. But i: is for the hon. Minis-
ter to decide whether it 15 g matter
which 13 s0 important thar the
information ought to be given first to
the House or whether it & not of such
importance and might be given out to
the Press.

Today, | understood him o say that
somehow it had leaked out. In that
case, every hon. Member is entitled 10
ask how it has leaked out. If, on the
other hand, he feels thal it is not &
matter which ought to be kept secret,
there is absolutely no such question
of leakage. If the hon. Minister feels,
on the other hand, that it is a matter
of importance and the House ought
to be waken Into confidence first, be-
fore it gory out, every step ought to
be taken to see that the outside world
does not give information of this mat-
ter before the paper is laid on the
Table of the House It is for the
Minister to decide

Shri Jawsharlal Nehrm: As I un-
derstand you, Sir, the whole matter
1s Teft ty the diseretion of the Minister

Mr, Speaker: Yes

Shri Jawaharlal Nehra: | am quite
satisfied with it

Shri Vajpayee: May [ submit that
I did not want this ques‘ion to be
the form of breach of privilege 1 only
wanted to draw your attention.

Mr. Spraker: | can only add this
to avoid any misunderstanding in the
future. When the hon. Minister gives
information ‘o thre Prees or allows
the infarmation 1o be given to the
Press he ought not to say  that he
wan'ed o place it on the Table of
the tiouse first

1f he wanted to give it to the Press.
let him say so. If. on the other
hand, he wanted to keep it a secret.
the House is alwavs entitled to ask
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how it has leaked out before it was
given to the House. That is the only
point.

Shri Jawaharlal Nehru: May I beg
of you to say that there are many
malters which are not exactly secret
but publicily Is given to them atl 2
time considered the right time? Nor-
mally, if you place anything before
the House, it is obvious that it is not
right to issue it to the Press previous-
Iy, But if the Press gets it—not from
us and so there it no question of
leakage—surely, the Ministries con-
cerned are not responsible for the
activities of the Press. Obviously, It is
& matlter not of privilege but pure
courtesy even that it should be placed
before the House before it is sent to
the Press. But sometimes it so hap-
pens—apart from the papers—thsl we
have Press Conferences and therc are
questions and answers. Something Is
said and an answer has to be given.
That is not & matter of discrurtesy to
anybody that an answer Is given,
Can it be said that cvery answer
should be given here hefore it s
given In the Presg Conference?

Mr BSpeaker: We have undersiood
vach other very well

12.16 hrs
PAPERS LAID ON THF TABLF
Auprr Rerort, DErence SErvices

The Minister of Finance (Shrl
Morurfl Ivezal): 1 beg ‘o lay on the
Table, under Articls 151 (1) of the
Constitution, a eapy of Audi* Report,
Defence Services, 19680 (including
Report on the Appropriation Accounts
of the Defence Services and the Com-
mercial Appendix thereto  for the
year 1958-58) [Placed in Library.
See No. LT-2073/80.)

CONCLUSIONS AND  PECOMMENDATIONS
ofF NatoNalL Dovivormest Coum-
L

The Parllamentary Becreiary to the
Mhister of Labour and Fmployment
(Shrl L. N. Mishra): I hep to lay on
the Table a copy of a statement show-
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[Bhri L. N, Mishra)

ing conclusions and recommendations
of the Fourteenth meeting of the
National Development Council held
during March, 1980. [Placed in
Library. See No. LT-2074/60.)

Awnuar Rrrort or Exrorr Rmxks
INsurancE CORPORATION LIiMrITED

The Minister of Commerce and In-
dustry (Shrl Lal Bahadur Shasiri):
I beg to lay on the Table a copy of
each of the following papers:—

(1) Annual Report of the Export
Risks Insurance Corporation
L mited for the period from
the 1st October, 1958 to the
31st December, 1950 along
with the Audited Accounts
and comments of the Comp-
troller and Auditor  General
thereon,  under  sub-scction
(1) of Scetion 63% of the
Companicrs Act, 1056,

(i) Review by the  Government
of the working of the above

Corporation, [Placed n
Library. Sce No LT 2075/
801

AMenpmenTs To Cevmian Siue Boagn
CONTRINUTONRY PHOVIDENT Fuxno

Ruvrs
The Minister of Industry (Shrl
Manubhai Shahy: 1 by to lay on the

Table. under rub-scction (3)  of
Section 13 of the Central S 1k Board
Act, 1048, a copy of Notification
No G.S.H. 351, dated the 26th March,
1960 making cer*ain further amend-
ments to the Central Sk Board Con-
tributory Provident Fund Rules, 1955
(Placed in Library. See No. LT-
2076/80.1

12.1% hrs.
MESSAGE FROM RAJYA SABHA
Secrrtary s Sir, I have to report the

follov. . m sage cwevived from the
Secretaiy of Rajya Sabha: —

‘I am directed o inform the
Lok Sabha that the Rajya Sabha,
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at its sitting held on Thursday,
the Tth April, 1960, passed the en-
closed motion concurring in the
recommendation of the Lok Sabha
that the Rajya Sabha do join m
the Joint Committee of the Houses
on the Bill to provide for the re-
organisation of the State of Bom-
bay and for matters connected
therewith. The name: of the
members nominated by the Rajya
Sabha to gerve on the =aid Joint
Committee are set out in the
motion.

MoTion

“That this House councurs o
the recommendation of the Lok
Sabha that the Rajya Sabha do
jo'n in the Joint Committer of
the Houses on the Bill to pro-
vide for the reorganisation of
the State of Bombay and for
ma'ters connected  thurewith
and resolves that the following
members of the Rajya  Sabhn
be nominated to serve on the
gaidd Joint Commiltie: —

1. Shri Khandubhas, X Dioa
2. Shri T R. Dvogirikn,

3. Shri K. K. Shuh

4. Shri M D Tumpaliwar

O. Shri Jethalsl  Harkrishna
Joshi

Shri V. R. Pandurang

Shri K. P. Madhavan Naie

v S.ri Purna Chandra Sharma
9. Shri Vijay Singh

10. Shri Gopal Swarup Pathak
11. Shri Dmhyabhai V. Patel

12. Shri Lalji Pendse

13. Shri Suresh Jamiatram De-ai

~ e

14 Shrt B V. iMama) Warer-
kar

15 Shri Govind Ballubnh Pant™
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12.19 hrs,
DEMANDS FOR GRANTS*—contd.

MmmTeY of SToxL Mmea avp Furn—
contd.

Mr. Speaker: The House will now
resume further discussion and voting
on the Demands for Grants under
the control of the Ministry of Steel,
Mines and Fuel. When a represen-
tation was made by some Members
of the House that some more time
m ght be allotted, I said that we
might sit till 6.30 today. Instead of
taking up the private Members' work
at 3.30 we shall take it up at 4 and
the 24 hours thal are normally allot-
ted to that business will be there.
This discussion will go an till 4 pm.
We will conclude these Demands at
3 PM. How long does the hon.
Minister propose to take?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): There
were one hour and some minutes and
you were pleased to ex end it to 1wo
hour: and some minutes, (Inter-
ruptions.) It is for you to decide,
Sir, and I am only pointing ou! the
arithmetic.

Mr. Speaker: I will call h:m at two
O'clock. He wants  half-an-hour |
think.

Sardar Swaran Singh: No, Sir,
8l ghtly more than thal, because there
will be some more spueches todav, 1
will require pearly one hour,

Mr. Speaker: [ will call him at
200, he may take any amount of time
that he likes

Now. 1 do not think any hon. Mem-
ber was in po:sez:iion of the House—
Shrimati Parvathi Krishnan,

Shrimati Parvathl Krishnan (Coim-
atorei: Mr Speaker, Sir, | am very
grateful to vou for this opportumity
that [ have been given to say a few
words on this Ministry. Al the out-
sel, T would hke te state tha. 1959
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is really a his‘oric year for our
country, as in the three basic essen-
tials for our industrial development
in steel, coal and fuel we have re-
gistered an appreciable progress which
caunot be decried or belittled no
matter what the hysterics or efforts
of those belonging to and supporting
the private sector may be.

Sir, in the limited time  that s
allotted to me, I would like to deal
mainly with the ques.ion of steel
Here, Sir, the public mee or has en-
tered into a fleld where the private
sector had been entrenched for quite
a cons'derable time, and the three
steel plants of the public sector have
been commissioned during the year.
A creditnble performance has been
shown bv ut in this respect and
whu ever 1 may eny further in erl-
ticism later on I would appeul to the
Minister that he would take thaet cri-
ticism in the spirit in which it is
given. It is not in the least from a
partisan poin' of view bul more, Sir,
because it is =0 necesary o learn
from the oxperience of the past so
that we will have better and better
arhicvements in the future that L]
yet to come.

The M nig‘er himself hos stuted that
as a rewlt of the progres of the
work of the three steel plants we
have made u savings of about R 70
crores wor.h of foreign  exchange,
whirh is no mean fijgure. So there
is naturally, after this achievement,
o great deal of heart-buming ns far
as the private sector s concermed,
because every surcems and every ad-
vance ‘hat is registered by the publie
sector means a developing threat to
their profiis and to the profits that
they have been having a monopoly
for many Jlong years. Thit i« why
they are con:tantly on the look out
for =iny of omissa'on and commiss.on
tha* are there in the public sector and
by pointing out them they hone to
drflect the public cye from th: u own
defects and their own smna of mis-
sion and commiszion which, If T may

“Moved with the recommeadation of the President
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say 50, are far greater than that to
be geen in the public sector, because
in the public sector we have a greater
revponsibility and a greater advan-
tage

There i1s a greater responsibility
because {1 is this sector that serves
the wideat natlonal interest. All pro-
fita that may be there, all achieve-
ments that may be there, will accrue
1o the benefit of the community as a
whole. Thal i3 why the responsibility
is there. At no stage should be slip
from this responsibility. At the
same tme, there is the advantage
that there iy the possibility of the
pooling of the greatest of experience
bucause whereag in the priva'e sector
vertain methods and  various other
aspects arc kept secret for business
reasons—because that is their busi-
ness method, where the technical skill
and other things naturally one person
would not like to share with ano'her
~—in the public sector we have the
greater advantage of opportunities
for rectitying mistakes and of pooling
all the experience that we may have.

That i1 why I could not understand
vesterday the inference made by the
hon. Menber who spoke, Shri Thanu
Pillai. who seems to be allergic when-
ever there s any criticism from any
corner of the House, He thinks that
like people of old tribal  times we
fhould just say: “We have go! con-
fidence in you, Oh Lord; thercfore, we
leave cverything 1o you and we
pray for the best.” When we put
criticism forward, it Is done so that
It may help and also, Sir, wherever
we may be wrong we hope we will
Ret a frank clarification which, usual-
Iv on many issues, T regret to say,
we have not had. It is in thiz back-
ground 1 would remind the Minister
of what Walt Whitman said: “The
world is of little use tn those who
cannot read '™ Tt iz in this back-
ground that I would make the remarks
that | have about steel

Firstly. Sir. the report itself gives
very insufficient  data. M hon.

APRIL 8, 1980

for Grants 10386

friend, Shri Narayanaakutty Menon,
1 think, was far too complimentary
to the Ministry with regard to its
report, because he said that those
reports are fit to be the textbooks for
matric students. 1 do not think they
are fit to be even tex'books for
matric students. They do not even
compare well with the tute-
rial notes that are today being
hawked round in the bazars in our
country to try and push students
through examinations, The reports
are most shabby, and everywhare we
se¢c the same phraseology, that of
“progressing  satisfactorily”. What
does this mysterious  phrase “pro-
gressing satisfactorily” mean?
Because, after having all  this, we
find in the Minister's speech yester-
day certain indications which cause
upprehension

For instance, with regard to the
various steel plants, cspecially with
regurd to Durgapur. the whole nation
was very disturbed when thg news
camg of defective pile foundations.
Now we are told that these defective
p'le foundations have been set right.
But the quesiion as to who < to pay
the penalty for it has not been
answered, except that the Minister has
said that the repair work was under-
taken at the cost of ISCON. On
March 3, a question regarding the
findings of the committee which was
set up to investigate into this matter
was tabled and the Minister in reply
to that sad tha! the findings of the
committee have not yet been fully
examined by the Hindustan  Steel
Limited. He also said: “The Coum-
mittee had even before submitting the
repory, informally brought ro the
notice of Hindustan Steel Limited
some of the important recommenda-
tions about the piled foundations and
much ha: been done to jmplement
them™ Now, S'r, we are told that
the repairs have been carried out
We are told that they have paid for,
but we have not been tiken into con-
fidence with regard to this report and
ax nsual this hedging 13 always there.
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We would like to know what exact-
ly was in the report, what exactly
were the defects and what is the
guarantee that these defects have
really been overcome. We are told
that & ten-year guarantee has been
given. Is there a life gpan of a steel
plant, this period of ten  years?
What is the guarantee? Why is it
that there should be a ten-year
guarantee?  Surely the guaraniee
should be that these defects will not
arise. Why is there the time limit?
This is something which I would like
the Minister to elear up for us.

With regard to Rourkela, certainly
the steel plant there has registered
progress. But is that progress smooth,
and is it up to the mark? We find
from the very beginning the target of
production of pig iron is not fully
achieved, When questions have been
tabled th: Minister has taken pains to
inform us that Rourkela is suffering
from tecthing trouble. We had teeth-
ing trouble in Bhilai also, but it
seems that they gol over the teething
trouble quickly. Here it seems, in
Rourkela, the teething trouble is
going on for a very long time. Now,
there is the timesbomb which has
appeared in the West German Press
to which the hon. Minister has not
even made any refurence in his open-
ing remarks, This naturally leads to
a lot of apprehension in our minds,
because one would like to know what
is behind this kind of reporting that
iz going on, this kind of information
that iz leaking out. 1 would beg of
the Minister that he ghould take the
House into confidence. Here we are
in a spirit of co-operation. It is not
that we want to find mistakes and hit
at the Ministry saying they are in-
capable and 20 on. What we want is,
if mistakes are there tell us what
they are, how they are going to be
overcome. That would certainly help
to understand the point  better.
Whatever news came out has come,out
in the German Press, and some of our
Indian Press has also pounced upon
it to put it in its own perspective.

The production figures of Rourkela
&nd Bhilai show a marked difference.
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Until February 1060, in Rourkela we
had 234,154 tons of pig iron, 50329
tons of steel ingots and 12,803 tons
of crude tar. On the other hand, in
the first eleven months of 1859 the
production at Bhilai has been much
higher than the production in Rour-
kela till February, 1960,

Now, why is there this difference?
It is in this context also that one
views this news item that has appear-
ed in the Press, which hag already
been referred to by some hon, Mem-
bers of the House.

The disturbing factor which I found
in the speech of the hon. Minister
which he made yesterday was the in-
dication tha! there is going to be an
increase of cost in the wvarious steel
plants. Why is it that details arc not
given by the hon. Minister? Is it in
Bhilai? Why iz there increased cost
in the steel plani? Is it going to be
because the construction works are
going to cost more, or is thery any
other reason? Similarly, in Durga-
pur, why is the cost going 1o be more?
Is it, as has been referred to pre-
viously on the floor of the Housc,
becausc of the general defocts that we
have always felt existed whenever
thery is a package deal? In it due 1o
the drawbacks of the package deal?
In Rourkela, a question has been ask-
ed in the Houxe about the increased
cost and vou, Sir, were alio pleased
to ask the Estimates Commitiee to go
into this matter. Therefore, firstly,
we would like the eatimates and the
accounts of the three steel plants tn
be given to us on a uniform basis,
‘vhich would enable us to compare one
with the other. Secondly, we would
like the Minister to indicate more
explicity what these higher costs arc
#0 that we know what they are and
we may be able to answer those
sections from the private sector who
are only interested in turning round
and say, “Therc you are: agsin and
again the public sector in inefficient;
the tax-payer is going to be made to
pay” and so on.

What we ask from the Minister is
that he sknuld give us this material
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in order for us to be able to judge
and also in order to be able to answer
offectively those charges of the pri-
vate sector which we know are put
forward time and agein only in order
tn discredit and not in order to help
our public secter and our puople.

Thin with regard Lo the steel plants,
there s also the labour question—the
labour problems. Rumblings have
been there every year and we have
also had Shri Surendranath Dwivedy
veferring yesterday to the position in
Rourkels, It seems that the ncgotia-
ting machinery and the gricvance pro-
vedure ure very much at fault in these
steel plants. The service  conditions
in the plants and the question of
future absorption of tens of thousands
of workers who arc cngaged in the
construction works, also engage the
attention not only of the workers who
arg there but all of us who are in-
terested i secing that we should go
forward. Nuturally, once these
waorries are removed, you  will find
that the work that is put in there also
gows forward opace. Therefore, 1
would seriously appeal to the Minis-
ier to take up this  question of
lubour conditions in the steel plants
und in doing ®0, 1 would
request  him  to sce  that  the
public sector 1% g model to the nation
as o whole, and to the private sector,
not only from the point of view of
the efficiency of the industry itself,
nut only from the point of view of
the production targets being achicved
and progress being shown  in that
respect, but alse from the point of
view that it should be a model em-
pliwer, This also is wvery necessary
today and 1 regret that—and 1 do not
think—that particular bouquet could
be handed to this Ministry.

Turning to the private sector, it is
the priva‘e sector which, with Gov-
ernment help. is Inereasing its profits,
as our Prime Minister has himself
stated more than once. Here also, the
information that is given 10 us in the
report and by the  Minister leaves
very much to be desired Rs. 10
erores have been given by the Gov-

crnment and there is also the con-
tingent liability for the foreign louns
and assistance. Again, further help
is given by way of relention prices.
And yet, we find that the target of
expansion has not been reached. Last
year, in his speech, the Minister said
that with regard to the private sector,
certainly the target for production
would be reached and that the work
that was left over would be comple-
ted by the end of the year and so
on. It looks as though he will almost
have to read out the same paragraph
of his speech made last year in refer-
ring to the private scctor again this
yvear! In his speech yesterday he
gave an assurance to people like Shri
Somani that there was not going to
be any downward trend in the reten-
tion prices but we would like also
from him the assurance that there
should not be an upward trend in the
retention prices and some indication
us to how far the funds that grow
from the retention prices have been
used for the expansion programme in
the private sector steel plants,

Shri Somani made a very interesting
speech yesterday, and he was the
only one who was able to cover all
the subjects that are covered by the
Ministry., Just as the Minister s
putting before the House his Demands
for Grants, he just put forward in a
few words the demands of the private
sector and then sat down. If 1 may
say so, neither the Minister's speech
nor the report that has been given
to us. Members of Parliament, pro-
vide us with any material or any indi.
cations as to what would be the reac-
tiong of the Ministry or the trends of
the Ministry in the face of this heavy
barrage that is  coming from the
private sector with regard to the
private sector steel plants,

Then I come to the fourth steel
plant. Again and again we get the
same answer. There is a lot of appre-
hension in the country regarding this
fourth steel plant, Two vears ago, in
February, 1958, the  explanatory
memorandum of the Central budget
said that “it has been decided to
undertake preliminary  planning om
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the basis that the target for steel
production in the third Five Year
Plan is likely to be of the order of 15
million tons, that is, an increase of
nine million tons in the target of the
svcond Plan". So, apart from the ex-
pansion of the three stecl plants—
Rourkela, Bhilai and Durgapur—it
was felt necessary to  have “B new
steel plant with a total capacity of
four million tons”. Bokaro was selec-
ted for this purposc. The findings of
the Estimates Committey jndicating
that the expansion of the existing
steel plants would fetch bigger and
cheaper results and it would be a
first charge on the third Plan, stated
that even after taking into account
the expansion of the plants there
would be need for another plant.
They emphasised the fact that there
should not be any delay in the sctting
up of the plant. Otherwise, if you
just wait and then start setting up
the plant much later, there will be
a lug. and that lag will certainly cost
the nation dearly in terms of foreign
exchange, and it will lcad to steel
shoriage. Therefore, 1 would appeal
to the Minister that a firm decision
on the quesfion of setling up of the
Bokaro plant should be taken at a
very early date,

Alreudy, preliminary  work  has
been undertaken, but that preliminary
work should not rest where
i1 s, and we should not be told con-
tinuously that the matter is being
considered. that the various aspects
are being looked into, ¢tc. Because,
frem Shri Somani's speech yesterday,
it i quite clear that the pressure from
the private seclor is on, and it is
aftiyr the pressure increased after the
cxplanatory memorandum in 1958
*hat we find a sliding back from the
v1iginal position in respeet of taking
& decision on the setting up of the
Nekaro plant

Yecterday, we had a dangerous indl.
fa%'ion from the private sector. Shri
Srmani said that there was an oppor-
turity for sctling up another stecl
plant with American aid. This was
hic appeal. He did not question whe-
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ther the estimates and the targels
that are being considered by the
Ministry with regard to the consump-
tion of steel or the production of
steel in this couniry are correct or
not. He had only one point to say
and that is, "Give yp your i1dea of
a fourth steel plant in  the public
sector, and give it to the private
sector”. It js on this that we should
have a courageous and firm decision
taken by the Government as early as
possible and the fourth steel plant
should be set up without any further
delay in the public sector.

As regards the cxperience of the
past few years, the technicul know-
how has improved. Our technicians
and our workers have put in a very
good job of it atl the steel plants, but
there js onc thing that still seems to
be lagging behind  and which also
does not receive sufficient attention in
the reports of the Ministry, und that
is about the Central De<igns Orga-
nisation. For lack of time, I do not
go into the delails of it, but T just
refer to it

With regard to the question of re-
gional disparities, 1 would also add
my voice 1o those who made an
appeal for the production of lignite
in Neyveli and an early decision with
regard to the low shaft furnace to be
set up for the usc of the fron ore
availablg in Salem.

Lastly, with regard to the Minls-
try itself, here we have a Ministry
of Sieel, Mines and Fuel, covering
the three most basic essentialy for our
industrinhisation, and for the progress
of our country. This Ministry is
ra‘her like the package deal of the
Durgapur plant! We are asked 1o
discuss this Ministry a5 a package
deal. Tt becomes a very difflcut pro-
position. T do sympathise with the
Minister that he alsa has to go off at
a tangent here and there because he
has to cover such a vast ficld. Time
and again we have requested that
this Ministry thould be broken up
und that these departments  should
function independently beeause of the
prowing needs of our economy. and
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wilh this scclion of our publie sector
cronomy growing, it is Very necessary
that there should be far more con-
centrated work on these various ques-
tions. Therefore, it would certainly
be helpful both from the point of
view of discussion in the House and
from the point of view of practica-
bilty of the work, if this Ministry
was divided up.

I concluding, T would say that it
is very necessary thal the expansion
thut s thought of with regard to steel
should be kept within the public
seetor dtsell and the inroads of the
private seetor should be  resisied,
because even the =lightest weakening
or an expression of doubt on our
part means that the vullures of the
privote sector will just swoop down
on thig very strategic industry of ours
mn the iwinkling of an eye.

Mr. Speaker: The hon, Member
knowy that we ecannot eliminate the
private  sector so long as we have
mixed ceonomy  Why should she use
the word ‘vultures'?  The hon, Lady
Member should be little more soft.

Shrimati Parvathl Krishnan: The
point T have’ been trying to make is
the private seclor is trying to swoop
down and squecze the public sector,

Mr. Speaker: Whoether it s public
seetor or private sector, they are all
children of women

Shrimatli Parvathi Krishnan: It is
not i question of lady-lilke or not; but
1 thought T wae using  parhamentury
language. In the words of Anatole
France, “the future is in the present; it
15 in the past. It is we who make it
and if jy is bad, it will be our fault.™

1 would like to end with a tribute
to the tens of thousands of technicians,
exprrts and warkers who, in co.opera-
tion with our friend: from abroad
have achieved gigantic tasks during
the past  few  years in  these  steel
plants, Fired with the spirit of
national endeavour, overcoming all the
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difficulties that they have been facing
and the pin-pricks of the private sector
and cynics, they have vchanged the
landscape of our country and set us
well on the road to industrialisation.
Let us, therefore, rectify whatever m:s-
takes are there very speedily and go
forward 1o greater achicvements with
ever-growing confidence. That 55 the
appeal that I would make in conclud-
ing my speech on these demands,

Shri I, €. Mallik (Dhanbadi: Mr
Speaker Sir, 1 congratulate the Minge-
try of Steel, Mines and Fuel on the ex-
cellent progress they have made so far,
arc making now and I also cxpect they
will do so in future being in very able
and eMeient hands. But my congratu-
lations are only for the work done by
the Ministry in regard to Steel and
minerals other than coal. So far as
coal is concerncd 1 cannot congratuiate
themn so very heartily. They have land.
ed themselves in difficulty and disad-
vantage in not taking up this key in-
dustry, which 15 the most important
basic industry, coa] being the most im-
portant of all minerals in their hands.
They have not nationalised it. Thev
have relied all along on the private
sector for an increased in outlput.
From my very boyhood 1 had lived in
coalficlds and I know the colliery pro-
prietors.  They are a sort of preedy.
wily, shrewd intelligent people. For
every ounce of coa) raised, they are de-
manding more price from the Govern-
ment,  The more Government, in their
anxiety to have more coal, try to
please them in every way and the more
Governmoeny gives them concession and
increase in price the more are their
demands. The Government would have
done better to nationalise the industry
long ago. but they have not done it
Sa. they are finding themselves in dis-
advantage and difficulty,

Coal is the most  important of all
minerals in bulk in utility and in the
price they fetch. The largest amount
of coal raised in India is in my consti-
tueney of Dhanbad and Jharia, where
there are the largest number of techni-
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cal <taff also. The quantity of coal
raised is 5 crore tons and it brings
about Re, 90 crores. If we had to im-
port the voul from outside if we had
no coul, then our cost would have been
near about Rs. 300 crores. So, the
magnitude and the importance of coal
can be well appreciated.

Coal 12 the most important of all
mincrals buecause most of the faciories
are run by coal, though i a few cuses
clectric power and oil power are used,
Cuoal 15 ulvo usedd for domestic purposcs
and for burning bricks. The most 1m-
pormint thing nowadays ;x it produces
hard voke which 15 used i the iron
factorivs.  Besides, excepy for crude
vil, coal is the mos{ importun! source
of many of the valuable by-products
suth as voal tar which s used in roads,
naphthalene, aniline dyes, phenol, ete.,
Kkas varbons and last but not the least,
the fertiiser ammonium sulphate. So,
wu find that coal is the most important
of all minerals. The price of every
vther  commodity depends upon the
price of coal. If the coal price is
rawsed it increases production  cost of
overy  commodity and the price of
cvery other commedity and produce,
vven agricultural produce, ig increas-
ed. Railways are the largest users of
voal. So, if coal price is raised, the
vxpenditure of railwayg increases and
that forces them to raise the freight,

So, in fixing the price of coal, our
Governmeny should be careful to sec
thut they do noi oppress the consumers
very much. But in their anxiety to
have more coal, our Government play
themselves into the hands of the col-
liery proprietors, who are very shrewd
and wily. They are pressing the
Government for more increase in the
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So far as the price of coal iz cun-
cerned, I had been in coal trade and 1
know. Since the control wius ntro.
duced, the prive of somy  varietivs of
coal has incrvased 25 times Before the
price control I had purchased 2nd. class
dust coal at 10 nunas a ton—ihough il
may be considered  an uncronomic
value—und now the price of the same
dust coal 18 about 25 times higher. The
price of very Inferior quality coal for
domestic purposes was 10 annas  But
now the prices of inferier quality and
superior quality of coal for domestic
purposes have been brought to the
same level and the price js Hs 28
which means it has inereascd by more
than 30 times, but not so the cost

Still the propriciors wantid farther
merease in price. Government had ap-
pointed @ committee 1o go with the
question of further price increase, But
the proprictors are o wily, elever and
intelligent for the committee members
to know the cost. From the very nature
of the industry——coal is produced at a
depth of sometimes even 3000 feet un-
derground and so iy is difficult 1o check
their cost. Thry have many wily cost
accountants who came manipulate the
costs wnd show the cost muanyfold to
defruud the Government in regard lo
toxes and to demand increase in price
of coal.

The commitlee miembers were not
more clever and so they could not
check the coat. Government ix always
increasing the price of coal. Now the
time hax come to cry a hall, because
the consumers have also to be cdhsi-
dered  The continuous increase in the
price of coal is putting the consumiTs
to great difficulty. We shall have to
sep that not only the price of coal is
not raised further, but a high-powered

price of coal. When Gover
wants a further increase in coal rals-
g this time, they pressed Government
that the adjoining lands should be
£iven 1o them, so thal they can work
from there. but it is againsi the prin-
ciple of Government to give new lands
to the privale sector. They are attack-
ng the principle of Government now.

C isxion. representative of sll the
diverse inte in the v should
be sppointed 1o find out the price

atructure de nove. Then it will be
found that the price of coal will have
to be reduced. This increase in the
price of coal is tempting the coal pro-
prietor not 1o increase their raiming. In
other indusiries and also in agriculture
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more the production, less is the cost
and more is the profil the producers
get. But in coal jt is quite the differ-
ent. Coal is a diminishing asset. In
other commodities such as in agricul-
ture, we do not scll the land, it remains
in tact: we sell the produce. In the
faclories, we sell the produce and so,
more the production more the profit
which the producers get. But in coal
it is not so. It is a diminishing assct.
The body of the assel is cul and sold.
So, the assets get reduced by sale. In
u volliery, if there are 10,000 tons of
coal and if we  sell 2,000 tons, the
balance that will remain is only 8,000
tons. So, some day the coal will be
exhausted. And there would be no as-
st So, it is a question of an exhaus-
tive and diminishing asset. Producers
naturally want o prescrve for higher
price their assets instead of exhausting
them at a lower price. Also, they do
not like to sell their assets at a price
lower than what they expect to get.
Now Governmen!t is always increas.
ing the price and so owners of mines
are thinking that the price wil] be fur-
ther increased in future. So they arc
not anxious to increase the raising of
coal, which will diminish their assets.
They think that they should sell it
when the price is the maximum so that
they can get maximum price. Because
they cannot increase their assets, as
there js & limit to the deposit of coal.
As far formation, coal rquires about
20,000 to 30,000 years. So, by con-
tinuously increasing the price of coal,
Government is tempting the colliery
management to diminlsh their raising
for the time being. The remedy for
this is the nationalisation of the coal
industry. By nationalisation and by
bringing the industry under their cont-
rol or authority they can keep thelr
promises to nationalise all key indus-
tries and they can themselves get the
profits that the private proprietors are
now making.

Besides that there is another advan-
tage flowing from nationalisation. By
fragmentation, inherent in private pro-
prietors of the collieries, they waste

APRIL B, 1960

for Grants 10398

a large amount of coal. They have to
keep barriers and because of these bar-
Tiers a large amount of coal is lost
If, for instance, there are two collieries
adjoining, belonging to  different
owners, one cannot be worked from
the other. Both should have separate
pits. Now, if all the collieries are in
one hand and the policy is an inte-
grated one the raising of coal will be
facilitated, as they can work from one
pit and at a much lower cost and at
w lower capital investment

So, there are many advaniages in
nationalisation of the coal industry.
There is the question of bad swock.
Now, the colliery proprietors, most of
them, they are unscrupulous and they
mix bad quality coal. No doubt, there
are colliery inspectors to check the
stock of coal. But these proprietors,
having large funds at their disposal,
bribe the loading inspectors who would
be checking the stocks, and because of
the bribe the inspectors overlook the
quality of the coal. The Government
are paying the inspectors some Rs.
250 or so. But the proprietors of col.
lieries pay them much more, @ much
bigger sum. Now the question before
the inspectors is whether they should
look up to their husbands or their
paramours. Whereas the husbands
pay them only Rs. 250, the paramours
pay them in thousands. So, naturafly,
they would look to their paramours
than to their husbands.

Then we want to have more was-
heries to produce better quality coal.
Now the washeries of {We Govern-
ment are doing the washing. If the
coal is also in their hands, they can
run the washeries well. It the wash-
eries are in the hands of the Govern-
ment and the collieries in the hands
of the private owners, they cannot
utilize the washeries so well as they
would be able 10 do if both are in
their hands.

Then, in the case of burning coal
for making soft coal or hard coking
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coa] in the open hearth, smoke, which
is the most valuable thing, is lost. The
small collieries do not have that much
capital to start bi-product industries.
If all the collieries are in the hands
of the Government, they can spend
money in developing the bi-products
and so the bi-products industries will
also flourish very well

12.57 hrs,
|Surt Murcnanp Duem in the Chair]

Turning to the question of steel, we
find that the Ministry is doing very
well. Their target is going to be ac-
hieved. We want to produce 8 million
tons of steel by the end of the Se-
cond Plan and 10 million tons by the
end of the Third Plan. Now. the
10 million tons of stecl that we would
by producing during the Third Plan
will be consumed in our home mar-
ket. The producers increase their pro-
duce so long as there i3 a good price
for it and there are enough customers
for it. We find that there is a big
demand for steel. So, 1 am glad that
the Government is going to have an-
ether project at Bokaro. The place
where the project is going (o be Jocat-
ed is called Malapuri and it has
many advantages. It has Damodar
close-by and there is the newly-cons-
tructed Chandrapur—Mori line. So,
Bokaro will be a very good place for
that.

But we should have long-term pro-
jects in view and so we should from
now think of other projects. The ques-
tion naturally is of money, Now, if
we depend on our own resources, then
we may not be able to have these
projects even in hundred years. There
is no harm in borrowing money. We
are borrowing money for the various
projects, whose produce will bring us
enough money 1o repay our loans and
interests. It will enable ux to save
our foreign exchange, because we
would be producing those things which
We are now importing. So. they will
bring us more foreign exchanges to
meet our other requirements, ms our
necessity to import these things will
become less-and less. So, there i3 no
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danger in borrowing. Some people
are saying that we are not looking to
the future by getting so much loans.
That is not a fact. We will be able
to repay our loans.

In the case of stee] indUsiry we are
very fortunate. All countries in the
world do not have the resources 1o
have a steel industry. Bui we uare
very fortunately-placed. All the in-
gredicnts that are required, all the raw
materials that are required for the
steel industry are close at hand in our
case. We have got cnough raw mate-
rials, we have got enough lime-stone,
we have got enough iron ore and al<o
manganese. Of course, we have nod
enough metallurgical coal to produce
hard coke for stecl factories and foun-
daries.

Mr. Chairman: The hon. Member
should now conclude,

Shri D. C. Mallik: 1 am just in the
midst. 1 will conclude in & minule.
All therc washerias are needed Lo
have hard coke. So, we may have
enough hard coke for some days yet
to come,

Now 1 have tu strike a note of warn-
ing about our jron ore exports. [ do
not know what our resources of iron
ore is. In any case, we have to ex-
pand and we are going to cxpand our
steel industry. So, I do not know
if unlimited cxport of iron ore will
be of any benefit to India. 1 have no
idea about our iron ore reserves. But
1 do know that, unlike coal, where
the decper the seam the better the
coal, in the case of iron ore the better
quality is obtained on the surface than
at a depth. So, we shall have 1o he
a bit careful about export of iron
ore. To have more foreign exchanges
and more money we are entering into
long-term contracts for the export of
iron ore It is for the Ministers,
who are officient and able, who know
everything better than I do, to ponder
over this question whether the un-
limited export of iron ore i 1o the
ultimate benefit of India. It may so
happen thai on a future date we may
not be able to feed our steel industry
with iron ore.
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[Shri D, C. Mallik]

About hard coke 1 have to say that
all the best collieries producing metal-
lurgical coal were in British hands,
which they ruined before they went
away, intentionally or otherwise [
cannot say, They used to  produce
more of the metallurgical coal
Now for producing metallurgical
coal the Kurshabarsce seam
14 and 14A of Jharia fields are the
best ones. Many of those best col-
lieries are slready under fire, Swar-
dih, Sudandih and Sutikdih are under
fire. Shri Rampur collicries are also
under fire. So, many of the metallur-
gical coal producing collicries are now
cither under fire or under water. 1
know that the Trans Damodar river
collierics, Kohinoor, Dhekoera, Gar-
goan and Sitalnala have good metal-
lurgical coal, but their working is so
difficult that the private owners are
finding it unprofitable to raise and
most of them are not working. So,
Government should nationalise these
collieries  first.  Then, Government
would not be so much after
profits as  these  colliery pro-
prietors are, and they will have
the national interest in view. So, at
least the collieries which produce
metallurgical coal should be nationa-
lised for the benefit of the steel in-
dustry.

13 hrs,

e Tw gwn fey (mweTw)
sarafer oft, fiedy ft o ot At aga
¥ wt & afr gt o finte s
#. fr 3 wfrer et T firer ot
go1. Tt ferr owRTaReE o
¢ oY few wwrr & FTRT wTRfET QY
wt

WET AR AT, & WAy
& wral o e W oo W
1 wraet o e & o g AT At
A ey gy Wfi Y 0 @
owe d W g W dRewE
wredrtew Wy A frew R
&z wredrte o veren ok & v @

APRIL 8, 1960

for Grants 10402

AT FTATE | TEEATH ATIE Y oy
% faq a1 grer sradw G WTAe
v wgA ifen wigrz fafaew av
wqrAT g §, a7 o1 wsAr 91 § gt
T ST STEAT WA F | SAG AIETT A
T w77 frar g AfwT 2w 1 ATy
aAw fadrergfraom g
AL T /L HAT K ACA FT AR |G
w& AKT AT ORI T W ey Frama
gare wzn A # fwozare o o dwfawd
gea fam misg zmm aft 3, wie
fewws gafanr & fo T & afrarr
afr

it A1 wrgA frEreaira €1 49-
mar Yy A & 2o fa e R
AAATT FOT ¥, THA T A 07 afa
& fr 3q Sxfmea § o7 1 3Fm & &
afeqr fam wra w1 g RO
& ©er oft FamTA FoAE 1w F A
€1 fardr g gfend gt 3 @
wedl Zor oY AT AT ) N 5 -
fr Azt F wrATen o e frard 4,
W7 wrHAT 9 g & st vfeae
wty o wix aga & ffafar wn
w7 7 § o7 @ gaF amer } fe faaw
afr # wfed
13.03 hrs,

[Mr. Derury-Sreaxes in the Chair)

&1 e § e xeeT wTew g 61 fie g
oyt Iw ¥ & fafe $fafae e
¥, xafed 3wt a7 & g T A
oeft AT §9 FHT AF FAET AL & A
%1 w®7 fY AT T, e & e
£ fe g welt v & gt o7 fnie
7 & oY v A oo S w1 fafim
T W & F | ol o i e
carizm w1 130 o fadet ffafrae v
w TR} | W T X T AT ¥ uek
ey Wy 3 e & fa e oW
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Fifaa &3 fama ga Fm F1gea
frm ma A7 waT ASTA 1 AT TH FH
T {37 atgr A oY ot A ST 3T
F W7 At rar qoow oy g
717

ar  omw oA fawma faa
far age vonr o o nfawa gt
i o1 13 AA DR T AA WA A
q A 3AE 7w arr g oA
M & AT HIH q 4 gAT (37 Ty A4
Ar o §owv we e i an ) ifre o
A q faer ow grAc afer i
T AFT R T R T T AT
T AT B Sfea s oy g ar frer-
crEiTama g e gararr g
SEIE U PR o ralec CaE S A
aft z1m v # e e 1 wifed e
by T aO) A1 aw & AT O
Fifaq & meer &1 rlan & fag g
TeA § 1 AT 79§ Afaw ol # oy
. fag fedfa w=gr o # 1 wov vy
aF WA AT T FEA IS ;1A M
win Az w1 oAy frem fmag aa
1T faerana & awn gaTy wTw A o
Aam o m frer § fa e fare 8
famat 21 1 qgx v qwvA . Rfw
ITAT AT G4 ALY FT G R ) T
& fame agr Tam e & AYaE g,
T ATE WER ETHTT AT ETRT AT
§ fa=m favn & ate e oy of
et ¥ 1w g4ty T i agt o
it # ) AfEa X T FT AW ¥
4 97T F1ATLANA A1, AW T WE
#T. T ATE qTAT W SO F1 4 T "%
TF A A A AW |7 oo fafach
Z07T WTEHT WAFT ATH TEATT ®ITAT
w1 et # 0 qfea gfe w3 37 Fon
1 wargT A 41 97 A ATE WA=
Ffya & sten @1 fr mfaw ozl &
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fAar ga AT g M T ¥ AT §
HIAST R OWTT |

war /fas 1 § qiv e qddr
T4, 7 AT 6 qera 7 € =ia
CATT AT TIUAT EWOL 1 v NI §AT
qATf=a% a7t g 47 w17 pq WTET A
7 oar £ mw A1 F0z s aw vy
AAT W g ¥ FEG AR a7 A 34
TAAT SR | F A T W AT AT
fr = & um formt g e cqrz
@3y qlwa oo gafad g e wr
AT ar 21 2 e g fre 7 e oW
T AGA T Y A A AT 6
arr oo s afaer § arer ma
qfea 7 TITAL FIAA | 0y e
AT X7 T AV F A1 M e q4nd
arfed =1 & 372 & {40, 44 ey
qYT WA q ALA NC TH AN /TR
"o IEer # )

wA qhr A oEa (st o e
wredia) - Ara A A4 R

WMo T gua fap (o 17 A
wira w7 gert & v Lean b
wOAT 0t Aw =o gfama fean p
e ardft 2fry € i1 1 aamm afavig
# 1 w9 feafr § F aer wpm fe
LLIC LI G R e TR ST CL I TR
# g oW wera g wara vafan
d s g fe arm %1 feafs ¢ ymi
oW re & s Ao &
faq st & s X6 wvAr wifen
T At fe xw am feafa 4o g Ay
WUT GTA AET GYA 17 61 IRA O
CTAATT X0 &AT ¥ A gww) 1o fee
g Fa1 7 gafa v gl afe xm
o TEET Wi oF amew foa
o7 34 fogfa & wrr & fad oz greeny
¥ o pEre Aip AT AT vW oA oww
ty fafrm =0 oY 7w fd
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[wre T v fog)
graTaE g1 Al q9E 2 Az €
TAT K[ AT@ | F@T A7 AwA E R
TAAT T A H oATEAT S uAed
#l 7w ¥, m ag ww I fxoam
AT FOAT AR X qHAT | WA AT gy
dwee famrat Freivian & s o 7w %fee
q faw w7 avA £ 1 37 07 wfer =7
¥ e gawl w1 foawa ) g1 awAr
afify oz waeTora ¥ faa afez A5
I A B

:.qrra’tiirc'rw AT &AM T 0%
gror g7 oft § f ag r #Afm
AW AgA TR WS §ET 2 (T
7 e-ty T ufr za A gy
1 dfrgm 1 awA g, = fw fremt
qiyT W7 wTEAT § el OO A
¥ va—t¢ v aft zA A v
LEC

W AT H 0§ §G KA AT
g AE s/ oaewiz s
i oegar gt & 1 TR TR
Wt g frern wmr qr & aw
TRl 1 grEmAgTATEd | wiw
W oY A7 ¥ AEHT H aw seqeew
¥ ot faear qfeem g 2 Wi
TR TV SIS ¥ AT R Wl
AU T ETEAT AT T 1 TEA
it g wselt wd Bft o g1 e
} fr ow warem ® fav o A S
¥ maw rag ) e fmay
# deA ¥AOHZ FOTOIA #Y eqTET
¥ aw ™ ¥ vt A g7 gfon
¥ fAga sv & =0 A @1 W T
¥ spreaT ¥T wE F, T AT R
wrEaTEE ®1 gfen 9 oft wam
g1 wifgg WY ®% A w9 9 A
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WO AW FA-%RTA § 70 AT
w71 TfEd

uffad  ®@-uT & §3 7 §%
nferdz @ & W 37 ¥ w=w A
AW T AATEN FT ATHA FIAT TEAT
1 mfamd sym fx e am
IR ¥T T WG AT 7 AqfEA A9
aE WA 1§ g A wwer froaw
aafs a1 &, afe dar fr o e
grd A o e ifeaa e
% AT A Zfeww wifeea oA
for & w1t sy A A B 3
AE W TR wTTYeRR ¥ i 3T
grF & waTT 7w o v
Ffea wreasAr o7 a5 ¢ e
q 1 nfegza g d WY T ¥ ww
Tapl w1 F owfr IEE aed f
I 1 T & fAm owed swaedr
g wfed

AT AT e Rt Avham
a7 wpt f @ & AT W agT samn
v fd A & 1 TA A B O
az farza s amen g feoafr m
T T FAAT 1 T 9 AR ¥ AR
¥z wi Agr wT—faEr § Ay -
o A grifers 2 Tz A g
HoATh g W Awi 9 I AT e
wroE E——T KW U7 AR A AR
fs fgr wddz &t o0 " A
surr v fed w3 & 1 fwr #®
wqrfam &7 & fd agardt a0 o
AT § W T R e a|E
g fomn arm @ MfeR faEr
IfAr o gEd wgt B omw g
frafr oz & fs o S T ww T
i d—frd wy ®  afrm &,
et # W ww e & wsfra 24
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& wqlA g1T A7 TE -39 wI
wrk faqa gfawr a2 et &0 &1t
wd Awfrar 71 37 & wFg Al
qedl { —3 w1 Awh W fag Qg
w1 & fagr AT d— W T H A
fedr 1 oft fedt wsg o 9T A0
anmy w1 faxde sy feem
A § A A K 9 feoamr &
@t W o WY gewm T & wwi
w1 w1t Avw frdr aifrar & 9z 1
qrat §, Al 9z v gem fe A gt
1 WY I ONTTMR A &ATT WA
T aw  f®dr w0 7 FTTAT AT, A
q aaam fe fodt 7 34 foemr 7 aré
goil, ®fes gx &1 ™ am I
i, wa i ® fedr 7 fedr w1 fafus
w73 F TAAT WfRd a1 1 AreC,
ryvean, fwart wivg & 0 ofr pft 77
7 fowmd favdft § 1 zafaq &
SUAINE IS I o e (L
sgaeqr g A1 TR f—amaEgT #
ot w1y Amr IR oo g—3w |
T4 wEr w A w1 sfafad i oan
oY 7 &1 weAt At g qw oA A
fe ga7 39 %1 z4W w1 TO ¥ T o
aA H AWG ®1 XM | WT AAT
frm, A oz 1@ € @A gl st
e AT T AWM gvF TAT 7, 9o
¥ 7 ga oamr & W7 fgr feer
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¥ | 47 % Wy Ara & fAg yes
gt fE wE aft S g d wger
s fe 3w aft war w1 wwr o fa
a4t sgxrar 7 @1 v @7 THAw ¥ S
#=1 w7 ferdt que ¥ g9 7 3w gATE
w1 &l fewn am, wifv g8 gamw 6
7 oft a7 f e o oft awr i, wma
A H aMY ¥ F IAE SO
agr ¥ A fam T g A g
seaw § fv g oft s guigr o
A &7 AwTQ © fam Tmam it
9T @ A T sEewr § ) ogw e
AT qETE W T & e

Shri Bhanja Deo (Keonjhar): Mr.
Deputy-Speaker, Sir, stecl is the basis
of modern industrial technology and
if industrialisation has to by accelerut-
vd in & country then the tempo of pro-
ductlon of steel has to be borne in
mind. It s right that our Govern-
ment considered that sn the Second
Plan period steel was to be the core of
th Plan about which my hon, friend,
Shri Mahanty, spoke yesterday. It was
cvxpected that the production of finish.
ed steel will rise during the Second
FPlan period from 114 million tons
capacity to about 4.88 million tons by
th end of the Sccond Plan period.
This target was to be achieved by the
new plants as well as by the expan.
sion of the existing plants in the pri-
vale scctor, But those could not be
achieved because the existing private
plants could not expand 1o their fullest
capacity neither the plants to be creet-
ed in public sector could achicve thelr
targets. But if thix tempo of invest-
ment in our country has to be main-
tained there is bound to he shortfall
of stecl in this country as it is going
1o be during the Second Plan period.
For this we have to import special
categorics of steel which we do aot
produce in the country. Also, steel
which will be produced in the country
will not be able to keep pace with
the tempo of investment that is going
on in the country to advance indus-
trial progress of our country.
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Busides the 1otal quantitative defi-

cieney in the supply of steel the exist-

ing plants will not be able to produce
special types of stecl, e, alloy steel,
ay ! have mentioned,  In short, we
may have surplus  In certain cale-
gories of steel wod g ivon berause
the rolling mills could not be crected
in time and there is deliciency in finis-
hoed  cteel produets, Therefore  the

CGovernment @5 tE¥ing Lo enler intn

bartey arreements for the exchange ol

surplias ron oand stecl products with

deficien: steel products that we necd
for our industrial expansion, What is
our actual requirement  should be
borne in mind  while entering into

these bBarter agreements o that it s

to the advantage of the country.

The bon. Mimster, while speaking
the oibher day, mentioned about the
study that the National Council of
Applicd Economics Research had done.
Hi practically agreed that the target
of defleir estimated by them i= also
going to be deficit in the country, At
the end of the Second Plan period the
shortfall will be of about 3613 million
tons und by the end of the Thir Plan
period it would be 7168 million tons.
So, there would be an overall deficit
of 2.598 million tons at the end of the
Third Plan period. Tt ds for us ta
see how far this deficiency could he
met from the production of steel dur-
ing the Third Plan period so that we
are sell-sufficient as far as steel s
concerned.  Specially  the  deficiency
will be more pronounced in the case of
rails, fishplats, plates, bary and rods.
Though there iz no likelihood of sur.
plus steel in toto, in short periods
there may be a  surplus in certain
categorics of finished steel while there
maye be a deficiney  in othr cate
BOrivs.

Now 1 will turn my attention to the
management of the public sector plants
that have been entrusted to Hindustan
Steel. Of course, wec have to be
proud of what they have achieved
during the Sccond Plan period from
serateh, bul what 1 will try to point
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out to the hon. Minister are, what [
fecl, the lags in the Ministry. I hope
he will take it as a matter of cous-
tructive criticism. 1 wish to say some-
thing about the management or the
board of directors.

We have in this organisation pari.
time Directors who cannot take suffi-
cient interest in the working of the
company. Most of them are officials,
and their attitude is based on hierave-
hical concepts which are not condu-
cive alwave to enterprises on sound
business principles. The Estimales
Committee have rightly pointed out
in their Thirty -third report and sug-
gested that there may be a loral board
of management for cach project which
could function independently on all
local problems. It may consist of the
General Manager and all the heads of
departments of the projects. By this
method there will be greater efficiency
as on-the-spot decision could be made
at local level,

In this respect the organisation of
the Cas Counci] and the Arca Gas
Boards in UK. may be examined with
o view to seeing to what interest it
could serve ag &4 model to the set-up
of Hindustan Steel as recommended
by the Estimates Committee.

Another regrettabic  feature of the
public sector plants is that no firm
estimates are available regarding the
cost of stecl per ton that is (o be
produced in thiz sector. While we
ask the private sector industries (o
give us the estimate of the cost .of
production per unit when they onter
into new projects, I think similar
norms should also be followed in the
public sector, because, after all, this
investment is going to come from the

-tax paver’s moncy and he has a righ*

to know whether the steel produced is
at the cheapest rate possible or not.

It is well known that these public
sector plants which were expected to
cost Re 439 crores will cost mgre
than Rs. 560 crores. Even now It
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seems that the  Government s not
sure about the final cost of these pro-
jucts. It is said that the stecl plants
will produce a substantial quantity
of by-products like fertilisers and
chemicals.  Sinee chemicals and fer-
tilisers are also going to be produc-
ed in the public sector in the Third
Plan period, it 1s high time that we
thoupht as to how these ferlilisers
and chemical  plants in the public
sector and the plants to be set up for
the by-products of the existing sleel
plants are co-ordinuted to the best
advantage  of our couniry. They
should also have a marketing board
for the disposal of the by-products
of the stecl plants,

In this connection T would alsp
draw the attention of hon. Minister
to a matier, which has alrcady been
referred to by two. Members,
namely what was published In the
Time of India of the 5th April, re-
parding the steel plant at Rourkela.
I am told in that eomtexi that there
are about 35000 tons of slabs lying
there without disposal. 1 should be
very grateful if the hon. Minister
could clarify this and give us a cor-
reet picture about  what the things
there are, whether what is given out
it the paper is with a motive {o dis-
eredit the people who have sel up the
plant, or what are the real reasons
hehind it

Now [ shall pass over 1o the small
blast furnaces which Government is
thinking of opening al seven places. It
will be advisable that a proper cvo-
nomic ecstimation  should be  made
specially  in relatiomship to  utilise
coal per unit of iron output. Even in
China it is considered that small
furnaces lead to waste of coall As
high grade coa! ig a scarce raw male-
rial in our country, it cannol be
wasted.  Therefore, research is neces-
sary to find out if il is possible to
reduce utilisation of coal per wnit of
output in the smal! blast furnaces.

Having mentioned about coal, 1
digress a little to our coal policy. In
the Svecond Plan peripd il was vxprel-

CHAITRA 19, 1882 (SAKA)

for Grant: 10412
e¢d that the total demand for coal
in 1960-G1 would be about 60 million
tons. In 1855-56 the private seclor
raised 335 million and 1he  publie
sector 4.5 mullion tons. To  increase
production to 60 million tons in 1960-
61 it was felt that out of the 22 mil-
lion ton. deficit, 1he public sector
would raise 12 million tons and the
private sector 10 million. Tt s now
found out thet at  the oad of the
Second Plan period the total produe-
tion would be between 51 te 53 mal-
lwn tons,  The hon. Minister twold uw
vesterday  that in 1959 00 was to the
wne of 468 milltdn tons, The privale
seetor practically  reached their tar-
gt while the public sectop has lag-
ped far behind,  The full w the target
will humper the industrial growih of
the country, as shortage of coa! may
lead to unutilised copacity in the in-
dustrial scetor ag they muy not have
the full quota of thewr requirements
of coal.  The capitul cost per unit of
output in the ndustery may rise

The targets of the Third Plun have
been fixed st 00 million tons. The
planners huve suggested that half of
this should be raized by the pubhic
sector and the wther half by the pri-
vate seetor.  But the Preadent of the
Coal Association, as [ gathored from
the papers the other day, has stated
that about 7 milhon tons  could be
raised from the  existing  collieries
‘Therefore, of the private sector hos 1o
fulfil the quota that 15 going 1o be allot-
ted 1o it as we gather from the pupers
then, to check the averhead rost they
should be allowed to work in the con-
tiguous collieries.  Durmg the  Third
Plan period, if we are to take the n-
dustrial cxpansion of the countiy us
a whole, 1 hope there will not be this
controversv as to private fScector and
public sectar which exists on 1diology.
Whatever 13 dnne fur the growth of
the country should iw the national
sector. Earh sector can fulfil the tar-
get ailotted to it duning the perod of
the Third Plan. about which we do
not know exactly what it is going lo
be like. Each sector should be given
a chaner 1o fulfil the target and Lo
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[Shri Bhanja Deo]

keep the tempo of the industrial ex-
;pansion of the country.

Mr. Deputy-Speaker The  hon.
Member's time is up.

Shri Bhanja Deo: | will finish
within five minutes.

Mr. Deputy-Speaker: Two minutes.

Shri Bhanja Deo: Now, Sir, 1 will
«divert my attention and druw the at-
tention of the hon, Minister to man-
ganese ore, which the hon. Minister
and all of us know is not only a
greal oxchange carner for the coun-
try but which is also a labour-inten-
sive industry. In 1857 it reached" its
peak flgure of exports which was
about 16 lakh tons. Now it has
dwindled to ubout § lakh tons. And
this is duc to various factors: that is,
the opening up of the new mines in
South Africa as well as in - Western
Africa und the development of  the
‘mines in Brazil.

Now the S T. C. has, to an extent,
taken up the growth of this trade,
and I hope that they will have the
country's intorests in mind, which is
but natural, so that we do not lose
the existing markets which are gra-
dually going out of our grasp. The
hop, Minister might turn 1o me and
say that "this ix not the concern of
myv Ministey, because I am only con-
cerned  with the production part of
it: it is the Commerce and Industry
Ministry which should see to the ex-
port part of it" 1 would like to point
out to him that unless there is  co-
ordination between these two Minis-
tries= in this regard we cannot revive
the manganese  industry from  the
lean period it i2 going through. The
STC i= practically trving to cater to
the existing markets, withoutl apening
up new miarkets Of course,  they
have opened up markets in the Far
East like Japan for iron ore but 1
think it should trv to increase  such
marketz.  Besides opening up  mar-
kets in the East European countries
whirh have opened rupee accounts, it
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should also try to open up markels
in Western European countries where
there is great demand for this ore
because of great expansion of the
iron and steel industry there for
which this raw material is mostly
used.

The greatest bottleneck from which
cxport of this ore is suffering is trans-
port. In the region from which 1
eome there is o great bottleneck be-
cause simullancously iron and man-
ganese ore are being moved from
that arca, and the wagons allotted to
this trade are not sufficient. Is it not
high time that, like the Coal Com-
missioner, we had an Ore Commis-
sioner attached to this Ministry who
should see to the proper transport of
this ore to the Calcutta Port from
which mainly this ore is exported to
farcign countries?

Shri Naushir Bharucha (East
Khandesh): 1 do not find anything in
the Report of the Ministry of Steel.
Mines and Fuel on which 1 can con-
gratulate the hon, Minister. If the
Report does anything, it conceals
more than it reveals to the Members
of Parliament, and the most import-
ant aspect which it conceals relates
to the cconomics of steel production.

The notion  has  paid through its
nose for the steel plants, and though
the original target was six  million
tons, there have been so many  in-
excusable and intolerable delays that
today we are nowhere near that tar-
get. What is worse, this House, after
three yvears, does not know  even
whether it ix worth  while sinking
mare money  in these steel  plants,
what the cost pep ton of iron and
steel ex-works would be, whether the
Hindustan Stecl would be able to re-
pay what will be the ultimate loan
of Rs. 260 crores, and what the ulti-
mate capital structure of these steel
plants will be.

It will be recalled that the Esti-
mates Committee, in its Thirty-third
Report, has made a very clear charge
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against the Ministry that the Hindu-
stan Stecl will not be able to pay
even the interest on these loans, let
alone the principal.

While several people have men-
tioned that there have been dclays,
the hon. Minister, so far, has never
explained to the House how these
delays occurred, and whether any-
body has been taken to task for that.

Ag this House knows, the Rourkela
plant had its first batlery lighted up
in February, 1959 and the second
sub-battery round about January,
1960. but actually the plant was sup-
pused to go into full production by
the end of 1959, If that plant was
supposed to produce one million tons
of steel by the end of 1858, what has
been the production up to 29th Feb-
ruary, 19607—only 240,000 tons of pig
iron and about 50,000 tons of steel.
When on earth we are going 1o reach
the target of one million tons, I for
one do not know. What we wish to
know is this, Who is responsible for
these delays, have the contractors or
the e¢ngineers whoever arc responsi-
ble been penalised, and how  many
crores have these delays cost us? The
Minister of Steel informs us that the
first blast furnace at Rourkela which
has go! u capacity of 1,000 tons does
not produce this much, that the steel
melting shops are nol ready and that
the rolling mills are still in the mak-
ing. I should like to know, when, at
this rate, the full target of one mil-
lion tons will be reached at Rour-
kola®

It <hould be appreciated that every
day of delay coasts the nation Rs. 10
lakh=s. We¢ have been behind  time
by more than a year by now. Who
is gorng 1o make good that loss?

Similarly, in Bhilai wc find that
the production  in February, 1960,
was 391,000 tons of pig iron and
T0000 tons of steed, but that is still
a far ery from the promised target;
what is worse, we are told that the
enste are cxpecled to increase. It e,
of cowrse. increasing. What  Bhilai
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will  ultimately cost
Ruess,

With regurd to Durgapur, still the
same story is told. Bhilai was to
huve gone into full production by
the end of 1958 and Durgapur by
the end of 1960, but what is the posi-
tion today? Durgapur has produced
47,000 tons of steel, and we are told
that the blast furnace has reached
u  production output of 1,300 tons
which is a record. But when every-
thing is said and done, total produc=
tion still remains far from the ulti-
mate target.

1 ask this question of the hon
Minister. 1 know he is nol going to
answer because he has no reply to
give. Assuming that the cost of addi-
tional ancillary works would be in
the neighbourhood of Rs. 120 crores,—
that is expenditure on the townships,
quarries, ouler rails, power and so
forth, which arc apart from the cost
of the steel plants—assuming that the
total loan advanced to Hindustan
Bteel will be of the order ultimately
of Rs. 260 crorus, and taking Rs, 300
erores as the subscribed capital, this
company has to earn some return on
Rs, 560 crores, The Thirty-third Re-
port of the Estimates Committec has
estimated that on the basis of the
capital cost and the loans to be dis-
charged, the cost per ton of steel
would increasc by Rs 2680, Actually,
the cost of production will be another
Rs 300, so that Rs 560 will be the
cost per ton. Now I ask: if thiz i
so, then what provision would be
left, for instance, for depreciation
charges or for  providing a sinking
fund for repayment of the debt or for
any other purpose?

1t 1= my standing grievance  tihat
no financial principles govern  these
steel projects There is nothing laid
down as tn whatl i~ going tn be the
depreciation poliey,  no  principles
have been laid down. We do not
know whether the stes] plants  will
ever make a contribution te the gene-
ral revenues as the railwave do 1
for one fail to see why there should
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be any discrimination between  the
railways and the steel plants. Both
are public utility services. If one
makes & contribution to the general
revenues, why should not the other?

I would like to know whether the
stecl plants have ever provided for
a sinking fund for replacement of or
for obsolescence of plant, whether
they are going to build up any rescrve,
whether there is any method of cal-
culating the net profit, whether there
are any principles laid down fur cal-
culating the cost per ton ex-works,
whether any principles have been laid
down for determinalion of the selling
price to the consumers.

On all these points we are told that
there are no principles, nn guiding
factors, and, so far as T know, there
15 not even audit properly esinblish-
ed in these plants. What type of
commereial  undertaking can it be
when there is no proper audit, no
proper cost accounting, no proper de-
preciation policy laid down, no pro-
per arrangement for a sinking  fund.
no proper method of caleulating  the
net profit?

1 come to anothar point, the ques-
tion of the fourth  steel  plant.
Should ilus House sanction a fourth
steel plunt? 1 am.of the opinion that
thiz House must not sanction a fourth
steel plunt until all these  financial
prinviples are clear  and until the
onccounts of the three steel plants are
pluced on o sound commercial footing,
Till then, this House must not sanction
a fourth steel plant,

It i® truv, we are told, that therce
is need for more steel plants. I have
nn doubt that if the fourth  steel
plunt were sanciioned, the stecl pro-
duced by it wonld be utilised, and
there will be no surplus left. But is
the nation going to be asked to sink
in hundreds of crores of money with-
out proper accounting as is followed
In the most rudimentary ordinary
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cominercial concerns.  Because these
plants happen to be in the public
sector, does it mean that they must
not follow any of the principles, any
of the prudent normal financial prin-
viples, which are being followed by
private commercial bodies? I submit
that that is a question to which this
House will address  itsell when it
comes to @ question of having  an-
other steel plant.

Now, T come to the question of the
working of the Iron and Steel Con-
troller's Organisation, This organiza-
tion is responsible for planning and
production, price and aceounts,  steel
impori control and general adminis-
tration, co-ordination and purchase of
steel. The price and Accounts Divi-
sion gencrally deals with the adjust-
ment through the Sieel Equalisation
Fund. The Fund is cstablished
under the Tron  and  Steel Control
Order which provides not only  for
fixation of maximum prices of steel
but also provides that such prices
may include allowances for contribu=
tion to and pavment! from the Equal-
lsation Fund established by the Con-
troller for  equalising  freight, the
concession rates payable  to produc-
ers and any other disadvantages. In
other words, this Iron and Stec! Con-
trol Order enables Governmen®  to
fix the retention prices and the sale
price. May T paint out that thi: Iron
and Steel Contral Order purports to
have been made under section 3 of
the Essentinl Commoditics  Act,  but
there is not a single word in section
3 of the Essential Commoditie:  Act
entitling Government  lo vestablish
such a fund as the Tron and Steel
Prices Fgualisation Fund. If we tum
to =cction 3 of the Essential  Com-
modities Aet, it savs:

“¢1) If the Central Government
ie of opinion that it is necessary
or expedient so to do for main-
taining or increasing supplics of
any vssential commodity or for
securing their equitable distribu-
tion and availability at fair
prices, it may, by order, provide
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for regulating or prohibiting the
production, supply and distribution
thereof and trade and commerce
therein.

(2) Without prejudice to the
vontrality of the powers =a-a-
ferred by jub-section (1), an
order made the.eunder may pro-
vide—

(f) for requiring any person
holding in stock any essential
commodity to sell the whole or
a specified part of the stock to
the Central Government or a
State Government or to an offi-
cer or agent of such Govern-
ment. .. ... "

How on earth this section enables
Government to promulgate the Iron
and Stee! Control Order, in solation
to Equalisation Fund, 1 have not
been able to understand. It s oy
cvonsidered opinion that this s an
illegal and unconstitutional oraer In
effect it means that it is an imposi-
tion of a tax without the sanclion
of Parliament. It is tantamount .o
subsidising the foreign producer of
steel at the expense of the Indian
tax-payer, and it amounts to acqui-
sition of private property for public
purpose in vio'ation of article 31

1 shall conclude by making onc
small reference in the matter of  oil
production.  So far as exploration i:
concerned, [ concede that it 1+ being
carried on energetically, but there s
one part of it, namely that there is
vonsiderable imbalance. [ can even
understand that imbalance may oxist
because it depends upon the type of
crude that we get and the typr of
refineries that we set up, but T want
to know from the hon. Minister what
the position i= with regard o awia-
tian spirit.  This iz a very imoorisnt
point, from the point of view of the
defence of the country. Ar: we in
n position to produce any amourt of
avsation spirit st all or are we cier-
nally going to depend on  foreign
imports which in times nf emergoney
may be completely cut off? Wha' is

119 (Air LSD—8.
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the use of expanding our Air Force
if ultimately we are not going to have
sufficient aviation spirit produced
within thig country to see that our
alreraft are kept flying? I should like
a reply from the hon, Minister on
this point.

W TN San (vrwwr) - ar
ey wgRE, & wTIe W wwnag
AT amgen § 1 w= A o Aref
ot oft w1 e fewmar wgEr g
I e A 7t Frora werk, Few fordy
# WY aaré A g 1 9W G
" THE G Gl TN WAy
w1 gfawr €t & 1 3% Fren & wpr
fare wTemT & TTe & w0 qred ww
*r, Ia% fag omux ow AveEw 6
™ aw T A qed o oTae TR
Ty AT THZ wTR A o TEET
maz fear mar & a1 40, gz § G
AT | Afw IRE we AR, g
d@r wTw £7a @A 7 3y awn fw
Tt ax qAvfr & garar & 3 A
¥TH-uY i & 7 "qer 7 A f v
HqTA § FFT T §, T A Avel ¥ fag
Tg W g afaw qEre agE G-
wgw § w7 afe g7 aomw R A 8§ gury
A, AT & g T 7 gt & faw
aa, WAt fe g & e 7 fowe
g § o gra A § v A par
& wafag o M & fag 4 sy
qA qETEg 1 ek dar W 2

9 4% 7 A £G A AR 9]
gaq7 fasy | 79471 147 £ a7 &R
A gANa gar fa oy gw e oarw
At ag wax P fr o @ @A reAAw
%1 ¥t & W g AT gw AT A
AeET w1 gar3 § afiw o4 17 g B
mAN & QA gEAT & g 6T faeran
a wen & oY arsfagn g o
i3 2o 2 fr o ¥io Hte 1 WA 7
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dxaTsye AL A, AAT A FATET FTH A= wgr aw wA fAwraa o A

£ & W 3a w A7 ofaiz aga ew & 7= aw aoux 71, 1 awfaar &

&\ nx wg Fafefast o &7 %= fs nw
aTH Al #1997 A4 A © faq o
F a1z F7 g AETE qAe @ W AE
wiegiy # »e 2T A ¥72 w7 freras
¥ v 7m0 ATw IA WA € g
o CTE, ATGA A AT & AT A
frererr & 1 €11 A7y ®7 73 # WA
| WA AET AF TEAZT AT €T AT
g T ol ¥ Fmr ot A ww
a1 § oYt sqraTAT & anafagi &
T b gETe 2o A S arfeerar B
w A7 afer agar & o wefw
ofea w5 § | wei ofer & fad o
7w fade v waafam @ awfs g dq
wfer & fag #vg wvdt av srafoen
mrr fgr ot wda afer 7, @ fe
w0 6 e § awTC T, W Al
ferar amen # 1 g & wAgdd
qr dn § W gaw gfa wrAE
el 1wt gEaEl @ 1 IET ARw
T avx & wrari gAY whiw § fs e
® aTET A ATE, A FAE € A foem
REAT | OF AT A ATE gAY wifA
i ararst # o 4 W) AET AR A
TR FTT | GAT Mo Fo Ho ¥ A
A oFTH A A EAT €Y Aeq # e
A T guA W fam owwE R,
wifw ogr w1 ot gaA e gm oW
aqm w1 fE Fava afes ¢z o §
YT T AEAA f wre weAr #, Afew
qORTT ®r omeEl € Aifa & oeTow
TA w1 10 TE faem @0 ax oft o
= f 78 & Revd gy ww oA )
wef=T % & 9 F—nw AN [T ATEA
w1 o7 5ET I 67 1 A2 AW O W
¥ & G 1 oW IEE oy
weflA € sy w7 A1 e A aeg
YA AT YA A€ 9gAT e §

g & wIm wmd, Aty wfaw & afies
gradl Fm qr 5% | FTY Xe A AT
TETd G g & v € FT LA
TTEAr | A FAZT AFAT H @z A wd
Y a1 T §, wraa 1 e R frr fe
%t wurt arf Y voar w2
weer wwT Wil qey, 7Y B0 Aw )
A MY F TLTS T, A 77 OF 07
T ¥mr, & wra & AY A, 0w gure
oIE A A% OT €T oA 97 WAX & |
w9 fa=a 3 q A™T A7 wAT AwA A
oY wAl W EmrAA T Awy K
Afer wld A w7 g7 39 A
®T FTH § AEEH 0T €7 § 917 HeA
TRTRR T IATET AL {1 q17 A
w1 afromw wm o@ar § F owma am
ot fafeez woar o9 ) w00 & a7
¥ W W A€ AW AT AN
T oA £ I QA ZWIT TE AL
AR I oAU} oul Ry
A & it g7 & @t ® e a7
qATH AX AT @ AT wF o fw
o ¥ & WIAE # AT & g 1 fnie
w7 ¥ 37 9 wwAfay 7 o ovee
T ag & & fe o wt o mmer
aOx g A £ W fag oww oAw
qat aTwe & afy wrn @ 4w dw Ter
et § 1 et oft ame it oy ot qF
T AT A WG, qF o= AT AR E
T Q¥ W7 1T AT E AT ATy Ry
£ qHA A ITT I E TAAT
Y7 WTAET S WA Wfza AT AT
arq & gy ot s owEwn g feoar
©EF nHz § @ e af mem
W aE § kY §oaw a
T S EW § fE 9w v o
wrx ¥ |
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[T YA FAEETT ET AT &
131 7o fageay & Aare gt B
TART AT W T A e kY
feem wriamgaes @t aEr wWA.
Ferv, zeq semife v TR g o AfeA
amE TR &= ferdeie afea
) A% 7 F qrdv e aA § ¥ e
¥ a1 ) fad amd B | 3w dwT 0w
g7 -1 AT tvo Jwzv o frm &
TvwETTen 7 vy T fran gr ) fafedt B
#i WA qearfe ey g § & af)
a7 ETH! ATHC F aATE WAt B owA q
W Tt a7 gy @1 weq # A wd
feama wife &1 wTowr arEr Af =
wifad. aft & %1 TraT Sfed o

W AT §A%ar € a7 §ogg
FRAT WIEAT £ | WY &% AmA ¥ ogw
qTRA B wrrer qeaew A8, Taw fafrch
1 meqer £ 1 afex wpr o T
arxfagr &1 Atgig #a § fedr ww
TRMEA KT WTHA %1, T W9 R
® T qF A A fe & dae & fam
wrawE qfemdt €1 v w7 ) arw
™3 7 o £ fr & w g
TR d e OE waT A (o— )¢ ar
™A & | TF WaT 7 AR Or o B
AT WA WA € €T q@1 ARy ey
w1 ¥ ¥ feq A7y 8 nfedgzeh o
A R A TE AR T HAGT T
& v §17 qF I AT e s ma
1EES T QAT wTA A oo oy
FRLET a7 AT A AT e fewT
ST W1 ANA qREA B oW Aoy
# wen w1 § fE w0 A fn A
¥ g & ot £ TR £ ot gEe
TS ¥74 ¥ IOW W AN | W
Sty At wr e f fe d2 0w e
WY @ O1¢-)% OTENT TR AwA B
TTITEAT A ATA A1 4 e faem £
W 97 O WA §AfreA € T
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sferex zrafam ¥ v § w7 I
? few o qagy ag 97 W W 2,
o wrf gfawd foeh gt af &
T Wy FAET Ffawrd Ad T -
Afeurd 71 fe g amres -
A1 w19 IR ofEAAT Mg A wmn AR
w7 et & & e g feowags W
O oTH TN EHTT TFA E,
m wgn1 454 s1 m famen
# aifgg. arfe A=z A9E o6 €W R
A T8, qur W Avx A 7> afee vmA
w1 T

ot T 941 fe wra e o™
29 A0 T8 &7 a4 €7 Yo 77 TR %7 fom
# | ax eafan fem mm @ feosagn
®1 wTavey gfawrd MR W e
wr AETT wew W) aAT AT & ) gHA
«€ oo ooy w1 fed § | Tw 4 9-
AT WATH B, TVo &To WETATH TG } )
4 wrem 7 f% ¥R SO & g A @
argT wir, qaefrx arew vanfz &
fag it wox wmw €7 @7 A€ fAg
WTY G781 AFA A9 A AN R oY A
g AT fean A1 AR T wTd A
qagn &1 i ey gfeed ga
® W oweht 2 W & e A
#. 396 % Tw e wreT wrrE Al
EYTT A A% A T nfesiEt oy s
# o 5 1 3T W 8 T e
e i

wrefas €1 ot g@ 97 faw fem
aqr & 1 ox W T # fe opm e
oy xmTA w1 a7 Boolr o A Ay
fare v am men faw w0
ww T4t § ek way AW Adr
Y # f o2 oo 7O A WA o XETT OEn
YT ¥ TT W ww & o A
wTeft ey 7 foen € qTEm o Wy
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71 AT AAT F, T TC wmeT e
AT 1T 1 A RENT A F TAAT 97 77
g fs qas & ap gy o @y & W
T T AT AT G AT A AFT 1 gF
feara & wagd a7 a@t & @ A A
a8 & w1 A% § 4fwq ag @t 4@
§. w7 @@t 4 1 oft w1 mar § fr o
TA T AT TR W7 T § AT TH
w faarr w7 & s #7 ag vz AwdT §
¥ amen g R ama ) 9 ¥ wm W
oA, AR W1 A €A 97 "TA
fax 1 w7 T &gy ¥ A TEET Afon
ag {1 & fr 91 aF @ qredr @, 3Ae
a1 =OAE T qTEAT AT AT A A, FAE
faa o7 ®1¢ frepa el avdr o A
§ afea o arr gz qdmfs Ha 2
& w7 w1Ea # o aewey &7 A7 7 Ay
w6y § Ik TR T wemEE dam g
flapram g A A AE R A gw &
HEAE E, ATUA K AT FAT AT A A
AT OET & qeAT | 9T F AEAT wTH
¥ AWA § AT T EW WU TG GAE
wen A Tw "y § ) T AT Ay
fod o7 g0 wgd fad, ag dw Af i
ot o ¥t Fearfer aTe € FraF ww et
arfed atfe 7w 39 WIH ®1 AW &
g%l § ¥x A8 | 7% WATW A7y A
w1 & fe wor €wF wa aft g e
A AT AT A (AT BT 9T e &
T 7 v wr A A R T w7 A9
wifed 1 gowTT & wgr oy Srqem & §
fr w® maw fad @ AT w1 g
w1, aE IAET 7 97 of faAarr wvn
wife fF ST w0

ot wn ww fag (fecama)
IYTE WEIEY, § ¥ qoErT w7 fay
mgﬂtaw%mawﬁ%ﬁrﬂi
foeft wwTe % mEmn o aft are wTaAr
1 Afer Prft sarr & s € e
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§ #a & wfuw qgeayy aHWa § W
fergrara #t oq-sqaeqr F aygrcfaar
R § A1 Ag 97 wAvAw § 6 -
fodt & g& WA gro A w17 fear av
T & AT qv ofers deer § &
HZ T F W AT & 9 7 w™
mar g afaw qurd frsrad w1 ofers
Rz & w17, # Jw aga wias s
T E 1 A€ A ) fw e aww @
wré ot wrAATg T few g aw W
et 3 fr gw 9 a1z & fag ow ard
Wt xarT & fad dare adt & F oA
fr ot it ooz gAA ofees dwer ®
~qtfaa fed &, 378 aga =t mafaar gg
# YT age & SWT A0 AT AHAT QT
Afwa & |19 /T a7 T FE TR B
fas o1 et gf & a0 mafeat & are
A9 ST qTA KT A, 54% & &, W
¥ fag 9 mafodi w1 7 goF a1 08
aga o ara gl oo w fad g
% fad & F A 7 a7 gEO A AW
& anfa gardy wd sqwear & faa agw
aedt §, 361 gw gferw AT § wUw
T WR, IANT FATEA AFI AE, TR
fawrer wr /& 1 & wwA i A Y
aTaTT FOH A gEA awHa gt fea g,
I0 WA w1 gA W A wfgr afew
IqH AT o0 Wfgd | gafaw & g
wErET & wgm fr aw W14 &= iz 6
A ® T WTERT W AT A A
o€ ¥ | F wrAar g fE A & gamn
g =Tz WY W ALY AN A s
arerd fy ud o g v v e @
w1 qrefeafot oz @, orowdt a2 Wt
31 2w g feggera & ot Feeft i
& gt =i w7 Ifam A @ A
wafaq & agm g fr g =5 & 7=0
A oY aTerr & oA

¥ @ WY § 7 "aw § g
g 1 AT § A & e w
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IHEY ereeT A g Wnfgd f ogw ogw
e %7 oy we 27 & w1 I
waw 1 F 7g ) wgen e g f @
T FI9 ¥ e e 1 & gl
afe g @ T fF T wifes
fe ori @ ¥7, 919 = 7N % X,
IAA AT A g wifEd e ow w0
9 ¥ fUT A o EE

UF Fera ot § 2 F WA o
ag 3t w=i 7= o § fr 0w wOw
& w1 7eq g ad gw adfa Fron
# et veer wifea, o @ew fom avg
Aeggwa @wE T0EA o Ad &
T ag g A g g A o gard
wreTd §, F wreng oft Az g aweft §
wafad gi ot 7 wae s wfed fe
T OF ®UT 7 § wv qww wr
AT § QT 7 9% | g9 09 T $UT
ZA ¥ AWY W1 W21 KT UF FIE A 99
w7 ¢ & WY AT ey et Frmrk ameft ¢
Tk wAfaw g9 AwEw. <y ATE TH
GET &7 WET WY Eg AT A 6wt
™ ATE & Tg A § w7 gy ol A
T8t geft & W g ow we
¥ aag ) A o ava § oA o
S aTe A AN | aE g AT oy
w=ht frer Ay & 7R A 97, IAE ATt
7 mit 7 vr gfmifm geen e
aifgd W 7% 97 ¥4 ¥ fAq g
g # wiforw gt =g o

£ "od ¥ wreem aft agem
w1 9= O & q g gt wfgat
wfan f@q A & ST ¥ 9
Femmr wmgm 1 w7 Bt g wfgar w
rqifyn &7% gu &9 ¥ IAEA T ¥Y
onr AW § ) AET 9T AR TX FE
o aTE ¥ o wfrer . # e
forr v 1 2. 20 &1 Wi W1
o aeTA % wifee v ¥, wwt
fiemgeerr it e e 31 ¢ o ot
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wfww Faet qrardl g, 39% faT 70 e
T G G2 W sTeaE eqiee w0
Feara wTd e gt < §, ol
Fawm g s guro & e N v g
ag ofx qo st g1 9@ A oft e
o et wfy qeft, 9w ol W g
qu T w7 7% | gufad § wpm e
ot mgreg g g sroart g &
1 JemEA WA A A A ar
Ll R

FET A KAl W wATA R, F S
e f fE oW W § 3% s 9w
A FER FOT, FAAT ST ATy
® 91T & 71 I% faswronT © vz w7
aTE ¥ §IC A, TN A AW § a9 g
AOHIT 97, &8 a7 & & & e
ot Tawy o w1 AT, £ AT
2\ o e w1 yAr e am e
x guA aferw fwet § @9 w1 FeIRA
g, w7 39 % ae At I e
aft a1 mwx P, aw fe W e
wTaET AR & WY gAY g0 &) A .y
Y a wETEn g w ) vAfAd aed
fiom &, % Wt orore & figer & WY wrwor
il muTy wEeq A & fem ®@
srreay § fr fed g §1, <@ 9
$ta faecft w2 o @ 3o 71, e
wfrer § 37 % ¥ ¥79 € wifom
GECEECEE o Bt
7 w%ar

A T € ATY § WAl AT
oW FTATE )

Sardar Swaran Singh: Mr. Deputy-
Speaker, Sir, | ventured to place a
co-ordinated picture of the activities
of the Minisiry when 1 moved the
Demands yesterday. T have grestly
benefited by the various remarks that
have been made by the hon. Members
coming from various States and be-
longing to varlous political parties 1
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[Sardar Swaran Singh)

have been greatly heartened by the
thought that there is a uniform rea-
lisation of the importance of the
work that is being undertake; by the
two departments of this Ministry,
namely, the Department of Iron and
Steel, and the Department of Mines
and Fuel

Some of the hon. Members have
rightly remarked that the industriul
progress of the country is very inti=-
mately linked with the satisfactory
performance in this sector «f metal-
lurgy, mining and the succeasful ex-
ploitation and exploration of the
mineral wealth of the country

Then, again, there has been  sume
eriticism from both the extreme view-
points. Some have said that the pub-
lic sector should shrink; other: have
said that it should expand, Then,
there are all types of speecnes, but,
except, perhaps, for one, which,
I am afraid, was completely ne=
gative, there has been a deal
of very active help which 1 could
find from the remarks of the hon.
Members. It is not my intention to
repeat, even indirectly or impliedly,
what | waid vesterday. Therefore, 1
would confine myself mostly 10 an
attempt to reply to some of the salient
points that have been made out hy
hon. Members

T have been greatly struck by the
conatructive approach that has bera
followed by a majority of hon, Mem-
bers who have participated in  the
debate. My colleague, Shri K. D
Malaviya, yesterday, has already re-
plied to the points raised with regard
to oil and mineral development. I
would, therefore, to start with, try
to say something by way of reply to
the remarks about steel. You may
kindly recall that yesterdav 1 rnded
my speech with steel and today |
propose to start it with steel 1 wish
I nad the time really when 1 could
reply to the various points made by
each hon Member because 1 attach
great value to what they sav. (In-
terruption). But T have not got
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lime enough. So, T would try to
group them under various headings.

First of all, with regard to the
working of three public sector
planis, observations have been made;
and, they could casily be divided
under certain sub-heads. I should
say that preduction having started in
all the three steel plants, there is quite
naturally a greater realisation of the
problems that are connected with pro-
duction. It is for this reason that
some of the hon, Members have been
good cnough to appreciate the work
of the consiruction people and also
of the people who are engaged in
operation. 1 would say that these
words of encouragement will be
greatly appreciated by those  who
have devoted their energies to the
successful execution of these plants.
If I may go a step further, this will
be greatly appreciated by workers
and technicians engaged in thousands
of factories in the various zountries
who have  contributed in manufac-
turing wvarious parts that have, ulti-
mately, been woven into these intog-
rated steel plants,

One seldom realises—and a person
like Shri Bharucha who never cares
to go to a stecl plant can never appre-
ciate really—the intricate nature of
the installation of an integratea steel
plant. Some of the technicians who
are concerned with the projects—
and they come from different coun=
tries—no, all of them—are unanimous
in saying that very great effort and
organisation, both at the supply as
well as the construction and erection
ends, are involved.

Now, coming to the specific points,
Rourkela has again received consider-
able attention. I think that is, to a
certain measure, expected because it
is a fact that Rourkela has not got
up on the production side and the
production of the two blast furnaces
lngged considerably behind the ex-
pected performance.  That really, I
think. is the basic poini; others are
subsidiary points that flow from it
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Therefore, without trying to go
into many details, I would like 10 say
that even in the case of Rourkela, we
have, I think, turned the corner. Bui,
s0 far as the two blast furnaccs ace
concerned, ] have already given in-
formation that the first furnace has
already come up to the tests and has
wiready, so to say, passed the exami-
nation_

Even with regard to the  sccond
blast furnace. irial tests have been
held and the production has come up
to the rated capacity. Therefore, 1
would like to dispel any doubt that
might have been arouscd in the mind
of any person in this House or out-
side in the country about the tech-
nical capacity of the blast furnaces.
They have passed through difficulties
and having stood the test, it is only
a question now ar to the cflective
functioning of other things which are
necessary to utilise  effectively  the
iron that the two blast furnace: pro-
duce. So far as their capacity to
produce is concerned, that has been
ful'y established and the trisl tes's
have already yielded satisfactosy ie-
sults. It is necessary to keep that
in view because we can at times be
overwhelmed by the difficulties and
short-comings and may mis:  the
essential thing  Naturally, some of
the hon, Members draw their argu-
ments from something that appeared
in a German weekly, which ha: been
reproduced in one of our NEWspapnrs
Even in that news item it ix mention-
ed that thig article in the German
weekly came after a number  of
laudatory articles that appearid 1n the
German dailies and other news-
papers. praising the Rourkela work
Is it then = matter of co-invidence
tha: nong of these laudatory &art.cies
about Rourkela have found = piace
in any of the newspapers in on
country but one weekly  newspaper
which happens 10 criticise bitierly
the performance of Gorman lechni-
ciana finds such &« prominent place in
aur newspaper”

Rkri Narayanankutty Menon
(Mukandapuram): It is quite nalu-
nl
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Sardar Swaran Singh: My friend
says it is quite natural. But we may
come to the conclusion that we dis-
agree on owr interpretation of ‘nutu-
ral. 1 would say that it is under-
standable, but not perhaps natura! I
have been actually warned by some
of the hon. Members who are gene-
rally considerate towards me thot I
am likely to be subjected o o greatl
onslaught from the right and the
left

Shri Braj] Raj Singh: Only right..
(interruptions)

Sardar Swaran Singh: There are
some people who say that I will be
subjected to pressure from the other
side. .. ... (Interruptions),

Shrimati Parvathi Krishnan: You
can gel support on the correct policy.

Sardar Swaran Singh: 1 count upon
support because our policy is going
to be a correct one and I think that
it will ultimately receive the support
of both the right as well as the left

.. (Interruptions). This view
upprars to be too good 1o be accepl-
able to my hon, friends opposite

The article in the German weehly
has lto be looked at from two ungles.
So far us it goes In a spirit of self-
criticism and iy serving us a remind-
¢r W the Germans that they should
do the work properly, we should look
upon it with a certain measure  of
appreciation; just as the hon. Members
here criticise me and their  desire is
really to indulge in self-criticism with
& view Lo improve malters. I appre-
ciate them rather than quarrel with
them [ may not agrec with all their
analysis or their  presentatiom  of
facts bu! 1 never doubt their desire
to improve things. Therefure, if
some German weekly has taken upon
itse’f to present a picture in such a
form, in the ‘Bharucha style’, if I may
use that expression and has tried to
invoke the spirit of enterprise and
technical know-how of the Germans
and ssked them to do the work much
better. pointing out the failures and
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?he short-comings, we should not
judge that too harshly.

The second point is that there is a
narration of a number of short-
comings to which this House is ac-
customed and about which this coun-
try is familiar. I have myself taken
good care to keep the House fully
informed about the production, about
the failures, about the delays in the
time-schedule and about the increase
in estimates and the like. What hap-
pened over several monthg and what
really was the picture that was there
from time to time has been woven
together in the article and it appears
in & sort of » narration which, I would
submit, does not correctly paint @
picture os it oblains today. I do not
hold any brief and it has not been
my custom to unduly praise anyone
but when there is uncharitable criti-
cism il is my duty to place the thing
in a correct perspective so that the
House, and through it, the country
may judge correctly both the short-
comings ax well as the performance.
It has been mentioned that there has
been some accumulation of steel slabs
in Rourkela. It is a fact. Trial runs
of the slab mill which is very elabo-
rate and if T may say so, fascinating,
were there and stee! was available.
Sa, it was rolled into slabs. They
are there and they can be sold. Some
of them can be sold abroad. We can
also use them for rolling when our
other rolling capacity is there. 1 do
not sec any particular harm in sceing
these slabs there. They are  really
the first sight of retiurrns  because so
much materinls—iron ore, coal, lime-
stone and electric power and so many
things—go into it before steel comes
out That should be a source of some
satlsfaction rather than a point of
grievance.

8hri Dwivedy and Shri Mahanty
referted to the delays in the con-
struction of blast furnaces and also
to the responsibility of the persons
that were in charge of the civil
works and also the supply of the
machinery. That point has been
-discussed here from time to time.
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That has been gone into with very
great care and I would like to assure
the House that the Hindustan Steel
are fully seized of this problem and
they will certainly go into minute de-
tails as to whether there was any
delay which could be avoided, whe-
ther any of the parties concerned is
at fault and so on. If, as a result of
that examination, it is found that
there is any action that could be
taken either in law or according to
the terms of the contract, the House
may rest assured that no effort would
be spared to ensure that the correct
thing is done.

Shri Dwivedy referred to the stafl
position in the Ministry and said that
it had not been reviewed after hand-
ling over the work to the Hindustan
Steel.  That was mentioned in one
of the reports of the Estimates Com-
mittee also. That has already been
undertaken and if I may sav so, the
Department of Iron and Steel in this
Minisiry is organised on an unortho-
dox pattern and there are, I think,
the smallest  number of clerks  or
verical hands in this department, as
rampared to any other  Department
ar Ministry in the whole of our Gov-
ernment. Beecause of the special type
of work, there are a large number
of officers: as most of the matters are
matters of great importance, mattors
which will ultimately shape the policy,
there is very little routine work.
Thercfore, the organisation is  such
which will convinee the hon. Mem-
bers that it is of a pattern which is
conducive both to efficiency and
speed. Good care is taken thal not
a single hand is there which could
be spared.

Another point, which is common
perhaps to all the steel planis, has
Yeen raised in connection with the
estimates of the cost of the three steel
plants. I have already said some-
thing on this vital point in the course
of my opening speech. 1 have little
to add to that. On the las" occasion
when 1 came before this hon. House,
[ gave my general approach lo this
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question of estimates. I have given
very careful thought to this matter.
On the one hand, it is a very tempt-
ng argument always to criticise that
the original estimates have not been
adhered to—that is a valid criticism,
[ quite understand the force of it and
there is a reasonable expectation that
the estimates should be adhered to—
but, on the other, we must not for-
get the national interests of the coun-
try.

Estimates are, after all, estimates,
and howsovever sacred those estimates
may be the risk is that they become
really the floor when the actuals come
ar the quotations come cither of civil
works or of supply of material, and
1 the Parliament becomes too criti-
cal or cnjoins sticking to cstimates
my fear is that the country is likely
to pay more because there can be an
easy escape for those who are in
charge of cstimates by framing their
estimales rather liberally so that tus
aor: of erticiegm mav not b made
that the estimates were excecded, but
on the whole the bill that will have
to be paid, I think. will be higher.

Pandit Thakur Das Bhargava
(Hissar): Usually they are under-
estimates,

Sardar Swaran Singh: | think the
real test should be, when a thing is
executed is there any part in  the
execution in which there is cxcessive
expenditure, is there any wasteful ox-
penditure, is there any infructuous
expenditure, has anyone been over-
paid, has the design been lavish  or
bevond a point? But what I most res-
pectfully submit is that we are prone
by this constant criticism to create a
fecling amonps®  those who are in
charge of making estimates tn be
very much on the liberal side.  and
in that process 1 have no doubt in my
mind that the country may be called
upon to pay higher bills. Thereforc,
whereas 1 say that the cstimates
should be realistic, this usual practice
—which I think would appeal 10 the
legalistic mind of Shri Bharucha—
of contradicting a person by his pre-
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vious statement is nol correct, be-
cause by contradicting a person by
his previous statement you cannot
prove that his first statement is cor-
rect; you can only say that his latter
statement is also perhaps not to be
depended upon because his earlier
statement wag different.

That is not a practical way of ap-
proaching things. The real test in
these matters is, 18 the money that is
now sought to be spent really the
money that should be spent or ought
to have been spent. Estimate is &
kood test to embark upon a schemc.
If you accept any project whether it
is steel, a building project, a mining
project or any other project, not only
thery will be very extensive expendi-
ture incurred in going into all minute
details but in the process while the
Ministars or the officers can save a
point of argument by depriving this
eriticism, I am not sure whether the
actual amount that they pay will be
less or whether that will be in the
overall interest of the country.

I am the last man to suggest that
there should be any laxity in the
matter of framing estimates, but they
should be viewed in the correct pers-
pective rather than build some fan-
tastic argument on the bams that
something or the other exceeded the
estimates. In this connection, Sir, I
had occassion to point that even
projects like Tata's extension have
exceeded their original estimates by
as much as about 30 per cent. In
a project of Rs. 100 crores if Rs. 100
crores becomes Rs. 130 crores, you can
well imagine as to what it means.

These erstimates sometimes increase
on account of new things being added
to these integrated plants as and when
things take shape. There is no fixity
and there, if I may add, need be no
insistence on fixity while executing
these big projects. As and when the
thing unfolds itself if it is found that
by adding something we may ulti-
mately save something in the actual
manufacturing cost and the like, we
should not hesitate.
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Pandit Thakur Das Bhargava: Wha
happened to D.V.C., Bhakra and other
projects”

Sardar Swaran Singh: My hon. col-
Jeugue nas nghtly pointed oul that
this thing was happened in other pro-
jects also. For instance, in Bhakra
alone, we never hud the right bank
power house. 1 somebody says that
by adding in three or four turbines
lo it the cost has gone up by Rs. 30
crores or Rs. 40 crores or the like, 1
o not think that it can really be @
very substantial argument.

Another point, Sir, has been raised
by my hon, friend, Shri Morarka and
also. 1 think, by Shri Dwivedy, about
the number of foreign experts in the
three steel® plants. 1, Sir, really do
not have enough information about
the number of  Soviet experts who
woere associatig  in putting up the
two steel plants i China ubout which
a reference was made,  but, 1 must
tike the House into confidence; when
this thung was menuoned 1 got into
touch with the Soviet technicians and
I enquired from them us to whether
this information was correct or not.
They told me that the number of ex-
perts, the Soviet  experts who were
associated in putting up the Chinese
plants were also of the same order
as the number of Soviet experts that
have come out to help India in the
putting up of these steel plants, So
| do not know as to whether that in-
furmation which was given out by
Shri Morarka was really correct

But. Sir. irrespective of the Chinese
experience, 1 have to satisfy the House
and the country that the number of
experts that we have brought out is
the correct number and that we have
not added to this number. This point
has been cngaging my constant atten-
tion. 1 myself, when T visit these
plants, do some thinking on this as-
pect, and 1 constantly point out both
to our technicians who are in charge
of construction as also who are in
charge of operation to ensure that
the number of these forelgners who
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are there for the construction as well
as operation work should be kept to
the minimum.

It is to be remembered that in our
first two private sector stee] plants
in Jamshedpur and in Burnpur a
very large number of foreign techni-
cians were associated not only at the
time of construction but they conti-
nued for a very long time cven when
the operations started. And, Sir—l
will not be giving out any particular
point which might have been men-
tioned to me in confidence—the tech-
nical top-men of the two private
gector steel plants have always been
ponting out to me that I should never
grudge bringing in of good stecl-men,
technicians at  various  levels from
abroud, because they say that to have
a good technical man whether he is
a supervisor or uctual worker will
pay dividends wnd any niggardly
approach on thut sphere will not be
a wise policy,

1 may say that it will be unchari-
tuble on our part to criticise the
level of salaries that are paid to these
various technicians, because we have
to consider the level of wages that
prevail in those countries. It should
also be remembered that we are ex-
panding our stee| capacity in our
country when there is overall expan-
sion all the world over and therc is
no surplus of good technical men im
any part of the world, whether it is
East Europcan countries, West Euro-
pean countries or even USA. There-
fore. to suggest that these people who
come to a distant place where the
working conditions are also more
difficult as compared te their own
countries. and that they will be
here or they will hang on here merely
for the sake of salaries, particularly,
when the works are not of the type
of soft-coloured advisory jobs but
very hard jobs, is not good. You
could go and see how they work with
their hands soiled, with their clothes
full of soot and then you will be con-
vinced. The work that they are doing
is really difficult. arduous and hard
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manuu] .work. Therefore, the asso-
ciation of technical knowhow is of
great importance if not of even greater
importance  when compared to the
foreign capital. So, we should not
talk lightly of these people who come
from abroad. whether the person is
an engineer, or a foreman or a person
who does the actual work. To my
mind, this type of description—that
one should really be a technician—is
a reflection of our thinking in terms
of the caste svstem among our ser-
vives which we have inherited unfor-
tunately from the British times. To
my mind, the person  who actually
works at the steel melting shop with
hi= own hands and who knows the
technique of stee] making is & person
who commands cven greater respect
@t my hunds as compared to the
superintendant of that shop. There-
fore. merely 1o say thal a person
ctiases to be w technician or that bhe
ceases to be of any importance to us
if he is not a person of the supervi-
sory staff and so on is not, 1 would
respectfully  submit, a  correet ap-
preciation of the thing: ay they obtain
an the plants,

Shri Morarka (Jhunjhunu): Before
the hon,  Minister  proceeds to
the next point 1 may say this, since
! was one of those who raiscd the
question of forcign experts. I might
sav that the information which 1 got
was from a very authentic and
reliable  source. Unfortunately, 1
am not in a position to give that
name or disclose the source just now.
It the hon. Minister permits me to
mention it. 1 shall pass on the infor-
mation to him along with the source
of the information. He may then
werify them.

Sardar Swaran Singh: My hon
friend knows that no permission for
that is necessary. Further, 1 would
verv greatlv welcome that jnforma-
tion. and 1 shall have a second check.
up about it

Shri Morarka: 1 just wanted to men-
tion that sspect here so that there
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may not be any misunderstanding
apout it leater on.

Sardar Swaran Singh: [ think |
have covered most of the pownts im
regard to the working of the steel
plants.

~ number of hon. Members includ-
ing Shr1 Morarka again, have given a
great deal of thought to the various
reporls that have been put out by the
Hindustan Steel. I think Shri Somani
a0 has referred to this point. They
made some suggestions, and some hon.
Members today have made some use-
ful suggestiong about the organisu-
tional aspect of Hindustan Steel
There is a great deal of force in Shri
Morarka's criticism of the presenta.
tion of wccounts. [ think that the
accounts can and should be presented
in & more intelligble form. This s
partly a legacy of the original switch-
ing over from the purcly departmen-
tal control of uccounting to the
Hindustan Steel control. The House
will kindly recall that originally the
steel plants were under departmental
control, and for want of anything
better, we adopted the Central Public
Works Department's system of ac-
counting which is entirely different
from commercial accounting. So,
certain things appear odd in these
accounts, especially the figures that
appear as losses. But that is really
an unfortunate corollary flowing from
the adoption of a particular system
of accounting, because under that,
whatever the receipts and whatever
the outgoings, they are shown against
opposing columns, and therefore by
s simple process of addition and
substraction. the amounts appear as
losses but are not really losses. Now
that we are In the stage of production
and the Hindustan Steel is fully seized
of this matter, it will be ensured that
the accounts are not only kept accord-
ing to the commercial standards but
also are presented in a form which
should bhe intelligible even to laymen,
so that hon Members may be spared
this bother of research and may be
able to see what the picture Is behind
the figures
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1 must confess that [ am not in
agreement with my hon. freind Shn
Mahanty when he criticised some of
the cxperienced experts mrely be-
cause they happen to be retired rail-
way officials. 1 would urge upon hon.
Members to realise that our railway
sector is the biggest public sector,
and, if 1 may say so, one of the well-
run public sectors of which our coun-
iry can be proud. Therefore, to take
advantage of the experience and the
knowledge and the background of
those engineers and other good ad-
ministratoras who may have done
good work in the railways, is a good
thing. That knowledge and experi-
ence should be utilised not only in
the steel plants but in many other
public sector activities; as and when
our public sector increases, then,
probably for further development,
the experience that we gain in public
sector steel  plants, in the public
sector corporations and in other
public sector undertakings would
also be available for taking up new
lines.

It is casy to point out that we have
not got experienced men who might
be experienced in stecl making. That
is our misfortune. But where are
those  men? I would like to see
them so that 1 could grab at  them
and bring them in the organisation.
In the abscnce of that, I cannot ad-
mit defent and =it with my legs cros-
sed and say, "1 cannot do anything"
Therefore, T must get the help of the
people who are available, and I would
like to say that they have carried »
very heavy responsibility and have
acquitted themselves with credit. In
retrospect, even when a post mortem
is made, then the irresistible conclu-
sion would be that, with the num.
bers and with the experience that
was available, they Tteally made a
marvellous job of it.

A point was made that there should
be g decentralisati of control
and management so far as Hindustan
Steel is concermed. That is a point
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which requires very careful examina-
tion. Already some processes of de-
centralisation have been undertaken.
Greater stress is being laid on the
fact that local managing director
or the Resident Director should have
greater authority and should have a
greater responsibility, because the
two lines of responsibility and autho-
rity should be co-existent and coter-
minus. There is nothing sacrosanct
in the form or the instrument that
might be devised to execute a project
and I for one would like to assure
the House that I have an open mind
on that, and it will be my constant
endeavour to sec that there is enough
of decentralisation with regard to the
management and control and also
there is cnough co-ordination to en<
sure that two conflicting lines of ac-
tion are not adopted with regard to
identical matters.

A very important point was raised
with regard to the availability of
metallurgical coal for our steel plants.
In that connection, the question of
setting up of washeries was also
raised. The Ministry was fully aware
of this problem, and it was for this
reason that it was decided that flve
washeries should be set up. [ am
glad to inform the House that out of
these, two washeries have already
gone into production. Kargali has
been supplying washed coal to both
Rourkela and Bhilai, and the Durga-
pur washery which is in the perimeter
of the plant itsel! has also gone into
production. The Dugda washery is
already being put up and it should
be ready to produce and wash coal in
about a year’s time at the outside.
In regard to Bhojudih, a contract has
already been placed; with regard to
Patherdih, tenders are expected to be
received in May. 1 would be wvery
frank with the House and admit that
there has been delay in the setting
up of washeries. I wish they were
set up much earlier, but I would like
also to add that there is something
Inherent in designing and setting up
a washery, which is somewhat differ-
ent from any other plant like u texifle
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mill or even a steel plant. It i1s not
a sort of repeat performance, so fsr
as washeries ‘are concerned. Each
washery has to be differently design-
ed, because it depends on the different
types of coal that come. Its designing
has to be in relation to the actual
number of collieries and the quanti-
ties that are available. A large number
of collieries are to supply coal to some
of these washeries. Therefore, really
very much more detailed work ig re-
quird to be done. It was this detail-
ed work and detailed planning thst
took a good deal of time and so,
there has been some delay. 1 am not
myself happy over this delay, but
part of it was inherent in the situa-
tion.

Now 1 pass on tlo the important
question of expansion. There has
been a suggestion that the new steel
expansion, even in the matter of set-
ting up new plants, could be in the
private sector. It was also suggested
that a great deal of pressurc is going
lo be exercised on me and 1 should
stick to my guns. [ am grateful to
hon. Members who have shown that
sympathy to me, but I would like 1o
assure the House that I would like,
with the blessings of the House, to be
able to undertake this responsibility
in a spirit of humility, but in accord-
ance with the policy that has already
been adopled by the Government and
which has been approved by the
House, Whatever is going to be done
will be done within the policy that
has been enunciated from time 1o
time.

1 would not say anything more about
the expansion of the existing three
public sector plants. But there are
two new plants about which interest
hns been shown and it is better that
1 statc the position with some preci-
sion, so that any lingering doubts
may be removed So far as the
Bokaro plant is concerned. we have
rome to the conclusion that for the
location of a new steel plant. Bokaro
arca in Bihar is considered very suit-
able. The sile has many advantages.
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It is close to the coalfields of Kargali,
Bokaro and Jharia. Although iron
ore will be a little far away, the
wagons which will carry coal from
Kargali and Jharia to Rourkela and
Bhilai will birng back iron ore on
their return journey. Bokaro is,
therefore, being developed' as the site
for the fourth integrated steel plant.
A project study has been completed to
assess the requirements of raw mate-
rials, power, watvr and construction
effort. When the construction of the
plant proper should be taken up aud
how big the plant should be will
have to await further decision to be
taken on the third Five Year Plan.

A number of hon. Members parti-
cularly from the South including
Shri Thanu Pillai, Shri Narasimhan,
Shri Sampath and my esteemed col-
league, Shri Viswanatha Reddy—I
think I have covered all the States
now; Mysore did not have a chance
this time—have naturally shown
anxicty in setting up a plant in the
south. Even with regard to this, al-
though 1 have been keeping the House
tully informed. it will be good really
to reiterate the position. I have
kept the House informed from time
to tlme that it is our intention to
ulilise the iron ore in Sulem and the
locality near wbout Non-availability
of coking coal in that area is the
main hurdle. Encouraged by experi.
ence of other countries, notably East
Germany, the technical feasibility of
Neyveli lignite being used for smelting
purposes is sought to be fully investi-
mated. Obviously, this can be cstab-
lished only when lignite can be mined
in sufficient quantitics for » com-
mercial test, which may have to be
undertaken abroad.

A technical committee including
representatives  of the Madras Gov-
ernment was appointed four months
ago to go into the various probleme,
so that the preliminary examination
may be available, which can be of use
in undertaking thes project, if the
trchnical  feasibility and economic
viability of the project are establish-
ed. So, this is the best that can be
done at the moment
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While all of us are naturaliy
anxious, voming as we do from
various States, about having a steel
plant in our locality, I would like to
acquaint the House with one salient
factor so far as  stecl is concerned.
The decvision that  has already been
taken that steel will be available a!l
the same price at all railheads in the
country is a major stgp, the full im-
pact of which 1s not fully realised,
particularly in those States which e
non-producing.

For instance, steel today is availaple
al the same price tn a consumer at
Jamshedpur and at Burnpur as to a
person at a railhead in say, Keral:,
Punjab, Rajasthan or Madras. This
is not a small step. This shows: that
although oneaccount of certain natural
advantages that may be available in
any particular locality, a metallurgi-
cal plant has to be locafed in that
area, the fruits of that metallurgical
exploitation will be available through-
out the country as & whole, so thuat
the users of steel all over the coun-
try may be able to have steel a* &
uniform price. This, 1 think. is &
major step that we have taken and
it Is on account of this decision that
there has been a good deal of deve-
lopment of small-scale steel process-
ing industries at places which are !ar
removed from the main producing
centres. New industries are coming
up in  Madras, Punjab, Bombay and
other parts of the country mainly on
account of thix decision thal has been
taken

Shri Narayanankutty Menon: Ex-
cept Kerala.

Sardar Swaran Singh: I wish that
the hon. Member's party, when it was
in power there for some years, had
started some industries. This equal
price was there even during those
vears.

Shri Narayapankutty Menon: But
money i in your pocket.
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Sardar Swaran Singh: For small-
scale industries, the Centre does nol
give any money. Initiative, effort,
organisation and the services provided
by the States and the initiative of
people are responsible for putting up
small-scale industries. I think a trip
1o one of these centres will pay divi-
dends.

Therefore, by all means, let us go
on pressing our claims for the loeation
of big metallurgical plants. But it
should always be remembered that
the over-all consideration in  this
should be economic viability. I am
in perfect agreement with all sections
of the House that stee]l being a basic
material, its cost will be reflected in
all the things made feom  steel.
Therefore the economics of this com-
plete metallurgical evele  should  be
carcfully gone into  before we em-

bark  upon  metallurgical  plants,
Steel  processing  plants, re-rolling
plants, et are different. But we

must nol smelt Tron ore at a place
where the cost of production will be
higher, because  we may  have the
satisfaction that we are producing
steel in that locality; but if the econo-
mics are not good., that will not add
to the economic growth and strenpth
of that locality and it will certainly
not be in the over-all national inte-
rest. 1 wanted to mention this, so
that our enthusiasm should also be
judged in a perspective. Otherwise,
there ig the risk of our being swept
off our feet in our enthusiasm to have
a plant in a particular locality.

A greal deal of material has ap-
peared in the press, sometimes In
highly controversial colours, about
this American interest in the new
stee] plants. It is surprising how
some things are picked up just on =
sort of rumour and sometimes from
half-truths, sometimes from wishful
thinking. News is created and then
articles are written, condemning or
supporting or bringing all types of
angles which reflect more the desire
of that person. rather than a criticism



10147 Demands

on  something  which is actual. 1
would like to say that so far as this
pivce of news which is circulating is
concerned, it has not percolated to me
and 1 would never apply my mind
unless I see something concrete and
something real. 1 would like to tell
the House that no proposal, no scheme,
no suggestion has yet come to me of
that American interest. If and when
that interest is shown, we will judge
it on merits and we will take a deci-
sion whirh is in the nationdl interest.

Shrimatl Parvathl Krishnan: Shri
Somani said that the proposal s
there.

Shri Sinhasan Singh: He is not a
representative of the Government

Shrimati Parvathi Krishoan: Pri-
vate sector.

Sardar Swaran Singh: Therefore, 1

need not say anvthing further on
that score
That covers almost all the points

But 1 do not want to leave my hon.
triend, Shri Bharucha, with a grie-
vance because, with all his negative
attitude, I have to reply to the points
which he was good enough to raise.
He is endowed with the very inimi-
table quality of seeing trouble in
everything and it is wvery difficult
really to meet the argument. | know
that no one can be as eloquent as he
is, but there is so little of meeting
ground that it becomes difficult to
tackle those points in any correct
perspective

Shri D. C, Sharma (Gurdaspur):
Then why do you touch them?

Sardar Swaran Singh: Sometimes |
tackle even difficult  tasks. For
instance, he said that the steel plants
can never repay the amount, the
Hindustan Steel can never repay
the loan, it can never varn any
profit and, therefore, it is a
matter for serious consideration as to
whether the setting up of steel plants
In the country was & wise decision at
3. 1 must say that it is d:Mcult 1o
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beat thet loge, It iz conveniently
forgotten that in the ultimate economic
growth and the utilisation of steel we
cannot progress a step further unless
we produce steel. To dream of indus-
trialisation in the country without pro-
ducing steel and to th'nk of industria-
lisation on ‘mported steel iy such a
reckless  wenture  that  even  Shri
Bharucha cannot suggest that, If we
seeept that, then we have Lo sec as o
wvhether we will be able to produce
stec] at @ price which competes with
the price of imported steel. The rest
15 o matter of presentation, whether
yvou mop up the difference in a flacal
manner by excise dutics, by steel
cqual sation fund, in the form of pro-
fits, or in the form of a price that we
charge, 1 do not wani to go into the
technical, tiscal or financial side.

Shri  Naushir Bharacha: May |
point out . . .

Sardar Swaran Singh: No, I am not
giving in. The broad thing that has
to be kept in mind is that we have
been impoilng steel and the imported
price hay been very much higher than
the retention price and the price at
which steel is made in this country.
Thercfore, we have been churging the
consumer a price midway between the
retention price and the imported price.
Roughly the imported price has been
of the order of Rs 800, The reten-
tion price is of the order of Rs. 440 or
a0, and the sale price to the consumer
has been of the order of Ra, 800 or so.
Now, hig suggestion appcars to  be,
although he did no say so, because he
never makes a positive suggestion, we
should cont.nue to import,

Shri Narayanankuity Menon: He
made a very positive suggestion.

Sardar Swaran Singh: A positive
suggestion to have a negative attitude.
That i the picture and I do not know
how we can defend it in the country.
1 for one wou'd never be  able to
defend that,

Now, his saying that we can never
pinduce steel gt g price which 1s com-
petitive as compared to the ymposed
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price is admitting defeat. Is our iron
ore 50 bad? Is our coal so faulty? Or
is our management so inefficient? Or
are our workers so indolent and lazy?
Or are our legislators not going to
show that enthusiastic spirit in which
we can produce this? T submit that
Is an attitude which 1 cannot accept.

We can produce steel in this country,
produce it at a price which can com-
pete with the production price any-
where in the world. With regard to
account'ng, I will accept his advice as
to what should be the present ratio
bBetween equity structure and  loan
structure and rate of interest, whether
1t is wmccording te Constitution or not
according to Constitution. I am pre-
pared vven to accept his legal refine-
ments—]1 would not use the word
‘quibbles’—but, so far as the broad
economic picture is concerned, it is so
clear that to confuse the mind of the
country on that is doing the greatest
disserviee.

With regard to steel production, we
have been producing steel even in the
private sector, and we will continue
to produce steel at a price which will
be economic and which will be com-
pretitive.  With regard to presentation
and accounting, which are simple
things, he said that there should be
an accrusl to the general revenues. 1
agree with him, That is why 1 am
particularly keeping the price at not
tov low a level. Now, whether that
.accrual comes wia additional excise
dut es, whether it comeg as accruals to
the cqualisation fund or whether it
comes into another mecount is more a
matter of presentation about which |
wil} accept his guidance as to the way
thay it should be done. But the basic
thing that has to be remembered is
the overall picture, and to say that the
country is likely to face a big danger,
te sav that we cannot progress—that is
a statement which 1 cannot accept, the
country cannot accept, whatever may
bu the legal quibbles or the constitu-
tiona  points which are sought to be
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wrapped over this basic problem which
the country faces today. Let us look
at the practical point, rather than try-
ing to find out these quibbles which
d> not take us any further,

He tried to use this forum to say
that the Iron and Steel Control order
s ultra wvires, some provision in the
Iron and Steel Control Order is ultra
vires of some provision in the Consti-
tut'on. Although I have been away
from the law courts for quite some
time. I also can claim some credit of
having some contact with these legal
matters, and if Shri Bharucha had
been careful, he should have known
that this very point, which he has
tried to raise as though it is a novel
point, has been already raised in a
number of law courts and they have
come to the conclusion that the Iron
and Steel Control Order is a perfectly
legal and constitutiona] provision.
Having failed in the law courts, he
now wants to argue the same point
here. If he says “alter the law”, I
ecan understand it, But to come to
Parliament and say that it is wulira
vires when the courts do not agree
with him is an attitude which is a
good academic exercise but it does not
take us any further,

I would, therefore, like to conclude
by saying that the country has taken
& major step towards industrinlisation
and I would borrow the phrase of Shri
Morarka, if he pardons me, to say that
we are in the take-off stage, particu-
larly in this sector of the economy.
namely, minerals, metalg and oils. But
let us go ahead undaunted in this pur-
suit.  The work no doubt is difficult
and arduous and there can be difi-
culties and there can be shortfalls. But
I have no doubt in my mind that the
ultimate dividends that are likely to
accrue to the country will always be
cherished as a major advance which
laid the basis for a firm, progressive
and developing economy

15 hrs.

1 have very little to add except to
say something on the points which
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were raised by my hon, friend, Shri
Mullick, who has grown grey in the
coilmines. [ would like to benefit
more by lis experience, because he has
lived ‘n the coal So, he appears
to know something of the secrets and
tricks of them also. We have been
try ng 1o deal with this rather difficult
problem of coa’ production, coa] prices,
assistance to the collicvies and g great
deal of thought has from time to time
been given to al] these aspects. On the
one hand the hon. Member says that
the priceg are high, on the other hand
everyday [ see leading articles in
newspapers, “Are we planning for coal
faming because 1 am not agree ng to
increase n prices®™ Long speeches
printed on high-class paper, high tvpe
al pressure p opaganda articles, this
thing and that, always point out that
the prices that are being given are
inndequate and thay there is not
cnough cushion even for expansion,
The Government have tried to view all
these matters object vely and have
tried to arrive at a price structure after
going into a'l the various aspects with
a great deal of care, The Price Revi-
sion Commitice produced a Report and
the Government accepted that Report
The stow ng assistance and the other
measures, the add tional assistance
where difficult m ning conditions exist
are some of the steps that have been
taken and it is hoped that by a com-
bination of all these circumstances we
will he able to meet the growing
requirements of the country on the coal
front.

Shri Naushir Bharucha: The hon.
Min ster said that in the private sector
the retention prce of steel is Rs. 400
and ndd. Will his public sector pro-
duce steel and will he be satisfled with
the same retention prices in the case of
pr vate sector?

Mr, Depuly-Speaker: Is this the
very question to which he feared there
wi'l be no reply?

Bardar Swaran Singh: For his infor-
mation I would say that our decision
is that the public sector also will get
from the equalization fund the same
Price that the pr.vate sector is laking.
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Does that sat'sfy him? I do not think
it wli,

Mr. Depuly-Speaker: 1 do not think
I need put any cut motion separately.
1 shall put them all together.

The cut motions were put and nega-
tived,

Mr. Deputy-Speaker: The questiom
18!

*“That the respective sums not
excecding the amounts shown in
the fourth column of the order
papur, be granted to the President,
to complete the sums necessary
to defrav the charges that will
come n course of payment during
the yvear ending the 31st Day of
March. 1061, in respect of the
heads of demands cntered in the
second column  theeof aga nst
Demands Nos. 80, 81, 82 and 1290
relating to the Ministry of Steel,
Mines and Fuel”

The motion was adopted,

| The motions for Demands for Grants
which were adopted by the Lok Sabha
are reproduced below—Ed.)

Demanp No. B0—Mixistay or Stem,
MiNes aND FueL

“That @ sum not exceeding
Rs. 3704000 be granted to the
President to complete the sum
necessary to  defray the charges
which will come in course of pay-
ment during the year end ng the
A1zt dav of Ma ch, 1961, in respect
of ‘Min stry of Steel, M nes and
Fuel'”

Demano No, 81—GroLoGICAL SURVET

“That @ sum not exceeding
Ra 1.8272000 be granted to the
President to complete the sum
necessary o defray the charges
which will come in course of pay-
ment during the year end ng the
31st dav of Ma ch. 1861, in respect
of ‘Geological Survey""
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Demanp No. B2—MisceLLaneous De-
PANTMENTS AND OTHER EXPENDITUME
unper THE Ministry or Steen, Minza
anp Fuer

“That a sum not exceeding
Rs, 40,38,44,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year end ng the
31st day of Ma-ch, 1961, in respect
of ‘Misccllaneous Departments and
Other Expenditure under the Min-
istry of Stecl, Mineg and Fuel'.”

Demanp No. 129—CaprTaL OuTLAY OF
THE MINISTRY OF STEEL, MINms AND
FueL

“That a sum not exceeding
Rs. §9,12,79,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
315t day of March, 1061, in respect
of ‘Capital Outlay of the Ministry
of Steel, Mines and Fuel'"

15.03 hrs.
MivisTrY oF DEFENCE

Mr. Deputy-Speaker: The House
will now take up discussion and voting
on Demandg Nos, 8 to 12 and 108 relat-
ing to the M nistry of Defence for
which 6 hours have been allotted,

80 cut motions . .

Sardar A. S. Salgal (Janjgir): Only
6 hours?

™Mr. Depuly-Speaker: I do not fol-
low.

Sardar A. S8, Baigal: We want more
time,

Mr. Deputy-Speaker: 90 cut motions
have been tabed to these Demands.
Hon. Members desirous of moving cut
motions may hand over at the Table
within 15 minutes the numbers of the
sclected cut mot ons. Hon. Members
arc already aware of the time-limit
for speeches,

Does the hon. M nister want to say
anything at this stage?
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The Minister of Defence (Shri
Krishna Menon): No, Sir.

Demanp No. B—Ministry or Derewcs

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 3858000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of Ma~ch, 1961, in respect
of ‘Ministry of Defence'.”

Demanp No. 9—DereEnce  Semvices,
EfFECTIVE—ARMY

Mr, Deputy-Speaker: Motion moved:

“That & sum not exceeding
Rs. 1,84,24,45,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1961, in respect
of ‘Defence  Services, Effective—
Army'."

Demano No. 10—DereNce Smmvicas,
EfFecTrVE—NaAvY

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 17,92,35,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
3ist day of March, 1861, in respect
of ‘Defence Services, Effective-
Navy' "

Demant No, 11—DerEnce Seavicms,
Errectivi—Am Force

Mr. Deputy-Speaker: Motion moved:

“That & sum not exceeding
Rs. 57,46,90,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year end.ng the
3ist day of Ma-ch. 1961, in respect
of ‘Defence Services, Effective—
Air Force'"
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Demanp No. 12—Derence  Skrvices,
NoN-ErrecTIve-CHARGES

Mr. Depaty-Speaker: Motion moved:

“That a sum not exceeding
Rs. 14,12,09,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay=
ment during the year end ng the
31st day of March, 1961, in respect
of ‘Defence Services, Non-Effec-
tive-Charges'."

Demanp No, 108—Derence Carrrar
OuTLAY

Mr. Deputy-Speaker: Motion moved:

“That & sum not exceeding
Rs, 36,30,00,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay=-
ment during the year end ng the
31st day of March, 1961, in respect
of ‘Defence Capital Outlay"”

Bhri U. C. Patnalk (Ganjam): Mr.
Deputy-Speaker, Sir in moving my cut
motions today I do not propose going
into the various problems that ex st in
the Ministry of Defence. Today 1 w.ll
just brefly touch a few of them.

I feel that in our foreign relations
we have been very much let down by
the unpreparedness of our defence.
The Audit Reports and the Public
Accounts Committee Reports have dis-
closed sufficiently the inability of the
Defence M nistry to enter .nto proper
transactions. There ace 80 many
methods by which money coud have
been saved under the head of Defence
Provided the Ministry had given some
care to it,

I feel that in the Kashmir affairs and
in the border problems, that is, in
regard to the Ch nese aggression, our
Defence M nistry has not been gquite
alert and doing its duty,

I feel in the matter of promotions
and supersessions ou~ hon. Defence
Minister has been able to create frus-
tration and dissatisfacton in the armed
forces,

CHAITRA 18, 1882 (SAKA)

for Grants

10456

But today I do rol propose gong
into all those variow. aspects, however
important they may be. I will confine
myself only to one aspect of the
defence organisation, namely, the “pro-
duction-drive” for which our Defence
Min'stry has bren cry ng to take
so much creditt I would point
out that during the last one year or so
since the Defence Minister's differences
w th the Chiefs of the Staff, and par-
t'cularly since the Chinese incursions
in the north, the Defence Ministry has
been publicising  its production-drive
and ta'king in terms of self-sufMciency
in defence production. The expendi-
ture on defence factories which was
Ra. 16 crores and odd in 1958-50, Rs. 28
crores and odd in 1050-80, has now
gone upto Rs, 30°83 crores. This is
apart from the charges in England and
also apart from the huge purchases for
the Army, Navy and the Air Force
from oputside the country,

Let us examine how far this Increas-
Ing expenditure and this much publi-
cised product on drive of the Defence
Ministry s really inuring to the
benefit of the Defence organ‘sation,
self-sufficiency in defence equipment
and helping our preparedness for war,
The defence production programme
and its achievements have to be exa-
mined in the context of defence re-
qu rements not merely of civilian re-
qu rements, We have also to take Into
considesation the Ch'nese aggression
and other bardar preblems and sce how
far the so-called production-drive, has
stood in our way.

We know that only an infantry can
be utilised in  those mountainous
regions, What are the requirements
of infaintrv and what ¢ the produrtion
dr ve of the Defenre Min'stry to meet
the Chiness sgg-ession or any other
border problem? If an infantrv ixv de-
ploved in these arcay they wou'd re-
quire logistic support. There are no
roads. there are very few transport
animals and hence there is ve-y little
logistic suppory for  our  nfantry.
Another logist'c support would be by
using a'r power. Here again, our re-
sources are limited In fact, our trans-
port ai~craft. the Fairchild, Packets
have a great deal of under-carriage
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difficulties due to the bad surface of
our only air-port in Ladakh, that 1s,
Leh.

An Hon. Member: Chushul, not
Leh.

Shrl U, C. Patnalk: Then there s
the other question. We do not have
parachutes to drop men and food sup-
plies, We have been tell.ng the De-
fence Ministry a'l these years that we
have an Ordnance Parachute Factory
at Kanpur where parachutes were be-
ing manufactured in very large nume
berg during the last war. After war
time they were given up. Then, in
1953-54 we had an opportunity of meet-
ing the hon. Prime M nister when he
was in-charge of Defence and giving
him a list of o~dnance factories where
the work had come down and could be
increased.

There was then a move on the part
of the parachute factory to begin trial
maonufacture of parachutes. It was
agnin given up with the result . . |

Shri §. M. Baneqyee (Kanpur): Tt
ig being done,

Shrl U. C. Patnalk: No. It is being
done o iy in name, but practically very
little is being done.

Last year the Defence Ministry plac-
ed an order on a blacklisted manufac=
turcr of parachutes in US A, for 200
paruchutes worth  $1,00,000. Those
parachutes arrived here and random
samples were taken to test them for
ai*worthiness. It was found that they
were torn or getting torn, We do not
know what happencd to the others but
those that were tested were found
useless, Parachute s the most impor-
tant requirement for the hil'y terrain
where airdroppings could be done, both
in the Ladakh and in the NEFA areas.
We have no parachutes. Qur factory
is not doing the work that is expected
of it. There was only a nominal para-
chute manufacture which has practi-
cally been given up due to the non-
availability of some raw mate-
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rial requarements as they say,
But the raw material was ava lable to
the Br t:shers and is not available to
our hon, Minister! We have gone in
for their purchase from an American
firm which the US. Army has black-
listed. The parachutes were brought
without inspection and on opening
them here they were found to be use-
less,

I am just giving instance after
instance of our requrements for
Ladakh as well as for NEFA which
our Ministry has not taken care to
produce, Parachute is one of the most
important requirements for fighting in
Ladakh as well as in NEFA area and
we have been negecting it,

Then we have got the ordnance
clothing factory, Shahjahanpur and the
H. & S. factory, Kanpur. Hon. Mem-
ber, Shri Banerjee, knows them from
top to bottom, In those factories our
requi ements for our jawans in Ladakh
and NEFA areag are not be ng manu-
factured and other th ngs which could
be produced by civilians are being
manufactured. For instance, snow
shoes 15 & very important item for our
jawan's wear in both these areas and
we have not got any snow shoe manus=
factu“e except in name whereas we
are compet ng with the private shoe
manufacturers of Kanpur and other
places in spte of their protests that
they can manufacture those goods, So
also ‘s the case with special clothing
for these inhospitable regions. We have
got the clothng factory but it s
manufacturing the ordinary types of
clothing and not the special types of
clothing required for these areas.

Then | come to another require-
ment and that is the so’dier's personal
weapon the rifle ie, the :303. But
the :303 is too heavy for these regions,
The h gher the altitude you go up to
the more difficuly you find t to ecarry
this weapon. So also is the case with
the Bren, Therefore the only weapons
that could be used in those a~eas will
be the sten gun or the 30 automatic,



10459 Demands

We were told that the manufacture of
30 automatic has begun. We do not
know yet at what stage it is. We are
not trying to purchase from the West-
ern countries, or from any other coun-
try for the matter of that, lighter rifles
which could be carried to these higher
reg.ons,

As regards the Stens, the report o
the Army circles is that the number
of stens is fifty per cent of our re-
quirements and we have not got ade-
quate number of stens. The Defence
Ministry wanted the Director-General
of Ordnance Factories cither to pro-
duce stens or to repair the unservice-
ablc stens now in stock, But he scems
to have asked for four or five years
time for that.

Now your soldiers whom you want
to send to those higher altitudes are
not having either the clothing or the
boots or even the personal weapon of
the soldier. As regards mules which
would have been used for transport,
our Ministry got rid of them some
years ago. Recently they have start-
ed a stud farm. You remember, Sir,
that a question was asked in the House
and the hon. Minister was unwilling
to give any rcply on the  ground
that it is against public sccurity to
make any statement about those mules
because from that it will appear that
we have got rid of our mules and we
have no transport animals to take us
up those terrains. It is  really un.
fortunats that we have to look for
all these thinge. . ..

Shri Mahanty (Dhenkanal): Mules
we have many.

Bhri U. C. Patnalk: Oh! yes.

Then I come, item by item, to a few
other things which, we are told, are
being produced in the ordnance fac-
tories. I would only request the hon.
Defence Minister to inform us, as be
knows about the shortcomings of the
jawans in those hilly terrains, as to
what steps he has taken to manulac-
ture these things in the ordnance fac-
tories where you have got the best
machinery to manufacture them and
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where you have got the best engineer-
ing and technical skill. What is being
done?

Then 1 will come to the much-
advertised manufacture of trucks and
tractors. Number one is the MAN
with whom we enlered into collabora-
tion for the manufacture of Shak!i-
mans, the three-tonners  trucks.
Shaktiman is & very high-sounding
name, no doubt. Bul | would request
the hon. Minister to tell us as to what
part of it is being manufactured in-
digenously and what part of it is being
imported and assembled here. We
were told some time back that the
idea was to have 1200 trucks in 1959
and 1300 more by the end of March,
1960, that is, in all 2500 trucks, where-
as we have hardly done 400 by now.
They are assembled from imported
stuff. Only the bodies are bring built
here. Some bodies are of wood and
some bodies are of iron. There is no
planning even in the bullding of the
bodies.

Why have we not taken up the
manulacture of armourcd wehicles,
tanks, weapon carriers, jeeps ete.?
There was another agreement  with
“Komatzu” of Japan which was dis-
closed in the House in answer Lo some
of our queries. They entercd into an
agreement with the Komatzu, the
Japanese firm, for the manufacture ot
tractors. Now we understand that the
Defence Ministry have entered into an
agrcement with this Jopanese  firm
for the manufacture of a one-ton
truck, Nishan in collaboration with
Komatzu,

Our laymen's commonsense guestion
is that if you wanted to manufacture
trucks in collaboration with the Ger-
mans and if you wanted Lo standardise
the German truck, then you would
have gone in for collaboration with the
same firm for the manufacture of
these one-ton as well as the three-ton
trucks because it will ease the gques.
tion of spare parts; it in a question
of technical skill snd engineering
work and it is & question of main-
tenance. If you have the same type,
you will establish standardisation
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During the war USSR could score
a point over the Germans because in
Russia there was standardisation and
the same spare paris coull be used
for the one as well as the other
variety, If the hon, Defencc Minister
went in for German collaboration for
the three-ton trucks, why should he
think of changing over to Japanese
collaboration for  one-ton trucka?
Somehow he has to satisfy our com-
monsense query. Why did he think
of going in for Japanese collabora-
tion for these onc-ton trucks, the
Nishan? Why did he not go in for
collaboration with the Germans who
were already collaborating with us in
trucks?

Then there is another question. In
case of an cmergency you can requisi-
tion the transport vehicles in civil use
You can get from other departments
these transport carriers. Why should
you spend so much about this trans-
port carrier? 1 am not for helping
the capitalists. I am there always to
say that we should dcpend on the
public sector as much as we can. But
my question is: Why should you think
in terms of manufacturing trucks and
tractors and other things when you
could have very well requisitioned
them or hired them? Why did you
no! cmphasise upon the military re-
quirements? We had given from this
Parliament, some of us had given a
number of suggestions regarding each
Individual factory and how so much
work could be done. And they have
done nothing. By going in for these
ambitious wentures lot of funds are
being spent and our troops are not
having requircd equipments? Energies
are being diverted while our troops
are being starved.

Then 1 come to the wireless com-
munications. We are told that BEL
1s producing so much and all that. Do
we possess adequate telephones or tele-
phone cables for laying tele-commu-
nications in the theatres of war, which
i the most important thing in those
arcas? What has Bharat Electronics
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done in that way? It has been as-
sembling certain sets and its claims
for indigenous production are report-
ed lo be inflated, while we have to
look lor required radar-scis and tele-
communication requirements from out-
side sources.

In this connection 1 must refer to
a very seridus inciden! that occurred
in the Delhi area about a ycar ago
when the biggest wireless organisation
of the East, definitely the biggest in
India, was burnt down. It was said
that our losses were about Rs. 12 lakhs,
But I would put the question to the
hon. the Defence Minister: is it not
a fact that the "replacement value” is
about Rs. 10 crores? This Parliament
has not been told, the country has not
been toll. The biggest wireless or-
ganisation in the East, the biggest
wireless organisation in India, was
burnt down. And we have not been
taken into confidence. I am told that
there was a report very rccently by
a commiltee with a senior officer in
the chair which has reported that so
far as this big disaster is concerned—
the report, I am told, is—that “sabot-
age cannot be ruled out". If that is
s0, what is the action that has been
taken by the Defence Ministry?

Then I come to one of the items of
purchase last ycar and year before,
There has been 30 much criticism
about the purchase of the aircraft car-
rier which has cost us several crores
—nat only for the purchasc, not only
for the repairs, but also for the air-
craft that was to man them. It was
constructed during last war. But be-
fore the purchase was made, did the
Defence Ministry try to ascertain why
it was never “commissioned” by the
Roval Navy? QOur information is tha*
though constructed during the war, it
was not commissioned by the Rowal
Navy, because it is mid to be ‘lisping’
on one side—that js the nautical
phraseology—it tumbles or leans to
one side and iz therefore a danger to
the users. Will the Defence Minister
tell us whether he made an enquiry
before the purchase of the alrcraft
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carrier, as to whether there was this
defect or whether there is still this
defect or not?

‘Then again, on the same Navy side
—we have not yet got any submarines.
We have not yet been manufacturing
much of the ammunition that is re-
qQuired, and armaments also.

So also, on the Air Force side, we
purchased within a period of eight or
nine months thirty millions worth of
Hunter Hawkers, thirty millions worth
of Canberras and all the Mysteres and
Quregons tha! were in the hangars of
the French organisation. But we are
not manufacturing ammunition for
them, with the result that we are find-
ing it difficult to use the costly air-
craft. For the Bombers we have not
yet got big bombs for the fast flying
Jet aircraft; for the fighters, we have
not yet been manufacturing ammuni-
tion in this country. We want in for
&n ammunition deal with Oecrlikons
and we found it was dud ammuniticn.
We again went to UK. for purchase
and it is understood that the ammu-
nition that we have got will not last
more than a few weeks. Will the De-
fence Minister assure wus that our
bombers will have adequate bombs
and our fighters will have adequate
ammunition for their guns® Even
now, has any attempt been made 1in
our Ordnance Factories, with all their
specialised machinery and specialised
technicians, to  manufacture these
essential requirements? What iz the
use of acquiring costly bombers and
fighters when we do not have the
bombs or ammunition for them?

Surely it would have been apparent
to the Defence Minister that the pro-
duction of Air Force armaments was
a greater need than to go in for the
purchase and for the production of
Avro 748, which was discussed in the
House last year, a type which is still
“on the design—board™. And we are
going in for it. And then, a small one-
hour flying Gnat, which is more or
less a toy aeroplane which canmnot fly
for more than one hour, we have gone
in for it. We have gont in for Push-
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pak, the light plane for spraying.
How is it that we have not thought of
going in for our ammunition and
bombs?

We are now told that there is going
to be a purchase of helicopters on a
fairly large scale. 1 do concede, we
have given it in some of our notes to
the Dofence Ministry that helicopters
are necessary particularly for certain
regions for air-dropping and all that.
Why did we not think in terms of
purchasing these helicopters some
time back when there was adequate
time and when we could have had
better terms than when we go in a
panic Lo the western countries for pur-
chase?

The same thing about guided mis-
giles. We have not yet gone in for
research productian—not nuclear war-
heads but conventlonal types also.

Then we have several times told
Government that our planning should
be integrated with Defence so that
money can be spent, money can be
beiter utilised and more benefits derive
ed. In 1053 the Prime Minister ask-
ed us to discuss the matter with the
Defence and the Planning Ministries,
But the Defence peaple were not will-
Ing. So the whole matter had to be

dropped.

Then I come to another item which
we now hear. which is nowhere in the
budget proposals. We are going to
purchase that Gardenreach work:hop
for certain repairs to the smaller boats
and erafts, 1 would like to know from
the Defence Minister  whether It s
true and, if so, whether it is neceasary
for u« tn pav @ large amount for the
goodwill of this British firm, whether
we could not purchase new machinery?
1t we require a workshop of our own,
much newer machinery from hetter
sources. Will he please tell us what
{s the special feature of the old
machinery of this Gardenreach work-
shop, it he is really going In for that,
and whether they are not avallable
anywhere else?
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Then I come on to the question of
Levy Autoparts which was discussed
herc. There are only three or four
questions 1 would ask of the Delence
Minister. This Levy Autoparts are
a surt of mwrnational kabadiwalahs
selling these spare parts, and there
arce other such kabadiwalahs also like
NAPCO and Hard Motors. Why did
we not negotiate with the others for
a similar package deal and try to
creale competition? The agrecment
was signed in December 1057 with this
Levy Autcparis, but we gave them an
advance intimation of our require.
ments in the early part of 1858, that
is a year and a half previously. Why
this prefercntial {reatment for Levy
Autoparts, A bank guarantee for
100,000 dollors has been given by this
Levy Autoparis to the Government of
India which is going to expire on the
18th of April, that is just ten days
hence. In view of the criticisms in
the press, in the Audit Report, Gov-
ernment must not release this bank
guarantee but must keep it till some
final decislon is taken. Then, at the
timn of the agresment, the Defence
Ministry was telling us that it would
be a profitable “barter deal” because
the TLevvs would be purchasing  all
our surplus spare parts. But till now,
though the deal was entered into in
1057, we have not carned a single dol-
lar bv wav of forcign exchange. You
did not oresa for the sale of our sur-
plus stores.

One wonderful item of purchase
from this Levy Autoparts is a canvas
bag for putting old cartridges. We
have paid Rs. 75 for each bag, where-
a= in India each bag would not cost
more than Rs. 2 or Re. 3. And even
a gunny bag would have served that
purpose, I am not saying that it Is
a big item but T want to point out the
wav in which we go in for the these
foreign deals. Certainly this canwvas
bag worth two or three rupees is not
a strategic war material that we have
imported from Canada at Rs. 75 each.

Then, T will just touch upon pro-
motions. In spite of large-scale pro-
motlons, many senlor officers are golng
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out, from which it is clear that there
Is something fundamentally wrong
somewhere, which is muking the de-
fence personnel unhappy. They have
perhaps lost confidence in our Delence
Organisation.

The last point is about Civil De-
fence. For the last so many years
we have been urging upon the Gov-
ernment to have civil defence. In
England it is the joint responsibility
of the Defence and Home Ministries.
Here, I must pay a compliment to the
Home Minister for taking up civil
defence in right earnest, but unfortu-
nately our Defence Minister does not
seem to agree. I submit that behind
our foreign policy, behind the weak-
nesses of our foreign policy, behind
the Chinese aggression, behind every-
thing else, lies our unprepareness of
defence and the unolanned and un-
balanced production drive.

it o¥x fay wifm (Tzmm)
IITETN WRYET, ¥H A9 NfATHT HATAY
& gt o s o Prerr e A
oT Ao & Ay A AT AT e gan
b 99 9 wAdaw gH R wTAT

L&

sfreet gareg # frord § Foar
gar ¥ P afrram srem w e ok
b 3T ag Fmmgm & —

“Defence of Indin and every
part thereof including preparation
for defence and all such acts as
may be conducive in time of war
to its prosecution.”

sferca sy & W Aw o At
£t Tay AT # W gfe e @ A
gz ¥ fad o dave v & rop wr
L BGESLEed cabiud ol 4
g e Y Feay mar & fe oY oo
= @ o ¥ frd wer A e
e ofz arewrr £ A g7 o & fad ew
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¥ dare T § 1w € T & e
ey dare 9 wfrwae e wre
g w8 W@ g afea wg oWl F
e fou s s swww oo fear
T & ga% 1§ oY forw qm foge &
AR aff faar 0 A teuv &
FATAT WY gMT R AT H; N O
ST AT O § I3 % ww
foie & aff @ W 7 Y ww Frore &
©® e &7 ofr fos ¢ fe Y 0 A
T EAT 1Y mEe o Afw wm
w | @Y AT g oa e ama d
WY (@ §5 F I GHTT F A g
g% 4f & Wiy wey 1wl 34 Y
& &fy - gw Foe & o=t am gawr
foefi o ff ardfr 1 @t o xw
foqrz ® & oY IaF 9% 3w 9y Oy
fomrr gs & :—

“A little later when there were
some incients on the Ladakh border
of Tibet, in October...... =

AT AL FHAT QAT | EATL {lo0e
wigTa ffq 9T FWAT AT | 13ece
AT § AIGT 9 A g A
w7 faar o awr 97 waa g
ffex iz famr g @ wvr arqm
g Ten & v o Fod o grafen o
¥ @ g3 & w7 7gr 9% @vRr IHET
T AT # | AT O T ATH w7 A
o o g1 A § e T aved W
qfrfemrgeiz vz fror 7 | 4 @
aorTT € fe ag aro &t aro fome
A i o I AT 9ZAl W
Wi fer & fas @1 ofgg o fs
A gE & gava AaTaT 7 oWt §
wrx g owar Tzr 4 1 wTy T EraTey
ug wEgw w70 § fs W = v
AT {7 WYY KR EeT a4 % Tegn b
ot W vE ST N A S
wor o g faerd fE pmTr T w0
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¥ A2 OF ¢ATE 1 4y Frear Ay ot
@ § #ie T kq wwam wr fgrs
ﬁﬁf%ﬁml‘maﬁiglmirlﬁ
feda 1 @7 am w0 gl wq
wgRT ®1 qzfrar o gAer Latl 1
¥ AT ww &

IR WY uw g (9 F R
s w1 wfwfarrer 2441 91 a1 oy
®t Afwefadr & b1 ? vig g7 mp e
w1 fag <& i@ 1 o qwle oy g
fafrgr &1 Gfichz o amr ¢ M
W o gy frmr owmar fr A e
& R R a @ feda fubegt
¥t afeefadior €1 ot

ot W T (Ad) s
Tz wer a1 fw afer 7 o7 Frors famny
wft § WY geft @er o ok §

ot fourerr Fowr : Sw & ofyd fe
Feit? & war fomemr 2

o siw fey e foan o fafmdy
*t Friré ¥ atwd for 77 ag frmneg —
“A little later when there were

some inci'ents on the Ladakh
border of Tibet,. .. ."

What more do you want me to read?

T A wTRTE ¥ Q1 A1 NT3 nA
art w7 & o & ot 07w S e
&merr w7 § iy fropana o7 arsam
3

ST wF v At W owgw § e
THA WTTT 97 ureaw agr fea §
wfer g At & fr o e
wwaaa w fawen A w6 o
o felt § T Ayl O @ ¥
T oAt sRrEw Ty O § oM 7
o feg 4n & a1y o o qéT o
o T W yarst w1 farer fw
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[a w7 fag whfm)

sfadt & wrter g9 7 g o §
I UTA AR w1 g g e
¥ &Y qud g ART ! WF AT FER
FFEA F AT AMAY A a{nad
Tg 74 § W ST A wrAgcaT 1
fFgEmdammeAg T ara g &
AR W qF & AT {F A7 g ek
e gt & w7 gndy s O
@ T o) gt i @ oA Oy
Tmad W7 aquAd a1 fs gard
FHEAT § 17 W4T FATL 917 7 AT
gETe a9 gl w® i wye fadar o
& wfiysre & 99 d7 | g a3TA®
st g&T Qv e oF T g
ot frtay wgt & g9 ange frma gt
qHT )

fat o gor o fad et &
Tt Araw W AT § AT A gt 7§y
TATTT AT AFA R | {ow FY AT W
JAFT ATATRT KT A0 wOA K PAg gd
qernfaat & fai & wemar #1 war ¥
fag =t fwzd  gd0 o woar g
W7 g & wfa wgz awend g g
st wrEAr 7 w9 fawrfgat w1 Ty
F qoar § 1 178 fad g3 07 w=w
I3 # faan fie &t & wer wriy ary
At & wext uw ot e Wit ow
T AT WA A A g o gafer
© wwa  waf® IR eyt W
T8 0% foa aw av gad g
weree da1 fean and

79 9% 3@ @ 7 5 3% ava &y
afqw & o A w1 vArwr fwar T g
ot & wrd wre gf e B Oy
rreed weT fr faw oavg o1 owma
39 aRIa # At ¥ oae gaTw
fem & s w90 B oomrd 6
# frevoty §1 37 B @R T aifw
a # T e &7 fm owmn
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grATE a7 9 g2 ¥ 17 Wi ww wy
ATTE 17 £, a1 TAR frETI A 3
T[T AT AT IAR aoE faA A
w3z 33 71 A fr and

FITHIT 1 AHT I 9T A gL
o dar &, fgegema wr dvava &
THATAY ®T ATy A1 e 7 fw gt
fggema & mame gza g A ¥ oy
HA &1 VAT AT OF ZAR G2 A X AR
TF EATT |2 FTC Y ¢ T AT A
et ¥ f5 3a% @Y & fad qorae
®rafdz A ¥ W gAY WASOE
gfaurd 37 g9 a5 ¥ A w7 ai
o 1 frat # ar gz Fnmr 2w
FTH! AFATE DA & WOR A fara g
fw ®zadza wifz gfend @1 fe ay av
awa w1 fagat ¥ & €3 wvar wEf
ot fad | forady 39% a=r M7 ard
ot q7F &1 frwras &1 w2y ) @@
T 3z & 5 3 A A f gard 7w W@
o freram & 7 § oYt gart g% W
THATAY FT 7 ¢ IA TANA A A
AT WY grETl & i & o oy
W gum 41 w<1 ¥ fag go arfa
% g AT w7 QM) gw oW O
I T EAR AT F IA4E KA
BV, xA% v & arer arpT faan
TRYTET FTAT M T FATE T4 A
f& feme @t ™ § o faaw f§ o
fa= # a7y 4 X 376§ FNF N
et anfad | o v Faraad Fr ey
I A W A AT o F i #
fezmat g1 o¢ aft 3% o gfw 7§
ot w grffer & oAew 7 @7 A
3781 T ¥ veramadz foamn afza
T w1 % wfag & A0 33T Afed
wifs 3 oF  wpaTET &7 sy ang
et @ Wfw ox ¥w § w7 frart W
& | 3% W O A g § Wosw
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w1 ¥ afrr &t & W & ardfos
o9 wF g QAT gTofifaer w1 sy
&7 AgT &9 W Y Iy wfaw & "™
Tgam 1 ey & O o s sl
GUTET Ag WY WATEA W AT §
WY G FT WA X A R

WH gemar wt o faeea &
M w1 2w ar foew ot waig
teve & ey wga & famar wE
|13 <Y ATE TIH KT A1 HIER ETHA
femmar mn ar wwE foriom € faee
Y T 47T AW A ATE eqAT 7 AT
gl & fear o g vw qw A &
AT ST AT T ATY § AT F 6w
€ v oA ¢ W e g A & fm
¥ Y gATT TG T I AW 3350 T
F 97 M | G AT A A Yooo ¥Y
Bzt aTefee {voe w97 § &< mf W
t(oooﬁ;“f{fﬁ’ifnaﬂ 79 § I90
mr P oag @ feeiem & s aw
amt § & agm o aw &7 frdg
fafaezt args & Tveame wem f 3Ty
fadr % fa3 arwrasr el 7 ey
w97 T etz g afed
TN Aramt & fad wewrd § gear
gt sfem waife sfe @ v e g
& o ot or AT feeny wr e
WA AT FH OGN AT € e @
AT @ foe g meay gy o wy WA
fewm vy & g  wwfm X
i % &9 A o wm E i
o A & fag s wmt foar o
wifgd 1 4 AT <o BATT AT ATHTA AW
LA # &< faur mn ) W A @
AT Y 7w A § F oA v A g
¥ AT ¥ UF AR W 7 aw femn
AT AT EWA AT FIT HEE KT AEIe
T g frrm aw g v )
LU B s T o L L
g1 A 1 I g a9 wifadt
¥ gmT Ao wifgd ag e w
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=g W ERA | gD W WAOEA W
garT § fagy et O = § o
fadtaar & wodit aftw § g w71 @ fe
foe®r to a6t & o=t a7 o o w1
AT A€ GWT 4ET WA AW BT HTE
oz sfa feq 12 st &oaw qear B
= 7y 2m @m fr oerfae o #
T A A TRAAIAAT &F T 8
& T WY TR At | R e
& frare woar grm W we W o
w0 A gmwt qa wa e oy G
oo awr ¥ faak fe wroor Ay &
fast & o% wwedw QY AT 6
w o frgare @ ) w0 % =T @Y
W &, wwR WY ATt § aEE art
# afz Wi aYT FT1 & w9 e
w g f ag e o gam eafad §
fis ag dma & fr w7 wTod & @9 9T
wigwn & WY R wEr aform w e
wn fargt % fords 33 w90 & WA Y
faad g 1

Wi arg @ arg w349 fr ow
fop ®t « mfts o o 3 W am 3R
w7t Yo A7 e frar wem B, o e
e A& 9% g wifer w1 farez gt
o ¥ forir, ey oY e & fam o
oy 7 wArTAA & g et Fron s
¥ xR SEE A & Ao dar g
L

T qy e : AT AT X g
w7 737 f5 = ST g RO W
ford vqq1 frar A & 7

it ook Foy qfifroy o ek
fant & f&6 2 700 B ¢eo v fad
e A & fam foay man o wAwE @
4 wx i mfwx grf § 1 7aF Farrr,
wTEr wivg wa WK onfaa g 40 &
ag fafafy o fid asg gy
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TR wWElEn 9@ WAV WY
WY o e aTEw W TR Ay St
Y W | AT O R A Ay
& 7 & amed f oo ¥ feg i Ty
% fau o wamr & fav s foa
Ll

oft wwn fog cifar : swr @
wrvdsie w ware ¥, ot 7w gfaoa
AT K G7F A wrf G A gvd
wE ge & v o A A o we
AT ¥ ATF A O wrf gaw g
# ga & w7 v W fAw s A
wga & don g, afew & gg wwwen
g 6w o g Al & g e
wooTy we A f ) gafan & 7 Oy
w=r fear | et gy aa fedr s
AVTATC oY Y A § @7 AT w A
w7 ¥ fao ) darx @ wwen § o Afe
ot o Wt & wT ag W 9w W)
L]

IqTUW WA AT : WY W W
v Gair & fau s femr and &y
wrr few o &< w4 ?

ot e fag arfam o Y W
YA W 9T T B I 9T |

qE AT 13 FATT WOHI AT T,
gy & md, #few wwE gw o ww
M W A w ¥WT fe g 4T o
fafemr areere ¥ garo W T,
o v 3f amt & s A Wy &
farm mar o o Fw w R A oW
WTERT AT A A 9 A A Wi
# wrf wfvgfa 7 & o A o wmE
fom wriart o | @ & o7 T AW
g T fegrm w1 xATeT OT rETe
A= SET AT TET R | O EATR WY
wow & @t zefee @, afer o
were) W oft frr am T @1 A Frgrm
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W= & A aned g oy frdEw s
&A1 AT § W & fE gw w1 e
¥ #t ow ¥ aE A feet Y 3w
g i @ avm  EmaAaTT A A
T ¥ WY A guve ¥ wY AvE T
WOt &T &6 & | gW Wied £ fF A
gt gars fag o & 3w fae fedy
7z & Ay fagr g o 316 g
o & fau Wt ftw B fear a2 €
arit & A & & awTy @1 A IAR
W F ogprwt &Y wARs af
g, afew g A & g9 @297 ¥ i
6 & a8 WA F47 6 o1 gAme Ay
ww &7 & fav g sar oA A
wTAT q9F A1 e qq7 fear and
T aw ST AR AT ST AT W A
WA T § aTw AT wigT #

W ool & arg & grer aga
wasT § 6 e & qF «173 w1 Jer
femr

Shri Ajit Singh Sarhadl (Ludhiana):
1 congratulate the hon. Defence Minis-
ter, his Ministry and the Defence
Forces for their achievemenls during
the vear under review. The Indian
Armed Forces nersonnel have brought
credit to the country by iea-
dering  very eihcient sefviee  in
the interrational sphere which was
entrusted 1o India Whether it
be at the CGaza Strip or in Indo-
China, at all these places, the
Indisn Armed Forces personnel have
brought credit to the country, enhanc-
ed its prestige and brought Iniia on
the military map of the world.
It 15 really a compliment to the
men  in the Armed Forces that
onc  of their high  officers  has
been appointed by the UNO to »
responsible position. For all this, I
believe the credit goes to the Defence
Forces of the country.

I also appreciate the efforts of this
Ministry to gradually achieve self-
sufficiency in the matter of defence
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requirements. I find from the report
toat has been given to us that the
overall output of the ordnance fac-
tories, inclusive of items for civil con-
sumption, has risen from Rs. 14 crores
in 1956-57 to Rs. 18 crores in 1957-58
and Rs. 20 crores in 1858-59.

1 have got very profound respect for
the hard study and research which
my hon, friend Shri U C. Patnaik
does in matters pertaining to defence.
But, still, I would submit that 1 find
his criticism of the production of the
ordnance factories to be misplaced
and not in the fitness of things. His
saying that the ordnance factories
have not been able to produce shoes,
parachutes and all that, T do not think,
fits in with the circumstances that we
are discussing. Nobody would deny
that the achievement that the report
indicates is creditable. We do expect
that the Defence Minister's Produc-
Uon Committee will make a further
effort to expand its activities and
facilitate further the achievement of
self-sufficiency.

Here too. 1 find that the fact that
they are producing goolds of a very
substantial amount of a civil nature,
that is, consumer goods, does show
that all the available capacity is being
utilized, which can easily be switched
over later on at a time of emergency
for the production of defence equip-
ment.  This very fact that we are
taking to the production of civil
goods or consumer goods dsfinitely
shows that we are enlarging the pro-
duction potential of the ordnance fae-
tories urgler the Defence Ministry,
which can be verv well utilised later
on for the purpose of defence require-
ments. T am wvery glad to note the
emphasis that has been laid in the re-
port on the research and development
organisation of the Defence Ministry.
It has come to be jncreasingly appre-
ciated now that the defrnce set-up of
the country <hould be ab=olutely up-
to-date. With all the changes and
developments that have taksn place
and are taking place in the technoloxy
of defence armaments. it Is correct
and jn the fitness of things that the
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Defence Ministry should be laying
emphasis on research and develop-
ment. This country and this House
will not grudge any funds that the
Ministry would like to have lor the
organisation which will contribute a
great deal to the betterment of our
armaments. [ believe we have to
attain not only self-sufficiency but a
lead in better types of all kinds of
armaments.

I congratulate the Defence Minister
on the armed forces taking over the
entire border defence of the countrv,
This is as it should have been; a step
has becn taken in the right direction.
But in this connection, I have to make
one submission. Now the entire bor-
der defence from Ladakh to NEFA.
including the borders of the Punjub,
Himachal Pradesh and U.P. is in the
hands of the defence forces. This pro-
blem of the defence of the border is
not a temporary problem; it is a pro-
blem of a permanent nature and will
remain there for a long foresrrable
time to come. In this connection. we
welcome the coming visit of the Prime
Minister of China and we do hooe
wnd pray that an honourable settle-
ment will be arrived at. But we car-
not forget that the borders of India
are to be safeguarded, that all penctra.
tion, incursion or aggression is to be
vacated, and for that the defence
force ought to be ready. We da admit
that much counts on the Industrial
potential of the country on which we
have got to lay emphasis and devole
our attention, but at the same time,
we have got to have a central defence
mechanism that should be able to look
after the delence of the borders.

In this connection, would it not be
well that a scparate Command be
created—whether you call It by the
name of Northern Command, Bor‘er
Command or whatever it is—which
should have overall charge of the
defence of the border from Ladakh to
NEFA, which will see how best this
mountainous terrain extending to 2.600
miles can be looked after Wr have
got to have camps and cantonments as
we used to have in the old British days



10477 Demands

[Shri Ajit Singh Sarhadi]

when India was one and the danger
was from Russia. Now the problem
is more or less the same as we had
previously., During the British days,
we had serious apprehension of Rus-
sian penetration—Czarist Russ an
penciration, This problem was &
serious one and all effarts were being
directe » to solving it. The Northern
Command I suggest will look after
that problem mainly in the same
way as during the British period we
were iooking after a similar problem.
It is for the armed forces high-ups or
the Defence Committee of the Cabinet
or the Inter-Services Committee oi the
Defence Minister to look into this. I
believe the problem is a serious one
and we have got to look into fhis
question. I recollect the days when
we had on the border of the North-
West Frontier Province three types
of defence forces. There were  the
Khnadars, the Fron ier Constabulary
and the Army. On the Army or the
resorvie force lay the ultimate res-
ponsibility of border defence, but in
brtween there were two other forces,
The Khasadars were looking after the
roads of the border. seeing that the
bridges were safe and that the enemy
di * not penctrate. Then there was the
Frontier Constabulary  which had
priciary duties. 1 would request the
Defenco Ministry to look into the pro-
blem and solve it

In this connection, I am sure the
Defonce Ministry is looking into the
question of seeing that the border is
#a ¢. I think the problem of the vaca-
tion of areas occupicd is a problem
that cannot be hurriedly dealt with, as
is urged somectimes inside the House
as well as outside. To go to war is
not an casy thing. I do agree that
certainly all efforts should be made to-
wards vacation of the occupied areas.
But I am really surprised when my
hon. fricnd, Shri U. C. Patnaik, criti-
cises thr Defence Ministry for certain
things which are not within their
ambi' or purview, when he savs that
eerlain areas have been penetrated or
certain steps have not been taken, It
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was the concern of a different Minis-
try. It had not the remotest relation
with the Defence Ministry, It was
only some time ago that this has been
taken over by the Defence Ministry.

There are one or two things pertain-
ing to the defence forces to which I
would like to draw the attention of
the hon. Minister. 1 have got the
highest appreciation of what is being
done by the Ministry for its defence
personnel. It is doing all that is pos-
sible by way of giving amenities and
facilities in the matter of family ac-
commodation, education and so an
with o view to bring about content-
ment in  the defence forces. That
should be the primary object. But 1
am afraid that we are not going far
enough. We have got to go further.
I understand—though T am not sure
about it—that there is some discon-
tentment in the armed forces person-
nel because of the non-grant of sub-
stantive ranks to certain categories, to
a large number of officers. In thls
connection, we have got the recom-
mendations of the Pay Commission
which dralt with the categories of tem.-
porary services. They recommended
that there should be no tempo-
rary staff, that thev should be
confirmed, there should be secu-
rity of tenure and there should
be satisfaction among them n
the casc of others, gazetted and non-
gaz~tted, we have got the 26th Report
of the Estimates Committee which does
nat lnok with approbation at the tem-
porary cadres that exist. The Com-
mittee have recommended that they
should be made permanent. On the
same analogy Is the question of the
grant of substantive ranks to certain
categories of officers.

The hon. Defence Minister has
done verv well—and deserves congra-
tulation—in giving regular commis-
sions to thnse who were entitled to it
on the basis of merit and efficlency.
Similarly, T would say that substantive
ranks should be granted and benefils
conferred in respect of pension, in the
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matter of pay etc. It will not make
much of a difference in terms of the
cost. 1 would draw the attention of
the hon. Minister to this. The pro-
blem should be cxamined by his
Ministry and something should be done
so that there is contentment and satis-
faction.

There is another point too to which
1 would make a reference. That per-
tains 1o the provisions for appeal. A
~ference was made by the hon.
Member who preceded me; he said
that there was a large number
of court martial cases going on.
Courts martial deal with people who
commit nffences, Of course, they
must be punished some way and
courts martial should be there. But,
particularly in the Army, 1 feel it
would be advisable to have as small
& number of courts martia] as pos-
sible. Tt does not bring credit to the
Army ang it does not create con-
fdence either in the personnel,

18 hrs.

Mr. Depuly-8§; er: The hon.
Member should now conclude.

Bhri Ajit Bingh Barhadl: I will
finish in two minutes, Sir,

In this conncction 1 may state that
tn the Army Act, the Air Force Act
and the Act governing the Naval
Forces I do not find any provision for
appeals from the convisons and
sentences given by courts martial, I
have got absolute confidence In
courts martial. I had occasion to
appear in many cases. But [ would
certainly say that appeal provisions
thould be there. T find that the
Court Martial Appeal Bill has been
brought in the House of Commons
and provision for appea] is being
made there. (Interruption). My hon
triend here says that it hss already
been passed. It was not there; and
it must have been passed recently. I
would submit here that it is  very
tecessary. I submit that where there
ls & case of injustice in the matter
of conviction and sentence the Minis-
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try should strongly deal with it The
Army Command should not feel that
It is a matter of prestige when a cer-
tain person has been convicted and
the Minister should not feel that he is
unnecessarily intervening when in=
justice has been done.

With this T congratulate the Minis-
try and support the Demands for
Grants of this Ministry.

Mr. Deputy-Speaker: There are T4
cut motions relating to the Demands
under the Ministry of Defence which
hon. Members may now move subject
to their being otherwise gdmissible

A list indicating the numbers of the
selected cut motions will be put en
the Notice Board and wil] also be
circulated to members tonight for
their information.

The  discussion will continue

LOmorrow.

Policy regarding strategy of Defence

Shri U. C. Patnaik: I beg to move:

“That the demand under the
head ‘Ministry of Defence' be re-
duced to Rs. 1." (1389)

Policy regarding promotions in the
armed forces

Shri U. C, Patnaik: I beg to move:
“That the demand under the

head ‘Ministry of Defence’ be re-
duced to Re. 1" (1300)

Policy regarding foreign purchases

and contracts
Bhri U, C. Patmalk: | beg to move:

“That the demand under the
head "Ministry of Defence' be re-
duced to Re. 1. (1381)

Balicy regarding equipment of the
Defence  forces

Shri U. C. Patoalk: I beg to move:

“That the demand under the
aead ‘Ministry of Drfence' be re-
duced to Re. 1. (1392)
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Excessive secrecy observed in the
detniled estimates under the various
demands

Shri Naoshir Bharucha: 1 beg to
move:

“That the demand wunder the
aead ‘Ministry of Defence' be re-
duced by Rs. 100." (434)

Fatlure to foresee danger on India's
North and North-East Frontiers and
to re-organise the defence forces in
time to meet the challenge from
China

Shri Naushir Bharucha: 1 beg to
“move:

“That the demand under the
hesd ‘Ministry of Defenee' be re-
duced by Rs 100" (435)

Failure to assess correctly the impact
of scientific advance on strategy of
aggression

Shrl Naushir Bharocha: 1 beg to
muve:

*“That the demand under the
head ‘Ministry of Defence' be re-
duced by Rs. 100." (438)

Secrecy in defence matters

Shri U. C. Patoalk: 1 beg to move:

“That the demand under the
hend Ministry of Defence' be re-
duced by Rs. 100" (1383)

Failure to restore the two ration cuts
in the Army

8bri U. C. Patnalk: I beg to move:

*That the demand under the
herad ‘Ministry of Defence' be re-
duced by Rs 100." (1384)

Failure to absorb J.C.Os, as regular
officers against eristing vacancies

Bhrl U. C. Patnaik: I beg to move:
*“That the demand under the

head "Ministry of Defence' be re-
duced by Rs. 100" (1395)
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Production of non-military stores ad
the cost of necessary military re=
quirements

Shri U. C. Patnaik: I beg to move:

“That the demand under the
head ‘Ministry of Defence’ be re-
duced by Rs 100" (1396)

Need to erpund and wmodernise the
Educational Services in the Armed
Forces

Shri U, C. Patnaik: 1 beg to move:

“That the demand under the
head ‘Ministry of Defence' be re-
duced by Rs. 100" (1397)

Need for expediting the Report of the
Raghuramiah Committee regarding
conditions of service m the Armed
Forces

Shri U. C. Patnalk: I beg to move:

“That th¢ demand under the
head ‘Minittry of Defence' be re-
duced by Rs. 100" (1308)

Proposed acquisition of Gardenreach
Workshop, Calcutta

Shrl U, C, Patoalk: I beg to move;

“That the demand under the
head ‘Ministry of Defence’ be re-
duced by Rs. 100" (1399)

Failure to rehabilitate er-Servicemen
Shri U. C. Patnaik: I beg to move:

“That the demand under the
head ‘Ministry of Defence' be re-
duced by Rs 100" (1400)

Need for research, designing and
development of guided missiley

Shri U. C. Patnaik: I beg to move:
“That the demand under the

head Ministry of Defence’ be re-
duced by Rs. 100" (1401)

Failure to have efficient Intellipence
Organisations in the Armed Forces

Shri U. C. Patnalk: 1 beg to move:
“That the demand wunder the

head ‘Ministry of Defence' be re-
duced by Rs. 100" (1402)
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Need for a plan to utilise the Lok
Sahayak Sena for follow.up activities

Shri U, C. Patnalk: | beg to move:

“That the demand under the
head "Ministry of Defence’ be re-
duced by Rs. 100" (1403)

Need for cooperation between the
Defence Ministry and the Home
Ministry in building up civil defence
units

Shri U, C. Patnalk: I beg to move:

“That the demand under the
head ‘Ministry of Defence' be
reduced by Rs 100" (1404)

Need for expansion of the Territorial
Army and other auxiliary forces

Shri U. C. Patnalk: 1 beg 1o move:

“That the demand under the
head 'Ministry of Defence’ be
reduced by Rs. 100" (1405)

Fuilure to build up adequate Reserve
Fortex

Shri U. C. Patoalk: 1 beg to move:

“That the demand under the
head 'Ministry of Defence' be
reduced by Rs. 100"  (1408)

Need for adequate erpansion of
NCC,

Shri U. C. Patnalk: I beg to move:

‘“That the demand under the
head ‘Ministry of Defence' be
reduced by Rs. 100." (1407)

Need to categomise the Stores in the
Navy. Air and Ordnance Depots

Shri U. C. Patnalk: 1 beg to move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Hs. 100." (1408)
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Need to lay down peace-time roles of
the EME. MES. end Engineer
Corps

Shri U. C. Patnaik: 1 beg to move:

“That the demand under the
head ‘Ministry of Defence' be
reduced by Rs. 100" (1408)

Failure to coordinate the defence
organisation with socio-economie
planning

SBhri U. C. Patnalk: | beg 1o move:

“Thal the demand under the
head ‘Ministry of Defence' be
reduced by Rs. 100" (1410)

Defence policy of the country
Shrl P, K. Deo: | beg to move:

“That the demang under the
head ‘Ministry of Defence' be
reduced by Rs 100" (1411)

Need for further expangion of
Ordnance Factories

Shri Warlor: 1 beg to move:

“That the demand under the
head ‘Ministry of Defence' be
reduced by Rs. 100" (1452)

Need for close coordination of
Ordnance  Factories,  Ordnance
Depots, Army Workshops and
Technical Development Establish-
ments

Shri Warlor: 1 beg to move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100"  (1453)

Working of the Aircraft Manufactur-
ing Depot, Kanpur

Shri Warlor: 1 beg to move:
*That the demand under the

head “‘Ministry of Defence’ be
reduced by Rs 100% (1454)
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Need: for utilisation of full manufac-
turing capacity at Bharat Electro-
nics, Bangalore

Shri Warlor: 1 beg to move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100." (1455)

Production of aircraft at Hindustan
Aircraft Factory, Bangalore

Shri Warlor: 1 beg to move:

“That the demand under the
head ‘Ministry of Defence' be
reduced by Rs. 100" (1456)

Need for abolition of comtract system
in M.E.S.

Shrl Warlor: 1 beg to move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100" (1457)

Need for negotiations with the repre-
sentatives of the Defence employres
before implementation of Pay Com-
mission’s recommendations

Shri Warlor: 1 beg to move:

“That the demand under the
head ‘Ministry of Defence' be
reduced by Rs. 100" (1458)

Need for early publication of Raghu-
ramiah Committee Reéporr in respect
of Armymen

Shri Warlor; 1 beg to move:

“That the demand under the
head ‘Ministry of Defence' be
reduced by Rs 100" (1459)

Need for confirmation of non-indus-
trial and industrial emplovees in
Defence establishments

Shri Warlor: | beg to move:
“That the demand under the

head ‘Ministry of Defence' be
reduced by Rs. 100" (1480)
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Need for the appointment of @ Tribu-
nal to investigate into the cases of
those discharged or dismissed under
Rule 5 of Temporary Services Ruler
1945

Shri Warior: 1 beg to move:

“That the demand under the
head ‘Ministry of Defence' be
reduced by Rs. 100" (1461)

Need for confirmation of civilian
employees in Air Force Establish-
ments

Shri Warlor: T beg to move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100" (1463)

Need for construction of residential
quarters for Class Il & IV em-
ployees working in Defence estab-
hshments

Shri Warlor: 1 beg to move:

“That the demand usder the
head 'Ministry of Defence' be
reduced by Rs. 100" (1463)

Desirability of streamlining of the
army organisation

Shri P. K. Deo: 1 beg to move:

“That the demand under the
head ‘Defence Services, Effective—
Army’ be reduced by Rs, 1007
(1412)

Need for erpanding the Terriforial
Army

Shri Aurobindo Ghosal: | beg o
move:

“That the demand under the
head ‘Defence Services, Effective—
Army' be reduced by Rs 100"
(1419

Need for thorough military training

in the Termitorial Army

Shri Aurobindo Ghosal: I beg to
mowe:

“That the demand under the
head ‘Defence Services, Effective—
Army' be reduced by Rs 100"
(1420)
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Need for ubolishing the difference
between the urban and provincial
units of the Territorial Army

Shri Aurcbindo Ghosal:
move:

I beg to

“That the demand under the
head ‘Defence Services, Effective—
Army' be reduced by Rs 100
(1421)

Need for ercating enthusiasm in the

youth for  joining the  Nationul
Cadet Corps
Shri Aurebindo Ghosal: 1 beg to

move:

“That the demand under the
head ‘Defence Services, Effective—
Army’' be reduced by Rs, 100"
(1422)

Need fur opeming  wings of Natwonal
Cadet Corps in all Universities and
important colleges

Shri Aurobinde Ghesal: [ beg W
move::

“That the demand under the
head ‘Defence Services, Effcetive—
Army' e reduced by HRs, 1007
(14234)

Nevd for  imducing bona fide youth
organisations for strengthening  the
Wational Cadet Corps

Shri Aurobinde Ghosal:

mowve:

“That the demand under the
head ‘Defonce Services, Effective—
Army' be reduced by  Rs, 1007
(1424,

1 beg to

Need for eco-operation with the local
urganisations for strengthening Lok
Sahayak Senn

Shri Aurobinde Ghosal:

move:

I beg to

“That the Ademand under the
head "Defence Services, Effective—
Armv' be reduced by Rs. 100"
i1425)
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Need for utilisation of the services of
retired army-men for imparting
training to the Lok Sahayak Sena
nrganisations

Shri Aurobindo Ghosal:
move:

“That the demand under the
head ‘Defence Services, Effective—-
Army' be reduced by Hs 100"
(1426)

I beg to

Need for co-operation with the peas-
ants and trade union organisations
for raising the number of Lok
Sahayak Sema [nitx

Shri Aurobindo Ghosal: 1
mifive!

“That the demand under the
head ‘Defence Services, Effectivie—
Army’ be reduced by Rs. 100"
(1427)

beg to

Newd to supply arma to the people
residing in border areas

Shrl Adrobinde Ghosal: [ beg 10

move!

“That the demang under the
head ‘Defence Services, Effective--
Army’ be redueed hy Rs 100"
1 1428)

Futlure to utilise the idle rapacity of
the Ordnance Factories

Shri Aurobindo Ghosal: 1 heg 10

mavis

*That the demand under the
head ‘Defence Services, Effective..-
Army’ be reduced by Rs 100"
(1428)

Need for utilising the machines lying
idle in Ordnance Factoriex for ciml
nroduction

Shri Aoroblndo Ghosal: 1 lwg to
move*

“That thr demand under the
head ‘Defence Service=  Effie-
tive--Army'  be  reduced by
Rs 100" (1430
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Need for providing covers for .the
military vehicles of Delhi Central
Stores

Rbri Aurobinde Ghosal: 1 beg 1o
move:;

“That the demand undes the
head ‘Defence  Services, Effec-
tive—Army' be reduced by
Ns. 100" (1431)

Need for expediting the repair works
of military vehicles of different stores

shri Aurobindo Ghosal: I beg 1o

mirsviee:

“Thut the demand under the
head ‘Defence Services, Effec-
live—Army" be  reduced by
Rs 100" (1432)

Need for proper categorisation of
army vehicles for wtilisation purpose

Shri Aurobindo Ghosal: [ beg 1o
maeoeve;

“That the demand wundes the
head 'Defence Services, Effec-
tive—Army' be reduced by
Rs. 100" (1433)

Need for strict supervision of Stores
Depots

Shrl Aurobindo Ghosal: [ beg to
move:

“That the demand under the
head 'Defence  Services, Effec-
tive—Army' be reduced by
Rs. 100" (1434)

Need for disposal of old army stores
at reasonable prices

Shrl Aurobindo Ghosal: 1 beg to

Mmoo

“That the demand under the
head ‘Defence Services, Effec-
tive—Army'  be reduced by
Rs. 100" (1435
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Need for physical wverification of old
stores
Bhri Aurobindo Ghosal: T beg to
move:

“That the demand under the
head ‘'Defence Services, Efec-
tive—Army'  be reduced by
Rs. 100" (1438)

Need for utilising the old military

stores for eivil purposes .

Bhrl Aurobindo Ghosal: 1 beg to
maove:

*That the demand under the
head ‘Defence Services, Effec-
tive—Army' be reduced by
Rs. 100" (1437)

Need for manufacturing small tractors
in Ordnance Factories

Shri Aurobinde Ghosal: 1 beg to
move:

“That the demand under the
nead ‘'Defence Services, Effec-
tive—Army' be reduced by
Hs. 100" (1438)

Need for erpamziom of recruitment
centres for army, naval and air cadets

Shri Aurobinde Ghosal: 1 beg to

move:

“That the demand under the
head ‘Defence Services, Effec-
tive—Army"  be  reduced by
Rs. 100." (1439)

Foilure of Indian Soldiers’, Sailors®
Airmens’ Hoard in the re-settle-
ment nf er-seTvicemen

Shri Aurobindo Ghosal: I beg to

Inuve:

“That the demand under the
head ‘Defence Services, Effec-
tive—Army' be reduced by
Rs. 100"  (1440)

Need for erpanding the ascope and
activities of the Hi Moun-
taineering Institute
Shri Aurobindo Ghesal: | beg to

move:

“That the demand under the
head ‘Defence Services, Effec-
tive—Army" be reduced by
Rs. 1007 (1441)
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Need for democratising the adminis-
tration of Cantonment Boards
Shri Aurcbinde Ghosal: I beg 10

mave:

“That the demand under the
heaa ‘Defence Services, Effec-
tive—Army" be reduced by
Rs, 100" (1442)

Need for stopping the system of local
ourchase by the Army units
Shri Aurobindo Ghosal: I beg 10
move:

“That the demand under the
head ‘Defence Services, Effec-
tive—Army' be reduced by
Rs. 100." (1443)

Need for proper casting of m*
of Military Farmg

Shri Amrobindo Ghosal: 1 beg 10
mov.:

*That the demand under the
head ‘Defence Services, Effoc-
tive—Army" be  reduced by
Rs. 100" (1444)

Need for absorbing ex-I.N.A. persom-
nel into military corps

Shri Aarobinds Ghosal: [ beg 1o
move:

“That the demand under the
head ‘Defence  Services, Effec-
tive—Army" be reduced by
Rs. 100." (1445)

Need for .confirmation of all .the

temporary employees of Defence

ectablishments

Shri Amrobindo Ghosal: 1 beg 10
move;

*That the demand under the
head Defence Services, Effec.
tive—Army' be reduced by
Rs 100" (1448)

Desirability of streamlining  the
naval organisation
Shri P K. Deo: [ beg to mave:
“That the demand under the
head Defence Services, Effec-
tive—Navy’ be reduced by
Ra 100" (1413)
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Need  for  resettling the Naval
personnel duscharged in connection
with the mutinyg in the Indian Navy
in 1948

Shri Aurobindo Ghosal:

move:

1 beg to

“That the demand under the

head ‘Defence  Serviees, Effec-
tive—Navy'  be  reduced by
Rs. 100" (1447)

Weed for increasing the number of
intake of maval cadets for training.

Shri Aurobindo Ghosal: 1 bog 0
move:

“That the demand under the
head ‘Defence Services, Effec-
tive—Navy' be reduced by
Hs. 100" (1448)

Desirability of steam.lining the air
force organisation .

Shrl P K. Deo: 1 beg to move:

“That the demand under the
head  Defence  Services, Effec-
tive—Air Force' be reduced by
Rs. 100." (1414)

Need for acceleration in the manu-
focture of aircraft in  Hindustan
Aircraft Factory

Shri Aurcbinds Ghomal: | beg 1o
move:

“That the demand under the
hrad ‘Defence  Services, Effec.
tive—Air Foree' be reduced by
Ra. 100" (1449)

Need for increasing the manufacture
of different types of aircrafts

Shri Anrebinde Ghowal:
move:

I beg to

“That the demand under the
heoad ‘Defence Serviees, Effec-
tive—Alr Force' be reduced by
Ra. 100" (1484)
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Need for utilising the idle capacity of
the Bharat Electronies,  (Private)

Ltd.

Shri Aurobinde Ghosal: 1 beg 10
move:

“That the demand under the
head ‘Defence  Services, Effec-
tive—Air Foree' be reduced by
Rs, 100" (1451)

Mr. Deputy-Speaker: These cut
motions are now before the House.

16.02 hrs,

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS
SrxTy-seconp ReponT

Sardar A. S. Salgal (Janjgir): Sir,

beg to move:

“That this Housc agrees with the
Sixty-second Heport of the Com-
mittee on Private Members' Bills
and Resclutions presented to the
House on the 6th April, 1960."

Mr. Deputly-Speaker: The question
1 R

“Ilhat this House agrevs with the
Sixty-second Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
House on the 6th April, 1960

The motion was adopted.

16,03 hrs,

RESOLUTION RE: DEVELOPMENY
OF BACKWARD AREAS IN THE
THIRD FIVE YEAR PLAN—conid,

Mr. Deputy-Speaker: The House
will now resume further discussion of
the Resolution moved by Shri M. L.
Dwivedi on the 25th March, 1960
regarding development of backward
areas in the Third Five Year Plan.

Out of 2§ hours allotted for discus-
sion of the Resolution, 1 hour and 51
minutes have already been taken up.
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Shri Radha Charan Sharma may
contlinue his speech.

st o wio fraft  (pHEUTYT) ¢
? 9 739 & wAF A9 A9 W 9T
areAT IR & 1 F A g v g fa
TF §Z ¥ qwg ot agr feoy o

Jareawr WA | A AT AEA E
T AT G K G, W ww R

Y w0 (wTTer): gW oWy 2
f o @ fomr w0 A w oA
AT AR O

I WG AEAEIE AR R
foat ek ax qeE g § ITFTEF T
HTTT ATH | G AT T WATH FTAT AT
i ¥ 3¢ frz g amer &
mtam At nfamagaar
o T ¥ 77 & v few @ fe ofae
o oft e ey ®1 fawr & am o
&Y A | TW AL A g ATC AIA-
FEx &drzfas wrge & art §# fa &y
w1 wifrr A &

Shri S. M. Banerjee (Kanpur): A
Bill on the same subject is coming up
on the 16th.

oY wo ®ro fyddt : T mFEARs
qe &t famr ar gy & W ag ot § A
a1

JUTSOW WETOT : WY o qET # AfY
ar wrf qfves §r dar T e

Shri Harish Chandra Mathar (Pali):
That is also a very important Reso-
lution.

Favaw W - faw awe WA
¥ | g AHAT 91 &Y e A
TR TR WY | AAT THA I w2
<t ware ¥ sae wx frg o atfe it
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g femr &1 famr o o= g ow®
A T gH o ¥ W oy § & Ay
oE T E o

s "ofto firidt : SuTeT WEET |
T g gy faw o wi &
T7 0 § s worr aa agr faan o o

JuTTaw W\ W 9T A
99 of wE FT | 7T & Awwen § e
£ T T $7E T 91T § W R q®
wE wEA ¥ fF gEw g s
dwaE ¥ wET aTs o g wrfge
# e § i agat et dw Ay gram g
FTIH T ET =T g wgen wrgen § e
THET WETH d¥E ¢ ) 9 ek O
YATE €Y T g A g A oy g, 9
g A mit ek dwd §

dfea sTgT T wniw  (fgame)
T dher g ag ¢ e o @
fa ®t wopz e & A AT W f
aT

I WERY W TAAHE 9%
WX T & o o S § 1 A grow o
woft g1, @ wrk I gt & 1 Ay wme
war ayr ffod

st wo mro fyr¥a): wF wer wyrw
AT

Shri U. C. Patnalk (Ganjam): Mr.
Deputy-Speaker, Sir, the other day
when the matter was discussed [
wanted 2 to 3 hourg for a very impor-
tant subject, namely, Army, Navy and
Air Councils. But, as Shri Jhulan
Sinha represented that for the last 7
vears he has been trying to get this
particular Resolution of his before the
House, 1 agreed to have 1§ hours. 1
submit that any arrangement might
be made by which Bhri Jhulan Sinha
gets 2 minutey or even one minute to
move his Resolution.
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Mr. Depuiy-Speaker: The hon.
Member had the opportunity to speak
on the Defence Demands just now and
other moembers also will be speaking
ovn that. Those who want to parti-
cipate in the discussion on the Reso-
lution can take part in the Demands
for Grants for Defence; and, perhaps,
the hon. Member ought to be satisfied
with half an hour when he will get
an opportunity to put his case. Thus
we can give one hour more to this
Resolution.

w e wo maf  (mfamT)
Freaey oft, froft are o0t fgadr fr &
77 97 I gT & ag framm s
g1 91 fif 59 29 4 SATHT & ATIA wOT
% FOET weg waw §, W wifgw gfe &
ax & fager gav w2 @ 1 ow FEw
g &, ©Aa: fag wnere 77 amw ag @ fr
forr fr gfz A e BT H A7 4t
wTwET ¥ 9T aq Afrem A ew A
fafan & oYt 37 % gfon o
wifcanfagt &1 mara @, I A 0w
wiw # 3¢ gfroma @

IqETH WE . wrET Wb g
g fran gur fare afaaqiz o
fraft g€ ¢ fr wrfes, wafgn
aF € AT | 9w A AT AR W
T ¥ I qfad

ot ¥o Wo WY :  qF 9T ATR
%t gfz & o7 waear § fe & 4 fag
o fafieear w1 gaw § 39 e ot @
OIIET TA WTEfgA $¥ | ATt 4§
gt ¥7 30  9ff T et e
3 & wfa gave, i v oy ¥ oo afi
TAT A wd = @ o 3 ¢ qafr g dae
& w1 wd gz & fr oot o7 7= Fafper
weedt Afaaat w1 oaw g, W fa
wa & # gywrer §, Fay & wrvw oyt
I TW 1A AR A it ek §, 3 o
e rct oY w¥mr o g A
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[# 216 %o mAT]

T AT A 9% & e o,
&1 g9 T 2 f gafy 5w w2 &1 a0
a Fretr &, Afa wewt &1 AT A
T & | BT wgt &1 aved 47 § R T
seram fEyrgm w1 W&
AT TR A AT STARTT AT &) A,
dar fr ma & A g @ 1 e &
ude w74 ¥ 58 71 w1t fadm \ma A
Tt A ¢ | fm nen ¥ arfas sgara
sl &, ax WA qTW & Zaw Am W
AT o Ay w7 awn g fe 9w &
TITT OT TN K 8F I A AT A
forerelt @, a7 e wrve 7 g6 8 1 AfER
fmE gn & wifew ama Aifaw
R & FTOo ag WA T H e Ay
o A § O 99 8 W gw oW
% & A1 g faedt §, ag oW g
& 5 THT ®) o A oy (e w
argen ¢ fr 9 oy fe go & v fe
qE 2N §, &7 T A Y IA KAz
TH WWG T4 WORM BT TH RO A
xq A frar wmd fe 3w et 7 oWk
e Al A, o A @ wrf g
giam 7} fam | dar fs 38 fweT &
W §, Fra® gu &7 & wifew Prer
¥ fog a7 wrawas § fe oFa wY oAz
X GG TIAAT AW E) W AA F
A AT arfgn 6 gefos afew
w1 W FTE g A T AWM qroETei Y
aE frm g Wi taifre afiew—
wifaw Ara—ew mft 2 a%d &, o T
frad g &t 3 fardry w9 & g far-
sl &1 e w1 Wi 3@ Hifs o
T afw & gw I w1 wifew agEm
Lt B

w ar ® & qg o frdee s
e f wnft aw 2w o 5y feerw
wf gy &, & e wEd ¥ gmfww
@ gy af gl w1 g
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fifag, @1 a¥ 7 ¥ WOW A &
aHAT ff, F% ST |re 7, qr fwE
ooy # ) ax, &few 39 T W RN
IET a4 T, AGT 9T CATEAITT
I W aAd 0 §fe 77 g
o ¢ 1 ag av ¢ T fasre-wid amit
¥ faws #1 gfe & 9w wATA & WO
@ frd i g, for wema 7 RO R
oo feq o 9% F v fAm R
frama 3 i nF e Aif 9 oF e
FrEar & W 9T gw ®Y fed g
ot & frrrw A fam mrit wmm w0 &
" ¥ aerr § f g 2 e e
ey ®, 39 & qaw fas § e e @
fm¥ gm &x ¥ oY 3wt o7 fem e
TETTR ] I, TF TG W A AT
Fu waife g1 gwa & W7 39 w1 AW
wrtf w1

qfw g ¢F fagra w1 won g% X
fi aw w1 419 & AT K ATON FTAT
¢, wafam 39 & e o & oy fadea
w1 wger g 6 g% waw aa €
gfe & 2= g fe 9w M, ar
I & WIE-ATH & AT & FHE T AW
FJumT-AE eqifra Y, @ & FEr oA
HraA-mT w1 A1 %1 O 3w v fam
ZW I &FA ET wrawEAT Wi 39 64T ¥
Fra 0 &0fma w1 i g A w9
& ged §, 70 wwre § gy aw-ndfw
TAT g0 A1 FTE AT w0

d frdma wom s § fr gt
QAT wH wey g3 3 g 8§ QW 07
frwrt w¥—gmrt weafa @ w1 o
o 9w W Ty —fE wer w3 A
Fahr fadi & o amer v &
gy #, gl ¥ 7 g7 wrE faymeE
T °E ¥ qT¢ AAT ael w1 S
awq @9y qT Arw §, g IO
weAd it §—dt g &, T w1 qe
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wron ag § fF agi wvw W dgE g A
Tl w1 ifa ga gere At § 6 agr swadt
et &1 {413 & w1a¢ @ -
qfa %1 g5 a1 T, I8 o §fr @
T, AFT IAM 97 oI w6
sraeqr 1 g, ¥4 fe § 7 wdt w@
¢ wgafa wimw & wm oA AT
WTER FWT § W gHIL A 741 A A
W &1 w1 U fear § 1 & wrAdm
Wit ot # fraeT wear fe Iw &
fawm & mrew H, 99 1wt qfa
TF §1 §7F & qraeq 7 g0 fwadig
gt % fafa ©1 & o famn ana

Mr. Depuly-Speaker: Dr. Menon. 1
shall not be able to give more than
ten minutes to any hon. Member.

Dr. K. B. Menon (Badagara): 1 wish
to invite attention first to the difficulty
in understanding what a backward
State or a forward State is. 1 take it
that the hon. Mover stresses the
relative  unexploited condition of
resources, material and human, in any
State. The difficulty in understanding
what a backward condition is, is even
raised in connection with the back-
ward classes about which we have
been rcading in the papers, Now, 1
would like to state that it is not only
in the interest of the State that Is
backward but also in the interest of
the Union as a whole, that there is
uniform development in all the States,
How much lack of development in a
particular State will affect the interest
of the Union will depend upon the
nature of the resources available, upon
the place that it has in industry and
upon the need that it has among the
consumers inside and outside the
country. We can cite as an example
the case of oil. If Cambay Is not
developed, certainly the interest of
the nation as a whole will suffer a
great deal.

It is the development of the
resources in a particular State alone
that will give full employment to the
people. As long as the resources
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remain undeveloped, there is bound to
be unemployment in that particular
State, apart from other handicaps.

In the light of these few general
statements, I would like to discuss the
condrtions in my own litlle State, It
is a little State physically but it not
50 little in population or jn the quality
of its population. The litcracy in
Kerala is fairly high and the technical
training of the people is also not very
bad. I do not wish to compliment my
own State but the Union Minister of
Industrics, Shri Manubhai Shah who.
recently visited Kerala had this to say
while addressing a Seminar on “In-
dustrialisation in Kerala” |n Ernaku-
lam in last March:

“My faith in Kerala is enormous.
I have come across so many engi-
neers from Kerala who have
shown  their intelligence and
technical skill. They are educated
and have the technical knowledge
and ability to grapple with the
problems. More than 25 per cent.
of the persons employed in the
Machine Tool factory at Bangalore
come from this State.”

We have thig human material avail-
able in the State which, in my opinlon,
Is not properly used.

The only indusiry that has been
started so far by the Union Govern-
ment in Kerala is the Hindustan
Insecticides. There is the Indian Rare
Earth. Apart from these, there is no
other industry started in Kerala by
the Centre. I am not requesting the
Central Government to start some of
the major industries there because
they will provide employment from
the educated unemployed in Keralas,
for these industries by themselves
may not provide much employment,
But their potentialitics are great
because theze indusiries, through the
ancillary services and other subsidiary
industries which they may stimulate,
If started by the Centre may have
huge potentialities fer employmeat.
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[Dr. K. B, Menon)
16.21 hrs.

[Panpir TuAkur Das BHARGAVA in the
Chair]

They are to be judged, therefore, not
from the potentialitics of that parti-
cular industry but of the potentialities
for employment which these ancillary
services and other industries may give.
As for example, the shipyard if start-
ed in Cochin will certainly develop a
number of subsidiary industrics which
would provide considerable employ-
ment Lo the people of Kerala.

Again, apart from the human
material that is available, there s
power. We have no coal so far dis-
covered, nor iron, but we have
tremendous possibililics for electricity.
1 believe, out of the cstimated poten-
tal of India as a whole onc-vighth
of it is on that coast in Kerala. Very
little of it has so far been developed.
As far as 1 know, in the First Five
Year Plan  about B5000 kw were
doveloped. In the Sccond Five Year
Plan, which has yet to go sometlme
more, there js possibility of aobout
162,000 kw also being developed, But
Korala ghould have developed, looking
at the convenience which she has, at
least half-a-million kilowats. I hope
that in the Third Five Year Plan
sufficient care will be taken to hit at
least this mark if not a million
kilowats.

1t is also interesting to point out in
this conncction that the cost of pro-
duction of electricity in Kerala is the
lowest jn the world. Thercfore, indus-
tries where a considerable amount of
eloctric power is necessary may parti-
cularly be located in Kerala. As for
cxample, the phosphoric acid plant
which is so essential in the defence
industry may be started in Kerala. 1
do not think that it will be economi-
cally a paying proposition in any other
State except in Kerala because of the
low cost of production of electricity.
Also, heavy elecirical projects like the
one that is in Bhopal—that is the only
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My submission is that the electricity
there is not fully developed and that
what is developed is not fully used.
There are also other huge resources
like forests and fisheries which also
remain undevcloped. The fisheries
there rank very high in the world as
a whole—the west coast—and if they
are properly exploited, I feel that i
may vase at least to some extent the
food problem of the whole of India.

Mr. Chalrman: Shri Shree Narayan
Das.

Shrl P. K. Deo (Kalahandi): Sir, I
heg to submit that every State should
be represented.

Mr. Chairman: How is it possible
in the limited time? There are so
many States. All cannot be represent-
ed.

Shrl 8. L. Saksena (Maharajganj):
At least Eastern U.P. shoyld be given
a chance.

Shrl P. K. Deo: At least the back-
ward States should be represented.

Mr. Chalrman: In that case every
State is a backward State and there
are backward areas in every State.
It is very difficult for me to decide.
Whoever catches my eye will eertain-
I¥ be called.

ot it wrw (oA ) : w-
ofy #grm, ot 7o Ao faddr of ¥
WY FETT T AT & Eeqw Tan 3,
Iu%k 9 A fegra 3, X wown @
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amfes gfeer & feg o, Bifas
o oarez & fem o i w1 aE
7 faam w W fe w8 I
19 | 718 17 fr 3T T fggraw
7 fawardt 7 7% fasm 1 A=
# gy sfear W, g & Aafer
THET O T gfer 2 ow i ¥ famer
fr | 3w AR g A e ot
fr & fggera & AT w1 famtor w1d
2 7 foar arm fordy o art fegeama
w1 fawre g1 7% 1 T FTER A
U o7 f& ¥gr #7 ¥ qAre ATA, wEi
Fg qTF aATE nd famy e gaTor
AT fggema @ vmar & samar fea
6 I7 aF W BN K T 7 TN
AR T A A amETA g oA
amm ﬂqum
9T g7 I7 Ang it § qAwAr § fE
W Uw 377 @7 mav @1, W &y foan
¥ fawre w1 w18 g1, ¢ Wiigw fawm
T ®TH 1, AE IO w741 & [qwa w1
T, w v @y, WA 6 -
oF ) aré ) et ) a3 fE
WTATE B & aTT agT F & g
# @Ay ma fir gw A & e A=t
# ar o WSy A & $ 5T A
T A SO gWE 1 I

e & s I safer & fao o frdere
fagrr gurt Afrer & wmm omam @
fr 9T wawe I=fa & 7w w oy
wifgd, w1 of g o fawa &
# wvarar mar o1 A, = faom A
t 3 fagrr w1 =rwre et @
T g o A ooy ol
TR fahr g e
fegerma & e figesit w7 farwrey o
1 ¥ g wifigd Afer swgre i o
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ard dwa o ogrd @ ogAE AT oo
a1 #gaT oim e Aer @ gfewm
it TRr 2 f& o1 o w0 femr am
1 fear am famw afromm ot
adr frmre 0¥, ww WP B 9l
frear o T amw fe owm asar
Fra w7 78 § oY 7 ATy ¥ ow wifew
fagr &1 wWm @ o AT om0
iy gark ag foegA anm ad #,
¥ af) &, qravar Al @ A e
a8 &, wre are it §, ferer o sgawar
@t @ faeeft gt anfga, go frerer
g, T v o § qfr £, e
wmry ¥ e ° oaft aw onfan
w forr dar g ar, &W7 AR w7 AT
§ a1 o wfgd g1, a1 A 6 e

A

arar? 77 A e ar e 0w
s § mr faen ) awn @ ofe fos-
forr €1 wire 3 s F g fopn o
T aear @ Wfe fwfer a1 %
a1 w1 oF fgear fosfn fger @
we ¥ afew g foon afrsfer
frer 1 weeT 31 o fo & v
oft thar qray A @ fe o fieen faw-
firm § g fasfm Y &1 eafn
frgdry w1 o1 qw & Ay fedt W
fardra & Y woaew Al v R fieelt
waTé %7 ey 7d wiwt 4 fao
o qrT e W W A qa N W v
w21 fam gk w1 v A dfae
WER W1 AW IA6T frwra o & fear
for Bt oY awwr T fawmr off
fear 1 fom el W TR dfe
g & oy w1 ey oyt oOF o
a1 gl Ay A et fesr v o
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[+ frarome =)
afexr a1 Tgw w1 yATR T T
gt av fasre o gfee & W A am-
wear a1 @t Afew g amwfor
gfe sam wge Y a1 wfaw I
gt W A wE @ g
fied 1

a7 wrw "t faem w1
Gar gmr ¥ onfam sfgma & AR
ay et WY & s, ot ware deT g
e wr agt v W gwEeT R
W1 graTate Y afawd gew & oW
Wa AT ¥, W oAww g, fawd 2
wfew §, ot #7 wrefa geh, v am
w1 o wmA g @, avafas araTEc
s §, THET & gran B, s ae-
T A ¥, o Ao e A R
o 7 " 9 W & warEr W
wE @ W e oo ag e
Fom vur worfea fear amer
a4 areafawar ag @i fo W A §,
weE A §, W mra @ R, A et
T a8 9T ar oqrfea 7@ £ g6
fram ot 1§ frge gon tATET &
i wfaam & 9w gaArd 1 o ggm
o9 o FTF F7 wF o wqer a9
fer 21 & @ g & g afaam
#1 gfez & b sfawm & fao afem
aft ar1 carfr e w1 fgd
ar fr fra =t o1 Frwre wit &
UTA F AE & " g, I faww
B T A oW ST ey
2w TN W oA RO
& fau gu sfeamedi &1 wwRA
FTA T A AR AEAA A E
far +ft dame g wifga o 3w TaTE
& fawmg wor wifgm ) o am
# ww g wfgd fr W & g
% ¥ ¥ @ fyeh &, i foud g
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#\ " gX@ ¥ AT OET TAET &
g co WA AF H tw g 21 9w
HTT T WTTET EATAT ATAT AR |
gz ¥t afrarr 2 72 et s
q ATAE AR TAAT & CAAT A
TEE qET o fEar a4 & A wma-
mawar gafan sqm gt ¢ fe foes
= it & g onfar wfgmm ¥
fam atw @ v foar 2, e aez
7 3am vd =qrfr feg &, forr v
7 fawrr & w0 feq ¥, w961 w77
7 ®im w0 I9v afr gfesm
771 &, A% w1 A 91, v wEr
afawrg wfuw grit, wzr sifwr g,
wzr oformm @ fawam, emfz
W faedt e fadm & a7 7 A4 agar
g Afea o gEgew ZAm wmwAr g
wrr fagre € gram w1 ¥ gEwT
. fgear aar ¥ faaer wror a1 "
Tgr AT &1 A aferor fagre @ aRw
ATE AN ¥ AW 0 TEA § @ A
? oY wa i aga 7 3w S oA
@ &) AW ow o A Y aga qd
#1 afew S ow qEr s Uz ¥
fr 3fe zfeor fagre 7 3o va &
A1 @ ¥ wAfAe fagre & & oqe B,
qu &1 afer gw weewedr
waa # wer A oswwn §fe afeo
l‘sﬂﬁmﬁt{m oY | AT
qfs & xgr @ 7 § Wi T fagre
"oy A @ w2
wﬁgu&wqqmqp_#uﬁ
HETET F WA T ATT H FZT Q-0
ag Amre feir<aiez wrafaw ¥ fan mar
a1 o1 %@ w—fw 3o §F aqfe
& W ® ag At &ww famm A
wifgd s agi & W aga g @ T
& wgr & W R aoed g omE R
fagre & i % oz Fagre w1 wrew
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7 &f 9aA w2q }, A aga @
gt g afemi &, o ¥ wmm
f& w7 w@ 97 37 g g Afei
#1 fagow mg @ ww faar mom
7T A1 Az §ATET At fawfaa g awar
qr) wa w1 A @ ¥ fE AT
7w €1 T & gy o fawn & e
F oFm g1 Afe e o
19 &1 mew w7 feqr man Har a3
fagyr= g &1 #%ar qr & a@g A
e wgen o oagn ov ey
¥ fadfxs wra & fam 51 w0 fem
mor @ oY fam & @t wy oA
f g an w18 foay mar B, ag Aqfer
T ¥, IEA IW AT A Az @ e
F1 et | oY FgTEe w1t a7 A e
vy we fegr aer @ IEET AwA
Zrawdr 1 Afew gw A W faww
A4 7% A6 B AvA § x4 a% fx aw
Fam wq eaqfor A g o o™
aTe ¥ 4w s %A #,
FAE FTTEE g A€ wrf I a4
aft ¥ &g qv faarg & ¥ WY
xrf gam rafer ag fem mar &
ofam fagrr gam www &, Afe=s
FarT AT A g o @ & S o
#1 wR meg € feafr qmr 9 B
g AT 1 g arA @ o R
e @ owwe @ A fomyoAm A
E g ¥ ow garer fager gar W
oF foefaa g1 770 ¢ & =g
7 fe 7 "% T w1 ST TAr AT
wrfeg ot afaam= & wgHfey fafaes
A ¢ fE g7 vy €1 &a1q w7 fog
s, & %8 fed1 safexr & fam &,
Zn &1 fregena & W owem v A4
. wan wan feedq ¢ o3aw fam A
#r1 wfer ot 34w oY ava Ay T
=rfad

54 TEI § A14 A WEA@ AT
g k. TAWT 8 ANA TN 7
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Shri 8. L. Saksens: Mr. Chairman,
Sir, 1 am thankful to the hon.
Mover of this resolution for having
brought up this resolution before the
House. 1 only wish to remind the
House of the assurance already given
by the Prime Minister to the effeet
that backward arcas shall reccive high
prierity in this Plan. 1n fact, while
speaking in the Lok Sabha on the
2Ist August, 1958, the Prime Minister
said:
“The richer region in the coun-
try will advance; it has got the
strength to advance. Take indi-
viduals. The poor peasant of
castern U.P., of Onssu, is as good
& man ug anybody ¢lse. But when
You compare him physically with
let us say a peasany of the Pun-
Jah. obviously not, The Punjabi
would be heftier, he eats three or
four times a5 much, does a hard
day's work and produces more,
because he is better circumstan-
ced.  Now, if we leave this to
natural  forees, the people in
Eastern UP. will gink and sink
and sink. as also people in other
plares in India, whether Madras or
Orissa. Therefore, 1t becomes im-
portant for the Stale to come in,
to try somewhat to redress the
balanee by helping more. In fact,
all activities of the State, what.
ever we may do, whether it 1s
some form of control or anything.
i an attempt 1o do that, Even
in the remedy, there are some
disabilities. The real thing js to
raise the level of the people, to
raise them physically, their capa-
city to  work their mental
capacity for progress and take
them out of the ruts ™
This is what the Prime Minister said
in his yprech on the 21st August, 1958

Eastern Uttar Pradesh, you know, ia
an area with a population of about
three crorvs of people and it is sub-
Jeet o recurring floods and droughts.
The main rivers of the area are the
Gagra and the Rapti. The Gandak
scheme has been taken up, but it is
not cnough. Of course, it will do
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[Shri 5. L. Saksena]

something for North Bihar and parts
of Gorakhpur district. But I would
suggest that the western canal from
the Gandak river should be taken to
the western part of Gorakhpur and
Basti distriets. If a siphon is con-
structed across the Hiver Rohin and
Western Canal is taken across the
River Rohin right up to the
Basti district, then the whole of the
districts of Gorakhpur and Basti will
be benefited.  Unless the Gagra and
the Rapt! are tamed, that area cannot
be rid of the recurring floods and
droughts.

During my fast in Scpwwmber, 1958
the Prime Minister promised these
measures.  In fact, in his letiter dated
29th August, 1858 during that time, he
wrote o me:

“The muain purpose of what 1
suid in the Lok Sabha, and which
vou have quoted, was to gtress the
gravity of the situation in these
backward urcas, and the pecessity
to deal with them as a high
priority measure”

He himself has said that it is neces-
sary lo deal with these matlers on &
high priority basis. The Prime Minis-
ter in his letter to me dated Septem-
ber. 1958 again  wrote to me  as
follows:

“1 have no doubt that the yield
In Eastern UP. can be made to
increase, brcause, as you say, it is
s0 low now, and every effort
should be made i1n this direction.
As for major jndustrial schuemes,
every choice that we have made
has been on the advice of expert
committees, which it is difficult to
reject.”

That ix what he said. He has pro-
mised that to pull up eastern Uttar
Pradesh, higher priority will be given
to increase  the vield per acre by
insuring it against recurring droughts
and floods and efforts will be made
for the industrial development of that
area as far as possible.
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Then, on the 4th September, 1958
he wrote to me as follows:

“I have already assured you
that we are very conscious of the
situation in the Eastern Districts
of Uttar Pradesh and we are very
unxious o do what we can to im-
prove the lot of the people there.
But we must revognise that, apart
from relief measures, the problem
is a long term one. We are
examining this problem in all its
aspects as a matter of high
priority.”

These are the ways i which my hon.
[riend wants Lhis countlry Lo progress,
and it iz good that he has brought
forward thie resolution  to the cifect
that the development of backward
arvas should be given high priority
in the Third Plan at any rate

Then, during my past in 1958 1 had
suggested that schemes Lo control the
Gagra and the Rapti should be taken
up. He had promised that these will
be done

Shri D. € Sharma
Who promised?

(Gurdaspur):

Shri 8. I. Saksena: The Prime
Minister. He has said in his letter
dated 8th September, 1958,

*“....the ecastern districts of
Uttar Pradesh have often been in
my thought, and lately that has
been even more so than previous-
ly. None of us can bring aboul
magic changes anywhere, however
much we may wish to do so. But
1 am convinced that special alten-
tion must be given to these areas,
which have both an ever-increas-
ing population and & continuing
state of cconomic hackwardness.
Both from the local point of view
and the national point of view.
this is of importance.”

Further on. the Prime Minister says:

*“You have asked me more than
once to give You an assurance
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about some major river valley
schemes in those areas. You will
realise that no Government can
give such assurance for the future,
more specially when we are in
grave difficulties about internal
and external finance. But 1 have
no doubt that the Planning Com-
mission and the Government will
give carnest consideration to the
ways and means of improving the
condition of the peasantry in these
areas, and in this connection,
consider schemes, both big and
small. Something in the way of
smiall schemes may be admitled
as soon as feasible. So far as any
big scheme is concerned, it can
only be considered in connection

Now, the third Five Year Plan s
already being considered and formu-
lated, and 1 would like to invite the
uttention of the hon, Minister of Plan-
ning to these two schemes, the
schemes to control the Gagra and the
Rapti which are the rivers of sorrow
of Eastern Uttar Pradesh, and which
make the life of the people there,
who number about threc crores, a
miserable hell.  These schemes must
be taken up in the new Plan. If they
are taken up now, it will take another
ten years for them to fructify. But if
these schemes are not included cven
in the Third Five Year Plan, then, all
this area will remain backward  as
at present for ever. In this area the
population is more than 1,000 persons
per square mile. As Minister of
Labour, the hon. Minister is already
aware of the question of Gorakhpur
labour. The problem of unemployment
there is so great that a large majority
of people have to go out in search of
living clsewhere so to ease the pres-
sure of population. So, 1 would sub-
mit to the hon. Minister that Gorakh-
pur labour should not be discontinued.
I would also say that after having
toured all those areas in coal mines
where CRO sends Gorakhpur Labour,
I am convinced that the presen!
system undesr the CRO ix working

CHAITRA 19, 1882 (SAKA)
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very  welll,  We  would  welcome
any improvements, but for God's
sake, do not abolish the CRO
until you have perfected an alter-
native system. Till you have
perfected your improved system, you
must cuntinue the scheme which s
already functioning so  admirably
under the CRO,

So, | would request the hon. Minis-
ter for Planning to consider the cluims
of Eastern UP. ;n the third Five
Ycar Plan, parucularly in view of the
promises which the Prime Minister
wis pleased to make to me during my
fast in August-Scptember, 1958

Mr. Chalrman: Many hon. Members
are anxious to speak on this resolu-
tion and 1 want that as many hon.
Members us possible should be allow-
ed. I would, therefore, request hon.
Members 1o be kind ¢nough to shorten
their speeches. 1 will fix 5 nunutes
us the time-limit, and when 1 ring
the bell for the first ume, hon. Mem-
bers may kindly close their speeches.
If 1 give 2 more minutes to every.
member, it will mean 7 minutes and
it will rule out the possiblility of
good many Members participating.

Shri P. K. Deo: There has been
only one Member from the opposition
who has spoken,

Mr. Chairman: That is a different
matter. There s no question  of
opposition  here. All are  equally
interested.

Shri P. K. Deo: Sir. 1 do not think
any persuasion would be needed for
the Ministry to accept such a simple
resolution which has been based on
the very concept of our building =
socialist pattern of society in this
country, so ag to dispel all forms of
regional disparity that is found in this
country. In this connection, | would
like to draw the attention  of the
House to page 37 of the second Five
Year Plan, where it 1y clearly stated:

“The National Development

Council recommended that there

hould be a us study of

the problem of diminishing
regional disparities and a suitable
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set of indicators of
development evolved.”

regional

At the same time, many a time, the
hon. Minister has stated that the vari-
.ous industrics and the various dewve-
lopmenta] activitics would be dispers-
ed throughout the country, so that
there would be uniform development
in the various areas.

These developed and  undeveloped
.areas are mere accidents of Indian his-
tory. The British developed India
as a colony for their own commercial
purposes, Their own commercial cen-
tres and factories developed round
about Fort Williams, Fort St. George
and Fort St. David. The entive atten-
tion of the British was focussed on
-developing those areas and to benefil
as much as possible from the big hin-
terlands attached to those arcas.

Now the whole concept has changed.
In building 4 prosperous India, every
arca has contributed and I think
the development  should  follow &
pattern of uniform development of the
whole arca. The first Five Year Plan
was formulated on the basis of the
capacity of the State Governments to
bear the stress and struin of develop-
mental  expenditure, So, nuturally
those States which did not have ade-
‘quate resources could not cope up
with the stresses and strains of the
Plan and they had lagged behind, The
same pattern is followed in the Second
Five Year Plan also. By that, the
existing disparity  became  widened
and the very purpose of planning has
been defeated.

In the first Five Year Plan, we find
that for West Bengal, the central
assistance wag to the tune of Rs. 26'5
crores, for Bombay Rs. 18 crores, for
Madras Rs. 18.4 crores and for Orissa
Rs. 10 crores. From the budget pro-
visions of those States. we find that
only the resourceful States were capa-
able of mobilising substantial
resources out of their revenue and
‘States like Orissa and Assam, which
did not have adequle resources, even
io carry on the day-to-day adminis-
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Ii:ralilm have lagged behind in this
respect.
Therefore, it is no use paying lip
| sympathy to the concept of removal
of regional disparities, unless we
actually practise it. The same pattern
was followed in the second Plan.
Even though the second Plan is going
to expire and we are on the threshold
of the third Plan, I do not see any
change in the occupational structure
that existed in my State previous to
the second Plan. The very purpose
of increased bias given in the second
FPlan to industry has not  been fully
utilised and no appreciable change has
been muade to draw people from the
land towards the industrial sector. 1
find that more and more people as
population increase, are depending on
the land, where the law of diminish-
ing returns had started jts operation.

1 know that when I speak of Orissa,
1 will get the patent reply from the
Minister, “We have given you Hira-
kud and Rourkela”™ 1 beg to submit
that it is not Orissa alone which will
benefit: the whole country will be
benefited.  In the case of Hirakud, the
whole loan burden of Rs. 100 crores
is being put on the poor Orissa tax-
payer, when the whole country has
been benefited by more  production
and we have saved quite a lot of
foreign exchange by stopping import
of foodgrains and by industrialisation.

So, 1 hope in the third Five Year
Plan, more funds would be usefully
provided for areas like Orissa, which
need industrial expansion, more rail-
ways and Paradip port and other
development  schemes. Of course,
there are several other things, but
there i no time to refer to them. I
hope the hon. Minister will give due
consideration to the proposal and
accept the resolution,

ot ety fem (wrTO—7fEe
—wagfen anfaat) : AT awmEfa
@, s fGES W A T o
frgran wfagn war ¥ wGifs gft
deaTAT oA W g e b T
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o wor¥ frgd g & 37 # grem wf
At adt @ I qgy Y 1 wTifE Tow
AT 7 gL 0% 2T § 39 Iq TN
9T g¥F A W1 A gy A 9
I BqE A I WS g oAw & I &
sroer gt ar, a1 wgr 8 fed
A FIRT AT AT | AfET G AT
¥ 9 oft aw T wew § 9 A e
W @ F garn off o s
¢ i el g G # ATt Wt
A FA A7 SwE A @
fore ot ot v oA wfres & €=
AR ¥ avs s g foar | o
¥ ¥y warh fogd gu £, frare & alx
T wet weAr wga f§ fe AT oam
# 7 wT FAT aw T A qEE A&
o @ w5 ar A ATy @i 6

™ ¥ wara & 0 aw 97 0
AT A 6 o fATE & AT e
arAY Ty ww ) G O T E
ae I AT WA IA A oW

qarq A w=m § ) e o

119(ai) LSD—8.
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Fowm oo o faelt e
waT AT § Ty mEt & Fad warE et
¢ o1 &t ¥ o Al & O T
¥ o swedtor & sumer afY aamd o
gy andn & s wr At qee W
aw Are vt v arar b faaw g
KATHT ®1 ¥ FU AT, AvedraTen
TR & woaT A oA et § fr
 EATel § wumar & W qwRw
w o, Ty gy ST g o
o e g, e e g
& gt warf ard, mfw I gAY ¥
wt o o et @ 9w ¥ vorer fe
a1 w%, mf & oft wrod fs o & &
sz g K, 5 o wret aft oo
§ mgre go § 1 Afew aw mw @
TATET ®1 OT9 FAT (ATET & &
AL AT TN A A% FH T & ETY
ag A Wy a1 fw gw A, gart g
T et ey W B

™ & wara & wak s p f
wZzn w1 e gaar wren §, @ wwm
¥, afew agt o7 A wwew g § T
# fom ot @ ST e R ® T W
a9 gATR 7 Ay AR f o e oY
wrr a7 qamw & vAver & fag faee
wqar fogd vamet & fed fogeh awr
w7 femr mar, ag 31 7 A oA
FAT XATHT ¥ o7 T A mar 1 xw fad
4 ok ¥% fr ww 1 @ AR ¥
faa = syar w97 af fegr am
Wit 7 & far Gt wafeai
ft ot arft, ™ o ox T I
ARt § Ay mm afew T opAT &
AT AW AR % AT OTET W
A

vt 7 grdar & fe o7 e
1 wr g7 qor g Al
AR & AT ATAT § & oW & fed
awlt § fs AT ofim T o &
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[ zardfra Fag)
T & warEr s 39 % fedoAe
frgr Wt A 1 waArt & Fed
G Ay ®Afeqi a7 T I F T
H FTET AT ¥ AR A T AT |

Mr. Chalrman: Any hon. Member
from Assam present in the House,
1 find that there is no hon. Member
from Assam. Then, from Rajasthan?

Shrl Vidya Charan Shukla (Baloda
Bazar): Yes, Rajasthan may be called.

Mr., Chalrman: Shri HRameshwar
‘Tantia.

An Hon. ber: He is not residing
in Rajasthan. (Interruptions),

Mr. Chalrman: | know that. But

he comes from Rajasthan,

S cieee atfen ()
wafe wgeg, (@ dvwd ofam &
FTT FFAT A7 | qW WOt guT A o
dro, fugre W gEd EY & Wrew
A aghy arft Oy wgeA o s
% oy 7Y %o f Ayt o dwd ofar
aft &, oty & 9w & fawg & somar A
g wgm, W) W % fed s
wog ot i &1 & oft e fe @ wad
i fafeeee w1 fasiow 30 f ood
ufear & ey w1, agt & fs Aemn g,
oty deedre o frer ) agh on
wT & ¥ f dwwd ofcn wr el
ore o=y grft & 1 @ s R e 3
% a7 @ § O 39 & agh and @
quTa wTw & wrdm o o frEd
A w1 A gET S ag apwn B
IR |

A

# 7 @ fost w1 oo ey
Wy & wg 7w g fE o oy o =K
e gt Jt g fd. Bfe Iw
T 97 ¥ a1 FAT &1 7 Faw v
agi 77 AT A arft fel W
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W OWE I IR L AT 9 I ]
ATAT Q¥ 0 Al 3G AL E | @@

aTAT ¥ Fg T §W &7 Faear &

qF AT wEEr . 9T A
e e e B

st T ofem . ag e
grA A g g, 7 Y T FzAT
ar Y W RV AR # qdt
ara § fe Wit g & qrt @ o &7 Bfem
T g IT W 3 T § wWiTE IH I

Y ®TH FT F AT qwar & 1 I A
agrt w1, fowr 1 At AT At g R
dewaT, qFAE A TRY § g
AT QU § gt g & W o T
§ o wdt ar W W s e
qTaTeRT ¥ If qEr @ fomn, ww oA
AT W OET A%AT g7 90 W
fwfem wrwre ot & 1w geTy Al
aoeTe §. WO wereq gy wmem § f
W A T e A o g e
frar wma 1 & oft wifed we € %W
W wy U o Qo afe
Ay % W A i % W W oA
el W @ oAy faen wfeg @
ag 9 %1 Ag fomr | ow afvar 7 O
i =% @, oFt ft, o7 W1, I & O
oA & fad 16 W A an g
& A 43 gu g, 97 A9 B ogw
& gfear 41, drer @ W w o
w3 ¥ feren gon ) QEft 39 6 e
U ¥ A A i A g
T W fe qer W ¥ fad g
e T & qara # of §, e w3w
Hoft §rAwa g qTRg gATE WATE
¥ W1 %1 ware A g, ag av gare fag
T sy g Ay | S W AT A
A ar difad. wowrat € am @
4 aff vgm, 9o A ww A v
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e A T M agr Al § 1w &
a¥t gweat 39 & fad qer w1 § o owf
T4 TR® TR A KO v far
q1, I0 F @A & agr AT ¥ ACHA
giek A 3T TG T, 59 A
W wowa gt Afer 1w v A
w1 OEE &7 Ty A1 A A OF 4%
ooy wwlwd | oagt & A A Wk
wOY ST AEG | AgT A7 AEEy
*9 @ frawr gor g @, few
9 E A FT EF §, TR 99 ¥ fag
ot wifed, wer & fod oww wfEd |
A wgn fr 4 A 3w g A g
i agr W7

T A | A A EOTC N W
GE RS ECE L T B

Wt W g g (AT O
AT TR A A |

fr o gofr, & itk & vy a¥, e
vy A%, &% ol AR e @, W
# ow ar ffe s e & 4T o ATt
forr o §, 3 & Fadrr weny fis & @
fer ¥ fad o9 AT & ard ot N
AN fEag S g )

Shri Vidya Charan Shukla: 1 rise
to support the Resolution moved by
Shri M. L. Dwivedi. Obviously, a
very reasonable proposition has been
put forward in thiy Resolution, and
I hope Government will find no diffi-
culty in acepting the spirit and the
letter of the Resolution.

After self-sufficlency in food it
thers s anything that will lead to
the general well being of the country

CHAITRA 19, 1882 (SAKA)
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it is sound and all-round development
of hasic, intermediale and consumer
industries and the commerce related
with  them. Although there are
factors which lead to the establish-
ment of industries jn various regions
such as availability of raw materials,
proximity to the market and so  on,
in the peculiar conditions prevailing
in our country we have to give speclal
consideration to the location of indus-
tries in various arcas of our country.

The formula which should guide the
Planning Commission and our Gov-
ernment in locating important indus-
tries in the country should be that
the minimum requirements of econo-
mic location are satisfled. The indus-
tries should be located preferably in
backward areas rather than in areas
where already lot of jndustries exist.
Then tendency in our country for all
the industries, even in the Becond
Plan, is to cluster around already
industrially  developed areas like
like Bengal-Bihar regions, clties lke
Bombay and Calcutta and s0 on.
Backward areas are never developed
and there ia no railway or road com-
munication unless there is yome com-
pelling reason.

I wil give you the instance of
Dandakaranya arca. That covers an
area of gbout 20,000 sq. miles and
there is pot a single inch of railway
line in that arca. There is only one
road which connects it with the rest
of the country. Even that road is =
fair weather road which during the
monsoon gets out of order, isolating
the whole arca from the rest of the
country. It iy unbelievable that even
after the completion of the Becond
Plan there are big chunks of areas
like Dandakaranya which are so back-
ward. Another area in my consti-
tuency which is backward is the
Trans-Mahanadi area. It s an ares
which has a huge riee surplus which
it supplies to the rest of the country.
‘That area also does not have elther
any rall communication or any road
communication. With the commenoce-
ment of the monscon the whole ares
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sy i, wfm Wi a9

gt & @gi T SR afaw o faed
£ | 7@ 9 FTE AwE fAadr g R

[Shri Vidyacharan Shukla]
gets jnsolated. If there were some
industries and other things such areas
would have been connected with the Py
rest of the country long back. But *r WY mrd & AfeT @7 & a0 g
because of that area remaining purely w27 qxaT § & it % gETC #
agricultural area, it has been neglect- .

ed, o 39 &Y 51 fawfaa w3 oY 39
17 hrs, ¥ qomam # gfaad gew w3t A

So, it is my request that the Plan- LU w il t L o t

ning Commission should take congniz- @ 3w & arex wrf afer s g
ance of such things and acceut this

Resolution moved by Shri Dwivedy.

st wger W T (AT
ferm-aqafan afeat) : Socds e,
o fre® gu TRl o wal ww ol
FW 9T EUTE AT HER A v Y

Iz T § | v THT F Iy A A
£ w avg WO ¥ 6w 9
o arn & A fymrer & qteai o
war oy & wte dammr & Al W
FOT AT & WY O T 90 ST
® wTHR qATEw § AfET IWT qORK
w1 s Aff are & o q@ a7 w5y
g aw pow g & FR A agh o T
am & are &, 7 fra @ 7 o€ afes
wifwdy § o 7 & gfrrdfadt &
gprege wife fart g wYaE w AT
§ W ®r a3 % amfar
T FET W ART R AFINFH
qraTara w1 &rf qrea A b @ A &
wrk agi a7 g€ e & | vat 9z fafeea
w ot vk gfewr g Aff & W
Aewwr wifaw agt o At & Wi
s €7 ary st ¢ fe 37 fraw
@i ® faefer wed o I F
sy gfeard gTo owOF # AT
qOGTT W1 sqrA AT AT qfgd
o 38 foen ¥ afey w7 A 357
amx wifgd | =iy 3 Frsfaa ok &
T ® dve fasfas w00 & ad g1
§ 3% aexk & gy 3% AneA fwra,
W & ged ;A faemar
areTd ag & fe o1 waAY 35 FaTT AT
o & 316 @t gw o o ofius 352
o W@ W AT gy q AR A1 §
FR AT AF I AT LA
frgt go gk & wirefar ek §
oyt fir 39 aff & wvF A § W gEQ
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faerr fafeen wnfy # gfrad gy
& & 3 W W givey wm
=rigd

q amafy "AglAT : WA AT wEE
AT AT A w1 )

st wolro af o F e
a1 age gy wgdr of &feq oa qfw
&Tq A " qon § & wafad & o wfus
A % T 9T, HAUAT W SqA AW
vew % fra¥ gn et w fawfmr
w7 ¥ a7 famreeft | 99 & wfaforr
wErT w1 92w g faw # ff woar
fadie agm & o 9w A W@ 9
T W a= gfrarat s foa
AT A wEQ § | qAE AT T AR
afrn & oife drem #t s qen &
wh gfe e & g gewe @ @y
¢ yufad 39 q@mh W qof &9 ¥ fawfaer
s o agt 9 W o vk wify
¥ =aeqr w0 QrARaE § 0 gETa
faren w2w ow foa: gon o wfrsfo
w¥w & W grife s W aame
aife # axg Iw w1 Agew A A R
witfis faeeeas@w # ot wré wrk feny
FmmAfl @R A AW }
afesr ot WY Tg 9T TrgEl w1 wrEr
aTE g gur @ W} aeerr w9
ATH w1 9o ® & fawfan W & a0
1 ryul & onis & wfer fooef
wifg@ |

# e w@ § fe A wEa,
# 3 9t 5y fgd gu e & At
% wg & 96 97 WA w0 o 3T &
fwra ®1d GTOW w3 & ¥ qrTeEs
wTH T JSTAN | WTH YAt gare
W H ueA FORT oW o T
TR ¥ WA W9 § qg w39 T
¢ fr a9 37 ¥ qwer qurer € o
o &t § 34 ®t gmEm, fas,
fafeman Wi w=1 wravas gfewrd aifs
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e awafadt Y gEw & 37 W oA
A w1 |

st grm A wedt ()
st wgveT, 3 dwadf gt §
fra¥ gu @91 N o= oF & auEw
at ¥ fad st fiddr ¥ W wene
Fefeqa fiear § 4 39 & fad 37wt v
AR ZAE ) w9R gEE W Iafeqn
@ 797 A 7R 7 oF  fady
® Wi & qq 77w e frad g
&l Y feafr ©raY 2aav & fis Aaf
® ¥ & psfant o agm oife
oF A1t AT Q1T IA AGTH BT R
qIICT AT AT KT 94T Avyq Py
& g § o F it e sty & qr
3 % AqAT gredr §7 910§
¥ AR WIRRT ST WIg § o
I (AT AT ATAT Oy A% Fear A
9 wire Tt s § fe owg
qu st T oo ko owar 3, 3
¥ B fF oF wzm ¥t gk
& T # g o o7 & qae
¥ i a1 aoegt & 99 &7 @ ofr

Wi o foar AT 39 A e e X X
a1 frder & wrow fegn 1 @t W
X § ot & 7wy e &1 1 F g
¥ udw w7 g @ @ T Ay o A
o g Al 39 W & et ay a
wTaE qT 2wt | wy &7 At gg dam
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[ srwmer dfre o)

frgd g el & W I W
any § 1 & A Fg ww fF g
¢ w¥ §17 ¥ A% Wy wRET
ft @ I W s afaw sen amn
b o W & I gy wsi Ay O
s wrer e bofe oo oo e
W e Al amn | o #y feafa
w1 §, ofz Ty @@ w3 A ot 5y
fe g ag Feww g a7 i oream
® am ¥ g & W for i e
g v o d A & A
feesit & qgre & @Y g o g frwraa
o drn g gf fr o AR <
wog o eftem g oman a1 dfew
gitm w1 fawa oz & fr aw o
ot e Tt A o oo o R R
i wg ww fe o & ffyn et
arw wafwy § fin oY o qgTed # @Y e
wgt & fis aw g Wt Frwee & ag
I AT W W A Ao Ay
gewy 7y famr w1 fawa & e ow dan
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The Minisier of Labour and Em-
ployment and Planning (Shri Nanda):
Mr. Chairman, Sir, we have discussed
in the House a matter of vital im-
portance to the people of this coun-
try. It has been a wvery useful dis-
cussion, But it is necessary and good
that we remind ourselves, continue to
remind ourse ves, of our obligations
to the less developed areas, io areas
which are more disadvantageously
placed relatively to others,

Three types of issues have arisen,
namely, the appreciation of the situa-
tion, our approach and the methods
that have to be adopted; the speed of
implementation and the progress
achieved; individual problems and
specific matters which are of interest
to various Members of the House.

I shall deal broadly with the issues
which have arisen in the discussion
and which arise out of the resolution.
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[ may not have enough time te add-
ress myself to a number of indivi-
dual matters—not that they are not
important, but there may not be
enough time; moreover, if we have
got a right approach, if we are deal-
ing with the who'e problem properly,
effectively, all these things will cer-
tainly be covered and solved as a
result,

So far as the terms of the resolu-
tion are concerned, the ideas and the
proposals put forward through this
resolution, there can be no disagree-
ment. They are unexceptionable. In
fact, these very ideas have been em-
bodied in our Plans and s'ressed at
various places. Hon, Members them-
selves recognise this, and they have
repeatedly referred to it. I therefore
necd not quote the places where we
have given our ideas on the subject
in the Pans, but I would certa'nly
refer to jus: one of the statements in
this connection. I refer to just one
sentence in the Industrial Policy Re-
solution, which is:

“It is important that disparities
in levels of development be ween
different regions should be pro-
gressively reduced.”

In a nutshell this is our attitude. It
is a very significant sentence.

1 need not have mentioned this be-
cause, as I said, hon. Members are
very well cognizant ef this, but for
the remarks of Shri Harish Chandra
Mathur who is not here at the mo-
ment. 1 was surprised when he
asked whether Government still ad-
hered to this policy ,and the words
he used were:

“Government wanfts to wriggle
out of this policy.”
In support of that he

some remarks.

The Depuly Minister of Food and
Agriculture (Shri A. M. Thomas):
He has come. Long life.

Shri Nanda: He has come. I am
grateful to the hon. Member. 1 was
mentioning the fact that the hon.

mentioned
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Member, suprisingly enough, raised
the gquestion and expressed doubt

whether we still stood by this policy
enunciated in the Industrial Policy
Resolution and in the Plans in wari-
ous places. He also referred to some
observations made by the hon, Minis-
ter of Commerce and Industry to
the cffect that the whole country was
backward, which were the backward
arcas? [ do not know what the con-
text was, what the occasion was for
that, but I can conjecture, judging
by the speeches here, the representa-
tives of every State coming forward
eagerly, anxiously, 1o be included in
the list of backward States whenever
any consideration of this problem
arises,

oft wo wre fradt : dww g Wl
¥ wgi Wi fwid gq &

Shri Nanda: 1 am only referring to
this thing, but the ques ion does not
arise, What we have said, the policy
that we have adopted, stems from the
Directive Principles of the Constitu-
tion jtself.

Shri Harish Chandra Mathur: |
would like to know what the hon.
Minister's conception is of the back-
ward areas, to which this Industrial
Policy Resolution applies,

Shri Nanda: I just disposed of that.
Possibly, if there might not have
been some faint suspicion in the mind
of the Mover of the resolu ion, he
may not have moved it. We have
stated it time and again, so far as
the statement of policy is concerned.
This is the answer on'y to just that
aspect.

1 may also mention that very re-
cently, we had a meeting of the Na-
tional Development Council. In that
meeting, this matter was considered
at length. There, it was urged that
Iin locating the new enterprises, whe-
ther public or private, the regional
factors should receive special con-
sideration; every effort should be
made to exploi® even small possibili-
ties of industrial deve'op which
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might be available for regions less
favoured in mineral resources; it was
agreed that possibilities of resource
uiilisation in different regions should
be carefully invesi.gated. This mat-
ter is really one of .he essential goals
of planning, that we should restore
some reglonal ba ances, and establish
proper equitable arrangement, so far
as the various regions are concerned.
I just wanted to clear the ground, so
far as our attitude in this ma.ler was
concerned, that is, the policy of the
Government and the wupproach ot
the Planning Commission,

Now, I come to the question asked
by the hon. Member, That is  very
impor.ant. It is of the highest im-
portance that we have clear ideas on
the subject. The question wag raised,
[ believe, by Shri Narayanankutty
Menon as to what an under-develop-
ed area was. We must  understand
the nature of the problem, because
on tha. will depend the direction of
our effort and the way in which we
deal with the situation in various
places.

We all know generally that there
are disparities, there is uncven deve-
‘epment in the country, and tha: on
a wide scale these disparitics last, and
there are pockets, more or less, in
different parts, pockets of more deve-
loped areas. But we must have pre-
cise information as to wha: we call
an under-developed area, that is, we
must locate the places, and for that
purpose, we shall have to identify
the factors which constitule under-
development,

Pandit J. P, Jyolishl (Sagar): On
a point of information. I would like
to know whether the Planning Com-
mission propose to set up some com-
mission to locate the various pockets
that are under-developed and to allot
some amount for the special develop-
ment of these areas.

Shri Nanda: After 1 have dealt
with the matter, he will have possi-
blv some answer: I do not know how
far 1 shall be able to satisty ‘he hon.
Member.

10532
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[Shri Nunda]

Now, the question is one of crite-
ria. There are some criteria, no
doubt, in my mind; but, there has to
be something which is composite and
overall which can give a direct posi-
tive indication. Everybody will agree
that the best indication of that can
only be gleaned or gathered from the
statistical information about the share
of the national income accruing to
the people of a certain area. But I
am sorry to say that although some
progress has been made in this mat-
ter, and various States have develop-
ed their own information on this sub-
ject, yel, unfortunately, at this stage,
that information is not comparable,
and it is likely to be morc misleading
than enlightening. Therefore, at the
moment, we cannot consider that, but
we are applying our minds to it, The
Indian Statistical Institute and owr
various statistical organisations are
now well oceupied with the subject.

The next thing, which, to my mind,
is of very greal importance, is em-
ployment, Of course, it is related
somewhat to incomes, but I am re-
terring particularly to employment in
non-agricultural occupations, because
that is where the question of the
occupational structure eic. arises, The
third criterion which is in my mind
is the socia! and cconomic overheads.
Regarding employment, we have got
only fragmentary information. There-
fore, what is now left to us is a set
of indicators which will give us some
kind of a conception as to what
potential is there and how it is deve-
loping in various parts of the coun-
try.

Now, we have in the course of the
last few years, the last two or three
years parlicularly, been trying to
collect this information so that we
may have a clearer picture. The in-
dices that have now been worked out
relate to irrigation, power, production
of foodgrains, percentage share of
factory employment, percentage of
children attending school, proportion
of population dependent on agricul-
tural occupations and some others.

APRIL 8, 1960

Development of 10534
Backward Areas in the
Third Five Year Plun

From these a kind of a rough picture
emerges. But it is not at all proper
o single out one indicator and judge
the condition by that because it may
give a very misleading idea. For
example, if we judge Bombay by
irrigation, it possibly stands the low-
est, 4 per cent or 5 per cent. Yet
nobody will say that Bombay is under-
developed. On the other hand if we
g0 by another index, which is import-
ant, the consumer expenditure in
rural areas, Assam is near the top;
vet nobody will say that Assam s
highly developed. By the eriterion
of education and water supply, Kerala
will be considered to be not needing
anything more. But still Kerala does
need development.

So my point is that it is really a
biended effect of all these which one
has to see and then we have some
kind of a rough picture. This infor-
mation is only about the States as a
whole. We can see some States
which are far above the average, some
far below the average and a band of
a few States round about the aver-
age. But though it is important to
have information about the States, it
does not go very far,

Pandit J. P. Jyotishi: Is not the
income of the people & criterion?

Shri Nanda: | have already men-
tioned that,

The point is that the ‘area level' is
the most imporiant. But we have no
indicators about that. We have not
been able to have them. I may state
the position as it is. It has not been
possible 1o do that. It may be that
it may take a long time to develop
information on that basis for various
areas in States.

Then there is another approach.
Knowing generally as to what those
areas are, there should be special re-
gional  studies of those areas. A
question was asked by the hon. Speak-
er: “What are you doing about those
surveys?” My answer is that T e
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lieve considerab.e progress is bewmng
made in this direction. The problem
of these areas, backward areas, ir
being examined with reference to
conditions that prevail there througn
the techno-economic surveys inp vari-
ous States carried out by the Na-
tional Council of Applied Economic
Rescarch. Reports in regard to some
of the States are ready. - For example,
reports regarding Bihar, Madhya Pra-
desh and Madras have been complet-
ed. There are nine other reports on
which work is being carried on.

Besides these surveys taking the
States as a whole and applying them
to these various areas, the Planning
Commission itself initiated sometime
ago through the Indian Statistical In-
stitute regional studies in somge areas.
Studies regarding somc arcas  sur-
rounding Mysore and Kcerala have
been completed, and they may pro-
ceed in other areas also,

Tnere is a \ype of study, which hon.
Members might have seen, perhaps,
about one area in U.P,, Basti, Re-
cently that publication has come out.
1t takes that area and makes a close
study of all the aspects, causation of
backwardness and the solution. This
is the kind of study which is very
important. Separate studies for each
area will bring out the problems and
give some kind of indication as to
what the remedy might be.

Shri Khushwagt Ral (Kheri): How
long will this study take. .

An Hon. Member: By the end of the
Third Plan.

Shri Nanda: They may go even be-
vond that. A very vague kind or a
not very reliable kind of study can
be finalised even in 3 months. Bat,
if you want to have a picture of the
whole country—such a vast country
as opurs—in all aspects, it may take
even longer, because the hon. Mem-
ber must understand that it is not a
question of what the position is at one
moment. We have to compare also.
The comparison has to be ver a

CHAITRA 18, 1882 (SAKA)

Development v 10536
Backward Areas in
the Third Five Year
Plan

period of tume, Therefore, these
studies will continue in the Third
Plan and in the Fourth Plan and later
on also. (Interruption).

Shri Harish Chandra Mathur: Sir,
the two bold facts that stand outl are
these, The Planning Commission or
anybody in the Government even Lo
this day, does nol know what  Lhese
backward arcas are and no positive
action has been taken during all
these years t do anything towards
these backward areas. Thut is the
point which we have made oul.
Everything revo.ves round it 1
understand from the speech that they
do not know what the backward ureas
are. What are the poditive steps they
have taken?

Shri Nanda: | will come to the sieps
immediately, There are certain arcas
regarding which you do not need
indicators. You go to them and you
only confirm your previous impres-
sion because they are known. There-
fore, action has nol to wait ull these
studies are compleled. Action has to
continue and 1s continuing. 1 will
vxplain that

A little bit of action does not await
these reports. are, of course,
studies and surveys. Bul, we know
enough about the condilions in  this
country; and, compared with our
resources, we can do as much as s
possible in relation to those areas
where the conditions stare us in  the
face. They are undeveloped areas and
therefore, nothing is going to be held
up because we have not coliected all
thig information. We have broadly
identified certain areas in some specific
sense,

For example, there are the inacces-
sible areas in  certain paris of
Himachal Pradesh and in somc other
areas. Then, there are the hilly
arcas which have certain special dLN-
cultics. There are areas which are
subject to ravages of floods.

Shri K. N. Pandey (Hata): There
are border areas also.



10537 Resolution re:

Shri Nanda: They can be covered
that way also. There are the areas
where the tribal people live. When
you take some of these you will find
that you have got a fairly big chunk
of the country in your hands o do
something about it

Then this guestion of rura. and ur-
ban arcas has been raised several
times, This is a wrong approach just
as the approach from the point ol View
of one Siate versus another is not the
correcl approach, though, for certain
purposes, it is umporwant, because the
S.aes are he administrative agencies
fur dealing with these backwarus in
the States. The more important thing
Is 1o direct attenuon to the speeific
areas which require it.

Similarly, rural versus urban is
no, a helpful comparison, 1f you call
urban a number of small towns, 1 do
not think that they are really very
much better. Even in the cities there
are large numbers of people whose
conditions of life cannot be considered
good.

So far as rural areas arc concern-
'd, when it is said that they are being
tarved and neg ec ed, it is nol cur-
rect. 1f you take the emphasis on agri-
cultural production etc. in the Plans,
particuiarly, the expendilure on agri-
culture, irrigation, community de-
velopment ete. and total it up, it
makes @ lairly big part of the Plan
outlays. There are other outlays which
again help them. Much of the out-
lays on small-scale industries, socia.
services and village industiies gues
there. The beneflis of other expun-
diture which may not be considered
specifica’ly for rural areas flow there
also,

I have stated what the situation is
and how we are trying to study it to
locate the problem and the place....

Shri C. K. Nair (Outer Delhi): May
[ ask if any special study has been
made abou! the most important and
the elementary thing—water supply—
for the backward areas—for instance,
Rajasthan?
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Mr. Chairman: The hon. Minister is
not yieding.

Shri Nanda: I have given our ideas
about how we want to proceed, about
the appreciation and assessment of
the propblem and its loca.ion.

Bhri C. K. Nair: My question has
not been answered.

Mr. Chairlnan:
hour.

Shri Nanda: Can it wait till the end
of my speech?....(Interruptions).

Mr. Chairman: The Chair has not
allowed him to put the question. The
hon. Minisier has no. given way and
this 1s not Question Hour.

Shri Nanda: Now, how do we pro-
pose to deas with this maier? 1 would
ke to give our basic ideas because
u there 1s any defect in Jur approach,
we may examine it and try to correct
it It will be a.knowledged hat ‘this
problem s tne resuwit of neglect of a
long period,—cumulative and collec-
tive consequence. It is @ vast problem
and a charonic problem and howsoever
keen we may be to solve it quickly, it is
gong to take some time. How much
time? It will depend partly on the
speed ol growth generally in the coun-
‘ry and partly also on the nature and
conditions of the problems in  those
particular areas where we are going
lo operate. Just as we nave tried to
do in the case of bas.is, in the case
of each area, we have to see 1wo
things. What are the major needs of
those areas? What are the deficiencies
of these areas? Secondly, what are
the possibilities in those areas? The
programmes that we adopt wil have
to be so organised ‘hat will deal with
the two-fold problem and ensure that
the possibi.ities in each area are fully
utilised. The resource pattern var-
ies. The others will vary. There is
not going to be uniform developmunt
and it is neither desiraole nor neces-
sary. Wha'ever possibilities are ‘hure,
we make the best use of them. The
surveys are aimed at seeing what ob-
structs the progress in those  areas.

It is no gquestion
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Then we try to take acticn on them.
What will be the charac er of develop-
men' in the various areas? Some
thing: are of course common. Take
for instance the basic and heavy indus-
tries. There is a great dea of fascin-
ation for these big plants. It is of
considerable value, naturally In
those backward areas, the basic ond
heavy industries are not heing exclod-
ed because undeveloped resources exist
in ‘hose areas. Therefore, naturally
these big industries also go to these
area I ned not illustrate that. We
know where our steel plants are po-
ing. One thing must br kept in
mind. We should have a big plont
wherever it is possib'e but it is not
going to wipe out the backwardness
by itself. So, there must be diversified
development of these areas in the in-
dustrial sense and jn other senses

Shri U. C. Patnalk: Sir, may I know
for how long the Minister will con-
tinue be-ause the understanding was
that he would flnish at 5:30 r.m.?
There arc two more Resolutions. I
have agreed to the curtailment of time
for my resolution on the ground that
1 would give some chance to Shri
Jhulan Sinha to move his resolution
todav. If the hon. Minister carmes
on like this, then there will not be
much time left for my reso’ution and
probably 1 will have to carry on.

Mr, Chalrman: The hon. Member
was here when the hon. Deputy-
Speaker sald something about his
resolution also. The proposal  was
that Shri Jhulan Sinha would be
allowed just to move his resolution at
the end, sav at 6.29 or so. Before
that we have ample time. If the hon.
Member takes about 20 minutes.... ..

Shri U. C. Patnalk: About half-an-
hour.

Mr. Chairman: There is not much
difference between 20 minutes and
half-an-hour if he only consents to
concentrate the soeech. The hon
Minister wil' say something in reply.
He may also take some time.

CHAITRA 19, 1882 (SAKA)

Development of 10540
Backward Arear .n
the Third Five Year
Plan
Shri U. C. Patnalk: Other hen.
Members also may like to participate.

Mr. Chalrman: [ cannot hustle =&
matter like this. The hon. Minister is
making a very important spcech, and
all hon. Members are anxious to hear
him. [ eanno' hustle him and ask him
to finish his speech. If more time is
required, hon. Members may sit lon-
ger. But there is no occasion for
hustling like this and asking the hon.
Minister to stop in the middle of his
speech, 1 cannot ask the hon. Minls-
ter not to make his speech in the
manner be considers bes!. At the
same fime, 1 request that as Tictle
time as possible mayv be taken by hen
Members in future so thalt we may ke
able to stick to the time schedu e and
finish in time.

The hon. Minister wan‘ed 30
minutes. He has token about 28
minutes just now. Hc¢ can go on for
another two or three minutes more

Bhri Nanda: As ycu have rightly
pointed out, Sir, the hon. Members
are interested in this. They wanted to
speak and many of them have spoken,
Many points have been raised by
them.

Pandit J. P. Jyotishl: We want to
see you act rather than speak.

Bhri Nanda: | am coming to that

Shri Harlsh Chandra Mathar: Say
what are the positive steps that you
are going to take.

Bbri Nanda: The hon. Member
knows the steps himeelf. Does he
want me to repeat all that? He has
been Chairman of seeral committ:-es
which have dealt with all these pro-
blems. I was saying abo.l the way
we are proceeding.

Now, these are the kind of things.
Hon. Members want {0 know  haw
much we have done. 1 wi explain
that. They want to know the pasiave
steps we have taken. Ncw =n far as
the basic and heavy indusvieles  are
concerned they proceed in a certain
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[Shri Nanda]

way, but for the induslrialisation of
an area all types of industrics, small-
scale, rural and village industries must
be taken to that area. That :» the must
important thing, and for that pur-
pose, to some cxteni, some actlon is
being taken in respcit  of some of
these areas.

There are some other Thdustries,
largely in the private sector,  Well,
we have got our system of Jicensing.
We can refuse a liccare bt we have
not got any legal pav.er to force a
person to go to a particular area. The
Planning Commission and the licensing
bodies will have an influence in the
matter, and they arc trving fo exer-
cise all influence.

17-44 hrs.
[Mr. DeruTy-SPEAKER in the Chair)

The licensing committees know from
our surveys the places which  are
under-developed. The general inclin-
ation now is to see that where there
are deficiencies in a cortain industry,
at the time of allocating tive additonal
capacity to ask them to carry it to
those under-developed places. These
places which have got cstal'ished are
paid less attention, That is cne way,
through licensing. The limited powers
that we are having are being used
to the utmost extent to see that these
industries are carried tc places where
the need is more because industrialis-
alion is important as the hon. Member
himself has stressed that fact very
much.

There is another tl:ing. Industries
would not be pushed into those places.
Conditions have to be created so that
they are attracted tv thosc  places.
That is the kind of thing that we have
to do. One is, the rasources have to
be explored. There are hidden re-
sources and unexplor:d resources in
all parts of the country. An area
which may look like a barren waste
today may have got hidden treasuves
there. An hon. Member asked me
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what we are geing to do about it. 1
may inform hon, Members that  the
Geological Survey of India ar2 carry-
ing out surveys in many parts of the
country. The hon. Mover of the
resolution referred to it. 1 have got
the report showing what is being done
in such areas.

Shri M. L. Dwivedl: Place it on
the Table of the House.

Shri Nanda: [ will do that. There
Is no time to go over all the ground.
A great deal has been done and is
being continuously done to find out
where the resources are.

The main thing is the basic develop-
ment, in the beginning. First, when
the question of a steel plant arose,
Madhya Pradesh did not get one be-
cause they did not have the other
overheads there, such as transport,
power, water, etc. If they do nol have
such facilitics, then things like steel
plants will not cope at all. But
gradually, the pace of development in.
creases. First it was one steel plant,
and then, some other places also had
steel plants. So far as  all-India
schemes are concerned, they are pro-
ceeding everywhere, in different parts
of the country. First, there was only
one fertiliser factory. Then there was
an outcry for more. Now, every
State can have a fertiliser factory.
This is how the country has generally
pro "

Another important aspect is, power
facilities and transport facilities should
be increased everywhere, There s
also the question of roads, communi-
cation, technical education. All these
are basic factors. Therefore, we have
to see to it that preferential treatment
1s given to those areas which are
wecioward.

One hon. Member has referred to
the basic attitude that is adopted. He
has observed, “You are only using the
same kind of mentality or argument
as the British rulers did. namely,
where you get the greatest phaida,
you give it". Now, the question s
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the backward areas have o be deve-
loped and their rate of growth has to
be hastened; there should be a faster
rate of development in those areas.
But how do we do it? One thing is,
we glve them more resources. In-
deed, we gave all the States more
resources and in every Plan the share
of the States or at least the amount
of outlay in the States has been rising
very rapidly. I think it was a 200
per eent. increase in the second Plan
over the first Plan. In the third Plan,
it is going to be bigger still. That
15 one thing.

The second thing is, through Central
assistance, we enable the States which
have got less revenue, to develop.
Naturally, when their revenue is less.
they need assistance; otherwise, there
would have been  better conditions
there. For that purpose, the instru-
ment of central assistance is used to
transfer the resources. I could give
figures but I do not want to take the
time of the House. The figures would
show that the position of the States
which were comparatively in a more
unfavourable position is being improv-
ed. The percentage of Central assist-
anece to the total development outlay
in the States is very high in the areas
or in the States which are considered
to be less favoured. So, this transfer
of resources is taking place through
the Finance Commissions. The two
Finance Commissions have transferred
fairly large resources to the backward
areas or backward States than to the
others.

One hon. Member said that we con
sider only the economic considerations
But where are the resources? There
has to be an inflow of resources.
Where is that money to come from.
unless at some point in the economy
there are some major surpluses? If
there are no surpluses where is going
to be the money coming from, to this
area or that area’ Therefore, there
has to be that large scale development
started on the basis of economic and
technical considerations  which are
very Important in the initial stages.
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Mr. Depuly-Speaker: Since there
have been a large number of  hon.
Members who have made several
points, I think the hon. Minister may
lay a statement on the Table in reply
to the points made.

Shri Nanda: [ will do that. How
much more time can 1 have, Sir-

Mr. Depuly-Speaker: | thought it
WAs over.

Shri 8. L. Saksena: We want to hear
him. This is an important question.

Mr, Deputy-Speaker: But there is
no time. The House has taken a ce-
cision aboul the time, already. Any-
way, the hon. Minister may have three
or four minutcs more.

Shri Harish Chandra Mathar: This
s & very important subject and there
are more points o which we would
like to have his reply. (Interrup-
tions.)

Bhrl Bhree Narmyan Das: This is &
very important subject.

Mr. Deputy-S8peaker: This morning
the House took one decision and T am
trying to execute that. If the House
now desires that that should be upset,
1 have no objection.

Shri Harish Chandra Mathur: Can
this discussion be adjourned now and
taken up later?

Mr. Depaty-Speaker: No. The hon
Minister may take 5 minutes more.

Shri Nanda: [ would try to state the
very important points very rapidly. I
must make it very clear that when |
say all this, I am also keenly aware
of the fact that this general develop-
ment in the country Is not going to
solve the problem of backward areaz
by itself. It may be that the whole
country may be developing and some
areas may become relatively worne.
Therefore, special Interest has to be
taken in those areas Special efforis
and sacrifices have to be made for
those areas. That is true.
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Shri Harish Chandra Mathur: Noth-
ing has been done so far.

Mr. Deputy-Bpeaker: If nothing has
been done, why are the hon. Members
s0 eager for the reply

Shri Harish Chandra Mathur: We
wan' that he gives some positive as-
surance that this is going to be donc
now at least.

Mr. Depu'y-Speaker: That is what
he is doing. (Interruptions).

Bhrl Nanda: I admit, if he is satis-
fled, that the progress has not been
enough and that it should be much
more. Progress has not been enough
in housing, employment and several
other directions. It is an unfortunate
part of the present state of develop-
ment in a very limited period. Even
in UK. and other advanced countries,
these are depressed areas and they
remain even today.

About what has been done, so far
as resources are concerned we  have
tried to shift more resources towards
the backward States. Regarding in-
dustrialisation, I have given an idea.
Both through ‘he decisions that we in
the Planning Commission and in Gov-
ernmen! and through as much in-
fluence as can be exercised in  the
lirensing bodies, we have been doing
that. The result may not ke im-
mediately Impressive. The Planning
Commission takes, specinl care, when-
ever any question about State schemes
and plans come before, to see that
thnse areas which we know are in a
relatively worse condition get greater
attention and more resources.

Of course, somebody said that we
should direct the States and we should
have the money here. That is not
possible; our present Constitution does
not permit it nor is it desirable at all
Industrial estates are being set up
and there are developmen' areas in
the Sta‘es. Some sites arc going to
be develooed in the States. These are
some other directions in which we
arc moving in order that industries
may move to those areas.
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Regarding power, there is complaint
everywhere. But we are trying; even
though they ar¢ unremunerative, diesel
sets are installed in & number of
places. More provision is being made
for roads in the backward areas in the
Plan. 1 can give instances of States
where the road mileage was relatively
less and we Iry to see that the
proportion of the outlay in those States
is re'atively more. In regard to minor
irrigation, even though it is  wvery
eostly and it may be double the aver-
age cos!, because they are backward
areas, we are dong it, so that they
may have a chance to develsp.

10546

I have a great deal more to say, but
1 do not want to run the risk of being
told.....

Mr. Depuly-Speaker: He can lay a
statement on the Table of the House.

Shrl Nanda: If you will a'low me,
1 want to make just one statement at
the end, and that is about planning.
Hon. Members have said that pian-
ning has got in*o disrepute because,
well, nothing is coming out of |t
Take the shipyard for example. Some
hon. Members said that Planning Com-
mission is coming in the way. It is
absolu‘ely wrong. It has agreed to it
and some money is going to be spent
during the Third Five Year Plan on
‘hat. Well, T cannot say immediately
it will be done, because a'locations
are yet to be made. I can only make
a policy statement. But I may just
say that if it had not been for plan-
ning. if it had not been for the efforts
made during the two Plan periods,
the development would have been
far behind the levels which have been
attained.

Shri §. L. Saksena: May I ask one
question?

Mr. Deputy-Speaker: There are too
many hon. Members who want to put
questions. Also, apart from the
speech, he is going to lay a statement
on the Table of the House. Now the
mover. He will have five minutes.
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it Wo mre fywat : Fursww Ay,
qoft wgreg A vy famz & o 39w far
Fmar da & g d AR @
fraeft qfgw” w9 4w wqmw &
g 38 af1 amar s fae gu o wfrs-
faa a¥i & fad wre § W@ ax am
fean § @ 05T amk g 1 & sAA Y fema
# g TR X g AT AW T WTH Tw
& fe ag ot gt & fe @ e & oo
wmigmaw @ d s fr
gt aron & wrafrs fas 6 fea
3,94 FT1® vy & ey man foew
# g7 ¢ ROY TIAT AgrEAT ovA} F Wt
fwar mar | g7 ATE & A 3 wfaas

oY § as fwgr mar ol A & Aw

gram § o & fAag  v,voo ®OW
s o a1 TEn g ol B e
“yo WU AEET A ¥R & fd R
o &1 fie daw -« wfeemw 0 ¥
i ATt 77 ¥ e 9@ 3 sferer fegr mn
a1 %% i v v, s frgr amwn b
WHE GETHAT ST a1 A4 g fn g
arar fen wTa s1e gaTt foge
@t s agm k@ &7 Ty b
W Afa & qufior &0 @ AT T
T AT AX G AT ¥ gE 4N W
fagra g1 wam sfea fogy gd o
g 7% Ard | F sgan an FF g9 wwe
AW §E ET I O oA T
o arer W1 FiEy § qfrfowr w7
ferr BFA AT R TATT EY gEAT €7
a9 afm A Tz A1 =verr fen e
afeefas axf & faam & fag waaw
®% ¥TH ZAT & | TEA TR GTRATAA
ar fe & fr e fogd gd 5t
frwrs & o oTaers w=w FEE
afet qa 7z w7 T A0 FEAT Oy}
fr o & #F &7 T F vy e
AFsamA R R R
T®Y g 3EA 37 TG F o o 9w
119 (Ai) LS.—I9
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AET AT @ AT A7 W OF SR
% qfs & fad qemd g 21

4 29 ¥ 39 s awEn oW
g art g fagi e o free ga
oA € AT K Aver A7 @ Ao
frar & wtr & smwen ¢ fe gy oo
¥ XF qETE o aude § ) Ffwa g
wErey et 3t weer €1 frama e
& & wrf AeTeET IwT oA 2 AW
Farerar s @ awr aw B

g T GO w1 AT R g 2AA
B s aoer @ am g W G #
wfew v @ 1 aEed & A B
ey ot w1 o # Tes w1 W
fear ar a1 @ 1 Bfe woewl # At
a6 agrf o R @ wrw nfrgiw &
TF WA 1 T €1 qzh @1 qvn A
aarE a1 TH } 1 ww a7 A A7 S
arddry ap€ w1 | A7 A7 Brer
Wz ATT W AT AT g P WY Ad
At v 2o qAmg g P afea
wve nfrarx § o e oft ey AanA
o auw A1 arE of e\ E @
F woft mftew ow wiww A
% 1 mgd € Ty Y v w0
wrd Ak wl g1 TR 8 0 &4 o 3a whvwn
w w1 } v Ay wrewt € fed
ar qm oft g ¥ frre fw v
™ 97 a7 wrran fra mm g -

"The National Development
Council recommended that there
should be continuous study of the
problem of diminishing all regio-
nal disparities and by suitable
study indicators of regional deve-
lopment be evolved"™

Ao qn wrn & fe arew farry
ot arerrra feg & T g oow €1
*4t ursz T feor b 1 arfar gy
o g et & v\ st fea
T ww gy o AR W wrfere o arn
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[ 7o =0 fadd]
a AT g e CEE T W
Frreft qfgar’’ aneft s gra qgt <foard
grat § 1 o s g g e
W FA W oaw W g W R
fad w9 frgf g7 @i F g7 fos
o Ifew vrww w1 g A o Iw
W gFEer o el Wi gmt a6t
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w1 gAqor A § v fam Wy foi
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foai w1 oft |qwo wOd 1 TEr A
wfrtaa & §99 F 7] g6 §
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et aoedt o § I9%T a1 T AT
% W gt § qwifeen w1 o g
%Y syweqr & gE &1 A@ 9w w1
wgrar A | wr s w1 gefige-
aTET w1 TR & W w97 e aded
LA B A
ot WY e Wfw wT R amd e
fomwt fs adon og o fe &

wr frgy g7 el & fam o

e 1 @t | IT™T TeAT 6
Trat o &AW Efed & g
fs ot wrow ww & qroAw ofay @
"t riw o wfesfem ofwme §
Fae wry gefigas fediw & 7 ond
waif g8 aog oY & WY roa A i )
% fad ¥y Wy ® gwe ¢ fs owmw
% afer q@ aamea Nfw w228
7 & o wx 7 g1 Wit g afew g
fra® gd &1 w1 aTAT w7
@ WR g WA ar dat afd |
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T TAAT €17 {1 T2 § W e wW
g G 1 g feae ot gt
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1T M AFEr A geAg 91 T #
IR WAT F 1«1 $G ft o g
g wife § it gt F o @ E
18 hrs.

ey fas § 73 a7 @@ O
# o ¢ " wwa fan mar §
AT AT @ FEfE grAa a7 &
TRTH F I avg ¢ afzar § e
TF T T AT G A A G R 1 AR
AT TTHT ATH AT FT AT W7 A FHY
a1 ag TTHT A TR FAGT A AT R )
ey fory ot wg aw @ R o
a7 1€ oft 7TEw A A g O A g
Are wyan faqn A a1 ag dow §1 omar
W ag &< Aff gov | ag @ {1 oA
AR GUEECR el O i (o)
b # b wwd oS T am A g
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% fod og o w7 X ¥ @ g9-
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Fumdfa green w1 T B, S off
oTvE §roE aAr &7 WA famm § ) Ay
Qe AW fam o, gwE g oft
a1 fr v g fgd ) gwTt 3@ oA
<3 wfewra a2z & gt @) AT
AL mrfm d e
sferrar aan AT @ 1 WA wT w A
QY {,000 WLT¥ ETAT A 747 AEA
% | dfwm gare frae oo ¥ fag wo
TH A FTAT XA | W9 w¥ & g
T T AR A= ofod w1 den
2 Bfea o oaw  ww g @ L
qe ot AfF 7T 1 a0

1 % 77 %1 R o v
afea wry ot w1 ftaar aga & o7
Ay w7 W w7 T E WY AW AW
gl & sToA & g, dfeT dgm
¥ fod g9 aff wom wgw | ww
#an § f oo @@ A wre ¥ oYy
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qaa & At wreErea fa & 37 oW
vraffaa’ w74 w1 qa= +¥ | &7 79
ar mar ¢ f a19 £7 3 FEW TIE
a9 el A FTo Al W awAr |
Fine words do not butter parsnips
o & een¥ET ¥ guT i

ARk Tl

arir afewat o ™ wEEw T
AT AT 7

afr ofes mma x B g7 & ag
g A § e mrere v wem
Ll il SN
Shri Nanda: 1 have to say that 1|
accept the last suggestion of the hon.
Member about the working groups
making a conlinuous study. I hope
with that assurance he will withdraw
it.
ot Ko wye friey : oF \mTH wTH
g7 v w7 0w $97 o wTE oW R
o me afew qv faser ey 8 &
OOT qEE S AW AW ¥ wqafy
wrem g #fea o @ @ e i
qroAT O A R I A8
Fvreaw it : faey aret moer
7 waira= feg ¥ war & s avw A E
¥ gram € won § f5 aw Ao
YT oy gee A faar wrg ?

wo wmfta weew - ot wt

The amendments were, by leave, with-
drawn,

The Resolution was, by leave, with-
drawn.

1883 hre.

RESOLUTION RE: ESTABLISHMENT
OF VARIOUS DEFENCE COUNCILS

Mr. Depuiy-Speaker: Now Shri
Patnaik might move his Resolution
and speak for 20 minutes.
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SBhri U. C. Patnalk (Ganjam): I will
require a little more time than that.
I will not take even a minulec more
than what is necessary.

Mr. Deputy-Speaker:
minutes should be emough.

Shri U. C. Patnalk: I am prepared
to cut short the whole debate.

Twenty

I beg to move that—

“This House is of opinion that
Army, Navy, Air Force and Pro-
duction Councils be established
together with an over-all Defence
Council to co-ordinate and con-
trol their activities.”

With China occupying portions of
our territory and taking advantage of
our military weakness herc and there
and with Pakistan sabre-rattling with
American aid, I submit that the de-
fence of this country is the most im-
portant problem today. The defence
of the country requires a very strong
organisation, well-equipped and pre-
pared for any contingency in defend-
ing our frontiers. In this view of the
matter T request this House, the hon.
Prime Minister as well as the hon.
Minist-r of Defence to take a very
impersonal view of the proposal that
T am making. [ too forget, on my
part. that X is the Defence Minister
or A, B and C are the Service Chiefs,

I beg to propose that our system it-
self be changed to suit modern require-
men's, to imorove the efficiency of the
defence organisation, to make us equip-
ped for defence and to support our
hon. Prime Minister's foreign policy
through a strong defence organisation.
That is all that T want. T have here
absolutely no‘hing to discuss on party
Iines. This discussion, T appeal. munst
cut across all party lines and we and
the Government must take a very
impersonal view of this proposal to
are that we have the best svwtem
possible, that we have a fool-proof
svstemn where there will be the maxl-
mum efficiency and the maximum
reonomv and that there will be no
loophole for weaknesses, for frustra-
tlon. for corruption and so on.
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Therefore, 1 beg to move this
resolution, and I do so with reading
a part of the speech of the Prime Min-
ister on the 25th March, 1855 when
the Commanders-in-Chief were re-
designated as Chiefs of Staff. The
Prime Minister assured the House
that the Council system would be
ultimately introduced in India. 1 am
reading from his speech. This is what
he sald:

“In some countries where they
have got these Commanders-in-
Chief in this manner—in fact in
most democratic  countries—they
have some kind of Defence Coun-
cils; in England, for instance,
there is the Army Council, the
Air Council and the Admiralty,
which perform the functions of
the  Commanders-in-Chief. No
doubt, it may be desirable for us
also to form these Councils. We
shall look into this matter. We
cannot, of course, produce a Coun-
¢il suddenly. A Council repre-
sents a great deal of experience
and accumulated knowledge on
the part of our senior officers.
But we are going into this matter
and hope gradually to develop
these Councils for each of thesr
nervices.”

This is what the Prime Minister
assured the House five years ago, and
1 believe that five long years have
been adequate to glve our senior
officers the necessary training to man
these Councils.

Then, Sir, I come to Dr. Katju who
within a few months succeeded the
Prime Minister, and for reasons best
known to him, or according to the
brief that he got from the Defence
Ministry, In reply to a Starred Ques-
tion from the hon Member, Shri M. R
Krishna, on the Tth September, 1955,
stated that we have a Defence
Minlster's Committee and a Committee
for each of the three Services, which
were replicas of the Council system
in other countries. He sald that Gov-
ernment would activise these Com-

APRIL 8, 1960

Establishment of Various 10554
Defence Councils

mittees for the present, see how they
work, and then if there is any lacuna,
he assured the House that Government
will have the Councils.

That was about six months after
the Prime Minister's assurance to the
House, Then nothing happened.

The Estimates Committee went into
the matter, and in one of the best
reports of the Estimates Committee,
the Twenty-sixth Report on the
Ministry of Defence, they pointed out
the lacunae in the present system.
They pointed out that our Committee
system is not the same as the Council
system in UK. and they suggested
that our Government should try to
study the system prevalling in other
countries, particularly UK, USA.
and other countries, and adopt the
same, or place before Parliament a
legislation for changing our present
system. The Estimates Committee
stated that while bringing in such a
resolution, Government must prepare
a memorandum showing what Is the
state of affairs in other countries, what
is the advantage or disadvantage of
the respective systems and bring »
legislation for statutory reorganisation
ot the Defencce Services. That was
placed on the Table of the House In
July, 1958, about three years ago. In
spite of that, our Defence Minisiry
scems to be particular that there
should be no counclls of the kind in
India. They seem to hold the view
that the present committees, the
Defence Minister’s committee and the
three service committees, are adequate
for the purpose, that they are more
or less replicas of the council system
of the UK. and therefore there is no
need to go in for any change.

Before 1 give detafls of our system
and their system, let me make a sort
of comparisom of their svstem with
ours. Our Lok Sabha Secretariat has
produce another nire book. “Defence
Matters in the British Parllament™. Tt
is @& very interesting book. and. In
spite of the great expert and specia-
lised knowledge possessed by our
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Defence Minister and his colleagues,
| would request them to go through
the book produced by our Research
Department, which shows the position
in UK., how they treat Parliament,
aow they bring everything before
Parliament and so on.

In that book, they have given &
sort of picture of the U.K. organisa-
tion. First, they have the Defence Com-
mittee at the top. Then you have the
Minister of Defence. He has two
organisations under him. One is the
Defence Board, and the other a newly
created organisation, the Chief of
Defence Staff Committee presided over
by the Chief of Defence Stafl. The
Defence Board has the Defence
Minister himself as Chairman, and the
members are the three Service Minis-
ters, the Minister of Supply, Chief of
the Defence Staff, the Permanent
Secretary of Defence, the three Chiefs
of Staff and the Chief Defence
Scientist. This is the constitution of
the Defence Board. The post of Chlef
of Defence Staff was created in 1958.
Air Marshal Dixon was the first Chief
of Defence Staff, and now it is Lord
Mountbatten. Ho has got the Defence
Board. Under this organisatiom, there
are four other organisations. One is
the Supply Department under the
Minister of Supplies, the others are
the service organisations—the Army
Council, Admiralty and Alr Council.
presided over by the three Service
Ministers, corresponding to our
Deputy Ministers. In these Service
Councils the members are: chief of
the particular service—Chief of the
Army Staff, First Lord of the
Admiralty or Air Marshal as the case
may bhe—the Deputy Chief of Staff
and the principal staff officers of the
respective services, the Parliamentary
Under-Secretary. the Permanent Sec-
retary and the Accounting Officer.
The Principal Staff Officers are the
Chief of General Staf?, Adjotant-
General, Quartermiaster  General.
MCO. FEngineer-In-Chief and the
Mitary Secretary. These military
specialists are in the council, each one
of them specialising in some partl-
cular subject, each one of them res-
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ponsible for some particular subject,
and they have their place in the
council statutorily, that is according
to law. Not only the Chief of Staff,
but all the Principal Siaff Officers are
members of the Army, Navy or Air
Council. On the civilian side, you
have the Secretary for that particular
department or Ministry, and you have
got the accounts officer for that
department or Ministry, Thesc all
sit together with the service Minister,
corresponding to our Deputy Minis-
ters here, in the chair. Under the
overall direction and control of Gov-
ernment, and according to the overall
directives of Government, this service
committee is for all practical purposes
the government for that particular
branch. It is responsible for training
it is responsible for organisation; it is
responsible for discipline, and it Is
responsible for that eniire service. Bo,
in the English syntem, with a Service
Minister, corresponding to our Deputy
Minister in the chair, vou have got
all these people there with the statu-
tory power of arriving at decisions.

In our system, we have got, ne
doubt, as 1 said earlier, the Defence
Minister's committee, of which the
Defence Minister Ia the chalrman, and
the two Deputy Defence Ministers mre
members, and the three service chiefs
are members, and the Defrnre Becre-
tary and the Financlal Adviser are
also members.

18.18 hre.

[Mr. Seeaxrn in the Chair]

They are the bers of the Def
Minister's committee.

Then, there is another committee—
called the three services committees.
one of them relates to the Army.
another relates to the Navy, and the
third one relates to the Alr Foree
Here also, it is the Defence Minister
himself. and not his Deputy. who is
the chairman of all these three com-
mittees. There, he is the chairman
af the Defence Ministers’ committee;
here alss, he is the chairman of the
three services committees. And who
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are the members of these service
committees? They are the chief of
the concerned service, the Defence,
Becretary and the Financial Adviser,
a very small group that sits together
and does it.

Then, of course, there is the chair-
man of the Chlefs of Staff Commitiee:
he is not the Defence Minister at
present, you have the Air Marshal as
the chairman; the other two chiefs
are there.

But, then, one very important
difference between their committee
and our committee is that our com-
mittee is more or less an advisory
committec with no statutory powers,
where the PSO's, that ls, the senlor
officers of the particular service have
nn statutory right to be present. That
Is to say, If it is an Army committee,
if the Army chief wants two or three
of his PSO's or he wants anybody
other than the PSO's to come and
help him and to brief him, then,
according to military phraseology,
that particular officer will be In
attendance; he will be in attendance
to mdvise his Chief of Staff who will
represent the matter to the chalrman
or to the committee.

As you know, Sir, In an Armed
Force, the Chief of S'aff is not per-
fectly acqualnted with all the diffe-
rent branches of activity. He is a
speciallst In only one branch, If he
has been an infantry man, he does not
have anything to do with the other
services, whereas in UK, each man
who s In charge of a particular
organisation. who iz called the PSO
is a specialist In that branch: he fis
responsible for that particular activitv
of the Army or the Navy or the Air
Foree as the case may be. The PSO
is & very senior officer. or rather the
wenlormost oMicer. These PSO's  are
generally Lirntenant-Generals or
Malor-Generals; thev are the right-
hand men of the Chief of Staff 1In
UK thev are there by a statutorv
rieht with equal powers, so that each
PSO can sy, well, my service requires
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this, unless this is done, my service
will not be able to face the Chinese
aggression or the Pakistani aggres-
sion, these are the things which you
are going to purchase, my service
does not require these things, more
important than all these things are
these other things, and so on, That
statutory right of each senior officer
of the Armed Forces is a very impor-
tant check on various things; it is a
check on corruption; it is a check on
inefficiency; it is a check on unpre-
paredness for war. In our country.
we have not got {t. We are told that
our system is a replica of theirs. Our
system is a replica of theirs In the
sense that there are a few committees
like they have with the Defence
Minister In the chair with two or three
Serviee Chiefs sitting with him, with
his Financial Adviser by his side
That is all. Does the Defence Minis.
ter get the advice of half a dozen
PSO's? Whatever the Chief of the
Army In the Army Committee or the
Chief of the Navv In the Navv Com-
mittee or the Chlef of the Alr Force
Committee says, that Is final because
the Defence Minister with all  his
pomp and splendour is, after all, a
non-technician, a lavman llks many
of us. So he will not be able to put
hiz foot down if the Armv Chisf or
the Navy Chief or the Air Force Chief
tells him that a certain thing s
required.

For Instance, when Pakistan threa.
tened ue arrnes the horder what hap-
pened?  We purchased Rs. 100 crores
worth of Mvsteres, Ouregons, Can-
berras, Hunter Hawkers, n dozen
varisties of flehters and bomhers
without having the necessarv ammuni-
tion or bombs for use with them.
That Is what hapoened. Whenever
there is a panic. somehndvy savs that
we have ta make Re. 400 crores worth
ourchase of this or that. Thers =<1
be m sunnlementary demand heaneht
forward or It will be purchased hv
Anterred pAavment  svatem, the nav-
ment heing made in thras or  fanr
vears. We will go in for things which
are yepless
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So from every point of view, what
1 suggest is necessary. It is not only
necessalty but absolutely  essential.
There is also another aspect to be
considered. As I said in the begin-
ning, let us forget that we have the
hon. Shri Krishna Menon as the
Defence Minister or that we have got
General so and so as the Chief of the
Army Staff. Let us take an objec-
tive view. There is one thing which
I feel. When we analyse what hap-
puned in countries all round India
where you do not have the Council
system to check the military authority
of the Chiefs of Staff, we can come tr
our conclusions. On the other hard,
in UK. and other countries, it docs
not happen like that, That is because
at every level, you have got com-
mitlees with Army specialists, Navy
specialists and Air  Force specialists
on the one hand and accounts spec's
lists and Sccretariat specialists on the
other with the Defence Minister, or a
service Minister in UK, in the chair.
They arrive at decisions and generally
one man does not becomeall power-
ful. Under our sysitem, every soldies,
cvery jawan, every rating, every a‘r-
mun, looks to the Chief of the Parti-
cular Staff for his promotion, condi-
tions of service and everything clve.
He is all in all as far as our system is
concerned, whereas there the Council
is there. So he will look to th:
Couneil and not to an individual offi-
cer at the top. That is why in those
countries where you have the Com-
mittee system or Council system, you
do not have these Army coups or
other eoups which are happening all
round us. This is another aspnc!
from which the question should be
viewed.

Thena there is another factor. In
those countries wherc you have the
Council system, all the senior officers
are there. It conduces to less cor-
ruption, because nobody will say, ‘I
will go and purchase Rs. 100 crores
worth of this or that’. It is the
Council that must decide.

There is still another factor which
I would appeal to the Defence Minis-
ter to consider. In UK. between the
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Defence Minister and the Service
Chitefs, there are two objective layers.
The Army Chief, Navy Chief or the
Air Force Chief does not have direct
access to him officially except through
the lower commitiee or through the
Defence Minister's Committee. That
:s why in those countries, you do not
have incidents’. Here I may be per-
mitted to refer lo persons by name:
we had an incident between Snri
Krishua Menon and General Thimayya
which has created so much trouble,

‘n UK., you can never imagine
such & controversy because the
Gerneral and the Defence Minister do
not have official conlacls in miner
mattors, Of course, in soclal life they
meet #nd discuss and do all that,

Bhri Feroze Gandhi (Ral Barell):
How do they meet Memberg of Pariis.
weas in Great Britain?

Shri U. C. Palpalk: 1 will come 12
that; thre is mno time for that,
Mr. Gandhi.

There is another thing which we
rave gol; but let us make an pbjec:
tive study. In our country the
Defoice Minister becomes a very hard
worke. man because he has to look
into scycral minor detalls of adminis-
tration and he has to look into small
matters, personal matters and a0 on.
His secretariat also ig hard worked
8o, from his point of view it is neces-
sary that there should ba commitltecs
to relieve him.

On the other hand, you must also
see it from another point of view. In
our country the Defence Minister has
also the disadvaniage of projecting
himself into smaller matters, into
minor details of administration with
the result that the others lose Initia-
tive and feel frustrated. Thal is also
another point ,ol' view.

1 am just giving these different
points of view for the consideration
of the House. 1 am told that Govern-
ment have already arrived at a deci-
sion and they are not going to support
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[Shri U. C. Patnaik]
this. That is a different question.
But 1 am presenting these facts before
the House for a permanent need to
congider it. It may be tomorrow or
some other future day. Here is a
recommendation of the Estimates
Committec and they will look into it.

I look at it in relation to our pre-
sent context. We say that we have
an organisation spending more than
50 per cent. of our annual revenues
excluding railways. Whatever we may
say, we ar¢ not so prepared for war
as we expect the country to be. 1
have my faith in the Armed Services.
Bul I feel that we have not been able
to plan for their proper eguipment;
we have not been able to plan for
their conlentment; wg have not been
able 1o plan so that our military
cxpendilure  will enure to eivilian
life and civilian expenditure will
enure to military life as they do in
other countries.

S0, 1 place this Resolution before
the House.

8hri Ferose Gandhl: You have said
nothing about the Auditor General.

Shri U. C. Patoalk: Yes; as Shri
Gandhi knows the Auditor General
has given a lot of reports against the
Defence Organisation. Not only this
Auditor General but his predecessor
and so on, They have given reports
that hundreds of crores of rupees are
fuing down the drain without any
proper chick and without any proper
planning. ‘Those reports of the
Auditors General have been supported
by the Public Accounts Committees
formed by Members of this House.
They have made recommendations
from time to time. So, that iz the
audit side of it. That is the gide
checking unnecessary expenditure.
Because the whole Defence is treated
as confidential, there is scope for lot
of wrong expenditure being incurred
in this,

I find that the Estimates Committee,
with the hon. Speaker as Chairman in
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those days, and later on with Shri
B. G. Mehta as Chairman, has given
a number of reports which our Defence
Organisation should study with due
respect. It has recommended the
Military Engineering Scrvice to be so
organised as in America wherc they
have got B peace-time role which
would make savings of crores and
crores of rupees cvery year. It has
made recommendations as to how the
Army stores should be reorganised.

Mr. Speaker: Order, order. All that
may be very good; but how is it
relevant to the resolution before us?

Shri U. C. Patnalk: 1 submit that
in our country there pn been no
opportunity for the Defence Organi-
sation to study the recommendations
of the Parliamentary commiltees or to
study the state of affairs in countries
to arrive at some sort of new changes.
That is why I submit that they have
got to look into this and to reorganise
our Defence affairs so that all these
things are eliminated.

Mr. Speaker: The hon. Member
must now conclude,

Shri U. C. Patnalk: It is an important
subjeet and I am sure that pur hon.
Minister would be prepared to give
some sort of patient hearing to it
They should not feel that simply
because it comes from a Member of
the Opposition, they have to put it
down. You have to study it with the
future of the country in mind, with
the preparedness for war in mind,
with the necessity of utilising this
organisation, which is utilising half of
our annual expenditure, for nation-
building and national defence. Other-
wise, our Prime Minister's policy will
not have the support of the Defence.
Unless our foreign policy is  based
upon our defence strengih, we will
talk very tall things but at the samc
time we will have to surrender our
rights and our territories because gur
defence organisation is not strong. It
is through committees, and committees
alone, that we can with no difficulties,
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witn no frustration and with the least
chance of corruption, reorganise our
national Defence Services and give
our country the best Defence Forces.
1 am sure that our mon are the best
possibie. 1 really feci that we have
zot the best Army, best Navy and the
best Air Foree but no proper co-ordi-
na..oi, no prop r organisation and no
proper lead.

Mr. Speaker: 1 shall place the
He-olution formally before the House,
before we adjourn. Resolution moved:

“This House is of opinion that
Armiy. Navy, Air Force and Pro-
duction Councils be  established
together with an overall Defence
Council to co-ordinate and control
their aenvities,”

There 1s oa amendment also which
will b teeated as moved.

18 AN LSD-—10
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Shri Shree Narayan Das: 1 beg to

move:

For the original
stitute—

Resolution, sub-

“This Housc is of opinion that
a Commillee be appointed to con-
sider the necvssity, desirability and
feasibility of establishing Army,
Navy, Air Foree and Production
Councils together with an overall
Defence Council to  co-ordinate
their activities.”

Mr. Speaker: The Resolution and
the amendment are before the House

The Lok Sabha then adjowrned (il
Bleven of the Clock  on Saturdap,
April 9, 160 Chaitra 20, 1882 (Saka) .
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1375. Cess on coal 10323—26 181, Cedar vil scheme 10353
SN.Q. 1882, Reveption of State guests
No. from foreign countries . 10353-51
" 1883, Radio ruml forums in
12, Price Bonds 10330—3 | Punijab 10054
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dens . . . . 10356
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U.sQ. Subject
No.

18gz. Facilities for Government
servants in Dandakaranya

1893. Evening Classes for workers

. 10364-65
Development 10365-66

18g4. CP.W.D.
1895. Indusirial
1896. Chinecsc incumions in

Ladakh . .

1897. Naga Hostiles
1898, Return of Imlum from
abroad

1Rgg. limigration lnd lmrmgr.n-
tinn statistics

1900. Slum conditions in Chan-

drawal  village, Delhi.
1901. Manipur P.W.D.
1902, Prnmounm in NIITA
and NEFA

1903. Linseed and Mustard for-
ward Trading in Morcna
(Madhva Pradesh) .

1904. Contract tlbour in coal
mines

1905, Sample surveys u‘l‘ mmds
irafhc

1906. Manganese pnnmmng in
mines

1907. Industrial dc\relopmenl
of Andhra Pradesh

1908, Indian Oxvgen 11d,

1voy Fortilizer
Maudras

1910, Coir  Industry in Mywrc
1911, Class T1T staff of C.P.W.D.
1912, Class IV saff of CP.W.0D.
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Factory  near

LAID  ON  THE

i1: A copy of Audit Keport,
Defence Services, 1960 (in-
cluding Report on the Appro-
priation Accounts of the De-
fence Services and the Com-
mercial Appendix thereto for

the  year 19¢8-cg) under
Article 15101 of the Consti-
Tugion,

2, Copy of a stalement showing
conclusions and recommenda-
tions of the Fourteenth meer-
g ol the Natwnal Develop-
ment  Council  held  during
March. 1980,

[DALY Dromer]

CoLunns

10163
10364

10366
10166

10167

. 10167-6K

1036K
10168

10169 ~o

1nITe

. 10370 71

10371
[Lek bl Bt §

10372

- 10372 7%

16373
10°73-74
10371 7§
183°5-76
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PAPERS LAID ON THE
TABLE—contd.

(3) A copy of each of the follow-
ing papers :—

(i) Annual Report  of  the
Export Risks  Insurance
Corporation  Limited for
the period from the
October, 1958 10 the 31w
December, tgsz along with

udited

the A ccounts and
comments of the -
er and Auditor

thereon, under sub-section
(1) of Section 639 of the
Companies Act. 1956,

‘i) Review by the Govern-
ment of the working of the
above Corporation,

14) A copy of Notificmion No.
G.S.R. 351 dated the 26th
Muarch, 1960 under sub-section
(3) of Section 13 of the Central
Silk Board Act, 1948 making
certain lurther amendments 1o
the Central Silk Huard Contri-
hutory Provident Fund Rules,
1945,

MESSAGE  FROM  RAJYA
SABHA . :

Secretury  reported @ miessage
from Rajya Sabha that Rajya
Sabha had concurred in the
recommendation of Lok Sabha
w join in the Joim Com-
mittee ol the Houses on the
Hombay Reorgunisation Rill,
1960, and nominated
fifteen members 10 serve
on the maid Joint Committee,

10§60

Columns

10N =42

DEMANDS FOR GRANTS 1018 1=10{91

(i) Further discussion on 1e-
mands for (irants in respect
of the Ministry of  Steel,
Mines and Fuel was cone
cluded and the Memands were
virted in full

i) Discussion on Demands for
Grants in respect of the Minis-
try of Defence com "
The  diwcussion was nat
concluded

REPORT OF COMMITTEL
ON PRIVATE MEMBERY
BILLS ANDY RESOLITTIONS
AIXWTED

Sixty-second
adopied

Kepmmt wan

1o
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"RIVATE MEMBER'S RE-
SOLUTION WITH-
DRAWN . .

Uuarther discussion on  the Re-
solution re : Development of
Backward Areas in the Third
Five Year Plan by Shri M. L.
Dwivedi and the amendments
theretw, moved on zg{-;-&n
was resumed. Shri . L.
Dwivedi replied 1o the debate,
Dwivedi replied to the debate
The amendments and the
Hesolution were, by lacave,
withdrawn.

GMGIPSND=—LS =1y W LS=22- j-ho—ysr.

« loqui—12.51

[Damy DicesTt]

PRIVATE MEMBER'S RE-
SOLUTION UNDER CON-
SIDERATION . . .

Shri U.C. Patnaik moved a
Resolution re @ Establishment
of wvarious Defence Councils.
One ainendment thercto was
moved by Shri Shree Narayan
Das. The discussion was not

concluded .,

AGENDA FOR SATURDAY,
APRIL, 9, 1960/CHAITRA
20, 1842 (SAKA) —

Further Jiscussion vn Demands
for Grants in respect of the
Ministry  of Defence  and
voting of the Demunds.

10570

CoLUMNS

10551—6,



